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To, :

The Registrar

National Green Tribunal

Principal Bench

New Delhi.

E-mail : judicial-ngt@gov.in

Sub.- Compliance to the Direction issued on dated 10-02-2023 by the Hon’ble
National Green Tribunal in O.A. No. 79/2023 Hari_Prakash V/s Uttam
Sugar Mill Libberhedi & Ors.

Respected Sir,

With reference to the subject mentioned above kindly find enclosed
herewith the Compliance to the Direction issued on dated 10-02-2023 by the Hon'ble
National Green Tribunal in O.A. No. 79/2023 Hari Prakash V/s Uttam Sugar Mill
Libberhedi & Ors.

With regards.

Encl. : As above.
Yours faithfully,

O

(Dr. D.C. Pandey)

Regional Officer.
Ref. No. and Date as above:-
Copy to: :
1. Member Secretary, U.P. Pollution Control Board, Lucknow for information.
2. Chief Law Officer, U.P. Pollution Control Board, Lucknow for information.
3. Chief Environmental Officer (Circle-3), U.P. Pollution Control Board, Lucknow
for information.
4. Shri Pradeep Mishra, Advocate, Hon'ble Supreme Court/NGT, Noida for

perusal and necessary action.

Regional Officer
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DETAILED FACTUAL REPORT ON IMPACT OF DISCHARGE OF UNTREATED
INDUSTRIAL EFFLUENT IN SHILA KHALA (DRAIN), WHICH LATER JOINS RIVER
KALI-WEST IN UTTAR PRADESH AS PER HON’BLE NGT ORDER DATED 10.2.2023
IN OA NO 79 OF 2023 HARI PRAKASH VS UTTAM SUGAR MILL LTD, LIBBERHEDI,
UTTARAKHAND CARRIED OUT BY JOINT COMMITTEE OF CPCB, UPPCB, UKPCB &
DISTRICT ADMINISTRATION OF DISTT. SAHARANPUR ON 215t & 22" JUNE, 2023

1 Subject Matter
Matter: OA no 79 of 2023 Hari Prakash Vs Uttam Sugar Mill Ltd, Libberhedi

Subject: Detailed factual report on impact of discharge of untreated industrial effluent in
Shila khala (drain), which later joins river Kali-west in Uttar Pradesh.

2 Order of Hon'ble NGT dated 10.02.2023

The Hon’ble NGT in the said matter passed the following directions vide its order dated
10.02.2023 (Annexure I):

"In view of allegations in the application, we are of the view that the facts need to be verified
and remedial action taken by joint Committee of CPCB, UPPCB and the District Magistrate,
Saharanpur. The UPPCB will 2 be the nodal agency for coordination and compliance. The
Committee may meet within two weeks, undertake visit to the site and interact with the
stakeholders. A factual and action taken report be filed within two months by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF and not in the form
of Image PDF. The report may give compliance status by the industries in question with
reference to CTOs granted and mode of disposal of effluents by them.”

3 Background

In compliance of Hon’ble NGT order, a committee having representative from CPCB, UPPCB
and District Magistrate (DM), Saharanpur was constituted.

The nodal officer of UPPCB highlighted the fact before the committee that all the industries
mentioned the Hon’ble NGT order dated 10.02.2023 are located in the state of Uttarakhand
and none of them are located in Uttar Pradesh (U.P) only the residential village of the applicant
i.e Ransaura is located in Saharanpur District of U.P.

Thereafter, a letter dated 06.04.2023 was issued to Uttar Pradesh Pollution Control Board
(UPPCB) and DM, Haridwar to depute the representatives from Uttarakhand Pollution Control
Board (UKPCB) for constitution of Joint Committee in compliance to Hon'ble NGT order dated
10.02.2023. Copy of letter is attached as Annexure II.

The joint committee comprising of officials from CPCB, UPPCB, UKPCB and District Magistrate,
Saharanpur carried out inspection of the units mentioned in Hon’ble NGT order and site survey
including mapping of Shila Khala and Mundet drain during June 21-22, 2023 in order to
ascertain the cause of pollution in Shila Khala drain which further meets River Kali-west.
Wastewater and groundwater samples were collected by joint team and samples were
analysed in CPCB laboratory at Delhi.

Y, . @)’ﬁ/ |
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4 Joint survey and monitoring during June 21-22, 2023

The joint committee comprising of officials from CPCB, UPPCB, UKPCB and District Magistrate,
Saharanpur carried out inspection of the units listed in Hon’ble NGT order as well as the units
in the vicinity of these units for compliance verification and survey, mapping and monitoring
of Shila Khala drain & associated first order drain i.e Mundet drain during June 21-22, 2023.
Ground water samples were also collected from the villages located near the bank of Shila
Khala drain for assessment of impact of drain on ground water quality. Team interacted with
the residents of Ransaura village, collected groundwater samples from the village and
interacted with Community Health officer at Community Health Center of village-Ransaura,
Saharanpur, U.P. Team collected samples from both Shila Khala and Mundet drain from
various locations in order to study the impact of industrial activities on quality of drain.

4.1 Compliance verification of Industries during 21-22.06.2023 by joint team of
officials from CPCB, UPPCB, UKPCB and District Administration, Saharanpur

In compliance to the aforesaid direction, a joint team of officials from Central Pollution Control
Board, Delhi, Uttar Pradesh Pollution Control Board (UPPCB) and Uttarakhand Pollution Control
Board (UKPCB) visited the following industries on 21-22.06.2023:

Table 1: List of industries inspected during 21.06.2023 - 22.06.2023

Sl. No | Name of the unit Annexure No. Date of inspection
1. M/s Uttam Sugar Mills Limited Annexure - 1 21.06.2023
Distillery Division, Libberheri, Dist.
Haridwar. (Uttarakhand)

2. M/s Uttam Sugar Mills Ltd., Khasra Annexure - 2 21.06.2023
No.- 42, 45 etc, Vill.-Libberheri,
Roorkee, Distt.-Haridwar

3. M/s Aroma Craft & Tissues Pvt. Ltd., Annexure - 3 21.06.2023
Khasra No. 103, 104, Vill- Nurpur,
Pargana- Manglore, Tehsil-
Roorkee, Distt.- Haridwar

4, M/s Sagar Paper Mills Pvt. Ltd., Annexure - 4 21.06.2023
Khasra No. 223, 225, 5th K.m,,
Manglore-Jhabrera Road,

Latherdeva Hoon, Tehsil- Roorkee,
Distt.- Haridwar

5. M/s Asahi India Glass Ltd.- AIS Annexure - 5 21.06.2023
Industrial Estate, Jhabera Road,
Latherdeva Hoon, Roorkee, Distt.-
Haridwar

6. M/s Air Liquide North India Pvt. Annexure - 6 22.06.2023
Ltd., Unit -I, AIS Industrial Estate,
Jhanreda road Tehsil- Roorkee,
Distt. - Haridwar

<7 . @)’x’/ |
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M/s Finolex Cable Limited, Plot no.: Annexure - 7 22.06.2023
Kl & 2 AIS Industrial Estate,
Latherdeeva  Hoon, Manglaur
Jhabrera Road, Tehsil- Roorkeee,
Distt.- Haridwar, Uttarkhand

M/s Carborundum Universal Ltd., Annexure - 8 22.06.2023
Plot No. K-3, AIS Industrial Estate,
Tehsil- Roorkee, Distt. - Haridwar

M/s Uttaranchal Pulp & Paper Mill Annexure - 9 21.06.2023
Pvt. Ltd. Khasra No. — 29, 02nd Km
stone Mangalore,Vill. — Mundet,
Roorkee, Dist. —  Haridwar,
Utttarakhand

10.

M/s Aadharshree Paper Mills Pvt. Annexure - 10 21.06.2023
Ltd. Mangalore — Deoband road,
Vill. = Mundet, Roorkee, Dist. —
Haridwar, Utttarakhand

11.

M/s Sagar Pulp & Paper Mills Ltd. Annexure - 11 21.06.2023
Khasra No. 14/1, 2.5 Km.
Mangalore — Deoband road, Vill. —
Mundet, Roorkee, Dist. — Haridwar,
Utttarakhand

12.

M/s Gold Plus Glass Industry Ltd. Annexure - 12 21.06.2023
Gold Plus Industrial Estate, Vill. —
Thithola, P.O. — Landhora, Laksar
Road, Dist. - Haridwar

Detailed inspection reports of above mentioned units are attached as Annexures as listed in
Table 1. However, the major observations and recommendations made by the Joint committee
during the inspection of these units are summarized as follows:

4.1.1 M/s Uttam Sugar Mills Limited Distillery Division, Libberheri, Dist. Haridwar,

Utttarakhand

a. Unit was found operational on the day of inspection dated 21.06.2023.

b. The unit shall utilize the spent wash stored in lagoon having solid content of 19.86 %

through Evaporation-Concentration process (i.e. MEE) to achieve >45% solid

concentration and then use it as fuel in incineration boiler.

. The unit shall restrict the storage capacity of impermeable lagoon to 7 days equivalent

of concentrated spent wash and excess lagoon capacity shall be dismantled or
filled/levelled.

. The unit shall install mass flow meter at Inlet and Outlet of CPU.
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4.1.2

4.1.3

The unit shall install flow meter at line carrying concentrated spent wash from IMEE
to SMEE and maintain logbook for the same on daily basis.
The unit shall ensure that only concentrated spent wash from SMEE is stored in the

impermeable lagoon.

. The unit shall maintain logbooks for Raw Spent Generation, Feed to IMEE, Feed to

SMEE, Concentrated Spent wash from SMEE, Feed to lagoon, Slop feed to incineration
boiler, Inlet and Outlet of CPU.

M/s Uttam Sugar Mills Ltd., Khasra No.- 42, 45 etc, Vill.-Libberheri, Roorkee,
Distt.-Haridwar, Utttarakhand

Unit was non-operational on the day of inspection dated 21.06.2023 due to seasonal
off from 29th April, 2023.

Only cleaning activities was going on within the unit’s premises.

ETP was found operational for cleaning purposes and sample was collected (Form-I

enclosed).

. Unit doesn’t have valid consent to operate & the consent was expire on 31.03.2023.

However, unit applied for the same on 28.02.2023.

Unit has obtained NO from CGWA for abstraction of ground water with validity upto
30.05.2024.

As informed by unit representative lagoon water is used for the ongoing cleaning
activity.

. Unit is complying w.r.t. to consented norms. However, significant reduction in TDS

(78%) from 1620 mg/I to 356 mg/I without any TDS reduction unit, indicates suspected

dilution of freshwater at any level of treatment system.

. Unit shall obtain consent to operate from UKPCB prior to start the mill. Unit shall

maintain all logbooks on daily basis.

M/s Aroma Craft & Tissues Pvt. Ltd., Khasra No. 103, 104, Vill- Nurpur,
Pargana- Manglore, Tehsil- Roorkee, Distt.- Haridwar, Utttarakhand

a. Unit was found operational on the day of inspection dated 21.06.2023.

Unit doesn't have valid consent to operate and same was expired on 31.03.2023.
However, unit has applied for renewal of consent on 28.03.2023.
The NOC from CGWA for ground water extraction not provided by the unit. Unit has
02 Borewells for fulfilling fresh water requirement.
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4.1.4

10

. Unit has installed flowmeters at both Borewells and as per logbook, avg. fresh water

withdrawal was 348.98 KLD (324.24 KLD + 24.74 KLD) from 1st April to 20th June,
2023.

Flowmeter is not installed at ETP inlet. However, flowmeter was installed at ETP outlet
(without Totalizer) along with V-notch.

Unit has installed flowmeter at recycling of treated effluent from ETP outlet and as per
logbook, unit has recycled 13.53 KLD of treated effluent from 1st April to 20th June,
2023.

. Unit is maintaining logbook for Production, Both Borewells, ETP outlet Flow (on the

basis of V-notch reading), Recycling from ETP outlet and Consumption of water in
Boiler on daily basis.

. OCEMS was installed at ETP outlet and showing Flow- 4.2 m3/hr, pH- 7.62, TSS- 25.5

mg/Il, BOD- 16.4 mg/l, COD- 91.3 mg/I.

Water Sample were collected from Borewell, ETP Inlet, Outlet and Aeration Tank and
Form-I was served (copy enclosed).

Unit is complying w.r.t. consented discharge norms, However, 96% reduction in TDS
from 13604 mg/I (ETP inlet) to 540 mg/I (ETP outlet) without having any TDS reduction
unit in ETP, indicates suspected dilution of freshwater at any level of treatment system.
Unit shall obtain consent from UKPCB immediately.

Unit shall obtain NOC for groundwater abstraction from CGWA.

. Unit shall install flowmeter at ETP inlet with Totalizer and maintain its logbook on daily

basis.

. Unit shall install electromagnetic flowmeter with totalizer at ETP outlet, so that actual

discharge may be reported.
Unit shall maintain logbooks for Sludge generation & disposal, Chemical consumption

in ETP, Electricity consumption in ETP.

M/s Sagar Paper Mills Pvt. Ltd., Khasra No. 223, 225, 5th K.m., Manglore-
Jhabrera Road, Latherdeva Hoon, Tehsil- Roorkee, Distt.- Haridwar,
Utttarakhand

a. Unit was found operational on the day of inspection dated 21.06.2023.

b. Unit doesn’t have valid consent to operate and the consent to operate was expired on

31.03.2023. However, unit has applied for renewal of consent on 27.03.2023.
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4.1.5

11

Unit doesn’t have valid NOC from CGWA for ground water abstraction & same was
expired on 25.08.2022. However, unit has applied for CGWA NOC on 10.06.2023 for

renewal.

. Unit has 02 Borewells for fulfilling fresh water requirement.

Unit has flowmeters at both Borewells and as per logbook avg. fresh water withdrawal
was 649.75 KLD from 1st March to 31st May, 2023.
Unit have flowmeter at ETP inlet & outlet (along with V-notch). However, flowmeter

installed at ETP outlet was without Totalizer.

. Unit has installed flowmeter at recycling of treated effluent from ETP and as per

logbook avg. recycled water is 168.47 from 1st March to 31st May, 2023.

. Unit is maintaining logbook for Production along with raw materials, Both Borewells,

ETP inlet & outlet Flow, Recycling from ETP, Sludge generation, electricity consumption
and Consumption of water in process & Boiler on daily basis.

OCEMS is installed at ETP outlet and showing Flow- not working, pH- 7.6, TSS- 7.5
mg/l, BOD- 9.3 mg/I, COD- 81.7 mg/I.

Water sample were collected from Borewell, ETP Inlet, Outlet and Aeration Tank and
Form-I was served (copy enclosed).

Unit is complying w.r.t. consented discharge norms, However, 91.65 % reduction in
TDS from 9632 mg/I (ETP inlet) to 804 mg/l (ETP outlet) without having any TDS
reduction unit in ETP, indicates suspected dilution of freshwater at any level of
treatment system.

Unit shall obtain consent from UKPCB immediately.

. Unit shall install flowmeter having totalizer at ETP outlet, so that actual discharge may

be reported.

. Unit shall maintain logbooks for Sludge disposal and Chemical consumption in ETP.

M/s Asahi India Glass Ltd.- AIS Industrial Estate, Jhabera Road, Latherdeva
Hoon, Roorkee, Distt.- Haridwar, Utttarakhand

a. Unit was found operational on the days on inspection dated 21.06.2023.

Unit have 04 valid consent to operate for four different process units operating inside

unit premises with validity upto .................

Unit is engaged in the manufacturing of Mirror and glasses.
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4.1.6

12

. Unit has 03 Borewells within the premises and provided only 01 NOC from CGWA. As

per NOC provided by the unit 274 KLD of abstraction of ground water is permissible,
but unit was extracting 415.26 KLD (avg.) of water from borewell. Hence it is violation
of conditions laid down in CGWA NOC.

Unit has 02 ETP namely Common ERS (16 m3/hr) and Mirror ETP water ERS (16.5
m3/h) for treatment of effluent generated from different process. During visit, Mirror
ERS was found non-operational.

Unit has installed STP of capacity 75 KLD for treatment of sewage generated.

. Effluent samples were collected from common ERS inlet and outlet. Analysis results

showed compliance w.r.t. consented discharge norms.

. As informed all treated effluent and treated sewage utilized into their process and

gardening.

No discharge of treated/untreated wastewater into the Shila drain was observed during
the inspection.

Unit shall prepare water audit through reputed government expert institute.

Unit shall maintain borewell logbook on the basis of totalizer value.

Unit shall maintain recycle water logbook for process and gardening.

. Unit shall not exceeded the limit of Ground water abstraction or unit has to revise their

NOC for ground water abstraction with enhance capacity as per requirement.

M/s Air Liquide North India Pvt. Ltd., Unit -I, AIS Industrial Estate, Jhabreda
road Tehsil- Roorkee, Distt. - Haridwar, Utttarakhand

a. Unit was found operational on the day of inspection dated 22.06.2023.

Unit doesn't have valid consent to operate. The consent was expired on 31.03.2023.
However, unit has applied for renewal of consent on 21.02.2023.
Unit doesn’t provided NOC from CGWA for ground water abstraction. Unit has 02

Borewells for fulfilling fresh water requirement.

. Avg. fresh water consumption is calculated as 262 KLD (based on logbook data from

1st April to 21 June 2023)
Unit is engaged in the manufacturing of Gaseous nitrogen, Hydrogen gas, Liquid Argon,
Liquid Nitrogen and Liquid Oxygen.
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4.1.7

13

Unit has installed RO plant having capacity 4.5 m3/hr and Cooling tower having re
circulation rate of 1000 m3/hr to meet their process water and industrial cooling

requirement.

. Mostly water used in the cooling tower RO water used only in the manufacturing

process (Water thermolysis) of Hydrogen gas. Reject of RO plant used in the gardening

purposes.

. No effluent generation observed during the manufacturing process.

No wastewater discharge outside unit premises observed during inspection

Unit shall obtain consent from UKPCB immediately.

M/s Finolex Cable Limited, Plot no.: K1 & 2 AIS Industrial Estate,
Latherdeeva Hoon, Manglaur Jhabrera Road, Tehsil- Roorkeee, Distt.-
Haridwar, Uttarkhand

a. Unit was found operational on the day of inspection dated 22.06.2023.
b. Unit has valid consent to operate with validity upto 31.03.2026.

4.1.8

Unit has 02 Borewells for fulfilling fresh water requirement. Unit has obtained NOC
from CGWA for ground water abstraction and valid upto 19.05.2023.

. Avg. fresh water consumption is calculated as 85.67 KLD (based on data provided by

unit from 1st March to 30th May 2023)

Unit is engaged in the manufacturing of Distribution Boards, Electrical cables, Electrical
Switches, Isolator, Minimum Circuit Breaker, Moulded Case Circuit Breaker and
Residual Current Circuit Breaker. As informed waster is not used in the manufacturing
process rather used in industrial cooling and domestic purposes.

No wastewater discharge outside unit premises observed during inspection

. Unit shall prepare water audit through reputed government expert institute.

M/s Carborundum Universal Ltd., Plot No. K-3, AIS Industrial Estate, Tehsil-
Roorkee, Distt. - Haridwar, Utttarakhand

a. Unit was found operational on the day of inspection dated 22.06.2023.

Unit doesn’t have valid consent to operate issued by UKPCB. Consent was expired on
31.03.2023. However, unit has applied for renewal of consent on 21.02.2023.
Unit has 01 Borewells for fulfilling fresh water requirement. Unit doesn’t provided NOC

obtained from CGWA for ground water abstraction.
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4.1.9

14

. Avg. fresh water consumption is calculated as 56 KLD (based on logbook data from

1st May to 21 June 2023)
Unit is engaged in the manufacturing of abrasive grinding wheels. No water is used in
the manufacturing process.

No wastewater discharge outside unit premises observed during inspection

. Unit shall obtain consent from UKPCB immediately.

M/s Uttaranchal Pulp & Paper Mill Pvt. Ltd. Khasra No. — 29, 02nd Km stone
Mangalore, Vill. — Mundet, Roorkee, Dist. — Haridwar, Utttarakhand

. Unit was found operational on the day of the visit (21st June 2023).
. The Uttarakhand Pollution Control Board (UKPCB) has granted Consolidated Consent

& Authorization for operating the unit under section 21 of the Air (Prevention and
control of Pollution) Act, 198; under section 25 of the Water (Prevention and control of
Pollution) Act, 1974) and under “Rule-6(2) of the hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016” having validity up to
31.03.2025.

. The Central Ground Water Authority (CGWA) has granted a No Objection Certificate

(NOC) to the unit for groundwater abstraction from both Borewells, having validity up
to 19.03.2026. As per the conditions of this NOC, the unit can abstract a maximum of
770 KL/day groundwater.

. As per the logbook provided for groundwater withdrawal, the unit has abstracted

groundwater @ 880.90 KL/day for duration 01.05.2023 — 20.06.2023 against the
permitted quantity of 770 KL/day specified in NOC from CGWA which indicates non-

compliance w.r.t. groundwater withdrawal.

. Unit has installed an Effluent Treatment Plant (ETP) of 870 KLD comprising Physico-

chemical followed by Biological treatment followed by Tertiary treatment.

As per the logbook provided for ETP Inlet & Recycled effluent, the quantity of raw
effluent is being fed into ETP @ 1204.71 KLD and partially treated effluent is being
recycled to process @ 474.92 KLD (for duration 01.05.2023 — 20.06.2023).

. As per the logbook provided for ETP Outlet, the quantity of treated effluent being

discharged @ 612 KLD (for duration 01.05.2023 — 20.06.2023) against the consented

quantity of 546.5 KLD which is non- compliance of consented conditions.
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15

h. Unit has installed the Online Continuous Effluent Monitoring System (OCEMS) at the
outlet of ETP and provided connectivity with CPCB server.

i. No bypass found during visit.

j. Analysis results of sample collected from ETP Outlet show pH — 7.8 (against the
consented norm of 5.5 — 9.0); BOD — 24 mg/l (against the consented norm of 30 mg/l);
COD - 87 mg/l (against the consented norm of 250 mg/l); TSS — 69 mg/l (against the
consented norm of 100 mg/l); Oil & Grease — BDL (against the consented norm of 10
mg/l) and TDS — 440 mg/I.

K. Analysis results of sample collected from Aeration tank of ETP show MLSS — 2886
mg/l and MLVSS — 1261 mg/l i.e. ratio of MLVSS/MLSS is 0.43.

I. These results indicate compliance with the stipulated discharge norms, however TDS
92.32 % reduction from 5732 mg/l to 440 mg/l without any TDS reduction unit,
indicates suspected dilution of freshwater at any level of treatment system cannot be
ruled out.

m.Unit shall install flow meter with totalizer at Inlet and outlet of ETP and maintain
logbook for the same.

n. Unit shall restrict the quantity of groundwater withdrawal as per condition mentioned
in NOC issued by CGWA.

0. Unit shall restrict the quantity of treated effluent discharge as per condition mentioned
in CCA issued by UKPCB.

p. Unit shall maintain housekeeping near ETP area and improve the operation &

maintenance of ETP.

4.1.10M/s Aadharshree Paper Mills Pvt. Ltd. Mangalore — Deoband road, Vill. —
Mundet, Roorkee, Dist. — Haridwar, Utttarakhand

a. Unit was found operational on the day of the visit (21st June 2023).

b. The Uttarakhand Pollution Control Board (UKPCB) has granted Consolidated Consent
& Authorization for operating the unit under section 21 of the Air (Prevention and
control of Pollution) Act, 198; under section 25 of the Water (Prevention and control of
Pollution) Act, 1974) and under “Rule-6(2) of the hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016” having validity up to
31.03.2026.
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C. As per the data provided by the unit, unit has carried out production @ 47.85 MT/day
against the permitted production capacity of 63 MT/day.

d. The Central Ground Water Authority (CGWA) has granted a No Objection Certificate
(NOC) to the unit for groundwater abstraction from 02 nos. of Borewells, having
validity up to 28.09.2025. However, only 01 no. of Borewell equipped with flowmeter
(with totalizer) was shown to inspection team by unit representative. As per the
conditions of this NOC, the unit can abstract a maximum of 503 KL/day groundwater.

e. As per the logbook provided for groundwater withdrawal, the unit has abstracted
groundwater @ 338.45 KL/day for duration 01.05.2023 — 20.06.2023 against the
permitted quantity of 503 KL/day specified in NOC from CGWA.

f. Unit has installed an Effluent Treatment Plant (ETP) of 1000 KLD comprising Physico-
chemical followed by Biological treatment followed by Tertiary treatment.

g. As per the logbook provided for ETP Inlet & Recycled effluent, the quantity of raw
effluent is being fed into ETP @ 297.32 KLD and treated effluent is being recycled to
process @ 149.85 KLD (for duration 01.05.2023 — 20.06.2023).

h. As per the logbook provided for ETP Outlet, the quantity of treated effluent being
discharged @ 136.10 KLD (for duration 01.05.2023 — 20.06.2023) against the
consented quantity of 480 KLD.

i. Unit has installed the Online Continuous Effluent Monitoring System (OCEMS) at the
outlet of ETP and provided connectivity with CPCB server.

j. No bypass of effluent found during visit. However, during visit, it was observed by joint
team that unit has provided provision to by-pass the tertiary treatment system.

k. Analysis results of sample collected from ETP Outlet show pH — 7.7 (against the
notified norm of 6.5 — 9.5); BOD — 02 mg/I (against the consented norm of 20 mg/l);
COD - 06 mg/l (against the consented norm of 150 mg/l); TSS — 12 mg/l (against the
consented norm of 30 mg/l); and TDS — 440 mg/l (against the consented norm of 1600
mg/l) and Oil & Grease — BDL.

[. Analysis results of sample collected from Aeration tank of ETP show MLSS — 2481
mg/l and MLVSS — 1430 mg/l i.e. ratio of MLVVSS/MLSS is 0.57.

m.These results indicate compliance with the stipulated discharge norms however
percentage reduction in BOD & COD is 99.66 % & 99.72 % respectively. Such a
reduction at MLVSS/MLSS ratio of 0.57 indicates that unit might be adding freshwater
in the ETP system and possibility of dilution can’t be ruled out.

2 . @)ﬂﬂ/ |
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n. Unit shall install flow meter with totalizer at Inlet and outlet of ETP and maintain
logbooks for the same.

0. Unit shall maintain logbook to record quantity of ETP sludge generated on daily basis
and quantity of ETP sludge disposed on monthly basis.

p. Unit shall remove/dismantle the bypass provision provided at feed line of tertiary

treatment unit.

4.1.11M/s Sagar Pulp & Paper Mills Ltd. Khasra No. 14/1, 2.5 Km. Mangalore —
Deoband road, Vill. — Mundet, Roorkee, Dist. — Haridwar, Utttarakhand

a. Unit was found operational on the day of the visit (21st June 2023).

b. The Uttarakhand Pollution Control Board (UKPCB) has granted Consolidated Consent
& Authorization for operating the unit under section 21 of the Air (Prevention and
control of Pollution) Act, 198; under section 25 of the Water (Prevention and control of
Pollution) Act, 1974) and under “Rule-6(2) of the hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016” having validity up to
31.03.2023. However, unit has applied for renewal of CCA on dated 27.03.2023.

C. As per the data provided by the unit, unit has carried out production @ 35.48 MT/day
against the permitted production capacity of 50 MT/day.

d. The Central Ground Water Authority (CGWA) has granted a No Objection Certificate
(NOC) to the unit for groundwater abstraction from 02 nos. of Borewells, having
validity up to 12.03.2023. As per the conditions of this NOC, the unit can abstract a
maximum of 503 KL/day groundwater. Unit has applied for renewal of NOC on dated
06.03.2023.

e. As per the logbook provided for groundwater withdrawal, the unit has abstracted
groundwater @ 278.33 KL/day for duration 01.05.2023 — 20.06.2023 against the
permitted quantity of 503 KL/day specified in NOC from CGWA.

f. Unit has installed an Effluent Treatment Plant (ETP) of 1700 KLD comprising Physico-
chemical followed by Biological treatment followed by Tertiary treatment.

g. As per the logbook provided for ETP Inlet & Recycled effluent, the quantity of raw
effluent is being fed into ETP @ 261.40 KLD and treated effluent is being recycled to
process @ 109.04 KLD (for duration 01.05.2023 — 20.06.2023).

Page 15 of 26
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h. As per the logbook provided for ETP Outlet, the quantity of treated effluent being
discharged @ 158.79 KLD (for duration 01.05.2023 — 20.06.2023) against the
consented quantity of 352 KLD.

i. Unit has installed the Online Continuous Effluent Monitoring System (OCEMS) at the
outlet of ETP and provided connectivity with CPCB server.

j. No bypass found during visit.

k. Analysis results of sample collected from ETP Outlet show pH — 7.8 (against the
notified norm of 5.5 — 9.0); BOD — 01 mg/I (against the consented norm of 30 mg/l);
COD - 07 mg/l (against the consented norm of 250 mg/l); TSS — 14 mg/l (against the
consented norm of 100 mg/l); TDS — 340 mg/l and Oil & Grease — BDL (against the
consented norm of 10 mg/l). These results indicate compliance with the discharge
norms.

[. Analysis results of sample collected from Aeration tank of ETP show MLSS — 4670
mg/l and MLVSS - 2878 mg/l i.e. ratio of MLVSS/MLSS is 0.61.

m.Unit shall install flow meter with totalizer at Inlet and outlet of ETP and maintain
logbooks for the same.

n. Unit shall maintain logbook to record quantity of ETP sludge generated on daily basis
and quantity of ETP sludge disposed on monthly basis.

4.1.12M/s Gold Plus Glass Industry Ltd. Gold Plus Industrial Estate, Vill. —
Thithola, P.O. — Landhora, Laksar Road, Dist. - Haridwar, Utttarakhand

a. Unit was found operational on the day of the visit (21st June 2023).

b. The Uttarakhand Pollution Control Board (UKPCB) has granted Consolidated Consent
& Authorization for operating the unit under section 21 of the Air (Prevention and
control of Pollution) Act, 198; under section 25 of the Water (Prevention and control of
Pollution) Act, 1974) and under “Rule-6(2) of the hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016” having validity up to
31.03.2023. Unit has applied for renewal on 27.02.2023.

c. The Central Ground Water Authority (CGWA) has granted a No Objection Certificate
(NOC) to the unit for groundwater abstraction from all three Borewells, having validity
up to 25.05.2024. As per the conditions of this NOC, the unit can abstract a maximum
of 800 KL/day groundwater.

d. Unit has installed an Effluent Treatment Plant (ETP) of 200 KLD comprising Physico-

chemical treatment followed by Tertiary treatment.

2 . @)ﬂﬂ/ |
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e. ETP was found operational during the visit. Unit has installed flow meter at outlet of
the ETP but not at the inlet of ETP.

f. As per the logbook provided for ETP Outlet, the quantity of treated effluent is being
discharged @ 124.44 KLD (for duration 01.04.2023 — 31.05.2023) against the
consented quantity of 300 KLD.

g. Analysis results of sample collected from ETP Outlet show pH — 7.1 (against the
consented norm of 5.5 — 9.0); BOD — 12 mg/I (against the consented norm of 30 mg/l);
COD - 39 mg/l (against the consented norm of 250 mg/l); TSS — 26 mg/l (against the
consented norm of 100 mg/l); TDS — 1644 mg/l and PO4-P — 0.39 mg/l. These results
indicate compliance with the stipulated discharge norms.

h. Unit has also installed a Sewage Treatment Plant (STP) of 100 KLD comprising
Physical treatment followed by Biological treatment followed by Tertiary treatment.

i. STP was found operational during the visit. Unit has installed flow meter at outlet of
the STP but not at the inlet of STP.

j. As per the logbook provided for STP Outlet, the quantity of treated sewage is being
discharged @ 26.67 KLD (01.04.2023 — 31.05.2023) against the consented quantity of
200 KLD.

k. Analysis results of sample collected from STP QOutlet show pH — 6.8 (against the
consented norm of 6.5 — 9.0); BOD — 03mg/l (against the consented norm of 20 mg/l);
COD — 07 mg/l; TSS — 14 mg/l (against the consented norm of 50 mg/l); TDS — 664
mg/l. These results indicate compliance with the stipulated discharge norms.

I. Analysis results of sample collected from Aeration tank (MBBR) show MLSS — 5230
mg/l and MLVSS — 3592 mg/l.

m. Unit has not installed the Online Continuous Effluent Monitoring System (OCEMS) at
the outlet of ETP however same is also not mentioned in Consolidated Consent &
Authorization.

n. No bypass found during visit.

0. This unit is located at a distance of approximately 15 km from Shila Khala drain and
have no discharge outside the premises, hence there is no possibility of wastewater

reaching to Shila Khala drain from this unit.
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4.2 Monitoring and Mapping of Shila Khala Drain

The flow in Sheela Khala drain was observed after receipt of discharge from Aroma Craft Paper
Mill, Village- Noorpur, Roorkee, District-Haridwar, Uttarakhand. Upstream of this location the
drain was found dry. After that Shila Khala drain travels approximately 80 km before meeting
river Kali-West near Simbhalki village, Muzzafarnagar (Uttar Pradesh). Shila Khala drain
receives effluent from Jhabreda Road industrial area, Roorkee and sewage from villages in
nearby and further enters into Uttar Pradesh near Ransaura village, Saharanpur. After
travelling ~10 km mundet drain confluences in Shila Khala drain near Makhdoompur
(Uttarakhand). It was observed that Mundet drain carries treated/partially treated effluent
from Uttaranchal Paper Mill, Aadharshree Paper Mill & Sagar Paper Mill No-2 located in
upstream of Laknauta and also the sewage from nearby villages. Monitoring of Shila Khala
drain was carried out from the point where the flow was observed near Noorpur village
(Uttarakhand) to confluence with river Kali-West near Simbhalki village in Muzzafarnagar,
Uttar Pradesh during June 21-22, 2023. Sampling locations on Shila Khala drain, Mundet drain

and river Kali-West are shown in Figurel.
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Figure 1: Sampling locations on Shila Khala drain, Mundet drain and river Kali-West

Shila Khala drain was found dry (Photo: 2A) before the discharge of Aroma Craft & Tissues
Ltd., Roorkee.

Fig.2A: Shila Khala drain (dry) Fig.2B: Shila Khala drain after Aroma Craft
& Tissues Ltd., Roorkee
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Figure 2: Photos of Shila Khala drain at origin

Details of sample collected during survey and monitoring of Shila Khala drain, Mundet drain
and river Kali-West is tabled below:

Table 2: Sampling details of Shila Khala drain, Mundet drain & river Kali - West

Name of | Sample | Sampling Co- Flow Sample Major observation
water Code location ordinate | condition | taken
body (Yes/No)
Shila SD1 From point 29.805865, | Stagnant | Yes Flow was stagnant at this
Khala of flow 77.809996 location and drain was
(UK) observed & found dry above this
near to location. The lab analysis
of the sample indicates
Aroma Craft the characteristics of
& Tissues untreated industrial
Ltd., Roorkee effluent. BOD- 539 mg/I,
COD- 1195 mg/l & TDS —
1556 mg/I.
Shila SD2 At D/s of AIS | 29.790054, | Flow Yes Flow was observed at this
Khala Industrial 77.804404 location. Lab analysis of
(UK) Estate, the sample is showing
characteristics of
Jhabrera untreated industrial
discharge.  Color- 8
Hazen, BOD- 983 mg/I,
COD- 2619 mg/l, TSS-
1063 mg/l & TDS- 3268
mg/I.
Shila SD3 At Lakhnauta | 29.733324, | Flow Yes About 60MLD flow was
Khala & A/c to 77.804545 observed at this location.
(UK) Mundet Lab analysis of the
. sample is  showing
Drain characteristics of
untreated industrial
discharge. BOD- 396
mg/l, COD- 1060 mg/I,
TSS- 1774 mg/l & TDS-
756 mg/I.
Shila SD4 At Village 29.720869, | Flow Yes Upstream of this location
Khala Tikaula kalan | 77.800571 the drain was found
(UK) covered with  water
hyacinths and  other
hygroscopic plants which
made the drain function
as natural wetland. Huge
quantum of discharge
through concrete sewer
pipe observed. Analysis
results indicate the

2 . @)ﬂﬂ/ |

Page 20 of 26




23

Name of | Sample | Sampling Co- Flow Sample Major observation
water Code location ordinate | condition | taken
body (Yes/No)
characteristics of mixed
effluent  (industrial +
sewage). BOD- 139 mg/I,
COD- 309 mg/I, TSS- 81
mg/l & TDS- 624 mg/I.
After this location Shila
Khala drain enters into
state of Uttar Pradesh.
Shila SD5 At Village 29.694702, | Flow Yes The water in the drain
Khala Ransaura, 77.786306 was evidently clear at this
(U.P) Siraska location in comparison to
previous locations.
Analysis results shows
BOD-32mg/I, COD-
111mg/l,  TSS-31mg/I,
TDS-384mg/I.
Shila SD6 B/c to River | 29.641947, | Flow Yes Huge flow was observed
Khala Kali-West at | 77.748308 at this location. BOD- 15
Village mg/| & COD- 66 mg/l was
Theetki observed.
Mundet MD7 Origin point | 29.775552, | Stagnant | Yes Originates near Delhi —
drain of Mundet 77.856996 Haridwar highway from
(UK) drair! near seepage of nearby Upper
Delhi — Ganga canal (335 m
Haridwar away). Nearly stagnant
highway conditions observed and
as per physical
appearance water was
clear.
Mundet MDS8 D/s of 29.768674, | Flow Yes Flow of ~20MLD was
drain Uttaranchal | 77.846142 observed at this location.
(UK) Paper Mill Discharge from unit’s ETP
outlet was observed in
the drain. As per the
analysis results BOD-
29mg/l, COD-116mg/l,
TSS-92mg/I, TDS-
356mg/|, sulphate-
106mg/| was observed.
Mundet MD9 Combined 29.763484, | Yes Yes Flow of ~20MLD was
drain D/s of Sagar | 77.837524 observed at this location.
(UK) Pulp & Paper Discharge  from  ETP
Mill (Unit-2) outlets of Sagar Pulp &
Paper and Aadharshree
& Paper Mill was observed
in the drain. As per the
analysis results BOD-

2 . @)ﬂﬂ/ |

Page 21 of 26




24

Name of | Sample | Sampling Co- Flow Sample Major observation
water Code location ordinate | condition | taken
body (Yes/No)
Aadharshree 49mg/l, COD-186mg/I,
Paper Mill TSS-241mg/I, TDS-
432mg/I, sulphate-
47mg/| was observed.
Mundet MD10 B/c to Shila 29.755202, | Yes Yes Flow was observed at this
drain Khala drain | 77.824199 location. ~ Two  other
(UK) drains were also meeting
before this location. BOD-
62 mg/l & COD- 173 mg/I
was observed in drain.
River Kali- | RK1 B/c to Shila 29.662596, | Yes Yes River is clean as per
West Khala Drain | 77.718851 physically appearance at
at Village this location. DO was
Sanpla Khatri observed around 1.62
ppm. BOD- 15 mg/l &
COD- 47 mg/I.
River Kali- | RK2 A/c to Shila 29.580227, | Yes Yes River is clean as per
West Khala Drain | 77.71175 physically appearance at
this location. DO was
observed around 1.84
ppm, BOD- 08 mg/l &
COD- 24 mg/I.

2 . @)ﬂﬂ/ |
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Table 3: Analysis results of sample collected from Shila Khala drain, Mundet drain & river Kali - West

Sagzl;ng DO | Color | pH | BOD | COD | TSS | TDS | Phosphate | Sulphate | Nitrate An;::l%r;l::al Alltgltizli ty Chloride TC FC
SD1 - | BDL<05| 7.1 539 [1195| 254 | 1556 0.13 83 3.6 11 - - - -
SD2 - 08 6.3 | 983 [2619 | 1063 | 3268 0.55 272 7.8 34 - - 21x10% | 68x10°
MD10 - | BDL<05|7.6| 62 | 173 | 158 | 332 1.08 72 1.3 - - - - -
SD3 - | BDL<05| 7.4 396 | 1060 | 1774 | 756 0.26 28 0.6 - - - - -
SD4 - |BDL<05]7.5] 139 | 309 | 81 | 624 0.1 16 0.6 - - - - -
SD5 - |BDL<05]|76| 32 | 111 | 31 | 384 0.58 48 0.3 - - - - -
MD7 - BDL<05|7.5] 03 21 28 16 0.1 54 0.3 - - - - -
MD8 - |BDL<O5[7.3| 29 | 116 | 92 | 356 1.69 106 0.3 - - - - -
MD9 - |BDL<05]7.5] 49 | 186 | 241 | 432 0.36 47 0.5 - - - - -
RK1 1.62 09 75| 15 47 61 | 310 0.5 24 1.23 4.23 260 26 16x10° | 47x103
SD6 - |BDL<05|7.8]| 15 66 19 | 276 0.92 30 0.7 01 - - - -
RK2 1.84 13 7.7 | 08 24 17 | 372 0.5 18 0.6 3.63 275 33 31x103 | 45x10?

Note: 1. All parameters are expressed as mg/I except pH, colour (Hazen) and TC/FC (MPN/100 ml).
2. SD: Shila Khala drain, MD: Mundet drain, RK: river Kali-west.
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4.2.1 Physico-chemical characteristics of Shila Khala drain, Mundet drain and Kali-
west River:

Sampling location on Shila Khala drain, Mundet drain (associated first order drain of Shila
Khala drain) and Kali-west river may be classified into three stretches:

e Stretch — I: Shila Khala drain from the location where flow was observed to downstream
of AIS industrial estate. Though Shila Khala drain originates from somewhere else but the
flow in the drain only observed after receipt of discharge from Aroma Craft Paper Mill,
Village- Noorpur, Roorkee, District-Haridwar, Uttarakhand. Upstream of Aroma Craft
Paper Mill the drain was found dry. The drain in this stretch receive discharge from the
industries located in Jabreda road Industrial area and sewage from nearby villages. The
analysis results of the two samples collected from this stretch show pH-6.3 to 7.1, BOD-
539 to 983mg/Il, COD-1195-2619mg/I, which indicates that the drain is carrying partially
treated/untreated industrial effluent.

e Stretch —II: This stretch covers Shila Khala drain downstream of Jhabreda road industrial
area to Tikaula Kalan Village (last location of Shila Khala drain in UK). In this stretch one
of the first-order of Shila Khala drain namely Mundet drain confluences at Makhdoompur
village. Mundet drain originates near Delhi-Haridwar highway from seepage of nearby
Upper Ganga canal (335 m away) and later receives discharge from three pulp & paper
mills namely M/s Uttaranchal Paper Mill, M/s Aaadharshree Pulp & Paper and Sagar Paper
Mill- No 2 along with sewage from nearby villages. The analysis results of the four samples
collected from Mundet drain in this stretch show pH-7.3 to 7.6, BOD-3 to 62mg/Il, COD-
21 to 186mg/l, which indicates that the drain is carrying partially treated wastewater.
Analysis results of two samples from Shila Khala drain collected in this stretch show pH-
7.4 to 7.5, BOD- 139 to 396mg/I, COD- 309 to 106mg/I which indicates that the drain is
carrying partially treated/untreated industrial effluent. In this stretch mostly the drain was
found covered with water hyacinths and other hygroscopic plants which made the drain
function as natural wetland. The same is evident with the improvement in the water
quality of drain as compared to stretch I.

e Stretch — III: This stretch covers Shila Khala drain from Ransaura village, Saharanpur,
U.P to before confluence into Kali-west river. No industrial activity was observed in this
stretch. Analysis results of two samples from Shila Khala drain collected in this stretch
show pH- 7.6 to 7.8, BOD- 15 to 32mg/l & COD- 66 to 111mg/I. In this stretch mostly the
drain was found covered with water hyacinths and other hygroscopic plants which made
the drain function as natural wetland. Water quality of drain in this stretch improves
further as compared to earlier stretches.

e Stretch — IV: Kali-west river before and after discharge of Shila Khala drain. Two samples
were collected from Kali-west River. After confluence with Shila Khala drain, decrease in
BOD, COD, TSS, Sulphate and Ammonical Nitrogen were observed from 15 to 8mg/I, 47
to 24 mg/I, 61 to 17 mg/l, 24 to 18 mg/l and 4.23 to 3.63 mg/I respectively in Kali-west
river. DO in river Kali-west increased from 1.62 to 1.84 mg/I.
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4.3 Observation based on survey and monitoring at Ransaura village

1.

Team interacted with residents of village Ransaura, informed that the water of Shila Khala
drain is causing diseases to animals. They also informed that the ground water from
handpump/borewell is polluted and not fit for drinking. The statement of villagers is
attached as Annexure — 13

Team collected a wastewater sample from Shila Khala drain. The analysis results of the
sample show BOD-32mg/l, COD-111mg/l, TSS-31mg/l, TDS-384mg/I, Phosphate-
0.58mg/I, Sulphate- 48mg/I, Nitrate- 0.3mg/I. At this location impact of industrial pollution
was not observed.

Two groundwater samples (one from 60ft and another from 180ft water depth) were
collected from the village. The groundwater analysis of samples shows pH- 7 to 7.8, TDS-
250 to 646mg/I, Chlorides- 8 to 38mg/I, Sulphate- 32 to 72mg/I, Total Alkalinity- 203 to
390mg/I, Total Hardness- 214 to 314mg/l. COD (8 mg/I) and TDS (646) were found higher
than WHO prescribed limit of COD-4mg/I and TDS-500mg/| in the sample collected from
shallow depth near the drain.

Team also interacted with the Community Health Officer of Community Health Center
(CHC) of Ransaura village. He informed that he only treats the patients of common cold,
flu, acidity, etc and no record of any patient having Cancer, T.B & Goitre are available at
CHC. The statement of CHO is Annexed as Annexure — 14

Conclusion based on the survey and monitoring of Shila Khala drain and

Ransaura village

The Shila Khala drain is more polluted at Stretch I (from origin to d/s of Jhabreda road
industrial area) & II (d/s of Jhabreda industrial area to a/c of Mundet drain) due to impact
of industrial discharge by the units in the vicinity. However, the quality of drain further
improves in stretch III due to self-purification by presence of water hyacinths and other
hygroscopic plants which made the drain function as natural wetland.

The impact of industrial pollution was not observed in Shila Khala drain at Ransaura village.
Chief Medical Officer, Saharanpur vide letter dated 10.07.2023 has submitted that they
carried out door to door survey in the said village and reported no adverse health impact.
Annexure — 15

Chief Veterinary Officer, Saharanpur, vide letter dated 20.03.2023 informed that, no
disease related to skin and stomach were reported in domestic animals of Ransaura village.
Annexure — 16

Executive Engineer-UP Jal Nigam (Rural), vide letter dated 13.7.2023 informed that
UPJIN(R) has carried out sampling of groundwater from six locations at Village Ransaura.
As per the analysis results the water was found suitable for drinking. Annexure - 17
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6 Inspection team details

Sr. Name of officials Designation Signature
No.
1. Mr. Sanjeev Kumar SDM- Deoband }r/
2. Ms. Reena Satavan Scientist-'E’, CPCB

E y -
3. Sh. D. C. Pandey RO, Saharanpur, UPPCB .

o2 4
4, Sh. Subhash Panwar RO, Roorkee, UKPCB
S .wﬁ«'(
5. Sh. Pankaj Kumar Scientist-'D’, CPCB ‘
6. Sh. Sanjay Jaiswal LA, Saharanpur-UPPCB
=i
7. Sh. Ajit Singh ASO, UKPCB
8. Sh. Vipin Kumar RA-III, CPCB C% & et~
' ‘
9. Ms. Anshul Kumari RA-III, CPCB
o

10. | Sh. Ankit Shukla SRF, CPCB

KW,
11. | Sh. Muktesh Chaudhari SRF, CPCB
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Item No. 03 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 79/2023
Hari Prakash Applicant

Versus
Uttam Sugar Mill Libberhedi & Ors. Respondent(s)
Date of hearing: 10.02.2023

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Mr. Rahul Khurana, Advocate

ORDER

1. Grievance in this application is against discharge of untreated
industrial effluent in Shila khala (drain), which later joins river Kali, in

village Ransura, District Saharanpur, Uttar Pradesh.

2. According to the applicant, such discharge is being done by Uttam
Sugar Mill, Libberheri, Uttaranchal Paper Mill, Sagar Paper Mill, Sagar
Paper Mill No. 2, Aadhar Shree Paper Mill, A.S. Glass, Aroma Paper Mill,
Goals Plus etc. which is resulting in serious diseases like Cancer, T.B.,
etc. It has also resulted in death of fish and other aquatic life. Animals

drinking polluted water are also affected and so are the trees in the area.

3. In view of allegations in the application, we are of the view that the
facts need to be verified and remedial action taken by joint Committee of

CPCB, UPPCB and the District Magistrate, Saharanpur. The UPPCB will
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be the nodal agency for coordination and compliance. The Committee
may meet within two weeks, undertake visit to the site and interact with
the stakeholders. A factual and action taken report be filed within two

months by e-mail at judicial-ngt@gov.in preferably in the form of

searchable PDF/ OCR Support PDF and not in the form of Image PDF.
The report may give compliance status by the industries in question with

reference to CTOs granted and mode of disposal of effluents by them.

List for further consideration on 25.04.2023.

A copy of this order along with a copy of complaint be forwarded to
CPCB, the UPPCB and the District Magistrate, Saharanpur by email for

compliance.

Adarsh Kumar Goel, CP

Sudhir Agarwal, JM

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

February 10, 2023
0O.A. No. 79/2023
AVT
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Annexure 1

Joint Inspection Report of Uttam Sugar Mills Limited Distillery Division, Libberheri,
Dist. Haridwar. (Uttarakhand State)

1. GENERAL DETAILS

S.No. | Name & Address of the | M/s Uttam Sugar Mills Limited Distillery Division,
Industry: Libberheri, Dist. Haridwar. (Uttarakhand State)

1. Type of Industry Sector | Distillery

2. Date of Inspection 21 June, 2023

3. Operational Status Operational

4. Name of Raw Material Molasses

5. Name of Final Product (s) | Spirit (ENA)

6. Consented  Production | 50 KLD (C-Heavy molasses) or 62.50 KLPD (B-heavy

Capacity molasses) for production of rectified spirit/Absolute alcohol
/ENA (Annexure-1)
7. Production during | 46 KLD
inspection  (based on
Excise data)
8. Air and water consent Valid up to 31.03.2024 (Annexure-1A)
9. Authorization under Haz.
and Other Wastes Rules, | Valid up to 31.3.2024
2016.

10. Permission from CGWA | Valid up to 30.05.2024 (Annexure-1B)

for abstraction of Ground
Water

11. Sources of Water Supply | Bore wells: 01 Numbers
Flow meter installed: Yes
Working status of Flow meter: Operational
Logbook maintained: Yes

12. Permitted  withdrawal | 300 m®/day or 109500 m® /annum

Quantity
13. Consumption of Fresh | 226.8 (for the month of June 2023)
Water (KLD)

14, Wastewater Stream Industrial effluent: Spent wash, from production process,
fermenter washing, process condensate, floor washing and
cooling tower blow down, boiler blow down and DM plant
reject.

15. Method of Treatment, | For Industrial effluents to achieve ZLD:

concentration and | i. Spent wash Management:. Raw spent wash—>
Utilization of Lagoon—> IMEE(3+1)-> SMEE(Standalone)-> Incineration
Wastewater boiler
ii. Unit has installed a common Condensate Polishing Unit
(CPU) of capacity 650 m*/day for treatment of Integrated
MEE (IMEE) Condensate, SMEE Condensate, cooling
tower blowdown and DM water reject
16. | Mass flow meters at inlet | pstalled and found operational
and outlet of MEE

@
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17. No. of Lagoons and 01 lagoon of total capacity 2500 m?
capacity

18. Online MONITOrNg | ynit has installed 01 PTZ camera at the lagoon
system connected

2. BRIEF DESCRIPTION

2.1. Consents & Authorization
i. The unit has obtained a Consolidated Consent to Operate and Authorisation under Section-

25 of the Water (Prevention & Control of Pollution) Act, 1974, under Section-21 of the Air
(Prevention & Control of Pollution) Act, 1981 and under “Rule-6(2) of the hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016” issued by
Uttarakhand Pollution Control Board (UKPCB) having validity up to 31.03.2023 for
production of 50 KLD rectified spirit/Absolute alcohol /ENA using C-Heavy molasses or
62.50 KLPD rectified spirit/Absolute alcohol /ENA using B-heavy molasses.

ii. The Central Ground Water Authority (CGWA) has granted a No Objection Certificate
(NOC) to the unit for groundwater abstraction from one Borewell, having validity up to
30.05.2024. As per the conditions of this NOC, the unit can abstract a maximum of 300

mé/day or 109500 m? /annum groundwater.

2.2. Freshwater consumption
i. The unit is having one bore well to meet the fresh water requirement for industrial purposes.

The unit has installed flow meter at the borewell and maintained logbook for the same.
Readings shown in flow meter during visit are: Instantaneous flow rate — 10.33 m%hr and
Totalizer — 147304.25 m®,

ii. Month wise groundwater/fresh water abstraction is mentioned in Table 1:

Table 1: Month wise groundwater/fresh water abstraction

Month Total Fresh water | Average fresh water
Consumption (KL) | consumption (KLD)

April, 2023 8475 282.5

May, 2023 7024 226.5806

June, 2023 5694 284.7

Total fresh water consumption (KL) | 21193 KL in 81 days
01.04.2023 — 20.06.2023

Average fresh water consumption per | 261.64KLD
day

iii.As per the logbook provided for groundwater withdrawal, the unit has abstracted
groundwater @ 261.64 KL/day for duration 01.04.2023 — 20.06.2023 which is within the

@’-"’”/ | o((j Qﬁ/
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permissible limit of 300 KL/day groundwater abstraction mentioned in the No Objection
Certificate (NOC) issued by CGWA.

iv.Samples were also collected from Borewell and analysis results are mentioned in Table 8.

2.3. Effluent management scheme
I. Schematic diagram of spent wash management scheme is as below:

3 stage Integrated Multiple Effect Evaporator (IMEE)—> 3 stage Standalone Multi Effect
Evaporator (SMEE)—> MEE Concentrate—> Incineration Boiler

ii. Schematic diagram for management of weak effluents is as below:
Combined Condensate from IMEE & SMEE + blow down from boiler & cooling towers
+ DM plant reject > Condensate Polishing Unit (CPU)

iii. Details of Effluent management units are mentioned below:

Table 2: Details of installed Spent wash management system

S. No. | Particulars Nos.| Size/capacity/ | Type of
feed rate operation
IMEE (3 stage falling film) 01 | 587 m3/day Continuous
2. SMEE Evaporator (3 stage vacuum | 01 332 m3/hr Continuous
+ 1 stage falling film) (capacity)
3. Incineration Boiler 01 20TPH Continuous
4., CPU 01 |650m3 Continuous
5. Lagoon for storage of concentrated | 01 2500 m3 -
spent wash capacity

3. Observations

i. The unit was found operational on the day of the inspection i.e. on 21-06-2023.

ii. On the day of inspection, the unit was operating at production capacity of 46 KLD using B
— heavy molasses as raw material.

iii. As per the CCA issued by UKPCB on 10.01.2023, the unit is allowed to produce 50 KLD
rectified spirit/Absolute alcohol /ENA using C-Heavy molasses or 62.50 KLPD rectified
spirit/Absolute alcohol /ENA using B-heavy molasses. However as per the data provided by
unit for duration 01.05.2023 — 20.06.2023, unit has produced alcohol @ 52.48 KLD.

iv. As per the data provided by the unit, the quantity of raw spent wash generation and alcohol

production is mentioned in Table 3 below:
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Table 3: Month wise Raw Spent Wash generation and alcohol production (Annexure-1.5)

Month Total Raw spent | Alcohol Production | Avg. Spent wash
wash generation | (in KL) generation per KL of
(KL) alcohol production
(KL/KL)
May-2023 8030 1300.296 6.175
June-2023 6561 1061.298 6.182
Total 14591 2361.594 6.178

v. Multi Effect Evaporator

a. Unit has installed 03 stage Integrated Multiple Effect Evaporator (IMEE) of capacity
587 KLD followed by 03 stage Standalone Multiple Effect Evaporator (SMEE) of
capacity 332 KLD and both MEEs were found operational during visit.

b. The unit has installed mass flow meter with totalizer at the inlet IMEE and outlet of

SMEE. At the time of inspection, the reading of mass flow meter (totalizer and flow rate)

at IMEE and SMEE were noted and are as follows:

Reading of mass flow meter (totalized and flow rate) at IMEE;

At inlet of IMEE: totalized reading was 183548.11 T and mass flow rate of
9.57 T/hr (9.114m?%hr, considering Sp.Gr.1.05)

Reading of mass flow meter (totalized and flow rate) at SMEE;

At outlet of SMEE totalized reading was 283525.796 T and mass flow rate of 11.69
T/hr (10.08 m®/hr, considering Sp.Gr.1.16)
c. Considering that the plant is running at full production capacity of 62.5 KLPD using B

— Heavy molasses as raw material and Specific raw spent wash generation rate 6.17
KL/KL of product. Total quantity of Raw Spent wash generated will be 385.62 KL/day.
The capacity of MEE is 587KLD which is adequate for management of 385.6KLD

spent wash.

d. As per the logbook data submitted by the unit, month wise total spent wash feed to

IMEE & SMEE and quantity of concentrated spent wash feed to Incineration boiler is

mentioned in Table below:

Table 4: Total spent wash feed to IMEE & SMEE and concentrated spent wash feed to
Incineration boiler

Month Spent  wash | Condensate Concentrate Generation
feed to IMEE | generation (KL) Feed to Incineration
(KL) boiler (MT)
May-2023 | 8730 6643 2641
June-2023 | 7121 5411 2136
4



37

e. Samples were collected from feed to IMEE and final concentrate from SMEE and

analysis results are shown in Table 6.

vi. Condensate Polishing Unit

a. The unit has installed Condensate Polishing Unit (CPU) of 650 m®/day for treatment of
condensate from IMEE, SMEE, blow down from boiler and cooling towers. During visit,
CPU was found operational.

b. The component of the installed CPU are as follows:

»Equalization tank (175 m°)

»pH correction tank (16 m®)

>Bio-digester CSTR reactor (850 m®)

» Aeration Tank 1000 m?,

»Secondary clarifier (105 m®),

»Ultra Filtration (UF) and Reverse Osmosis (RO), and
»Treated Water storage tank (150 m?®).

c. The unit has not installed flow meters at the inlet and outlet of CPU, however unit has
placed order for procurement and installation of flow meters in CPU section and has also
provided copy of purchase order.

d. The treated effluent from CPU is being used in the process/molasses dilution and make
up in cooling tower and RO reject is being fed into SMEE.

e. Samples were collected from inlet and outlet of CPU and analysis results are mentioned
in Table7.

vii. Incineration Boiler

a. The unit has installed slop fired incineration boiler of 20 TPH capacity. The unit is
burning spent wash along with bagasse as a subsidiary fuel in the incineration boiler.
During visit, Incineration boiler was found operational.

b. The unit has install mass flow meter with totalizer at the inlet of boiler. The reading at
the inlet are as follows;

Totalizer reading was 50341.341 T and mass flow rate of 2.35 T/hr

c. Atthe time inspection the feed rate of Slop into Incineration boiler was 3.6 m®/hr against
the designed feed rate of 4.6 m3/hr.

d. As per the data provided by unit representative, month wise quantity of slop and bagasse

used as fuel in incineration boiler is mentioned in Table 5 below:

@Lﬂ/ | o((f’ Qf’/
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Table 5: Quantity of slop and bagasse used as fuel in incineration boiler

Month Slop Bagasse Slop: Bagasse | Ash  generation
(MT) (MT) ratio (MT)

May-2023 | 2641 3281.81 0.804 198.1

June-2023 | 2136 2483.47 0.860 160.2

Total ATT7 5765.28 0.828 358.3

Above table indicates that, the unit is maintaining the 45:55 ratio (spent wash: bagasse).
Unit has installed Electro Static Precipitator (ESP) on incineration boiler as Air Pollution
Control device for treatment of flue gas and provided an stack of height of 60 m per the
conditions mentioned in CCA issued by UKPCB dated 10.01.2023. During visit, ESP
was found operational.

The ash generated from the incineration boiler is utilized for the production of potash

granules.

viii. Lagoon

a.
b.

For storage of raw spent wash, the unit has 01 lagoon.

During visit, inspection team observed that unit has one impermeable lagoon of capacity
2500 m®. As informed by the unit representative, the unit storing raw spent wash in
lagoon in case of system failure or emergency.

On the day of the visit, 80% volume of the lagoon was found filled with of the spent
wash.

Sample was collected from lagoon and analysis results are mentioned in Table 6.

4. RESULTS & DISCUSSION

i. Spent wash samples were collected from Raw Spent wash generation point, IMEE feed,

SMEE outlet (concentrate), Feed to boiler (Slop), Lagoon, CPU Inlet (i.e. combined

condensate) & CPU outlet and analysis results are mentioned in Table 6 below:

Table 6: Analysis results of spent wash samples collected from unit

Sr. Sample Location pH CcobD BOD TS

No. (mg/l) (mg/l) | (mg/l)
1. | Raw spent wash 5 128622 54825 158910
2. | IMEE feed 4.7 116245 30343 128720
3. | SMEE Concentrate 5.1 562988 221580 623980
4. | Feed to boiler 5.1 503430 168617 574370
5. | Lagoon 5 161408 81463 198600

6
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Samples were also collected from CPU Inlet (i.e. combined condensate) & CPU outlet and

analysis results are mentioned in Table 7 below:

Table 7: Analysis results of samples collected from CPU

Sr. Sample pH COD BOD TSS TDS Colour

No. Location (mg/l) | (mg/l) | (mg/l) | (mg/l) | (Color unit)
1. | CPU inlet 5.9 904 383 126 2000 BDL<05
2. | CPU outlet 6.4 7 3 12 32 BDL<05

Analysis result of spent wash sample collected from feed to incineration boiler (i.e. Slop)
shows pH- 5.1, Total Solids — 574370 mg/l, COD — 503430 mg/l and BOD — 168617 mg/I.
Solid content of spent wash in the Slop is 57.43%, which indicates that unit is maintaining
>45% solid content in concentrated spent wash which is being used as fuel in incineration

boiler.

. Analysis result of spent wash samples collected from lagoon of capacity 2500 m3 shows

pH- 5, Total solids — 198600 mg/l, COD — 161408 mg/l and BOD - 81463 mg/l. Solid
content of spent wash in the lagoon is 19.8~20%, which indicates that unit is storing raw

spent wash in the lagoon.

. Analysis result of sample collected from CPU outlet shows pH — 6.4, TSS — 12 mg/l, COD

— 07 mg/l, BOD — 03 mg/l, TDS — 32 mg/l and Colour - BDL., which indicates that treated
effluent from CPU is suitable for reuse in process/molasses dilution and make up in cooling
tower.

Samples were also collected from Borewell and analysis results are mentioned in Table 8

below:

Table 8: Analysis results of groundwater samples collected from Borewell in unit

Parameters Borewell within BIS IS 10500:2012
unit premises (Permissible limit in absence of
alternative
source)
pH 7.1 6.5-8.5
Colour (Hazen) BDL 15
Conductivity 917
CoD (mg/l) BDL -
TDS (mg/l) 546 2000
Chloride 63
Phosphate BDL
Sulphate 177
Total Alkalinity 117
Total Hardness 392
Nitrate BDL
7
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As (mg/l) - 0.05
Cd (mg/l) - 0.003
Co (mg/l) - -
Cr (mg/l) - 0.05
Cu (mg/I) - 1.5
Fe (mg/l) - 0.3
Mn (mg/I) - 0.3
Ni (mg/Il) - 0.02
Pb (mg/l) - 0.01
Sb (mg/l) - -
Se (mg/I) - 0.01
V (mg/l) - -
Zn (mg/l) - 15
Conclusion

The unit has obtained a Consolidated Consent to Operate and Authorisation under Section-
25 of the Water (Prevention & Control of Pollution) Act, 1974, under Section-21 of the Air
(Prevention & Control of Pollution) Act, 1981 and under “Rule-6(2) of the hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016 issued by
Uttarakhand Pollution Control Board (UKPCB) having validity up to 31.03.2023 for
production of 50 KLD rectified spirit/Absolute alcohol /ENA using C-Heavy molasses or
62.50 KLPD rectified spirit/Absolute alcohol /ENA using B-heavy molasses.

i. The Central Ground Water Authority (CGWA) has granted a No Objection Certificate

(NOC) to the unit for groundwater abstraction from one Borewell, having validity up to
30.05.2024. As per the conditions of this NOC, the unit can abstract a maximum of 300
m3/day or 109500 m® /annum groundwater.

Unit is maintaining >45% solid content in concentrated spent wash which is being used as

fuel in incineration boiler.

iv. Unit is storing raw spent wash in the lagoon.

. Unit is reusing treated effluent from CPU in process/molasses dilution and make up in

cooling tower.

Recommendations:

The unit shall utilize the spent wash stored in lagoon having solid content of 19.86 % through
Evaporation-Concentration process (i.e. MEE) to achieve >45% solid concentration and then

use it as fuel in incineration boiler.
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ii. The unit shall restrict the storage capacity of impermeable lagoon to 7 days equivalent of
concentrated spent wash and excess lagoon capacity shall be dismantled or filled/levelled.

iii.  The unit shall install flow meter at Inlet and Outlet of CPU.

iv. The unit shall install flow meter at line carrying concentrated spent wash from IMEE to
SMEE and maintain logbook for the same on daily basis.

v. The unit shall ensure that only concentrated spent wash from SMEE is stored in the
impermeable lagoon.

vi. The unit shall maintain logbooks for following on daily basis:

» Raw Spent Generation

Feed to IMEE

Feed to SMEE

Concentrated Spent wash from SMEE

Feed to lagoon

Slop feed to incineration boiler
Inlet and Outlet of CPU

vV V V V VYV V

== SF23/6021 12:32
S

jr |

Photo 3: Lagoo ) Photo 4: Air Pollution Control Device
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INSPECTION REPORT OF SUGAR MILLS

1. GENERAL INFORMATION

Date of Inspection: 21.06.2023

1. | Name of the unit with complete Uttam Sugar Mills Ltd., Khasra No.- 42, 45 etc,
postal address Vill.-Libberheri, Roorkee, Distt.-Haridwar
2. | Name of Contact person Designation Contact No & E- mail
Sh. Nitesh Kumar G.M. Production 7900200026
Sh. Devendra Kumar ETP Incharge 9592003295
3. | Spatial Co-ordinates Latitude: 29.745891
Latitude and longitude (in Decimal Longitude: 77.852629
format only)
Year of commissioning 2000
Name of SPCB Regional Office Regional Office, UKPCB, Roorkee
6. | Standalone/ integrated (with co- Integrated (with co-generation) & Sugar refinery
generation) Sugar/ sugar refinery
7. | Sugar with Distillery (Yes/No) Yes
8. | Co-generation capacity, MW 26 MW
9. | Consented capacity of sugar Mill 6250 TCD
(TCD)
10. | Average actual crush rate (TCD) 5493.29 TCD- (including stoppages) avg. for last
crushing season
NA (Previous day) —Non-operational since 29" April,
2023
11. | Attached Distillery capacity, KLPD | 50 KLPD
12. | Quantity of Juice/Syrup/BH 200 MT/day (avg.)
diversion to distillery, MT/day
13. | Consent status& its Validity with
date
(Expired/Applied for renewal/First
time applied/Never applied)
a. Air Consent
b. Water consent Applied for renewal on 28.02.2023 copy enclosed
at Annexure- 2A
c. Hazardous Waste Authorization
14. | NOC from CGWA & its Validity

with date
(Expired/Applied for renewal/First
time applied/Never applied)

Valid till 30.05.2024 copy enclosed at Annexure- 2B
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2. OPERATIONAL STATUS

S. No. | Particulars
1. | Start period of crushing season 09" November, 2022
2. | End of crushing season 29" April, 2023
3. | No. of operational days at the time of inspection 172 days
4. | Operational status during visit (operational/ closed/ Crushing- Non-operational
temporary closed/ permanent closed) Maintenance activity- Operational
If non-operational:
a. Self-closed then collect copy of unit shut down letter
duly certified by regional officer of concerned SPCB.
b. Closure notice by CPCB or SPCB then collect copy of
notice and copy of unit shut down letter duly certified
by regional officer of concerned SPCB.
c. Any other reason, then specify and attach supporting
documents
5. | Sources of fresh water
a. Bore well/Tube well/ Any other & its No’s Borewell & 02 Nos.
b. Flow meter Installation at wells (Yes/No) Yes
c. Reading of Flow Meter during visit NA
d. Any Logbook maintained (Yes/No), if yes, attach. Yes
e. Quantity of water withdrawal (KLD) As informed by unit
representative 144 KLD- Average
6. | Waste water (Influent) generation (KLD)
Total influent generation from cleaning activity 209.33 (avg. from 1 May to 20"
June, 2023)
7. | Waste water (Effluent) discharge, KLD (irrigation 334.66
through lagoon)
8. | Treated effluent used from lagoon for irrigation, KLD 334.66 (avg. from 1% May to 20™
June, 2023)
9. | Type of aeration in aeration tank Diffused
Diffused/ surface/ any other
10.| Tertiary treatment (Yes/No), give Details Yes
11.| Schematic diagram of ETP (flow chart to be collected) Enclosed at Annexure- 2C
12.| Rain water harvesting system adopted (Yes/No) NA
13.| Treatment capacity of ETP (KLD) 1250 KLD
14.| Unit with sizes/capacity Retention As per
Time/ Contact | Industry
Time
(Mentioned in
CPCB
charter)
1. Bar screen Chamber, LXWxH = ------ m3 30 minutes NA
2. Oil & grease tank, 4 x 4.5 x 2.5 m = 45m° 45 minutes 52 min
3. Equalization tank with aeration, 10 x 10 x 3m= 300m? 6 hrs 12 hrs

@

2

o e




45

4. Primary Clarifier, 9.5m dia. x 3m ht= 220m? 5-6 hrs 4.45 hrs
5. Aeration tank- 21.6 x 19.5 x 3 m = 1263m3 24-28 hrs 25 hrs
6. Secondary Clarifier- 9.5m dia. x 3m ht= 220m?® 7-8 hrs 4.45 hrs
7. Sand/multi grade filter, ------ m dia. X ----- m ht - NA
Design basis: Surface loading rate- 12 m3/m?/Hr
8. Activated carbon filter, ------- m dia. X ----- m ht - NA
Design basis: Surface loading rate- 12 m3/m?/Hr
9. Sludge drying bed, 16 x 5m =80 sgm - NA
10. Centrifuge NA
15.| Any further treatment after ETP (Yes/No) No
16.| As per sample taken during the visit
17. Sample Effluent | Sulphate| Color | pH COD BOD | TSS TDS O & G| MLSS/
Analysis | flow rate | (mg/L) | (Hazen) (mg/L) | (mg/L)| (mg/L) | (mg/L) MLVSS
(mé/hr.) (mg/L)
ETP 7.88 110 17 6.7 1710 680 307 1620 - -
Inlet
ETP 9.94 52 BDL | 8.3 42 06 24 356 BDL -
Outlet <05
Aeration - - - - - - - - - 6028/
tank 3091
SRS - - - - - - - - - -
Inlet
SRS - - - - - - - - - -
Outlet
Lagoon - 49 BDL | 7.5 22 03 23 112 - -
<05
OCEMS 9.94 - - 7.09 | 100.75 | 13.40 | 14.89 - - -
reading
during
visit
18.| Storage of treated Effluent
19.| a. No. & size of lagoons 01 & 8250 m®
b. Retention time 13 days
c. Lagoon type- permeable/impermeable Impermeable
20.| Sludge Handling Process (Yes/No), gives details.
a. Sludge Digestion Method No
b. Sludge Drying Process Yes
c. Final Disposal of Sludge Given to farmers as manure
d. Whether mechanical sludge handling system installed (yes/No) | No
21.| Any Hazardous Substances (Yes/No), if yes, give details. | NA

(Quantity & way of Disposal)

.| Manpower employed for ETP operation &

maintenance.

Environment Manager- 01
Lab Chemist- 01
Operator- 03

@ e
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Helper- 02
23.| Details of irrigation system & treated effluent used
guantity
1. Own land area for irrigation (Yes/No), Yes
2. Farmer land area and their agreement. (Yes/No), Yes
3. Net effluent generation left for Irrigation (KLD) NA
4. Flow meter to measure amount of water used for irrigation. | Yes, 237955 m?®
24.| Cleaning mechanism at Mills and factory floor Dry cleaning
25.| Color coding of pipelines for water distribution Yes
network (Yes/No)

26.| Details of Air Pollution Control System

Emission control system or Air Pollution Control Device Yes
(APCD) installed (Yes/No)

Name of installed Emission control system/APCD Wet Scrubber

Stack height 56 & 50 mtr.

On-line emission (stack) monitoring system installed NA mg/Nm?3

(Yes/No), If Yes- Reading

Ash Details:

Quantity of ash generated, MT/day NA

Method of disposal of Ash Filling in low line areas

3. OBSERVATIONS

1. Unit was non-operational on the day of inspection dated 21.06.2023 due to seasonal off from
29" April, 2023.

2. Only cleaning activities was going on in the unit’s premises.

3. ETP was found operational for cleaning purposes and sample was collected (Form-I enclosed at
Annexure- 2D).

4. Unit doesn’t have valid consent to operate & same was expire on 31.03.2023. However, unit
applied for the same on 28.02.2023.

5. Unit has valid CGWA NOC for borewells and same was valid till 30.05.2024.

6. As informed by unit representative lagoon water is used for the ongoing cleaning activity.

7. Unit is complying w.r.t. to consented norms. However, TDS 78 % reduction from 1620 mg/l to
356 mg/l without any TDS reduction unit, indicates suspected dilution of freshwater at any
level of treatment system cannot be ruled out.

4. RECOMMENDATIONS:

(Shall specifically indicate compliance w.r.t. observations made in above sections-3 of
observations along with additional recommendations if any)

1. Unit shall obtain consent to operate from UKPCB prior to start the mill.
2. Unit shall maintain all logbooks on daily basis.

@ e
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5. Overall Compliance Status: Non-complying w.r.t. suspected dilution

6. PHOTOGRAPHS

Photo 1: Main Entrance Gate Photo 2: APCD & Stack
< 5"‘ WY 3" o !

ter with reading Photo 4: ETP inIetIomtpr with reading

e oy

Photo 6: Aeration tank
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Photo 08: Filtration Unit

=

Photo 09: OCE

S

S display with readis

Photo 10: Environmental Laboratory
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LT 1 4
L

@b

INDUSTRY INSPECTION REPORT

Gener

al Information & Operational Details

Date of Inspection: 21.06.2023

Name & complete Address:

M/s Aroma Craft & Tissues Pvt. Ltd., Khasra No. 103, 104,

1. Vill- Nurpur, Pargana- Manglore, Tehsil- Roorkee, Distt.-
Haridwar
2. | Geographical Coordinates N: 29.805110; E: 77.812013
Name of the: occupier/ contact Sh. Puneet Jain (Director), Sh. Rajesh Kumar Jain
3 person(s) with designation:
' a) Telephone/Mobile(s) a) 9760000638, 7830500638, 9760000639
b) E-mail ID(s) b) aromacraft@gmail.com
4. | Name of SPCBs Regional Office Regional Office, UKPCB, Roorkee
5. | Operational Status of the unit Operational
Approximate Distance (Km) from
6. | Sheela Khala Nala (measure via 0.20 Km
Google map)
7 Manufacturing process flow chart Enclosed at Annexure- 3A
for each product
NOC from CGWA as a permission .
8. Not available
to abstract groundwater
Consent Status Validity with date or if not valid, whether applied for
renewal?
(Valid / application and expired consent copies to be
attached)
Consent to Operate issued under
Water Act, 1974 by SPCB
9. | Consent to Operate issued under
Q:thﬁ;) Crtlziggi ?gr?_ig: Jous Applied on 28.03.2023 (e;(\pired on 31.03.2023) copy enclosed at
) . nnexure- 3B
Waste Disposal issued under
Hazardous and Other Wastes
(Management & Transboundary
Movement) Rules, 2016 by SPCB
10. | Type of Industry Pulp & Paper
Product(s) & Capacity- Craft Paper & 8250 MT/month as per consent.
1. {For all main product(s) and By- | Actual 130.7 MTD (1% April to 20" June, 2023)
product(s)}
RAW WATER SUPPLY
Source of raw water supply Borewell — 02 nos.
Logbook maintained: Yes Whether flow meter with totalizer installed at borewell line —Yes
12. | (Last three months’ logbooks No. of Borewell(s) in the unit premises: 02
attached) Instantaneous flow rate Reading: 0.0 m%hr & 0.0 m%/hr
Totalizer Reading during visit: 402509.76 m® & 11763.18 m®
Actual groundwater abstracted: 348.98 KLD
13. Production process, Domestic Others (Boiler)

Washing, etc.
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Average  Water  Consumption
. 24.74 38.80
(KLD) 324 (1% April to 20™ o R I "
(based on logbook of Water June, 2023) (1° April to 20 (1" April to 20
abstracted) June, 2023) June, 2023)
Water Consumption in KL/ MT of
2.48 - -

product

EFFLUENT TREATMENT PLANT Installed — Yes
Operational Status of ETP Operational
Sample collected during inspection Yes
Type of Sampling Grab
Designed capacity of ETP /PETP (in KLD) | 1900

14. | Names of all treatment units
(Flowchart to be attached) . Flow diagram enclosed at Annexure-3C
Also, mention name of operational
treatment units
Processes from where wastewater streams | Process
reaching ETP/ PETP
Type of treatment process Phyisco-Chemical followed by Biological (aerobic)
ETP INLET
15. | Flow meter with totalizer installed at ETP | Not installed
inlet
ETP OUTLET
Flow meter with totalizer installed at ETP | Yes, but without totalizer along with VV-Notch
outlet Type of Flowmeter: Ultrasonic
Instantaneous flow rate Reading: 4.2 m3/hr
16 Logbook maintained: Yes, on the basis of | Totalizer Reading: NA
" | V-notch reading
Consented Effluent Discharge 1900 KLD
Average Effluent Discharge (KLD) 99.4 KLD
(based on logbook of ETP outlet)
Specific Effluent Discharge (KL/MT) 0.76 KL/IMT
17 Quantity of Treated Effluent Recycled 13.53 KLD
" | (KLD)
ZERO LIQUID DISCHARGE
Whether Unit has achieved Zero Liquid | No
18. | ~.
Discharge?
TREATED EFFLUENT DISCHARGED
a) No. of consented outlets a) 01
b) Actual no. of outlets observed during | b) 01
visit
19. | Mode of discharge from the unit premises | Underground pipeline
Ultimate disposal point Sheela Khala Drain
Tracked route to reach river Ganga or its | Sheela Khala—> River Kali-west->Hindon->Yamuna
tributary  (include name of drains/
intermediate rivers)
20. | Status of Sewage Treatment Plant (STP) Not installed
OCEMS STATUS AND DETAILS
21. | Whether installed or not Yes
22. | Whether connected to CPCB server Yes

o . 2
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23. | Parameters displayed on OCEMS pH, BOD, COD, TSS
24. | Techniques (In-line/ On-line) In-line
Instantaneous values shown on OCEMS Flow (m®/hr): 4.2
during inspection pH : 7.62
o5 TSS (mg/l): 25.5
' BOD (mg/l): 16.4
COD (mg/l): 91.3
Any other parameter(s): NA
AIR POLLUTION - EMISSION SOURCES & CONTROL
Sources of air pollution Boiler
26. | Stack provided (Yes/No) Yes
Stack height 30 mtr.
Air Pollution Control Device installed Yes
27. | (Yes/No)
Name of Device Scrubber & Cyclone Dust collector
HAZARDOUS WASTE MANAGEMENT
28. | Mode of Hazardous waste disposal Information not provided
29, ;/i\:zsther having agreement with any TSDF Not provided
30. | ETP Sludge Dewatering system Sludge drying beds
31 Whether Logbook for quantity of ETP | No
" | sludge disposed maintained?
32. | Total ETP Sludge disposed (in Kg/ month) | \nformation not provided
ELECTRICITY CONSUMPTION IN ETP
33 Whether separate energy meter installed | Yes
" | for ETP
Average Electricity Consumption (in -
34. KWh/day) (based on loghook) Logbook not maintained
35 Instantaneous energy meter reading during | 14163.3 kWh
" | inspection (in KWh)
COMPLIANCE STATUS (Complying/ Non-complying)
Effluent Analysis Report:
Parameter ETP inlet ETP outlet Norms as per Compliance status
consent
pH 6.3 7.7 6.5-9.0 Complying
BOD (mg/l) 5816 25 30 Complying
COD (mg/l) 12338 90 250 Complying
TSS (mg/l) 3426 16 100 Complying
36. TDS (mg/l) 13604 540 - -
Oil and Grease .
(ma/l) - BDL 10 Complying
SAR (mgl/l) 2.2 2.3 - -
Result Result
AOX awaited awaited ) ]
*In Aeration MLSS (mg/l): 4744,
Tank(s), MLVSS (mg/l): 1983
37. | As per effluent discharge norms \ Complying

@

o . 2
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@ Specific Observations:

10.

Unit was found operational on the day of inspection dated 21.06.2023.

Unit doesn’t have valid consent to operate and same was expired on 31.03.2023. However, unit has
applied for renewal of consent on 28.03.2023.

Unit doesn’t provide NOC obtained from CGWA for ground water extraction. However, unit has 02
Borewells for fulfilling fresh water requirement.

Unit has flowmeters at both Borewells and avg. fresh water withdrawal was 348.98 KLD (324.24 KLD
+24.74 KLD) from 1% April to 20" June, 2023 from logbook.

Unit doesn’t have flowmeter at ETP inlet. However, flowmeter was installed at ETP outlet (without
Totalizer) along with V-notch.

Unit has flowmeter for recycling point available at ETP outlet and avg. recycling water was 13.53 KLD
from 1% April to 20" June, 2023 from logbook.

Unit was maintaining logbook for Production, Both Borewells, ETP outlet Flow (on the basis of VV-notch
reading), Recycling from ETP outlet and Consumption of water in Boiler on daily basis.

OCEMS was installed at ETP outlet and showing Flow- 4.2 m%/hr, pH- 7.62, TSS- 25.5 mg/l, BOD- 16.4
mg/l, COD- 91.3 mg/I.

Sample were taken from Borewell, ETP Inlet, Outlet and Aeration Tank and Form-I was served (copy
enclosed at Annexure- 3D).

Unit is complying w.r.t. consented norms, However, 96% reduction in TDS from 13604 mg/l (ETP
inlet) to 540 mg/l (ETP outlet) without having any TDS reduction unit in ETP, indicates suspected
dilution of freshwater at any level of treatment system cannot be ruled out.

& Specific Recommendations/Suggestions:

APwnh e

Unit shall obtain consent from UKPCB immediately.

Unit shall obtain NOC for groundwater abstraction from CGWA.

Unit shall install flowmeter at ETP inlet with Totalizer and maintain its logbook on daily basis.

Unit shall install electromagnetic flowmeter with totalizer at ETP outlet, so that actual discharge may be
reported.

Unit shall maintain logbooks for Sludge generation & disposal, Chemical consumption in ETP,
Electricity consumption in ETP

Overall Compliance Status: Non-complying w.r.t. suspected dilution




PHOTOGRAPHS

Photo 1: Main Entrance Gate Photo 2: Processing Unit/Products Area

Photo 3: Flowmeter at Borewell-1
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Photo 5: Sedicell _ Photo 6: Aeration Tank
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Photo 7: Secondary Clarifier

Photo 11: OCEMS at ETP outlet
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LT 1 4
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@b

INDUSTRY INSPECTION REPORT

Gener

al Information & Operational Details

Date of Inspection: 21.06.2023

Name & complete Address:

M/s Sagar Paper Mills Pvt. Ltd., Khasra No. 223, 225, 5t

1. K.m., Manglore-Jhabrera Road, Latherdeva Hoon, Tehsil-
Roorkee, Distt.- Haridwar
2. | Geographical Coordinates N: 29.799647; E: 77.810912
Name of the: occupier/ contact Sh. Anirudh Tyagi (Executive Director)
person(s) with designation:
3. a) Telephone/Mobile(s) a) 9719412653
b) E-mail ID(s) b) spmpl_papermills@rediffmail.com
4. | Name of SPCBs Regional Office Regional Office, UKPCB, Roorkee
5. | Operational Status of the unit Operational
Approximate Distance (Km) from
6. | Sheela Khala Nala 0.30 Km
(measure via Google map)
7. :c\g? ggzicgi(r)lggcgrocess flow chart Enclosed at Annexure- 4A
8 NOC from CGWA as a permission | Applied on 10.06.2023 & expired on 25.08.2022 copy enclosed
" | to abstract groundwater at Annexure- 4B
Consent Status Validity with date or if not valid, whether applied for
renewal?
(Valid / application and expired consent copies to be
attached)
Consent to Operate issued under
Water Act, 1974 by SPCB
9. | Consent to Operate issued under
Alr ACt.’ 19.81 by SPCB Applied on 27.03.2023 (expired on 31.03.2023) copy enclosed
Authorization for Hazardous
) . at Annexure- 4C
Waste Disposal issued under
Hazardous and Other Wastes
(Management & Transboundary
Movement) Rules, 2016 by SPCB
10. | Type of Industry Pulp & Paper
Product(s) & Capacity- Craft Paper & 3300 MT/month as per consent.
1L {For all main product(s) and By- Actual 3,194.33 MT/month or 111.43 MTD (1% March to 31%
product(s)} May, 2023)
RAW WATER SUPPLY
Source of raw water supply Borewell — 02 nos.
Logbook maintained: Yes Whether flow meter with totalizer installed at borewell line —Yes
12, (Last three months’ logbooks No. of Borewell(s) in the unit premises: 02

attached)

Instantaneous flow rate Reading: 88.332 m3/hr & 0.0 m3/hr
Totalizer Reading during visit: 50281.85 m® & 24388.78 m®
Permitted groundwater withdrawal as per NOC from CGWA:
900 m*/day
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Actual groundwater abstracted:
March to 31 May, 2023)

649.75 m®/day (avg. from 1%

Production process, . .
Washing, etc. Domestic Others (Boiler)
,(Blzlﬁrg)ge Water  Consumption 649 75
13. (1%t March to 31 May, - -
(based on logbook of Water
2023)
abstracted)
Water Consumption in KL/ MT of
5.83 - -
product
EFFLUENT TREATMENT PLANT Installed — Yes
Operational Status of ETP Operational
Sample collected during inspection Yes
Type of Sampling Grab
Designed capacity of ETP /PETP (in KLD) | 660

14.

Names of all treatment units

(Flowchart to be attached)

Also, mention name of operational
treatment units

Flow diagram enclosed at Annexure- 4D

Processes from where wastewater streams
reaching ETP/ PETP

Process

Type of treatment process

Phyisco - Chemical followed by Biological (aerobic)

ETP INLET

Flow meter with totalizer installed at ETP
inlet
Logbook maintained: Yes

Yes, 82248.354 m® & 73.2 m3/hr

15. | Average Effluent Generation (KLD) 555.93 KLD
(based on logbook of ETP/ PETP inlet)
Effluent Generation during the inspection | 503.8 (on 20" June, 2023)
(KLD)
Effluent Generation in KL/ MT of product | 4.99 KL/MT
ETP OUTLET
Flow meter with totalizer installed at ETP | Yes, but without totalizer along with V-Notch
outlet Type of Flowmeter: Ultrasonic
Logbook maintained: Yes, on the basis of | Instantaneous flow rate Reading: Not working
16. | V-notch reading Totalizer Reading: NA
Consented Effluent Discharge 660 KLD
Average Effluent Discharge (KLD) 376.06 KLD
(based on logbook of ETP outlet)
Specific Effluent Discharge (KL/MT) 3.38 KL/IMT
17 Quantity of Treated Effluent Recycled 168.47 KLD
" | (KLD)
TREATED EFFLUENT DISCHARGED
a) No. of consented outlets a) 01
18. | b) Actual no. of outlets observed during | b) 01

visit

Mode of discharge from the unit premises

Open channel

Ultimate disposal point

Sheela Khala Drain

@ %
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Tracked route to reach river Ganga or its | Local drain—>Sheela Khala-> River Kali-west
tributary (include name of drains/
intermediate rivers)
19. | Status of STP Not installed
OCEMS STATUS AND DETAILS
20. | Whether installed or not Yes
21. | Whether connected to CPCB server Yes
22. | Parameters displayed on OCEMS pH, BOD, COD, TSS, Flow
23. | Techniques (In-line/ On-line) In-line
Instantaneous values shown on OCEMS Flow (m3/hr): not working
during inspection pH : 7.60
24 TSS (mg/l): 7.5
' BOD (mg/l): 9.3
COD (mg/l): 81.7
Any other parameter(s): NA
AIR POLLUTION - EMISSION SOURCES & CONTROL
Sources of air pollution Boiler
25. | Stack provided (Yes/No) Yes
Stack height 30 mtr.
Air Pollution Control Device installed Yes
26. | (Yes/No)
Name of Device Wet Scrubber
HAZARDOUS WASTE MANAGEMENT
27. | Mode of Hazardous waste disposal K. Nandini Refineries, Pilibhit
28, ;/i\:zgther having agreement with any TSDF Not provided
29 If Disposal through TSDF site: | Yes, dated 22.12.2022
" | (Last 3 Form- 10 to be attached)
30. | ETP Sludge Dewatering system Sludge drying beds & Sludge press
31 Whether Logbook for quantity of ETP | Yes (for generation)
" | sludge disposed maintained?
Total ETP Sludge disposed (in Kg/month) | 53,422.67 Kg/month generated as per logbook provided.
32 However, as informed by unit representative dewatered
' sludge is provided to farmers for land filling and logbook
for the same was not maintained.
ENVIRONMENTAL LAB
Availability of Environmental Lab
33. | (Also, mention type of instruments | Yes
available in the lab)
ELECTRICITY CONSUMPTION IN ETP
34 Whether separate energy meter installed | Yes
" | for ETP
Average Electricity Consumption (in
35. | Lew /gay) (based o ook ption (i | 579 93 kWh (1% March to 31 May, 2023)
36 Instantaneous energy meter reading during | 69659.7 kWh
" | inspection (in KWh)

COMPLIANCE STATUS (Complying/ Non-complying)

37. | Effluent Analysis Report:

@ %
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38.

Parameter ETP inlet ETP outlet Norms as per Compliance status
consent
pH 6.1 7.1 6.5-8.5 Complying
BOD (mg/l) 5597 10 20 Complying
COD (mg/l) 11407 33 200 Complying
TSS (mg/l) 6841 30 30 Complying
TDS (mg/l) 9632 804 1800 Complying
Oil and Grease i BDL i i
(mg/1)
SAR (mg/l) 2.2 1.2 10 Complying
Result Result
AOX awaited awaited 08
*In Aeration MLSS (mg/l): 1137;
Tank(s), MLVSS (mg/l): 574
As per effluent discharge norms \ Complying

@ Specific Observations:

10.

11.

Unit was found operational on the day of inspection dated 21.06.2023.

Unit doesn’t have valid consent to operate and same was expired on 31.03.2023. However, unit has
applied for renewal of consent on 27.03.2023.

Unit doesn’t have valid NOC from CGWA for ground water extraction & same was expired on
25.08.2022. However, unit applied for CGWA NOC on 10.06.2023 for renewal.

Unit has 02 Borewells for fulfilling fresh water requirement.

Unit has flowmeters at both Borewells and avg. fresh water withdrawal was 649.75 KLD from 1% March
to 31 May, 2023 from logbook.

Unit have flowmeter at ETP inlet & outlet (along with VV-notch). However, flowmeter at ETP outlet was
without Totalizer.

Unit has flowmeter for recycling point available at ETP and avg. recycling water was 168.47 from 1%
March to 31 May, 2023 from loghook.

Unit was maintaining logbook for Production along with raw materials, Both Borewells, ETP inlet &
outlet Flow, Recycling from ETP, Sludge generation, electricity consumption and Consumption of water
in process & Boiler on daily basis.

OCEMS was installed at ETP outlet and showing Flow- not working, pH- 7.6, TSS- 7.5 mg/l, BOD- 9.3
mg/l, COD- 81.7 mg/I.

Sample were taken from Borewell, ETP Inlet, Outlet and Aeration Tank and Form-I was served (copy
enclosed at Annexure- 4E).

Unit is complying w.r.t. consented norms, However, 91.65 % reduction in TDS from 9632 mg/l (ETP
inlet) to 804 mg/l (ETP outlet) without having any TDS reduction unit in ETP, indicates suspected
dilution of freshwater at any level of treatment system cannot be ruled out.

3 Specific Recommendations/Suggestions:

1.
2.
3.

Unit shall obtain consent from UKPCB immediately.
Unit shall install flowmeter having totalizer at ETP outlet, so that actual discharge may be reported.
Unit shall maintain logbooks for Sludge disposal and Chemical consumption in ETP.

Overall Compliance Status: Non-complying w.r.t. suspected dilution

€
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Photo 1: Main Entrance Gate
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Photo 2: Processing Unit/Products Area
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Photo 6: Sedicell




Photo 7: Aeration Tank Photo 8: Secondary Clarifier
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P Photo 12: Flowmeter at Recycling Point
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Photo 13: OCEMS at ETP outlet Photo 14: Energy Meter for ETP
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INDUSTRY INSPECTION REPORT

Gen

eral Information & Operational Details

Date of Inspection: 21.06.2023

Name & complete Address:

1. Asahi India Glass Ltd.-IGP, Plot No.: AIS Industrial
Estate, Jhabera Road, Latherdeva Hoon, Roorkee, Distt.-
Haridwar

2. Asahi India Glass Ltd. Mirror Division, Plot- Al, AIS
Industrial Area, Vill- Latherdeva Hoon, Jhabera Road,
Roorkee, Distt.- Haridwar

L 3. Asahi India Glass Ltd.- Reflective Division, Plot No.- A,
AIS Industrial Estate, Vill- Latherdeva Hoon, Jhabera
Road, Roorkee, Distt.- Haridwar
4. Asahi India Glass Ltd. (Sand Beneficiation Division),
Plot-A, Latherdeva Hoon, Manglore Jhabera Road,
Distt.- Haridwar
2. | Geographical Coordinates N:29.798491; E: 77.808105
Name of the: occupier/ contact | Sh. Ranbir Singh Negi (Head- HR & Admin)
3 person(s) with designation:
' a) Telephone/Mobile(s) a) 7055000900
b) E-mail ID(s) b) ranbir.negi@aisglass.com
4. | Name of SPCBs Regional Office Regional Office, UKPCB, Roorkee
5. | Operational Status of the unit Operational
Approximate Distance (Km) from
6. | Sheela Khala Nala (measure via | 5-10 mtr. (adjacent to industry)
Google map)
7 :c\/lanufacturing process flow chart Enclosed at Annexure- SA
or each product
8 NOC from CGWA as a permission | Valid till 28.07.2024 (for 01 borewell) copy enclosed at
" | to abstract groundwater Annexure- 5B
Consent Status Validity with date or if not valid, whether applied for
renewal?
(\Valid / application and expired consent copies to be attached)
Consent to Operate issued under
Water Act, 1974 by SPCB For Float Division (IGP)- Valid till 31.03.2026
g, | Consent to Operate issued under | o pyirror Division- Valid till 31.03.2027
Air Act, 1981 by SPCB : L e
Authorization for Hazardous Waste For Reflective [?lyls_lon- \_/a_llq till 31._03._2024
. . For Sand Beneficiation Division- Valid till 31.03.2024
Disposal issued under Hazardous
and Other Wastes (Management &
Transboundary Mc()vemegt) Rules, Copy enclosed at Annexure- 5C
2016 by SPCB
10. | Type of Industry Glass & its processing (cutting & washing)
Product(s) & Capacity- Float Glass— 700 MTD
Mirror— 11000 MT/Month
1L {For all main product(s) and By- | Reflective Glass— 1050000 MT/Month
product(s)} Washing of Sand- 3614 MT/month
12. | RAW WATER SUPPLY

C
L 24
o )
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Source of raw water supply

Borewell — 03 nos.

Logbook maintained: (Yes/No)
(Last three months’ logbooks to
be attached)

Whether flow meter with totalizer installed at borewell line — Yes
No. of Borewell(s) in the unit premises: 03

Permitted groundwater withdrawal as per NOC from CGWA: 274
m3/day (as per 01 borewell NOC provided)

Actual groundwater abstracted: 415.26 m>/day

Pro\?vuac;trl]ci):g;’)ggcc.ess, Domestic Others (specify)
,(Blzlﬁrg)ge Water  Consumption 415.26
13. (from 1% March to 18" - -
(based on logbook of Water
June, 2023)
abstracted)
Water Consumption in KL/ MT of Can’t be calculated i i
product
EFFLUENT TREATMENT PLANT Installed — Yes
Operational Status of ETP Operational
Sample collected during inspection Yes
Type of Sampling Grab
Designed capacity of ETP /PETP (in KLD) | 16 m%hr for float division and 17.5 m%hr Mirror division
14. | Names of all treatment units
)(AFllowchart o be attached) : Flow diagram enclosed Annexure- 5D
so, mention name of operational
treatment units
Processes from where wastewater streams | Cleaning Process of glass
reaching ETP/ PETP
Type of treatment process Physico-chemical
System of chemical mixing for solution )
15 preparation (Manual/ Mixer) Mixer
System of Chemical dosing _
16. (Manual/ Mechanical through pumps) Mechanical through pumps
ETP INLET
17. | Flow meter with totalizer installed at ETP | No
inlet Logbook maintained: No
ETP OUTLET
Flow meter with totalizer installed at ETP | Yes
outlet
Type of Flowmeter: Mechanical
18. | Logbook maintained: Yes Instantaneous flow rate Reading: NA m®/hr
Totalizer Reading: 7772 m®
Consented Effluent Discharge Nil
Average Effluent Discharge (KLD) 33.26 KLD from Float division & 39.65 KLD from Mirror
(based on logbook of ETP outlet) division ETP (from 1% March to 315 May, 2023)
19 Quantity of Treated Effluent Recycled | NA

(KLD)

ZERO LIQUID DISCHARGE

Whether Unit has achieved Zero Liquid | No
20. Discharge?
21 TREATED EFFLUENT DISCHARGED

Ultimate disposal point

| Landscape Irrigation

e e
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SEWAGE MANAGEMENT SECTION

22. | Operational Status of STP Operational
23. | Designed capacity of STP (in KLD) 75 KLD
Names of all treatment units
24 (Flowchart to be attached)
" | Also, mention name of operational
treatment units
25 Flow meter/ v-notch installed at STP inlet | No
" | (Yes/No)
26 Quantity of sewage generated as per STP | NA
" | inlet logbook (KLD)
97 Flow meter/ v-notch installed at STP outlet | Yes
" | (Yes/No)
Quantity of treated sewage discharged | 32.13 KLD (from 1% March to 31% May, 2023)
25, | (KLD)
" | (to be calculated from ETP outlet
logbook)-
29 Quantity of recycled treated sewage (KLD) | Completely in Horticulture & Gardening
" | (Total of last three months)
30 Mode of discharge NA

AIR POLLUTION — EMISSION SOURCES & CONTROL

Sources of air pollution

Melting Furnace & Boiler

31. | Stack provided (Yes/No) Yes
Stack height 93 mtr. & 30 mtr.
Air Pollution Control Device installed | Yes
32. | (Yes/No)
Name of Device Wet scrubber
HAZARDOUS WASTE MANAGEMENT
33. | Mode of Hazardous waste disposal TSDF Site
Whether having agreement with any TSDF | Yes
34. site?
35 If Disposal through TSDF site: | Yes, Form 4
" | (Last 3 Form- 10 to be attached)
36. | ETP Sludge Dewatering system Sludge drying beds
37 Whether_ Logbook _ for_ quantity of ETP | No
" | sludge disposed maintained?
3g. | Total ETP Sludge disposed (in Kg/month) | NA
ELECTRICITY CONSUMPTION IN ETP
39 Whether separate energy meter installed | Yes
" | for ETP
40 Average Electricity Consumption (in | 108.73 kWh/day
" | KWh/day) (based on loghook)
41 Instantaneous energy meter reading during | NA

inspection (in KWh)

COMPLIANCE STATUS (Complying/ Non-complying)

42. | Effluent Analysis Report:

o . 2

@

Installed — Yes
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Parameter ETP inlet ETP Norms  as Compliance status
outlet per consent

Color (Hazen) BDL<05 BDL<05 NA Complying

pH 8.5 8.7 NA Complying

BOD (mg/l) 07 07 NA Complying

COD (mgl/l) 32 27 NA Complying

TSS (mg/l) 38 25 NA Complying

TDS (mg/l) 812 860 NA Complying

Phosphate (mg/l) 1.59 1.15 NA Complying

*In Aeration Tank (s), | MLSS (mg/l): NA, MLVSS (mg/l): NA

43. | As per effluent discharge norms \ Complying

@ Specific Observations:

Unit was found operational on the days on inspection dated 21.06.2023.

Unit have 04 consent to operate for four different processes operating inside unit premises.

Unit is engaged in the manufacturing of Mirror and glasses.

Unit has valid consent to operate for all four plant operated in same premises.

Unit has 03 Borewells and provided only 01 NOC from CGWA. However, as per NOC provided by the

unit only 274 KLD of water is permissible, but unit was extracting 415.26 KLD (avg.) of water from

borewell. Hence it is violation of conditions provided in CGWA NOC.

6. Unit has 02 ETP namely Common ERS (16 m®hr) and Mirror ETP water ERS (16.5 m%/h) for treatment
of generated effluent. However, Mirror ERS was found non-operational).

7. Unit has installed STP of capacity 75 KLD for treatment of generated sewage.

8. Effluent samples were collected from common ERS inlet and outlet. Analysis results showed compliance
of ETP w.r.t. discharge norms.

9. Asinformed all treated effluent and treated sewage utilized into their process and gardening.

10. No discharge of treated/untreated wastewater into the Sheela drain was observed during the inspection.

gk e

& Specific Recommendations/Suggestions:

Unit shall prepare water audit through reputed government expert institute
Unit shall maintain borewell logbook on the basis of totalizer value.

1

2

3. Unit shall maintain recycle water logbook for process and gardening.

4. Unit shall not exceeded the limit of Ground water extraction or unit has to revised their NOC for ground
water abstraction enhance capacity as per requirement.

Overall Compliance Status: Complying

PHOTOGRAPHS

Photo 1: Processing Unit/Products Area Photo 2: ETPInIet
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Photo 3: Float division ETP uni

Photo 7: Recycled Pu
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LT 1 4
L

@b

INDUSTRY INSPECTION REPORT

Gener

al Information & Operational Details

Date of Inspection: 22.06.2023

Name & complete Address:

M/s Air Liquide North India Pvt. Ltd., Unit -1, AIS Industrial

1 Estate, Jhanreda road Tehsil- Roorkee, Distt. - Haridwar
2. | Geographical Coordinates N: 29.799972; E: 77.804606
Name of the: occupier/ contact Sh. Sagar Kumar Ghose
3 person(s) with designation:
' a) Telephone/Mobile(s) Mob: 7302260366
b) E-mail ID(s) sagar.ghose@airliquide.com
4. | Name of SPCBs Regional Office Regional Office, UKPCB, Roorkee
5. | Operational Status of the unit Operational
Approximate Distance (Km) from
6. | Sheela Khala Nala 0.20 Km
(measure via Google map)
7 Manufacturing process flow chart | Enclosed at Annexure- 6A
" | for each product
8 NOC from CGWA as a permission | Available with validity up to 17.11.2023 copy enclosed at
" | to abstract groundwater Annexure- 6B
Consent Status Validity with date or if not valid, whether applied for renewal?
(Valid / application and expired consent copies to be attached)
Consent to Operate issued under
Water Act, 1974 by SPCB
Consent to Operate issued under
o ﬁ:jtﬁg (;’tlzig?):-] ?gr?_icz:z JoUs Applied on 21.02.2023 (e;(\pired on 31.03.2023) copy enclosed at
) . nnexure- 6C
Waste Disposal issued under
Hazardous and Other Wastes
(Management & Transboundary
Movement) Rules, 2016 by SPCB
10 Type of Industry Manufacturing of Gaseous nitrogen, Liquid Argon, Liquid Nitrogen
' and Liquid Oxygen
Product(s) & Capacity- As per consent.
Gaseous nitrogen- 1395 MT/Month
{For all main product(s) and By- Liquid Argon -128 MT/Month
product(s)} Liquid Nitrogen -1200 MT/Month
Liquid Oxygen- 3000 MT/Month
1. Hydrogen gas -10350 kg/month
Actual (Avg. from 1st April to 30th June, 2023)
Nitrogen- 1711.33 MT/Month
Liquid Argon -76 MT/Month
Liquid Oxygen- 2609 MT/Month
RAW WATER SUPPLY
12.
Source of raw water supply \ Borewell

@ Y%
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Logbook maintained: Yes Whether flow meter with totalizer installed at borewell line —Yes
(Last three months’ logbooks No. of Borewell(s) in the unit premises: 02
attached) Instantaneous flow rate Reading: 0.0 m%/hr

Totalizer Reading during visit (BW 1): 799090 m?

Totalizer Reading during visit (BW 2): 284469 m?

Actual groundwater abstracted: 262 KLD (avg. from 1% April to 21
June 2023)

13.

Status of Effluent Treatment Plant (ETP) | Not installed, no effluent generation

14.

Status of Sewage Treatment Plant (STP) Not Installed, Septic tank provided

15.

Designed capacity of STP (in KLD) NA

16.

Quantity of recycled treated sewage (KLD) | Treated sewage used for landscape irrigation
(Total of last three months)

17.

Mode of discharge No discharge observed outside the unit premises

@ Specific Observations:

Unit was found operational on the day of inspection dated 22.06.2023.

Unit doesn’t have valid consent to operate and same was expired on 31.03.2023. However, unit has
applied for renewal of consent on 21.02.2023.

Unit doesn’t provide NOC obtained from CGWA for ground water extraction. However, unit has 02
Borewells for fulfilling fresh water requirement.

Avg. fresh water consumption is calculated as 262 KLD (based on logbook data from 1% April to 21
June 2023)

Unit is engaged in the manufacturing of Gaseous nitrogen, Hydrogen gas, Liquid Argon, Liquid
Nitrogen and Liquid Oxygen.

Unit has installed RO plant having capacity 4.5 m%hr and Cooling tower having re circulation rate of
1000 m®/hr to meet their process water and industrial cooling requirement.

Mostly water used in the cooling tower RO water used only in the manufacturing process (Water
thermolysis) of Hydrogen gas. Reject of RO plant used in the gardening purposes.

No effluent generation observed during the manufacturing process.

No wastewater discharge outside unit premises observed during inspection

& Specific Recommendations/Suggestions:

1.

Unit shall obtain consent from UKPCB immediately.

Overall Compliance Status: Complying




PHOTOGRAPHS
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Photo 1: Processing Unit/Products Area

Photo 2: Hydrogen Plant

e

Khanpur Kasaull, Gartwal Division © 2023,06.2212:06

Photo 3: Cooling Tower
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INDUSTRY INSPECTION REPORT

LT 1 4
L

@b

General Information & Operational Details

Date of Inspection: 22.06.2023

Name & complete Address:

M/s Finolex Cable Limited,
Plot no.: K1 & 2 AIS Industrial Estate, Latherdeeva

1 Hoon, Manglaur Jhabrera Road, Tehsil- Roorkeee,
Distt.- Haridwar, Uttarkhand
2. | Geographical Coordinates
Name of the: occupier/ contact person(s) | Sh. B. K. Sinha (AVP (Maintenance)
3 with designation: a) 9997997001
' a) Telephone/Mobile(s) braj_sinha@finolex.com
b) E-mail ID(s)
4. | Name of SPCBs Regional Office Regional Office, UKPCB, Roorkee
5. | Operational Status of the unit Operational
Approximate Distance (Km) from Sheela
6. | Khala Nala 0.20 Km
(measure via Google map)
Manufacturing process flow chart for each | Enclosed at Annexure- 7A
7.
product
8 NOC from CGWA as a permission to Valid till 19.05.2024 (for 02 borewell) copy enclosed at
* | abstract groundwater Annexure- 7B
Consent Status Validity with date or if not valid, whether applied for
renewal?
(Valid / application and expired consent copies to be
attached)
Consent to Operate issued under Water
Act, 1974 by SPCB
9. | Consent to Operate issued under Air Act,
1981 by SPCB CCA Valid till 31.03.2026
Authorization for Hazardous Waste
Disposal issued under Hazardous and Copy enclosed at Annexure- 7C
Other Wastes (Management &
Transboundary Movement) Rules, 2016
by SPCB
Type of Industry Distribution Boards, Electrical cables, Electrical
10 Switches, Isolator, Minimum Circuit Breaker, Moulded
' Case Circuit Breaker and Residual Current Circuit
Breaker
Product(s) & Capacity- Distribution Boards: 16600 Nos.
Electrical cables: 120000 Km
{For all main product(s) and By- Electrical Switches: 2400000 Nos.
11. | product(s)} Isolator: 50000 Nos.
Minimum Circuit Breaker: 4 Lacs nos.
Moulded Case Circuit Breaker: 660 Nos.
Residual Current Circuit Breaker: 5000 Nos.
12. RAW WATER SUPPLY
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Source of raw water supply Borewell — 02 nos.
Logbook maintained: Yes Whether flow meter with Totalizer installed at borewell
line —-No

No. of Borewell (s) in the unit premises: 02

Permitted groundwater withdrawal as per NOC from
CGWA: 120 m®/day (as per 02 borewell NOC provided)
Actual groundwater abstracted: 84.74 m3/day

13. | Status of Effluent Treatment Plant (ETP) | Not Installed

14. | Status of Sewage Treatment Plant (STP) Installed

15. | Designed capacity of STP (in KLD) 50 KLD

16 Quantity of recycled treated sewage (KLD) | Treated sewage used for landscape irrigation
" | (Total of last three months)

17. | Mode of discharge No discharge observed outside the unit premises

@ Specific Observations:

1. Unit was found operational on the day of inspection dated 22.06.2023.

Unit has valid consent to operate valid upto 31.03.2026.

3. Unit has obtained NOC from CGWA for ground water extraction and valid upto 19.05.2023. Unit has
02 Borewells for fulfilling fresh water requirement.

4. Avg. fresh water consumption is calculated as 84.74 KLD (based on data provided by unit from 1%
March to 30" May 2023).

5. Unit is engaged in the manufacturing of Distribution Boards, Electrical cables, Electrical Switches,
Isolator, Minimum Circuit Breaker, Moulded Case Circuit Breaker and Residual Current Circuit
Breaker. As informed waster is not used in the manufacturing process rather used in industrial cooling
and domestic purposes.

6. No wastewater discharge outside unit premises observed during inspection.

N

& Specific Recommendations/Suggestions:

a. Unit shall prepare water audit through reputed government expert institute.

Overall Compliance Status: Complying

PHOTOGRAPHS

Photo 1: Main Entrance Gate to 2: Processing

| g I—
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LT 1 4
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INDUSTRY INSPECTION REPORT

Gener

al Information & Operational Details

Date of Inspection: 22.06.2023

Name & complete Address:

M/s Carborundum Universal Ltd., Plot No. K-3, AIS Industrial

1. Estate, Tehsil- Roorkee, Distt. - Haridwar
2. | Geographical Coordinates N: 29.794745; E: 77.800112
Name of the: occupier/ contact Sh. Rakesh Yadav
3 person(s) with designation:
' a) Telephone/Mobile(s) Mob: 9971088597
b) E-mail ID(s)
4. | Name of SPCBs Regional Office Regional Office, UKPCB, Roorkee
5. | Operational Status of the unit Operational
Approximate Distance (Km) from
6. | Sheela Khala Nala 0.20 Km
(measure via Google map)
7 Manufacturing process flow chart | Enclosed at Annexure- 8A
* | for each product
NOC from CGWA as a permission | Available with validity up to 17.11.2023 at Annexure- 8B
8. | to abstract groundwater
Consent Status Validity with date or if not valid, whether applied for
renewal?
(Valid / application and expired consent copies to be
attached)
Consent to Operate issued under
Water Act, 1974 by SPCB
9. | Consent to Operate issued under
ﬁ:}tﬁ; Cr:ziggi ?grsl-iga?r Jous Applied on 21.02.2023 (ezpired on 31.03.2023) copy enclosed at
. . nnexure- 8C
Waste Disposal issued under
Hazardous and Other Wastes
(Management & Transboundary
Movement) Rules, 2016 by SPCB
10. | Type of Industry Manufacturing of abrasive grinding wheels
Product(s) & Capacity- 27600 kg/d as per consent.
1. {For all main product(s) and By- Actual 8.5 MTD (Avg. from 1st April to 30th June, 2023) as per
product(s)} information provided
RAW WATER SUPPLY
Source of raw water supply Borewell
Logbook maintained: Yes Whether flow meter with totalizer installed at borewell line —Yes
(Last three months’ logbooks No. of Borewell(s) in the unit premises: 01
12. | attached)

Instantaneous flow rate Reading: 0.0 m%hr

Totalizer Reading during visit: 45061 m?

Actual groundwater abstracted: 56 KLD (avg. from 1% May to 21
June 2023)
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13. | Status of Effluent Treatment Plant (ETP) | Not installed, no effluent generation

14. | Status of Sewage Treatment Plant (STP) Installed

15. | Designed capacity of STP (in KLD) 18 KLD

16 Quantity of recycled treated sewage (KLD) | Treated sewage used for landscape irrigation
" | (Total of last three months)

17 Mode of discharge No discharge observed outside the unit premises

@ Specific Observations:

1. Unit was found operational on the day of inspection dated 22.06.2023.

2. Unit doesn’t have valid consent to operate and same was expired on 31.03.2023. However, unit has
applied for renewal of consent on 21.02.2023.

3. Unit doesn’t provide NOC obtained from CGWA for ground water extraction. However, unit has 01
Borewells for fulfilling fresh water requirement.

4. Avg. fresh water consumption is calculated as 56 KLD (based on logbook data from 1%t May to 21 June
2023)

5. Unit is engaged in the manufacturing of abrasive grinding wheels. No waster used in the manufacturing
process.

6. No wastewater discharge outside unit premises observed during inspection

@ Specific Recommendations/Suggestions:
1. Unit shall obtain consent from UKPCB immediately.
Overall Compliance Status: Complying

PHOTOGRAPHS

Photo 1: Main Entrance Gate Photo 2: Processing Unit/Products Area
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INDUSTRY INSPECTION REPORT

LT 1 4
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General Information & Operational Details

Date of Inspection: 21.06.2023

Name & complete Address:

M/s Uttaranchal Pulp & Paper Mill Pvt. Ltd.

1. Khasra No. — 29, 02" Km stone Mangalore,

Vill. — Mundet, Roorkee, Dist. — Haridwar, Utttarakhand

2. | Geographical Coordinates N: 29.768373; E: 77.846410

Name of the: occupier/ contact person(s) | Sh. Ankit Tyagi

3 with designation: 9758138315

' a) Telephone/Mobile(s)
b) E-mail ID(s)

4. | Name of SPCBs Regional Office Regional Office, Roorkee, UKPCB

5. | Operational Status of the unit Operational

6. 2222”;? g éﬂgtn g process flow chart for Attached at Annexure — 9A

NOC from CGWA as a permission to ) )
7. | abstract groundwater Obtained and Valid upto 19.03.2026 (Annexure — 9B)
Consent Status Validity with date or if not valid, whether applied for
renewal? (Valid / application and expired consent
copies to be attached)
Consent to Operate issued under Water
Act, 1974 by SPCB
8 Consent to Operate issued under Air
Act, 19.8 L l_)y SPCB Consolidated Consent & Authorization (CCA) valid upto
Authorization for Hazardous Waste 31.03.2025 (Annexure — 9C)
Disposal issued under Hazardous and R
Other Wastes (Management &
Transboundary Movement) Rules, 2016
by SPCB
9. | Type of Industry Pulp & Paper Industry
Product(s) & Capacity- As per consent:
Raw material- Waste Paper
{For all main product(s) and By- Final Product — Craft Paper @ 4200 MT/month i.e. 140
product(s)} MT/day
Actual values:

10. Month No. of | Actual Actual
operational | Production | Production
days (MT) (MT/day)

May - 2023 | 28 2787.864 99.57
June - 2023 | 20 2054.981 102.75
Total 48 4842.845 100.89
RAW WATER SUPPLY
Source of raw water supply Borewell — 02 nos.
11. | Logbook maintained: (Yes/No) Whether flow meter with totalizer installed at borewell line - Yes

No. of Borewell(s) in the unit premises as per CGWA: 02

@ Y%
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Instantaneous flow rate Reading: 10.7 m/hr & 2.1 m*/hr
Totalizer Reading during visit: 134464m® & 35852 m®
Permitted groundwater withdrawal as per NOC from CGWA:
770 KLD

Actual groundwater abstracted: 880.90 KLD

Production process | Domestic Boiler Total
Average Water  Consumption | 850.73 KLD
KLD From Borewell-1 30.16 KLD
12. Ebased) on logbook of Water f(;md partially from .NO . 880.90 KLD
abstracted) Borewell-2) rei:)dlg?]gal
Water Consumption in KL/ MT of | g 45 ) /vt 0.30 KLIMT | 8.73 KLIMT
product
EFFLUENT TREATMENT PLANT Installed — Yes
Operational Status of ETP Operational
Sample collected during inspection Yes
Type of Sampling Grab
Designed capacity of ETP /PETP (in 870 KLD
KLD)
Names of all treatment units Oil trap - Equalization tank — Sedicell — Primary Clarifier
Also, mention name of operational | — Aeration tank — Secondary Clarifier — Pressure Sand
13. | treatment units Filter — Activated Carbon Filter — Outlet to Mundet Drain
Processes from where wastewater streams | Paper machine & Pulping section
reaching ETP/ PETP
Type of treatment process Physico-chemical + Biological + Tertiary treatment
Name of chemical(s) consumed in ETP Polyelectrolyte, DAP, Urea
System of chemical mixing for solution | Chemical mixing for solution preparation by agitation
preparation (Manual/ Mixer) through air fed from blowers
System of Chemical dosing ) i
(Manual/ Mechanical through pumps) Mechanical dosing through pumps
ETP INLET
Flow meter with totalizer installed at ETP | V — notch installed at inlet
inlet Reading not possible as it was observed that effluent in
inlet channel was flowing above the v-notch instead of
14. flowing through v-notch
Logbook maintained: (Yes/No) Yes
Average Effluent Generation (KLD) 1204.71 KLD i.e. 11.94 KL/MT
(based on logbook of ETP/ PETP inlet) But 474.92 KLD of effluent is being recycled (to process)
Effluent Generation in KL/ MT of product | after primary clarifier and remaining fed into aeration tank
ETP OUTLET
Flow meter with totalizer installed at ETP | Yes
outlet Type of Flowmeter: Ultrasonic flow meter and v-notch
Logbook maintained: Yes Instantaneous flow rate Reading: 5.68 m3/hr
15. Totalizer Reading: No totalizer installed

Consented Effluent Discharge

546.5 KLD

Average Effluent Discharge (KLD)
(based on logbook of ETP outlet)

612 KLD (01.05.2023 — 20.06.2023)

Specific Effluent Discharge

6.07 KL/ MT of product
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16.

Flow meter with totalizer installed at
recycling line (Yes/No)

Yes, Electromagnetic Flow meter with totalizer installed
at recycling line

If yes, mention reading taken during visit

22.3 m3/hr; 236284.43 m?

Quantity of Treated Effluent Recycled

47492 KLD i.e. 4.71 KL/MT

ZERO LIQUID DISCHARGE

Whether Unit has achieved Zero Liquid
Discharge?

No,
As per Consent, unit has permission to discharge treated
effluent @546.5 KL/day and sewage @ 3.5 KL/day

17. If Yes, confirm ZLD condition with
Consent to Operate issued under Water NA
Act, 1974.
TREATED EFFLUENT DISCHARGED
a) No. of consented outlets 1
b) Actual no. of outlets observed during | 1
visit
Whether any By-pass / multiple Outlets of | No
Effluent observed
(Photograph and bypassed effluent
18. | sample to be attached along with
analysis report)
Mode of discharge from the unit premises | Treated effluent from ETP is discharged into nearby
Mundet drain via pipeline
Ultimate disposal point Mundet drain
Tracked route to reach river Ganga or its | Mundet drain — Shilla Khala drain — River Kali West —
tributary (include name of drains/ | River Hindon — River Yamuna — River Ganga
intermediate rivers)
SEWAGE MANAGEMENT SECTION STP Installed — No
19. | No STP installed as there in no residential colony.
OCEMS STATUS AND DETAILS
Whether installed or not Yes at outlet channel of ETP
Whether connected to Yes
CPCB/SPCB server
Parameters displayed on OCEMS | pH, BOD, COD, TSS
20, | Instantaneous values shown on Flow (m®/hr): 5.68
OCEMS during inspection pH : 7.39
TSS (mg/l): 13
BOD (mg/l): 12
COD (mg/l): 128
Any other parameter(s): No
AIR POLLUTION - EMISSION SOURCES & CONTROL
Sources of air pollution Boiler — 10 TPH
21. | Stack provided (Yes/No) Yes
Stack height 30 meters
Air Pollution Control Device Yes
22 | installed (Yes/No)
Name of Device Wet scrubber
HAZARDOUS WASTE MANAGEMENT
93 Mode of Hazardous waste disposal | TSDF

Bharat Oil & Waste Management Ltd.

o e

@
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24.

Whether having agreement with | Yes

any TSDF site?
25. | If Disposal through TSDF site: Yes
26. | ETP Sludge Dewatering system Sludge Decanter

217.

Whether Logbook for quantity of | No
ETP sludge disposed maintained?

ENVIRONMENTAL LAB

28

. | Availability of Environmental Lab | Yes

ELECTRICITY CONSUMPTION IN ETP

29.

Whether separate energy meter | Yes
installed for ETP

30.

Average Electricity Consumption | 2365.62 kWh/day
(in KWh/day) (based on logbook)

31.

Instantaneous energy meter reading | Meter — 1: 40268 kWh &
during inspection (in KWh) Meter — 2: 7710 kWh

32.

EFFLUENT ANALYSIS REPORT

Effluent recycled Norms as per

Parameter ETP inlet | after primary ETP outlet
o consent

clarifier
pH 5.8 6.0 7.8 55-9.0
BOD (mg/l) 3177 3094 24 30
COD (mgl/l) 7124 6321 87 250
TSS (mgl/l) 2789 502 69 100
Oil and - - BDL 10
Grease (mg/l)
TDS (mg/l) 5732 5564 440 -
Colour (PCU) BDL BDL BDL -
*In Aeration | MLSS: 2886 mg/l; MLVSS: 1261 mg/I
Tank(s), MLVSS/MLSS ratio = 0.43

@ Specific Observations:

Unit was found operational on the day of the visit (215 June 2023).

The Uttarakhand Pollution Control Board (UKPCB) has granted Consolidated Consent & Authorization
for operating the unit under section 21 of the Air (Prevention and control of Pollution) Act, 198; under
section 25 of the Water (Prevention and control of Pollution) Act, 1974) and under “Rule-6(2) of the
hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 having validity
up to 31.03.2025.

The unit has 02 nos. of Borewell in its premises and flowmeters with totalizer have been installed at both
Borewells.

The Central Ground Water Authority (CGWA\) has granted a No Objection Certificate (NOC) to the unit
for groundwater abstraction from both Borewells, having validity up to 19.03.2026. As per the conditions
of this NOC, the unit can abstract a maximum of 770 KL/day groundwater.

As per the logbook provided for groundwater withdrawal, the unit has abstracted groundwater @ 880.90
KL/day for duration 01.05.2023 — 20.06.2023 against the permitted quantity of 770 KL/day specified in
NOC from CGWA which indicates non-compliance w.r.t. groundwater withdrawal.

Unit has installed an Effluent Treatment Plant (ETP) of 870 KLD comprising Physico-chemical followed
by Biological treatment followed by Tertiary treatment.

@ Y%
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7.

10.

11.

12.
13.

14.

15.

ETP installed in the unit comprises of following components — Oil trap — Equalization Tank — Sedicell
— Primary Clarifier — Aeration tank — Secondary Clarifier — Pressure Sand Filter (PSF) — Activated
Carbon Filter (ACF) — Outlet to Mundet Drain.

ETP was found operational during the visit. Unit has installed v — notch at the inlet of ETP and ultrasonic
flow meter along with v-notch at outlet of the ETP. However, it was also observed during visit that
effluent in inlet channel was flowing above the v-notch instead of flowing through v-notch.

As per the logbook provided for ETP Inlet & Recycled effluent, the quantity of raw effluent is being fed
into ETP @ 1204.71 KLD and partially treated effluent is being recycled to process @ 474.92 KLD (for
duration 01.05.2023 — 20.06.2023).

As per the logbook provided for ETP Outlet, the quantity of treated effluent being discharged @
612 KLD (for duration 01.05.2023 — 20.06.2023) against the consented quantity of 546.5 KLD which
is a non- compliance of consented conditions.

Unit has installed the Online Continuous Effluent Monitoring System (OCEMS) at the outlet of ETP and
provided connectivity with CPCB server.

No bypass found during visit.

Analysis results of sample collected from ETP Outlet show pH — 7.8 (against the consented norm of 5.5
—9.0); BOD - 24 mg/I (against the consented norm of 30 mg/l); COD — 87 mg/l (against the consented
norm of 250 mg/l); TSS — 69 mg/l (against the consented norm of 100 mg/l); Oil & Grease — BDL (against
the consented norm of 10 mg/l) and TDS — 440 mg/I.

Analysis results of sample collected from Aeration tank of ETP show MLSS — 2886 mg/l and MLVSS —
1261 mg/l i.e. ratio of MLVSS/MLSS is 0.43.

These results indicate compliance with the stipulated discharge norms, however TDS 92.32 %
reduction from 5732 mg/I to 440 mg/l without any TDS reduction unit, indicates suspected dilution
of freshwater at any level of treatment system cannot be ruled out.

@ Specific Recommendations/Suggestions:

1. Unit shall install flow meter with totalizer at Inlet and outlet of ETP and maintain logbook for the
same.

2. Unit shall restrict the quantity of groundwater withdrawal as per condition mentioned in NOC issued
by CGWA.

3. Unit shall restrict the quantity of treated effluent discharge as per condition mentioned in CCA issued
by UKPCB.

4. Unit shall maintain housekeeping near ETP area and improve the operation & maintenance of ETP.

%
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Photographs taken during visit:

1. Uttaranchal paper Mill
F— “

av

A

Photo 1: ETP Inlet ' Photo 2: Equalization tank

l e T e ——

202306/21 1414,

g . 2023/6/21 14:20

Photo 4: Primary Clarifier Photo 5: Aeration tank
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BE3/6421 14:25

Photo 9: Mechanical Sludge handling system
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INDUSTRY INSPECTION REPORT

LT 1 4
L
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General Information & Operational Details

Date of Inspection: 21.06.2023

Name & complete Address:

M/s Aadharshree Paper Mills Pvt. Ltd.

1. Mangalore — Deoband road, Vill. — Mundet, Roorkee, Dist.
— Haridwar, Utttarakhand
2. | Geographical Coordinates N: 29.765861; E: 77.839284
Name of the occupier/ contact person(s) | Sh. Anil Tyagi, Director
3 with designation: 9719412661
' a) Telephone/Mobile(s) sagarpulpandpaper@rediffmail.com
b) E-mail ID(s)

4. | Name of SPCBs Regional Office Regional Office, Roorkee, UKPCB

5. | Operational Status of the unit Operational

6. Manufacturing process flow chart Attached at Annexure — 10A

NOC from CGWA as a permission to ) )
7. | abstract groundwater Obtained and Valid upto 28.09.2025 (Annexure — 10B)
Consent Status Validity with date or if not valid, whether applied for
renewal? (Valid / application and expired consent
copies to be attached)
Consent to Operate issued under Water
Act, 1974 by SPCB
8 Consent to Operate issued under Air
ﬁﬁhul)?iit?gnsfz(r:ﬁazar Jous Waste Consolidated Consent & Authorization (CCA) valid upto
) : 31.03.2026 (Annexure — 10C)
Disposal issued under Hazardous and
Other Wastes (Management &
Transboundary Movement) Rules, 2016
by SPCB
9. | Type of Industry Pulp & Paper Industry
Product(s) & Capacity- As per consent:
Raw material — Waste Paper
{For all main product(s) and By- Final Product — M.G. Kraft Paper @ 11500 MT/year and
product(s)} M.G. White Poster Paper @ 11500 MT/year
i.e. overall 63 MT/day
Actual values:

10. Month No. of | Actual Actual
operational | Production | Production
days (MT) (MT/day)

May - 2023 | 27 1330 49.26

June - 2023 | 20 919 45.95

Total 47 2249 47.85
11 RAW WATER SUPPLY

Source of raw water supply

| Borewell — 01 nos.
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Logbook maintained: (Yes/No)

Whether flow meter with totalizer installed at borewell line: Yes

No. of Borewell(s) mentioned in CGWA NOC: 02
Instantaneous flow rate Reading: 0.0 m%/hr

Totalizer Reading during visit: 151280.129 m®

Permitted groundwater withdrawal as per NOC from CGWA:
503 KLD

Actual groundwater abstracted: 338.44 KLD

Production process | Domestic Boiler Total
Average  Water  Consumption
KLD 276.74 KLD 61.68 KLD
12. Ebased) on logbook of Water .NO . 338.42KLD
abstracted) re(s;:)dlgrrl]';llal
Water Consumption in KL/ MT of | 5 76 ) /vt 1.29 KLUMT | 7.07 KUMT
product
EFFLUENT TREATMENT PLANT Installed — Yes
Operational Status of ETP Operational
Sample collected during inspection Yes
Type of Sampling Grab
Designed capacity of ETP /PETP (in 1000 KLD
KLD)
Names of all treatment units Equalization tank — Hill screen — Sedicell — Primary
Also, mention name of operational | Clarifier — Aeration tank — Secondary Clarifier — Pressure
13. | treatment units Sand Filter (PSF) — Outlet to Mundet Drain
Processes from where wastewater streams | Paper machine & Pulping section
reaching ETP/ PETP
Type of treatment process Physico-chemical + Biological + Tertiary treatment
Name of chemical(s) consumed in ETP Polyelectrolyte, DAP, Urea
System of chemical mixing for solution | Chemical mixing for solution preparation by agitation
preparation (Manual/ Mixer) through air fed from blowers
System of Chemical dosing ) i
(Manual/ Mechanical through pumps) Mechanical dosing through pumps
ETP INLET
Flow meter with totalizer installed at ETP | V — notch installed at inlet
inlet 12 cm — 358.579 m*/day
14. | Logbook maintained: (Yes/No) Yes
Average Effluent Generation (KLD) 297.32 KLD
(based on logbook of ETP/ PETP inlet) i.e. 6.21 KL/MT
Effluent Generation in KL/ MT of product
ETP OUTLET
Flow meter with totalizer installed at ETP | Yes, Ultrasonic type flow meter and v-notch installed; and
outlet logbook maintained
Logbook maintained: (Yes/No) Instantaneous flow rate reading: 5.64 m%/hr
15. Totalizer Reading: No totalizer installed

Consented Effluent Discharge

480 KLD

Average Effluent Discharge (KLD)
(based on logbook of ETP outlet)

136.10 KLD

Specific Effluent Discharge

2.84 KL/ MT of product

5 St .
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16.

Flow meter with totalizer installed at
recycling line (Yes/No)

Yes, Flow meter with totalizer installed at recycling line

If yes, mention reading taken during visit

61443 m®

Quantity of Treated Effluent Recycled

149.85 KLD i.e. 3.13 KL/MT of product

ZERO LIQUID DISCHARGE

Whether Unit has achieved Zero Liquid
Discharge?

No,
As per Consent, unit has permission to discharge treated
effluent @480 KL/day and sewage @ 5 KL/day

17 If Yes, confirm ZLD condition with
Consent to Operate issued under Water NA
Act, 1974,
TREATED EFFLUENT DISCHARGED
a) No. of consented outlets 1
b) Actual no. of outlets observed during | 1
visit
Whether any By-pass / multiple Outlets of | No
Effluent observed However unit has provision to by-pass the tertiary
(Photograph and bypassed effluent | treatment (i.e. PSF & ACF)
18. | sample to be attached along with
analysis report)
Mode of discharge from the unit premises | Treated effluent from ETP is discharged into nearby
Mundet drain via pipeline
Ultimate disposal point Mundet drain
Tracked route to reach river Ganga or its | Mundet drain — Shilla Khala drain — River Kali West —
tributary (include name of drains/ | River Hindon — River Yamuna — River Ganga
intermediate rivers)
SEWAGE MANAGEMENT SECTION Installed — No
19. | No STP installed as there in no residential colony.
OCEMS STATUS AND DETAILS
Whether installed or not Yes at outlet channel of ETP
Whether connected to Yes
CPCB/SPCB server
Parameters displayed on OCEMS | pH, BOD, COD, TSS
20. | Instantaneous values shown on Flow (m®/hr): 5.64
OCEMS during inspection pH : 7.33
TSS (mg/l): 11.62
BOD (mg/l): 8.85
COD (mg/l): 97.99
Any other parameter(s): No
AIR POLLUTION - EMISSION SOURCES & CONTROL
Sources of air pollution Boiler — 10 TPH
21. | Stack provided (Yes/No) Yes
Stack height 30 meters
99 Air Pollution Control Device Yes- Wet Scrubber
" | installed (Yes/No)
HAZARDOUS WASTE MANAGEMENT
23 Mode of Hazardous waste disposal | TSDF
' K. Nandini Refineries
24 Whether having agreement with | Yes agreement made with M/s K. Nandini on dated 01% January

any TSDF site? 2023

5 St .
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25.

If Disposal through TSDF site: | Yes

26.

ETP Sludge Dewatering system Screw Press

27.

Whether Logbook for quantity of | No
ETP sludge disposed maintained?

ENVIRONMENTAL LAB

28. | Availability of Environmental Lab | Yes
ELECTRICITY CONSUMPTION IN ETP
29 Whether separate energy meter | Yes
" | installed for ETP
30 Average Electricity Consumption | 704.60 kWh/day
" | (in kwh/day) (based on logbook)
31 Instantaneous energy meter reading | 318488 kWh
" | during inspection (in kWh)
EFFLUENT ANALYSIS REPORT
Parameter ETP inlet ETP outlet Norms as per
consent
pH 7.3 7.7 6.5-9.5
BOD (mg/l) 602 02 20
COD (mgl/l) 2130 06 150
32. TSS (mg/l) 3119 12 30
TDS (mg/l) 640 660 1600
Colour (PCU) BDL BDL 150
Oil and - BDL 10
Grease (mg/l)
*In Aeration | MLSS: 2481 mg/l; MLVSS: 1430 mg/I
Tank(s), MLVSS/MLSS ratio = 0.57

@ Specific Observations:

Unit was found operational on the day of the visit (21 June 2023).

The Uttarakhand Pollution Control Board (UKPCB) has granted Consolidated Consent & Authorization
for operating the unit under section 21 of the Air (Prevention and control of Pollution) Act, 198; under
section 25 of the Water (Prevention and control of Pollution) Act, 1974) and under “Rule-6(2) of the
hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 having validity
up to 31.03.2026.

As per the data provided by the unit, unit has carried out production @ 47.85 MT/day against the
permitted production capacity of 63 MT/day.

The Central Ground Water Authority (CGWA\) has granted a No Objection Certificate (NOC) to the unit
for groundwater abstraction from 02 nos. of Borewells, having validity up to 28.09.2025. However, only
01 no. of Borewell equipped with flowmeter (with totalizer) was shown to inspection team by unit
representative. As per the conditions of this NOC, the unit can abstract a maximum of 503 KL/day
groundwater.

As per the logbook provided for groundwater withdrawal, the unit has abstracted groundwater @ 338.45
KL/day for duration 01.05.2023 — 20.06.2023 against the permitted quantity of 503 KL/day specified in
NOC from CGWA.

Unit has installed an Effluent Treatment Plant (ETP) of 1000 KLD comprising Physico-chemical
followed by Biological treatment followed by Tertiary treatment.

Lol -
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7.

10.

11.

12.

13.

14.

15.

16.

ETP installed in the unit comprises of following components — Equalization Tank — Hill screen —
Sedicell — Primary Clarifier — Aeration tank — Secondary Clarifier — Pressure Sand Filter (PSF) —
Outlet to Mundet Drain.

ETP was found operational during the visit. Unit has installed v — notch at the inlet of ETP and ultrasonic
flow meter along with v-notch at outlet of the ETP and maintained logbooks for the same.

As per the logbook provided for ETP Inlet & Recycled effluent, the quantity of raw effluent is being fed
into ETP @ 297.32 KLD and treated effluent is being recycled to process @ 149.85 KLD (for duration
01.05.2023 — 20.06.2023).

As per the logbook provided for ETP Outlet, the quantity of treated effluent being discharged @ 136.10
KLD (for duration 01.05.2023 — 20.06.2023) against the consented quantity of 480 KLD.

Unit has also done an agreement with M/s Suraj Plastic Company for disposal plastic waste generated
from the sorting section of production process and has provided copy of agreement.

Unit has installed the Online Continuous Effluent Monitoring System (OCEMS) at the outlet of ETP and
provided connectivity with CPCB server.

No bypass of effluent found during visit. However during visit, it was observed by joint team that unit
has provided provision to by-pass the tertiary treatment system.

Analysis results of sample collected from ETP Outlet show pH — 7.7 (against the notified norm of 6.5 —
9.5); BOD — 02 mg/I (against the consented norm of 20 mg/l); COD — 06 mg/l (against the consented
norm of 150 mg/l); TSS — 12 mg/l (against the consented norm of 30 mg/l); and TDS — 440 mg/l (against
the consented norm of 1600 mg/l) and Oil & Grease — BDL.

Analysis results of sample collected from Aeration tank of ETP show MLSS — 2481 mg/l and MLVSS —
1430 mg/l i.e. ratio of MLVSS/MLSS is 0.57.

These results indicate compliance with the stipulated discharge norms however percentage reduction in
BOD & COD is 99.66 % & 99.72 % respectively. Such a reduction at MLVSS/MLSS ratio of 0.57
indicates that unit might be adding freshwater in the ETP system and possibility of dilution can’t be ruled
out.

@ Specific Recommendations/Suggestions:

1. Unit shall install flow meter with totalizer at Inlet and outlet of ETP and maintain logbooks for the
same.

2. Unit shall maintain logbook to record quantity of ETP sludge generated on daily basis and quantity of
ETP sludge disposed on monthly basis.

3. Unit shall remove/dismantle the bypass provision provided at feed line of tertiary treatment unit.

%
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Photographs taken during visit:

1. Aadharshree Paper Mill

TREE

2023/6/21

hto 3: Aeration tank
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Photo 4: Secondary Clarifier Photo 5: Tertiary treatment unit with bypass
provision in feed line
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Photo 8: Borewell with flow meter
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INDUSTRY INSPECTION REPORT

LT 1 4
L

cpeb

General Information & Operational Details

Date of Inspection: 21.06.2023

Name & complete Address:

M/s Sagar Pulp & Paper Mills Ltd.
Khasra No. 14/1, 2.5 Km.

L Mangalore — Deoband road, Vill. — Mundet, Roorkee, Dist.
— Haridwar, Utttarakhand
2. | Geographical Coordinates N: 29.764298; E: 77.839551
Name of the: occupier/ contact person(s) | Sh. Anil Tyagi, Director
3 with designation: 9719412661
' a) Telephone/Mobile(s) sagarpulpandpaper@rediffmail.com
b) E-mail ID(s)

4. | Name of SPCBs Regional Office Regional Office, Roorkee, UKPCB

5. | Operational Status of the unit Operational

6. | Manufacturing processflow chart for | s ot at Anneure — 114

NOC from CGWA as a permission to Obtained and Valid upto 12.03.2023 (Annexure — 11B).

7. | abstract groundwater Unit has applied for renewal of NOC on dated 06.03.2023

(Annexure — 11C)
Consent Status Validity with date or if not valid, whether applied for
renewal? (Valid / application and expired consent
copies to be attached)
Consent to Operate issued under Water
Act, 1974 by SPCB
8. ionsent to Operate issued under Air Consolidated Consent & Authorization (CCA) valid upto
ct, 1981 by SPCB
Authorization for Hazardous Waste 31'93'2023 (Annexure —11D).
) . Unit has applied for renewal of CCA on dated 27.03.2023
Disposal issued under Hazardous and (Annexure — 11E)
Other Wastes (Management & '
Transboundary Movement) Rules, 2016
by SPCB
9. | Type of Industry Pulp & Paper Industry
Product(s) & Capacity- As per consent:
Raw material- Waste Paper
{For all main product(s) and By- Final Product — Craft paper, Poster paper and Tissue paper
product(s)} @ 1500 MT/month
i.e. 50 MT/day
Actual values:

10. Month No. of | Actual Actual
operational | Production | Production
days (MT) (MT/day)

May - 2023 | 31 1101.12 35.52

June - 2023 | 20 708.71 35.43

Total 51 1809.83 35.48
11 RAW WATER SUPPLY

Source of raw water supply

| Borewell — 02 nos.

@ e




90

Logbook maintained: (Yes/No)
(Last three months’ logbooks to
be attached)

Whether flow meter with totalizer installed at borewell line - Yes
No. of Borewell(s) mentioned in CGWA NOC: 02

Instantaneous flow rate Reading: 0 m%hr & 17.3 m%/hr

Totalizer Reading during visit: 14473 m® & 83894 m®

Permitted groundwater withdrawal as per NOC from CGWA:
503 KLD

Actual groundwater abstracted: 278.33 KLD

Production process | Domestic Boiler Total
Average  Water  Consumption
(KLD) 236.67 KLD 41.82 KLD
12. (based on logbook of Water residNe%tial 278.49 KLD
abstracted) colony
Water Consumption in KL/ MT of | ¢ o7 ) /v 117 KLUMT | 7.84 KUMT
product
EFFLUENT TREATMENT PLANT Installed — Yes
Operational Status of ETP Operational
Sample collected during inspection Yes
Type of Sampling Grab
Designed capacity of ETP /PETP (in 1700 KLD
KLD)
Names of all treatment units Vibro screen — Equalization tank — Primary Clarifier —
Also. mention name of operational Aeration tank — Secondary Clarifier — Pressure Sand Filter
13 ’ : P (PSF) — Activated Carbon Filter (ACF) — Outlet to Mundet
- | treatment units Drain
Processes from where wastewater streams | Paper machine & Pulping section
reaching ETP/ PETP
Type of treatment process Physico-chemical + Biological + Tertiary treatment
Name of chemical(s) consumed in ETP Polyelectrolyte, DAP, Urea
System of chemical mixing for solution | Chemical mixing for solution preparation by agitation
preparation (Manual/ Mixer) through air fed from blowers
System of Chemical dosing ) )
(Manual/ Mechanical through pumps) Mechanical dosing through pumps
ETP INLET
Flow meter with totalizer installed at ETP | V — notch installed at inlet
inlet
14. | Logbook maintained: (Yes/No) Yes
Average Effluent Generation (KLD) 261.40 KLD
(based on logbook of ETP/ PETP inlet) i.e. 7.36 KL/IMT
Effluent Generation in KL/ MT of product
ETP OUTLET
Flow meter with totalizer installed at ETP | Yes, Ultrasonic flow meter and v-notch installed and
outlet logbook maintained
Logbook maintained: (Yes/No) Instantaneous flow rate Reading: 6.25 m3/hr
15. Totalizer Reading: No totalizer installed

Consented Effluent Discharge

352 KLD

Average Effluent Discharge (KLD)
(based on logbook of ETP outlet)

158.79 KLD

Specific Effluent Discharge

4.47 KL/ MT of product

"é/”"ff
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16.

Flow meter with totalizer installed at
recycling line (Yes/No)

Yes, electromagnetic Flow meter with totalizer installed
at recycling line

If yes, mention reading taken during visit

Display not visible due to some technical issues, unit has
communicated the same to service provider for
maintenance (Annexure — 11F)

Quantity of Treated Effluent Recycled

109.04 KLD i.e. 3.07 KL/MT of product

ZERO LIQUID DISCHARGE

17.

Whether Unit has achieved Zero Liquid
Discharge?

No,
As per Consent, unit has permission to discharge treated
effluent @352 KL/day and sewage @ 2 KL/day

If Yes, confirm ZLD condition with
Consent to Operate issued under Water
Act, 1974,

NA

18.

TREATED E

FFLUENT DISCHARGED

a) No. of consented outlets
b) Actual no. of outlets observed during
visit

1
1

Whether any By-pass / multiple Outlets of
Effluent observed

(Photograph and bypassed effluent
sample to be attached along with
analysis report)

No

Mode of discharge from the unit premises

Treated effluent from ETP is discharged into nearby
Mundet drain via pipeline

Ultimate disposal point

Mundet drain

Tracked route to reach river Ganga or its
tributary (include name of drains/

intermediate rivers)

Mundet drain — Shilla Khala drain — River Kali West —
River Hindon — River Yamuna — River Ganga

SEWAGE MAN

AGEMENT SECTION STP Installed — No

19

. | No STP installed as there in no residential colony.

OCEMS STATUS AND DETAILS

20.

Whether installed or not Yes at

outlet channel of ETP

Whether connected to Yes

CPCB/SPCB server

Parameters displayed on OCEMS

pH, BOD, COD, TSS

Instantaneous values shown on
OCEMS during inspection

pH: 7.
TSS (mg/l): 10

BOD (mg/l): 08

COD (mg/l): 93

Any other parameter(s): No

58

AIR POLLUTION — EMISSION SOURCES & CONTROL

21.

Sources of air pollution Boiler

—06 TPH

Stack provided (Yes/No) Yes

Stack height

30 meters

22.

Air Pollution Control Device
installed (Yes/No)

Yes - Wet scrubber

HAZARDOUS WASTE MANAGEMENT

23.

Mode of Hazardous waste disposal | TSDF

K. Nandini Refineries
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24 Whether having agreement with | Yes
" | any TSDF site?
25. | If Disposal through TSDF site: Yes
26. | ETP Sludge Dewatering system Sludge Decanter
97 Whether Logbook for quantity of | No
" | ETP sludge disposed maintained?

ENVIRONMENTAL LAB

28

. | Availability of Environmental Lab | Yes

ELECTRICITY CONSUMPTION IN ETP

29.

Whether separate energy meter | Yes
installed for ETP

30.

Average Electricity Consumption
(in KWh/day) (based on logbook)

959.76 KWh/day

31.

Instantaneous energy meter reading | 64880 kWh

during inspection (in KWh)

32.

EFFLUENT ANALYSIS REPORT

Parameter ETP inlet ETP outlet Norms as per
consent

pH 7.1 7.8 55-9.0

BOD (mg/l) 591 01 30

COD (mgl/l) 1672 07 250

TSS (mg/l) 987 14 100

Oil and Grease (mg/l) - BDL 10

TDS (mg/l) 552 340 -

Colour (PCU) BDL BDL -

*In Aeration Tank(s), MLSS (mg/l): 4670; MLVSS (mg/l): 2878

i.e. MLVSS/MLSS ratio = 0.61

& Specific Observations:

Unit was found operational on the day of the visit (21 June 2023).

The Uttarakhand Pollution Control Board (UKPCB) has granted Consolidated Consent & Authorization
for operating the unit under section 21 of the Air (Prevention and control of Pollution) Act, 198; under
section 25 of the Water (Prevention and control of Pollution) Act, 1974) and under “Rule-6(2) of the
hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 having validity
up to 31.03.2023. However, unit has applied for renewal of CCA on dated 27.03.2023.

As per the data provided by the unit, unit has carried out production @ 35.48 MT/day against the
permitted production capacity of 50 MT/day.

The unit has 02 nos. of Borewell in its premises and flowmeters with totalizer have been installed at both
Borewells.

The Central Ground Water Authority (CGWA\) has granted a No Objection Certificate (NOC) to the unit
for groundwater abstraction from 02 nos. of Borewells, having validity up to 12.03.2023. As per the
conditions of this NOC, the unit can abstract a maximum of 503 KL/day groundwater. Unit has applied
for renewal of NOC on dated 06.03.2023.

As per the logbook provided for groundwater withdrawal, the unit has abstracted groundwater @ 278.33
KL/day for duration 01.05.2023 — 20.06.2023 against the permitted quantity of 503 KL/day specified in
NOC from CGWA.
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7.

8.

10.

11.

12.

13.
14.

15.

Unit has installed an Effluent Treatment Plant (ETP) of 1700 KLD comprising Physico-chemical
followed by Biological treatment followed by Tertiary treatment.

ETP was found operational during the visit. Unit has installed v — notch at the inlet of ETP and maintained
logbook for the same. Unit has also installed ultrasonic flow meter along with v-notch at outlet of the
ETP and maintained logbook for the same.

As per the logbook provided for ETP Inlet & Recycled effluent, the quantity of raw effluent is being fed
into ETP @ 261.40 KLD and treated effluent is being recycled to process @ 109.04 KLD (for duration
01.05.2023 — 20.06.2023).

As per the logbook provided for ETP Outlet, the quantity of treated effluent being discharged @ 158.79
KLD (for duration 01.05.2023 — 20.06.2023) against the consented quantity of 352 KLD.

During visit, it was observed by the joint team that display of flow meter installed at line carrying treated
effluent being recycled to production was not visible due to some technical issues, unit has also
communicated the same to service provider for maintenance and provided a copy of communication.
(Refer Annexure — 11F)

Unit has installed the Online Continuous Effluent Monitoring System (OCEMS) at the outlet of ETP and
provided connectivity with CPCB server.

No bypass found during visit.

Analysis results of sample collected from ETP Outlet show pH — 7.8 (against the notified norm of 5.5 —
9.0); BOD — 01 mg/I (against the consented norm of 30 mg/l); COD — 07 mg/l (against the consented
norm of 250 mg/l); TSS — 14 mg/I (against the consented norm of 100 mg/l); TDS — 340 mg/l and Oil &
Grease — BDL (against the consented norm of 10 mg/l). These results indicate compliance with the
stipulated discharge norms.

Analysis results of sample collected from Aeration tank of ETP show MLSS — 4670 mg/l and MLVSS —
2878 mg/l i.e. ratio of MLVSS/MLSS is 0.61.

@ Specific Recommendations/Suggestions:

1. Unit shall install flow meter with totalizer at Inlet and outlet of ETP and maintain logbooks for the
same.

2. Unit shall maintain logbook to record quantity of ETP sludge generated on daily basis and quantity of
ETP sludge disposed on monthly basis.

Photographs taken during visit:

¥ Nj
Photo 2: ETP Inlet
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Photo 4: Secondary Clarifier outlet tank Photo 5: ETP outlet
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LT 1 4
L

cpeb

INDUSTRY INSPECTION REPORT

Gener

al Information & Operational Details

Date of Inspection: 21.06.2023

Name & complete Address:

M/s Gold Plus Glass Industry Ltd.

1. Gold Plus Industrial Estate, Vill. — Thithola, P.O. — Landhora,
Laksar Road, Dist. - Haridwar
2. | Geographical Coordinates N: 29.790595; E: 77.940478
Name of the: occupier/ contact Sh. Surender Singh
3 person(s) with designation: 8979000408
' a) Telephone/Mobile(s) surendrasingh@goldplusgroup.com
b) E-mail ID(s)
4. | Name of SPCBs Regional Office Regional Office, Roorkee, UKPCB
5. | Operational Status of the unit Operational
Manufacturing process flow chart .
6. for each pl’Odl?C? Not provided
NOC from CGWA as a permission _ i
7. | to abstract groundwater Obtained and Valid upto 25.05.2024 (Annexure — 12A)
Consent Status Validity with date or if not valid, whether applied for
renewal? (Valid / application and expired consent copies to
be attached)
Consent to Operate issued under
Water Act, 1974 by SPCB
8 Consent to Operate issued under
"~ | Air Act, 1981 by SPCB Consolidated Consent & Authorization (CCA) expired on
Authorization for Hazardous 31.03.2023 (Annexure — 12B) & Applied for renewal on
Waste Disposal issued under 27.02.2023 (Annexure — 12C)
Hazardous and Other Wastes
(Management & Transboundary
Movement) Rules, 2016 by SPCB
9. | Type of Industry Glass manufacturing
Product(s) & Capacity- Raw material: Waste Glass
S.No. | Name of Product Consented | Actual
{For all main product(s) and By- Production | Production
product(s)} (Ton/month) | (Average of
April, May —
2023)
10. (Ton/month)
1. | Float Glass 38750 29711.5
2. | Mirror Glass 4500 311.0
3. | Reflective Glass 25000 659.0
4. | Frosted/itching Glass | 8000 1412.5
Total 76250 32094.0
Avg. production (MT/day) 1053.26
11 RAW WATER SUPPLY

Source of raw water supply

| Borewell — 03 nos.

%/447f>
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Logbook maintained: (Yes/No)
(Last three months’ logbooks to
be attached)

Whether flow meter with totalizer installed at borewell line - Yes
No. of Borewell(s) in the unit premises: 03

Instantaneous flow rate Reading: 10.42 m%/hr

Totalizer Reading during visit: 58594.14 m*

Permitted groundwater withdrawal as per NOC from CGWA:
800 KLD

Actual groundwater abstracted: 774.32 KLD

Pro\?vuac;trl](i)gg[’)zgcc.ess, Domestic Total
Average  Water  Consumption
(KLD)
12. (based on logbook ~of ~Water No separate record maintained frASEKLD
abstracted)
Water Consumption in KL/ MT of 0.73 KL/IMT
product
EFFLUENT TREATMENT PLANT Installed — Yes
Operational Status of ETP Operational
Sample collected during inspection Yes
Type of Sampling Grab
Designed capacity of ETP /PETP (in 200 KLD
KLD)
Names of all treatment units Collection tank — Reaction tank — Tube Settler — Pressure
Also, mention name of operational | Sand Filter — Activated Carbon Filter — Outlet storage tank
13. | treatment units common with STP treated outlet — Gardening
Processes from where wastewater streams | Glass washing (i.e. Clut washing), Cooling tower
reaching ETP/ PETP blowdown & DM plant recharging blowdown
Type of treatment process Physico-chemical + Tertiary treatment
Name of chemical(s) consumed in ETP Alum, Polyelectrolyte & Lime
System of chemical mixing for solution | Chemical mixing for solution preparation by agitation
preparation (Manual/ Mixer) through air fed from blowers
System of Chemical dosing ) )
(Manual/ Mechanical through pumps) Mechanical dosing through pumps
ETP INLET
Flow meter with totalizer installed at ETP | No flow meter installed at ETP inlet hence no logbook
inlet
Logbook maintained: (Yes/No)
14. | Average Effluent Generation (KLD)
(based on logbook of ETP/ PETP inlet) Not available
Effluent Generation during the inspection
(KLD)
Effluent Generation in KL/ MT of product
ETP OUTLET
Flow meter with totalizer installed at ETP | Yes flow meter is installed and logbook maintained
outlet Type of Flowmeter: Mechanical
15, Logbook maintained: Yes/No Instantaneous flow rate Reading: Not shown in meter

Totalizer Reading: 41751 m®

Consented Effluent Discharge

300 KLD

Average Effluent Discharge (KLD)
(based on loghook of ETP outlet)

124.44 KLD (01.04.2023 — 31.05.2023)

"(fjé/o
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Specific Effluent Discharge

0.12 KL/ MT of product

Quantity of Treated Effluent Recycled

No recycling in process, unit is reusing the treated

16. effluent and treated sewage in gardening within premises
ZERO LIQUID DISCHARGE
Whether Unit has achieved Zero Liquid No,
Discharge? As per Consent, unit has permission to discharge treated
effluent @300 KL/day and treated sewage @ 200
17. KL/day
If Yes, confirm ZLD condition with
Consent to Operate issued under Water NA
Act, 1974,
TREATED EFFLUENT DISCHARGED
a) No. of consented outlets 1
b) Actual no. of outlets observed during | 1
visit
Whether any By-pass / multiple Outlets of | No
Effluent observed
(Photograph and bypassed effluent
18. | sample to be attached along with
analysis report)
Mode of discharge from the unit premises | Entire quantity of treated effluent ad treated sewage is
used for gardening within premises
Ultimate disposal point Land
Tracked route to reach river Ganga or its | No route to reach any water body as unit is using entire
tributary (include name of drains/ | quantity of treated effluent ad treated sewage for
intermediate rivers) gardening within premises.
SEWAGE MANAGEMENT SECTION Installed — Yes
Operational Status of STP Operational
Sample collected during inspection Yes
Type of Sampling Grab
Designed capacity of STP (in KLD) 100 KLD
Names of all treatment units Collection tank — Reaction tank — Tube Settler — Pressure
Also, mention name of operational | Sand Filter — Activated Carbon Filter — Outlet storage tank
treatment units common with STP treated outlet — Gardening
Type of treatment process Physico-chemical + Tertiary treatment
Flow meter/ v-notch installed at STP inlet | No
(Yes/No)
19. | Quantity of sewage generated as per STP | No metering hence no logbook available

inlet logbook (KLD)

Flow meter/ v-notch installed at STP outlet
(Yes/No)

Yes flow meter is installed

Quantity of treated sewage discharged
(KLD)

26.67 KLD (01.04.2023 — 31.05.2023)

Quantity of recycled treated sewage (KLD)
(Total of last three months)

Entire quantity of treated sewage is stored along with the
treated effluent from ETP and then used for gardening
within unit premises.

Mode of discharge

Land discharge

OCEMS STATUS AND DETAILS

20. | Whether installed or not

| No

%/447f>

@
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Whether connected to NA
CPCB/SPCB server

Parameters displayed on OCEMS | NA
Instantaneous values shown on NA

OCEMS during inspection

HAZARDOUS WASTE MANAGEMENT

21 Mode of Hazardous waste disposal | TSDF
' Bharat Oil & Waste Management Ltd.
99 Whether having agreement with | Yes
" | any TSDF site?
23. | ETP Sludge Dewatering system Sludge drying beds
Whether Logbook for quantity of | No separate logbook maintained, however unit has provided
24, | ETP sludge disposed maintained? | copy of Form-10 for disposal through TSDF wherein quantity is
mentioned.
EFFLUENT ANALYSIS REPORT

Parameter ETP inlet ETP outlet Norms as per consent
pH 6.8 7.1 55-9.0
BOD (mg/l) 05 12 30

25. COD (mgl/l) 19 39 250
TSS (mg/l) 73 26 100
TDS (mg/l) 1348 1644 -
PO4— P (mg/l) 0.38 0.39 -
Oil and Grease (mg/l) - BDL 10

SEWAGE ANALYSIS REPORT

Parameter STP inlet STP outlet Norms as per consent
pH 7.1 6.8 6.5-9.0
BOD (mg/l) 341 03 20

26. COD (mgl/l) 800 07 -
TSS (mg/l) 380 14 50
TDS (mg/l) 696 664 -
PO4— P (mg/l) 7.91 0.3 -
*In Aeration Tank(s), MLSS (mg/l): 5230; MLVSS (mg/l): 3592

@ Specific Observations:

Unit was found operational on the day of the visit (21 June 2023).

The Uttarakhand Pollution Control Board (UKPCB) has granted Consolidated Consent & Authorization
for operating the unit under section 21 of the Air (Prevention and control of Pollution) Act, 198; under
section 25 of the Water (Prevention and control of Pollution) Act, 1974) and under “Rule-6(2) of the
hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 having validity
up to 31.03.2023. Unit has applied for renewal on 27.02.2023.

The unit has 03 nos. of Borewell in its premises and flowmeters with totalizer have been installed at all
three Borewells.

The Central Ground Water Authority (CGWA\) has granted a No Objection Certificate (NOC) to the unit
for groundwater abstraction from all three Borewells, having validity up to 25.05.2024. As per the
conditions of this NOC, the unit can abstract a maximum of 800 KL/day groundwater.

As per the logbook provided for groundwater withdrawal, the unit has abstracted groundwater @ 774.32
KL/day for duration 01.04.2023 — 31.05.2023.

@ e
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10.

11.

12.

13.

14.

15.

16.

17.

18.

19.
20.

Unit has installed an Effluent Treatment Plant (ETP) of 200 KLD comprising Physico-chemical treatment
followed by Tertiary treatment.

ETP was found operational during the visit. Unit has installed flow meter at outlet of the ETP but not at
the inlet of ETP.

As per the logbook provided for ETP Outlet, the quantity of treated effluent is being discharged @ 124.44
KLD (for duration 01.04.2023 — 31.05.2023) against the consented quantity of 300 KLD.

Analysis results of sample collected from ETP Outlet show pH — 7.1 (against the consented norm of 5.5
—9.0); BOD — 12 mg/I (against the consented norm of 30 mg/l); COD — 39 mg/l (against the consented
norm of 250 mg/l); TSS — 26 mg/l (against the consented norm of 100 mg/l); TDS — 1644 mg/l and POs-
P —0.39 mg/l. These results indicate compliance with the stipulated discharge norms.

Unit has also installed a Sewage Treatment Plant (STP) of 100 KLD comprising Physical treatment
followed by Biological treatment followed by Tertiary treatment.

STP was found operational during the visit. Unit has installed flow meter at outlet of the STP but not at
the inlet of STP.

As per the logbook provided for STP Outlet, the quantity of treated sewage is being discharged @ 26.67
KLD (01.04.2023 — 31.05.2023) against the consented quantity of 200 KLD.

Analysis results of sample collected from STP Outlet show pH — 6.8 (against the consented norm of 6.5
—9.0); BOD - 03mg/I (against the consented norm of 20 mg/l); COD — 07 mg/l; TSS — 14 mg/l (against
the consented norm of 50 mg/l); TDS — 664 mg/Il. These results indicate compliance with the stipulated
discharge norms.

Analysis results of sample collected from Aeration tank (MBBR) show MLSS — 5230 mg/l and MLVSS
— 3592 mg/I.

Unit has constructed separate Sludge drying beds for dewatering and drying of raw sludge generated from
ETP and STP.

Dried sewage sludge is used as manure for gardening within unit’s premises.

Unit representative informed that for disposal of hazardous waste, it has done an agreement with TSDF
i.e. Bharat Oil & Waste Management Ltd. Dried ETP sludge is stored separately and provided to TSDF
agency.

Unit has not installed the Online Continuous Effluent Monitoring System (OCEMS) at the outlet of ETP
however same is also not mentioned in Consolidated Consent & Authorization.

No bypass found during visit.

Groundwater samples were also collected from Borewell located within unit’s premises and analysis
results are tabulated below:

» - Bore well BIS IS 10500:2012

8 g No.4 (Permissible limit in absence
g 3 3 of alternative source)
o E g

g & S

pH 7.7 6.5-8.5
Conductivity (umho/cm) 382 -

Colour (color units) BDL 15

COD (mg/l) BDL -

TDS (mg/l) 216 2000

Total hardness as CaCOs (mg/l) 184 600

Total alkalinity as CaCOs (mg/l) 215 600

Chloride (mg/l) 13 1000

Sulfate (mg/l) 07 400

C
@)pﬁ/' O “p
= )
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NO3-NOz (mg/l) BDL 45
PO4— P (mg/l) 0.09

As (mg/l) 0.05
Cd (mg/l) 0.003
Co (mg/l) -

Cr (mg/l) 0.05
Cu (mg/l) 15
Fe (mg/l) 0.3
Mn (mg/l) 0.3
Ni (mg/l) 0.02
Pb (mg/l) 0.01
Sh (mg/l) -

Se (mg/l) 0.01
V (mg/l) -

Zn (mg/l) 15

Specific Recommendations/Suggestions:

=

Unit shall install flow meter at Inlet of ETP & STP and maintain logbook for the same.

Unit shall install flow meter at line carrying treated wastewater for gardening purposes and maintain
logbook for the same.

Unit may install OCEMS at ETP and STP for self - monitoring purposes.

Photographs taken during visit:

Photo 1: Unit’s entry gate Photo 2: Production area
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2023/6/21 18:33

Photo 2: ETP inlet collection tank Photo 3: ETP reaction tank

BTN

¥

20231608, 18:36

Photo 5: Tube settler in ETP

2023/i6/271 18:24

Photo 6: Tertiary treatment system Photo 7: MBBR tank in STP




Zz2023/

GRS 1:5%a

Photo 8: Tube settler in STP

Photo 9: Disinfection system for treated

sewage

y 2023/6/21 18875

Photo 10: Final combined treated water
storage tank

Photo 11:

Sludge drying bed




Signature of Joint Inspection team
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Sr. Name of officials Designation Signature
No.
1. Mr. Sanjeev Kumar SDM- Deoband A’/
2. Ms. Reena Satavan Scientist-'E’, CPCB
@ y -
3. Sh. D. C. Pandey RO, Saharanpur, UPPCB
Dz,
4, Sh. Subhash Panwar RO, Roorkee, UKPCB
5. Sh. Pankaj Kumar Scientist-'D’, CPCB '
6. Sh. Sanjay Jaiswal LA, Saharanpur-UPPCB
o
7. Sh. Ajit Singh ASO, UKPCB
8. Sh. Vipin Kumar RA-III, CPCB C% . e Lo
\y ‘
0. Ms. Anshul Kumari RA-III, CPCB
Qe
10. | Sh. Ankit Shukla SRF, CPCB
e
11. | Sh. Muktesh Chaudhari SRF, CPCB
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F—— YMMdW
Spacified Values
asperis
| ol .::,:m Oteerved | 105002012 Ref. Method of Analysis
- Accep | Parmissi
——— table |ble Umis
|1 2 3 [ s 3 7
4‘# - 744 65 | 85 [153025 (Part 11) 2017
2 [Turbidiy (NTU) 30 100 | 500 |153025 (Part 10) : 2017
|3 |Tos L imgny SO0 | 2000 |15 3025 (Part 16) : 2017 |
| 4 |Chioride (mgA) 75 250 | 1000 15 3025 (Part 32) : 2019 i
| S5 {Toual (mg/l) | 310 200 | 600 153025 (Part 23) - 2019 |
—S [Totsitardness | (me/l) | as0 | 200 | eoo 15 3025 (Part 21) - 2019 o
7 |Fuoride | _(mgn) | o1aa 1 15 |APHA 23 Edition-4500-F Method CiEletrode 2017
8 |iron [ tmgn) 92 1 01| 1 [APHA23 Edition 3500 Fe Method ViPh ine Method):2017
9 |Nirate | img/y 40 43 | 45 |APHA 23 Edition-4500-NO3 Meth S :2017
10 |Sulph | (mg/) | 182 1 300 | 00




Ref. Mothod of Analysis
Accep | Permissi
—— table | ble Limit

1 £ 0 5 | ¢ 5
t_ 7.7 65 85 153025 11) 22017
2 [Turbidiy 49 11001 500 Jis3025 (part 30): 2017
“3\“’&\_—_‘"& 500 | 500 | 2000 |is302s -2017

4__ |Chioride {mg/L) 50 250 | 1000 15 3025 (Part 32): 2019
Py | 130 | 2w [~ o0 1653025 P 23) 2019
—— ‘:"“ 500 1 200 | 600 153025 (part 21)- 2019
“L*\——(ML 0.2 1 L5 muwmmmmm,
—3 b T e) | o3 Tas 1__JAPHA 23 Edition-3500-Fe Method V{Phenanthroiine -
|3 |Nitrate mg/t) 33 a3 Method}:2017

200

i
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zf
{2

M\
F\[\Fﬁ.‘m
a3 per IS
S.No. Analysed Units of Obsarved 105002012
Parsmeters Measurement Value —— ] l-lmdm
table | ble Limi
_\_ ——
1 2 3 4 s G 7 ]
1 K& - 7.30 65 85 |iIs3025 11) 22017 =
—— '—\—‘-\.—\_
2 [Turbidiy (NTU) 49 | 100 | 500 s 3025 are 10) : 2017 |
3 Ims | imghy 810 | s00 | 2000 15 3025 12017 '
e ey ] (Part 16) ==
L4 |Chicride {mght) 110 | 250 | 1000 153025 o 32} 2050 —
S Total Alkalinity (mg/l) 392 200 | 600 (153025 (Part 12019
& _[Towl Hardness | (mg/1) 570 | 200 | €00 lis 3025 21): 2019 |
7 |Fluoride ! (mg/t) 0339 1 15 _IAPHA 23 Edition-4500-F Method 2017 !
2 liron [ tmgn) 01 (%] 1 APHA 23 Edition-3500-F& Method 2017 |
9 |Nitrate i 39 43 45 APHA 23 Edition-4500-NO3 Method 7 |
10 | M‘ ! 200 200 | ao0 Wuw’"‘”‘%
‘_H
Note 1. This Certificate refers only to the

» ”-t
i J-".\ﬁiﬂ\é:.r v:!
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= HEAD OFFICE
m Uttarakhand Pollution Control Board

- “Gaura Devi Paryavaran Bhawan”

46B, IT Park, Sahastradhara Road, Dehra Dun (Uttarakhand)
Web : www.ueppeb.uk.gov.in. E-mail : msukpeb@yahoo.com
UKPCB/HO/Con-U-134/2023// S\ Date: [0.01.2023
REGD. POST

To,

M/s Uttam Sugar Mills Limited.,

Distillery Division,

Libberheri Roorkee, Distt — Haridwar.
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authorization) (Expand) under Section-25 of the “Water (Prevention
& Control of Pollution) Act, 1974 and under Section-21 of the “Air (Prevention & Control of
Pollution) Act, 1981” and Authorization under “Rule-6(2)” of the “Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016” notified under
“Environment (Protection) Act, 1986” as applicable (to be referred hereinafter as Water Act, Air
Act and HW Rules respectively).

| CAF ID - 4662 Application no.-2100745 |

CCA (Expand) I
Date :- 31,10.2022 '

CCA is hereby granted to M/s Uttam Sugar Mills Limited (Distillery Unit) located at
Libberheri Roorkee, Distt - Haridwar subject to the provisions of the Water Act, Air Act and
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 and
the orders that may be made further and subject to following terms and conditions :-

1. This CCA is granted for a period upto 31.03.2024 and valid for manufacturing of
following products with Capital Investment/Net Assets Values 7 6500 lacs -
' S.No. [ Last CCA ] Present CCA (Expand)
'__ Product | _Quantity T Product uantity
I T Rectified 50 KLD Rectified 6250KLD
‘ Spirit/Absolute Spirit/Absolute
| Alcohol/ENA Alcohol/ENA !
LZ ‘ Co-gen-power IMW Co-gen-power 3 MW |
generation generation ]

2. Specific Conditions under Water Act :
(i) The daily quantity of effluent discharge (KLD) :-

[ LastCCA [ Present CCA (E(pﬂdl ]
Trade Effluent 430 650 _4|
[ Sewage 12 80 ]

(ii) Trade Effluent Treatment and Disposal : The applicant shall treat the spent wash
generated through multiple effect €vaporator process followed by incineration boiler only
and operate Condensate Polishing Unit consisting of primary/secondary and tertiary
treatment as is required with reference to influent quantity and quality. No effluent
discharge is envisaged in surface water body.,

In case of Stoppage of ﬁmcn’onfng of Condensate Polishing Unit, production has to be
stopped immediately and this Board has 10 be intimated by fax/phone/email with a report
in this regard 1o be dispatched immediately.
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treated effluent shall be recycled to the maximum exu’:nt to achieve Zero Discharge
@) Th§1l be maintained continuously so as to achieve the quality of thf: treated effluent lo- the
ok general and specific standards as prescribed under Environment (Protection)

~ |l 1 - ) ; )
:;).IJI;::HIE% and applicable to the unit from time-to-time :-
1 [pH - | Between 551090
[ 4'}66101"- & Odour | All efforts should be made to
2 | remove colour and unpleasant
| | odour as far as practicable
"3 | Suspended solids Not to exceed 100mg/I
"4 | BOD (3 days 27°C) Not to exceed , © 30mg/l
' [-disposal into inland
surface waters or
| river/streams] L ) . — e
"5 | [-disposal on land or for Not to exceed 100 mg/I
'_ | irrigation]

(iv) Sewage Treatment and Disposal :- The applicant shall pr_ovide comprehensivc Septic
Tanks/Soak pits as is required with reference to influent quantity and quality.

3. Conditions under Air Act :- - o
(i) The applicant shall use following fuel and install a comprehensive control system consisting

of control equipment as is required with reference to generation of emissions and operate
and maintain the same continuously so as to achieve the level of pollutants to the following

standards :-
| S. | Stack attached | Stack Type of | Fuel Quantity | ' Emission |Emission !
No with height Fuel Control [standards

(Mt) Equipment | not to

exceed
1 DG Set 6.5 HSD - Natural - J

(1000 KVA) x 1 Draft
2 Boiler 60 Slop & = E.S.P. R {
(24TPH) x 1 Bagasse |

In case of stoppage of functioning of air pollution control equipment, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in

this regard to be dispatched immediately.

(i) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic
enclosure as is required for meeting the ambient noise standards for night and day time as
prescribed for respective areas/zones (Industrial, Commercial, Residential, Silence) which
are as follows ;-

Standards | Industrial Area |Commercial Area Residential Area | Silence Zone |

for Noise | Day | Night Day Night Day Night | Day | Night |
level in [ time time time time time time time time
db(A)Leq | 75 70 65 55 55 45 50 40 |

Day time : from 6.00 a.m. to 10,00 p-m., Night time: from 10.00 p.m. to 6.00 a.m.

4. Conditions under Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 :-

(i) The Factor_v,: _Manager of M/s .cuvveni.NA......... is hereby granted an authorization to

. Operate a facility for collection and storage of Hazardous wastes.

(i) The authorization is granted to operate a facility for generation, collection and storage of
hazardous wastes within factory premises for following category of wastes :-
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| S.No. Category Quantity of Waste for which ‘ Mode of Disposal
‘ (Schedule-1 & authorization is being issued |
I Schedule) | vTA) |

Not applicable I =

(iii) The authorization shall be in force for a period upto ....uNALLL

(iv) The authorization is subject to the conditions stated below and such conditions as may be
specified in the rules for the time being in force under Environment (Protection) Act, 1986.

Terms and conditions of authorization :-
(1) The authorization shall comply with the provisions of the Environment (Protection) Act,
1986, and the rules made there under,
(i1) The authorization and its renewal shall be produced for inspection at the request of an officer
authorized by the SPCB/PCC.
(ii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the SPCB/PCC.
(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in
the application by the person authorized shall constitute a breach of his authorization.
(v) It is the duty of the authorized person to take prior permission of the SPCB/PCC to close
down the facility.
(vi) An application for the renewal of an authorization shall be made as laid down under these
rules.
(vii) The unit shall comply with any other conditions specified in the guidelines issued by the
MoEF&CC or CPCB/SPCB from time to time.
(viii) The Unit shall continue to comply with ZLD norms as per CPCB direction dated 07.12.2015
issued under Section 18(1)(b) of Water (Prevention & Control of Pollution) Act, 1974.

This CCA is valid for Fermentation, Distillation, Dilution & Packing processes only.

Compulsory documents to be submitted by the Industry/Unit :-

(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016 and
Third Party Audit Report.

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage

Area.
7. Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.
8. Competent Authority reserves the right to change/modify/add any time any condition of this
CCA.
9. Unit has to comply with the other general conditions as annexed herewith. Non compliance

of any provision of this CCA and provisions of the Water Act, Air Act and Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016 will
results in legal action under the aforesaid Acts and Rules.

10.  The Unit shall comply the “Approved Fuels” policy in the entire state of Uttarakhand and
use the fuel as per the list of Approved Fuels listed in the order issued by the Board vide its
letter no. UEPPCB/HO/Gen-183-426/2020/171-33] dated 17.07.2020.

S.K. Pittnaik, IFS
Member Secretary

Copy to: Regional Officer, Uttarakhand Pollution Control Board, Roorkee, Distt- Haridwar
for information and compliance of the same.

P.K. Joshi
Environment Engineer
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Annexure

Specific Conditions :- ‘ |
The applicant shall submit audited balance sheet of the unit at the end of cach financial year so that fee

The applicant shall provide ports in the chimney/stack and facilities such as ladder. platform etc. as per
requirement for monitoring the air emissions and the same shall be open for inspection and use at all times by
the Board's stafl. The chimney/stack attached to various sources of emission shall be designated by numbers
such as 8-1. 8-2 etc. and these shall be painted’ displayed to facilitate identification,

The industry shall ensure interlocking of air pollution control devices and production processes,

Solid wastes generated from the industry has to be disposed in manner so that contamination of surface water
bodies'ground water/soil ete. does not take place.

The industry shall take adequate measures to control of noise from its own source so as to comply with the
standards as may be applicable. '

The applicant shall develop three rows of green belt on the premises with plant species as suggested by the
Central Pollution Control Board.

7. The industry shall strictly adhere with the specific and general conditions issued with CCA order. Any

violation of stipulated conditions may attract legal action under the provisions of Water Act. Air Act and
Environment (Protection) Act and Rules made thereunder.

The industry shall ensure all safety measures and shall undertake periodical assessment by the competent
authority.

Unit shall ensure manifest system in Form-10 of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 while disposing hazardous waste.

10. Hazardous waste should not be stored beyond a period of 90 days.
I1. The industry situated nearby the River Ganga and its tributaries shall ensure the treatment facilities and

disposal arrangement in such a way so that no waste water is discharged in water stream or water bodies.

12. The unit shall comply all the conditions mentioned in Environment Clearance letter no. 112-05(09)/2019

dated 31.12.2019 issued by SEIAA,

13. The Spent wash shall be stored in impervious lagoon. The spent wash lagoorr should have proper lining

with HDPE and shall be kept in proper condition to prevent ground water pollution; spent wash storage
shall not exceed 30days capacity.

14.The Unit shall install requisite number of ground water quality monitoring station by providing

piezometer around the compost plant and project area. Sampling and trend analysis monitoring must be
made on monthly basis and report shall be submitted to SPCB.

15. The unit shall strictly comply with the directions issued by the UEPPCB on dated 13.03.2015 and other

subsequent directions in this reeard under Section-33(A) of the Water (Prevention & Control of
Pollution) Act. 1974- regarding Zero Liquid Discharge (ZLD). This CCA is linked with the
implementation of activities/action oints within prescribed time limit as specified in the “Charter”. In
case of non compliance/non-adherence by the Unit with the prescribed activities & time schedule. the
Consent to Operate/Autho

rization (CCA) issued to the unit shall stand withdrawn.

16. The Unit shall strictly comply with the directions issued by the Board under Section-33A of the Water

(Prevention and Control of Pollution) Act-1974, regarding installation of Real time Monitoring System
& data transmission to CPCB & UKPCB.

17. The unit shall adopt continuous fermentation technology with yeast recycling and ensure that the spent

wash generation does not exceed SKL/KL of Alcohol produced. \

18. The Unit shall strictly follow the Standard Operating Procedure (SOP) for Bio-composting operation for

Molasses based Distillers under CPCB guidelines.

19. The spent wash so generated shall be treated through Bio-methanation, multiple heat evaporation

followed by composting. No efMluent shall be allowed discharging in surface water.

20. Unit shall install & establish Online Emission Monitoring System (OCEMS) & PTZ camera as

stipulated under CTE-Fresh order & €nsure connectivity with CPCB & SPCB prior to start operation,

21. Unit shall ensure Zero Liquid Discharge & submit the Alcohol production, spent wash generation &

spent wash consumption, electricity consumption at MEE & other relevant data to State Board at
regular basis,

22. As per the Gazette of Government of India SO (980) (E) dated 02.03.2021, those Units who have obtained

Environment Clearance, shall comply the conditions mentioned in the order issued by the Board vide its letter
no. UKPCB/HO/Gen-457/2022/732 dated 03.09.2022 regarding (25% increase) of production capacity for No
Increase in Pollution Load.

23.The unit shall strictly avoid the usage of single use plastics in the premises as per the list of banned single use

plastics mentioned in the notification of MoEF&CC, Government of India dated 12.08.2021 and notification of
Uttarakhand Government issued vide letter no. 84/XXVII1-1-20- 13(11)/2001 dated 16.02.2021.

24. The unit shall strictly comply with the provisions of Water, Air & E (P) Acts and Rules/Notifications made

thereunder.

sidim
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UKPCB)

General Conditions :

1. The applicant shall get analyse the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF&CC and shall report to the UKPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The applicant
shall provide discharge measurement equipment at final di_sposal point,

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If, al_ any pm'nt of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issyed by the Board, legal action
shall be initiated against the applicant. .

. The applicant shall maintain good house keeping. All V‘?i“’CS/PEPCSfﬁeWcrfdrains etc. must be leak-proof.

- The industry shall provide uninterrupted entry to the STP*S/ETP’s inlet and outlet points, Air Pollution Control
equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures.

7. The industry shall provide “Inspection Book™ at the time of inspection to the Board’s officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
oceur in excess of standards laid down, such information shall be reported to the Board’s offices and all other
concerned offices. In caseé of failure of pollution control equipment, the production process connected to it
shall be stopped with immediate effect,

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10.1In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, it
shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board’s offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/ production
capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge point or
emission point.

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as may be
necessary.

13. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous waste without
obtaining prior permission of the Board.

14. Any unauthorized change in personnel, equipment as working condition as mentioned in the application by the
person authorized shall constitute a breach of his authorization.

15. 1t is the duty of the authorized person to take prior permission of the Board to close down the facility.

16. The authorization is valid for temporary storage of Hazardous Waste within premises only.

17. The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous chemicals
being used in the plant as well as air emission and waste generated within premises is displayed on Display
Board of size 6x4 feet out side the main factory gate within premises.

18.1t is duty of the authorized person to take prior permission of this Board to close and cleanup the facility for
treatment, storage and disposal of hazardous waste.

19. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in Form-4 on
or before the 30™ day of June following to the financial year to which that return relates.

20. In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All spillage
must also be safely collected and stored.

21. Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical and
chemical analysis of hazardous waste sample and report to the Board.

22. Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit constructed
with R.C.C. or such material which does not react with the waste contained in it.

23.The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’ and ‘Hazardous’ shall
be displayed at appropriate position both in Hindi and English.

24. The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on impervious
floor under covered shed. Hazardous waste if required shall be sold only to Registered Recyclers/Re-
processors,

25.1n case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other

Wastes Rules, 2016 shall be submitted to the Board.

Environment Engineer

>
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Government of India
Ministry of Jal Shakti
Department of Water Resources,
River Development & Ganga Rejuvenation
Central Ground Water Authority

(Y= FoRit 7 MU wHIoT U3N)

NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION
Project Name: Uttam Sugar Mills Limited- Disttillery Division
Project Address: Village- Kundi- Libberheri, Pin-247656
Village: Libbarhedi Block: Narsan
District: Haridwar State: Uttarakhand
Pin Code:
Communication Address: Mr. Jitesh Gupta, Gm, Uttam Sugar Mills Limited- Disttillery Division, Narsan,

Haridwar, Uttarakhand - 247656

Address of CGWB Regional Office : Central Ground Water Board Uttarakhand Region, 419-a, Kanwali Road,
Baluwala , Near Urja Bhawan, Dehradun, Dehradun, Uttarakhand - 248001

1. NOC No.: CGWA/NOC/IND/ORIG/2021/13914
2. Application No.: 21-4/1471/UT/IND/2021 3. Category: Safe
(GWRE 2020)
4. Project Status: New Project 5. NOC Type: New
6. Valid from: 31/05/2021 7. Valid up to: 30/05/2024
8. Ground Water Abstraction Permitted:
Fresh Water Saline Water Dewatering Total
m3/day m3/year m3/day m?3/year m3/day m3/year m3/day m3/year
300.00 109500.00
9. Details of ground water abstraction /Dewatering structures
Total Existing No.:1 Total Proposed No.:1
bw DCB BW T™W MP MPu DW DCB BW TW  MP MPu
Abstraction Structure* 0 0 0 1 0 0 0 0 1 0 0 0
*DW- Dug Well; DCB-Dug-cum-Bore Well; BW-Bore Well; TW-Tube Well; MP-Mine Pit;MPu-Mine Pumps
10. Ground Water Abstraction/Restoration Charges paid (Rs.): 219000.00
11. Number of Piezometers(Observation wells) to be No. of Piezometers Monitoring Mechanism

constructed/ monitored & Monitoring mechanism.
Manual DWLR** DWLR With Telemetry

*DWLR - Digital Water Level Recorder 1 0 1 0
(Compliance Conditions given overleaf)

This is an auto generated document & need not to be signed.

18/11, SR 8134, ATRIE S, 71 fawett - 110011 7 18/11, Jamnagar House, M ansingh Road, New Dethi-110011
Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in

T 991 - Silaq 99

SAVE WATER - SAVE LIFE
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Validity of this NOC shall be subject to compliance of the following conditions:
Mandatory conditions:

1) Installation of tamper proof digital water flow meter with telemetry on all the abstraction structure(s) shall be mandatory for all users seeking No Objection Certificate and intimation regarding their
installation shall be communicated to the CGWA within 30 days of grant of No Objection Certificate.

2) Proponents shall mandatorily get water flow meter calibrated from an authorized agency once in a year.

3) Construction of purpose-built observation wells (piezometers) for ground water level monitoring shall be mandatory as per Section 14 of Guidelines. Water level data shall be made available to
CGWA through web portal. Detailed guidelines for construction of piezometers are given in Annexure-II of the guidelines.

4) Proponents shall monitor quality of ground water from the abstraction structure(s) once in a year. Water samples from bore wells/ tube wells / dug wells shall be collected during April/May every year
and analysed in NABL accredited laboratories for basic parameters (cations and anions), heavy metals, pesticides/ organic compounds etc. Water quality data shall be made available to CGWA through
the web portal.

5) In case of mining projects, additional key wells shall be established in consultation with the Regional Director, CGWB for ground water level monitoring four (4) times a year (January, May, August
and November) in core as well as buffer zones of the mine.

6) In case of mining project the firm shall submit water quality report of mine discharge/ seepage from Govt. approved/ NABL accredited lab.
7) The firm shall report compliance of the NOC conditions online in the website (www.cgwa-noc.gov.in) within one year from the date of issue of this NOC.

8) Industries abstracting ground water in excess of 100 m 3 /d shall undertake annual water audit through certified auditors and submit audit reports within three months of completion of the same to
CGWA. All such industries shall be required to reduce their ground water use by at least 20% over the next three years through appropriate means.

9) Application for renewal can be submitted online from 90 days before the expiry of NOC. Ground water withdrawal, if any, after expiry of NOC shall be illegal & liable for legal action as per provisions
of Environment (Protection) Act, 1986.

10) This NOC is subject to prevailing Central/State Government rules/laws/norms or Court orders related to construction of tube well/ground water abstraction structure / recharge or conservation
structure/discharge of effluents or any such matter as applicable.

General conditions:

11) No additional ground water abstraction and/or de-watering structures shall be constructed for this purpose without prior approval of the Central Ground Water Authority (CGWA).
12) The proponent shall seek prior permission from CGWA for any increase in quantum of groundwater abstraction (more than that permitted in NOC for specific period).

13) Proponents shall install roof top rain water harvesting in the premise as per the existing building bye laws in the premise.

14) The project proponent shall take all necessary measures to prevent contamination of ground water in the premises failing which the firm shall be responsible for any consequences arising
thereupon.

15) In case of industries that are likely to contaminate the ground water, no recharge measures shall be taken up by the firm inside the plant premises. The runoff generated from the rooftop shall be
stored and put to beneficial use by the firm.

16) Wherever feasible, requirement of water for greenbelt (horticulture) shall be met from recycled / treated waste water.

17) Wherever the NOC is for abstraction of saline water and the existing wells (s) is /are yielding fresh water, the same shall be sealed and new tubewell(s) tapping saline water zone shall be
constructed within 3 months of the issuance of NOC. The firm shall also ensure safe disposal of saline residue, if any.

18) Unexpected variations in inflow of ground water into the mine pit, if any, shall be reported to the concerned Regional Director, Central Ground Water Board.
19) In case of violation of any NOC conditions, the applicant shall be liable to pay the penalties as per Section 16 of Guidelines.
20) This NOC does not absolve the proponents of their obligation / requirement to obtain other statutory and administrative clearances from appropriate authorities.

21) The issue of this NOC does not imply that other statutory / administrative clearances shall be granted to the project by the concerned authorities. Such authorities would consider the project on
merits and take decisions independently of the NOC.

22) In case of change of ownership, new owner of the industry will have to apply for incorporation of necessary changes in the No Objection Certificate with documentary proof within 60 days of taking
over possession of the premises.

23) This NOC is being issued without any prejudice to the directions of the Hon’ble NGT/court orders in cases related to ground water or any other related matters.

24) Proponents, who have installed/constructed artificial recharge structures in compliance of the NOC granted to them previously and have availed rebate of upto 50% (fifty percent) in the ground
water abstraction charges/ground water restoration charges, shall continue to regularly maintain artificial recharge structures.

25) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, pharmaceutical, other hazardous units etc. (as per
CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water pollution as per Annexure Il of the guidelines.

26) In case of new infrastructure projects having ground water abstraction of more than 20 m3/day, the firm/entity shall ensure implementation of dual water supply system in the projects.
27) In case of infrastructure projects, paved/parking area must be covered with interlocking/perforated tiles or other suitable measures to ensure groundwater infiltration/harvesting.

28) In case of coal and other base metal mining projects, the project proponent shall use the advance dewatering technology (by construction of series of dewatering abstraction structures) to avoid
contamination of surface water.

29) The NOC issued is conditional subject to the conditions mentioned in the Public notice dated 27.01.2021 failing which penalty/EC/cancellation of NOC shall be imposed as the case may be.
30) This NOC is issued subject to the clearance of Expert Appraisal Committee (EAC) (if applicable).

(Non-compliance of the conditions mentioned above is likely to result in the cancellation of NOC and legal action against the proponent.)
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FORM 1

CONSENT SEEKING FORM

(To be submitted in wiplicate)
Application for consent for dischargefcontinuation of discharge under section 2526 of the Water
{Prevention and Control ol Potlution)Aet L1974 At
{See RULE D

Dane- 28:02- 223

sibeds Lisbechers Hargwar

R A Y
Ui Paltetisn Contral Board,
Phehradun
R

WPy e DNSENT wnder section 2576 fo the Water tPrevention and Controd of Poilution) Act. 1974 tActne Vi of 1974) 1o bring imo use any® new or
e fo e dischiiree ol sewige rade efluent® bizgin to make naw discharge of sewageirade elfluent or *Conunue 1o make discharge of sewage tude

Do et aad s vated by 018 STHARMA Tor o pericel upto 1 21202324 (1) years

Prspess bt Liguad Sl Waste

stebalrizes uEE ] sewess Trestmenn warks.

e Trade efTRaent via drsinsourtalls sewersidreatimem wiarks

I

__ Surrvunding of Site : Distance {in meters) : Deseription

Fle s uze, appeikbices atben partivudars s in triplate are atached herewith.
Eetantiier dechine that e mlimation furshed mie Annesure. appendives sad plans is correet 1o the best ol myfour knowledge,

kit PW e erebs subunt i vase of change vither of the puinl or the quantity ol discharge or its yuality, a fresh applicauon for CONSENT
il e e wedd it such CONSENT iy wranted no clangee shall be made

E PV Bereby dgree 1o sibhmil 1o 1he Bowrd and applivation for renewal of vonsent one month in advance of the date of expiry of the
comsvated period for autlet-discharge, i 19 be contmued thercatter,

FAe aindertae 1o Farnsh other information within one month ol its being called by e Board,

RS PR IO T e

fonm s lnvirenient Rutes Uoder EP Rules) (Alched)
Ut b skt Avnon Pl ofceliecting back aml scientifie disposat of Plastic Waste generited due o their used product within one morth to PCR

aclieds

SO cotditnie i s o Benevd Fxpansont and CT1 wocase of CCA-Fresh [Atrached)

T I g T el e assets ind current lbilities of the unitipreseribed Formal}  (Artached)

et DO aed s Compliiwe Status 4 Altached)

Yours faithfylty.

Shirmitture
Name of Applicant- SL SHARMA
Address urapphicant - 425, 11Trd Flaor, UMA TowerSecor-24

REEL R H AT TR VR RO
ANNEXURE TO FORM
Sew DygHet

SR An apelicant krowingly giving meortect information or suppressing any information pertaining thereto shali be liable fo he punished under the Act.
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Sor o il s e e s bt el sairerited ey and il ehe e shall state o voncerned” agginst e relevant gne:
Law Vlarerial Name U Mureriad Trade Name | Qty Principie Use
o ugdrrsgy » | IETS00Mutrie TonnesiMouth Crushing
T2 munth Cleaning
o o I Sthvtelric TomnesMonth Cleaning
Eael _ i i Cansumption
B Diesel i 4.130
_____ Otlers t35
it the st Prodoets and By Prodacy Devails
‘ Product Name Quantity
e Szt FBOGOMetric Tonnes/Maonth
ByPraduct Nume Licence CHy Installed Quy
Lo e et el Enlerareiale Proslag)s .
Name of Produgt ! Quantity per month
: f ]
walwalee utiled
Souree Consumplion Quanltity
Donestee 3040
{mbustrial i 1300.0

A 1 L prvmises Jov which e spphicinion is made;
Geperation Waste Water Generalion Quantity

) Lomestie 2040

lodusireal 625.0

TR State how measurement ol rate and guantity e caried oun:

I Nidle whether storm wider drains are kept separate from Industrial - Domestic EMfuents”  Yes
tatls domestic offluent allowed to ger mixed m industrial effluenis? No
S fuilheseribe if sy treatment industeial or domestic ¢fMuent o1 one {or combined effluent  Yes

[ERTIRAR
i slade e provess ol weannent in bried ETP fer industrial wiste.

bl e uandiy of eMaent emanating either without o aller reatment approved by the Yes
Al

s appres e e e suthents £Two cen il S L T went)

ol el from any shep shops tose? 15 s olumie of this effluem aif

RS HOTURTIS

v st Lor elispasal

Name i Status (Alveady made) ! Status (proposed to) —|
] fur ORI ST
Lt stz e dispesal o e Tt neliters provided far e places mentioned below
Namy : Maode Mixed
A I thwre iy pravision for cqualzing or made holding lagoans of tunks
, Naine Mode
Domestic 20,0
Tudusarial 625.0

festiloent aand avasiable van he made avaitable? {n cuse pumping ¢fMaent: on lands Yos
g

Shecculsadered.

AL debails ol venpesition of Bomestic - Industeial - Combined efffuent in respect of the Fuallowing

Name of Fffluent i Effiuent before treatment Effiuent after treatment

Cepy o i mady it repert of repressnlatieoe sanphes carried o by o competent laboratory

- M e iersation s appres el by e Boad will be followed For determination of above mettioned aranIeters.

Vst 0 s
EATHIIE [ | OO N HER T Linpteasant Smelt
testle there ey Bniden ciunge ol wmperane excesding L0 aany pme Yes

LN

AbEesath e applicant Tor carrying vuc the Tollowing wst of the waste waters




124

Nty

Txisling Proposed ;

Cpive deinils o eguiprienss

Haihe Ll premmises. < Tue which e application s made open’? Yes

sy pulivnng e nil

tosic Ehaane lnorganie Microbilagual : Cooling Tank

S deliails Tor sajnd w

T H T
Uy pe of solid Waste - Composition Cuaatily | Muethod of Colluction Method of Disposal

Tota invesieny of Plaat an Ure Tactory and the vear ol investnent - livestment @ 21 700,00
Y of Invesunent : 2022

INEBIRIIS
chal e T

Nume and Address of the applicant on behalf of @ SL
SHARMA A-ZE, IlIrd Floor, CMA TowerSecor-24 |

Name snd Address of the Firm on behall of which
application is made : SL SHARMA A-2E, 1rd Floor, CMA,
TowerSecor-24 |

Loe Wetailses

I ritnsaction Id Payment Dage Transaction Status Amnmount

o ZEG22023 i Suceessiul 120000.0

Explanatory Nuotes fov fiting in form and the Annexure

Hives aleims Jor whech explanations i considered desirable. Other flems are self explanatory.

Sadte ap e wingin e consent s sotehl tor,

fenad e o e gt steeamoas iy be apphicakle

LT e o

fmens the aremgement Lor discharge of the effTuent for which consent is sought for,
[Hschurge’ means the eThaent going out of the owtlet.

Iusting means that wheih is vperation at the time of applying for consent.

ASHUN which wilbhe broughl inte uperaton in fumee.

it that wliieh biis been modifiod due Lo change in quantity asdor quality of diseharge arrangement and or point of discharge eic.

et e give the ame ot the person whe s authorsed by the institution mdusty factory?local body ete. 1o transagt reir legtal business.

Hure e i regesiered e of the Industry. Factory ote, under which the business is cartied out.

Hete siate thiv converbed Dstilutton sach as Bureat of Public Enterprises under whose administrative control the Factoey Andusiy ete., is set up.

s Appreanh eanl bose s s hech ace prohibied aceas, such as the Grdenance Factories, Mint, e

Dbt e of ey daib oisimam guamity of e Noent 1o, by Mow meters, ventury meters, v noteh sump messurement estimated

Bt elTiuent s teated, gree separtely the method of rregiment and 1low diagrarn of the treanment process.

Bt Tlere nenton ves” s any other swthority such as local body or Government Department as already approved the discharge of effluem either with oy

s Leiimenl ab fhe e el establishment ol Ui Gaetory indusory.

S0 Here guee the quantity of @ Phaen of different 1ypes such as domestie industrinl mixed e, proposed o be or iy ietinw the streameriver, lands, sea, ety ax

e aprpiicuhle.

A

P 226l Aalysis 1o be lumsshed shall be cavered as many Parameters as are expected to be found, in the effuent. It some of the paramelers are not expected

by found say not applicebie. I some parameters other than those tisted under the itenss are expected.the same be mentioned at the end. The analysis shatl be

valely turmshed T dumesticsindusteiab and combuned efiluens.,

B Loty meant tar which s established By Biosassa stedies oa 1ish, as per procedure givertn the standard methods.

Fiies e vt W cster highly pothadiog substanves which do ot ordinadly {md way in the effluents, bul are requised to be handled in the premses

st may by geendent in the B Tuent i large guantities,
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Conumnen General Jnlevmation required for consent to operate under Water Polluiion (Prevention & Control) Act, 1974 and Air Water Pollution

(Provention & Contral}Act, 1981,

v Fulb name of the apphicant with address . SLSHARMA A-ZE, THrd Floor, CMA TowerSecor-24
{Tel. No.) 0120-4525000
) s the lirn registered? O YES

ep ven, give the nomber & date of registeation and asthary with whom

sieped

sd Dl duress ot ke registergd utticy

RN desagttion and Bl address ol petsans Bke Partoers. Manmang @ Raj Kumar Adlakha
P lon Yhinwper el Clidirman
Gaziabad

s Uinder wineh caregory does the sndustey Gdl: Large: MedinmsSmall Seale. T large

il e o the Land Premisessdnswiute Factory Indusiey Local body with : Littam Sugar Mills Limited

ekl

Address:Libberher Haridwar
Tel Noob1 3322201493
E-mail nitesh.dselte gmail.com

G prnenne Oy Ssuevey Noool the fand premises for which the application is [Dnswiel: Haridwaor
v Town/Villuge:Libberheri
City Survey no/Revenue Survey no.:42 , 43
Khata Mo.:00
Area in Hectares: 26.3046

State momh and year in which the plant was actually put inte commissions ar is - Tanuary, 2001
[rrupuased 1 b pal it comimission:

stane the Coal-Militey ‘Defencesindusirial Estate ete. under whose administrative @ Other

tuarsseliviion the secupiers industrial plan is siloated:
Ristriet Haridwar
Corporation:
Village Panchayat
Comonment;
Befence Depu:
Siate Gove:
Prohibited ureas:
hers:

i Sy s hethee plant site has been declared as prohibited area: CONO

vhe e af the Aathonts and Turmsb a cernfred copy of the order © -
cinthe area g been declivved ws profubied acea
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UTTARAKHAND POLLUTION CONTROIL. BOARD

FORM 1
[See Rules 6(1}]

Application required for grant/renewal of authorisation for generation or collection or storage
transport or reception or recveling or reuse or recovery or pre-processing or co-processing
utilisation or (reatment or disposal of hazardous and other waste

Part A: General( to be filled by all)

or
or

. :Name and address of the unit and location of facility: | Uttam Sugar Mills Limited
LU Libberheri Haridwar

(b} :Name of the Occupier of the facility or operator of Name: SI. SHARMA Designation:

disposal facility with designation, Tel,Fax and e-mail:  |Executive Director Phone: 4525000Email:

sisharmausml@gmail.com

1oy s Authorisation required for(Please tick mark appropriate [reNew
ctivity or activities:)

rd)tncase of remewal ol authorization previous reNew

authorization numbers and dates and provide copies of

annual returns of last three mcluding the compliance
reports with respect to the conditions of Prior

_ Enveonmenial Clearance, wherever applicable:)

S Yuar ol commissioning and commencement of 2001/ January
1 Production?.

¢ W hether the industry works 1 shifti2 shifts'round the | General Shift
ceioehk?

() Total cost on pollution control (in Rupees)

td}: Whether the unit is generating hazardous waste as no
Hdefined in the Hazardous Waste(Management and
_ihandling)Rules, 1989, a5 amended.:

Part A: Activity/Hazardous Waste Generation Details

i), ode of storage
Nunie ol the Hazardous Waste + Catogary of Hazardous : Size of the Storage Capacity(in
peneratedito be generated Waste i Room/shed(in mts.) terms of months)
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Part B: Mode of storage

]

i . o -
Authorizaton Required For | Source of Generation Category

Quantity(Ton Per
Day(TPD})

N

Part C: Quantity of Hazardous waste disposed

tity of Hazardous waste disposed

' b . ) L o o

Name of the 0 Nature of I Category of Total Quantity of Quantity ot Quantity of

Huzardous Waste © Hazardous | Hazardous Quantity of & hazardous hazardous hazardous

generatedio be Waste | Waste Hazardous waste waste waste

generaled i é Waste shifted/to be | given/to be being/to be

| generated/to | shifted to given to managed in

! be commeon regd. the premises

| generated(in TSDE Recycler
e ] | tones/annum ]
Part D: Hazardous substances used
L. i Hazardoys substances used ||
' Name of substances Quantity H
Part D: Hazardous waste is being produced

t._Hazardous waste is being produced .
______ Name ol hazardous waste Quantity |
used oil (5.1 2.0MTA |
Ce . . |
Lontanminated wil (5.2) 3.00MTA i

Place;

Pate;

iTnciosures :

Signature of the Applicant

Name and Designation
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AR OFFICE
Uttaraldiand Pollution Comteol Board
“Crnra Devi Pavyavaran Bhawan”

468, VI’ Park, Sahastradhara Road, Dehra Dun (Uttaralchand)

el dn, Formail s el b gfiassone, Pirene M 20 ERT, 2HTAI0E, ML

Wl D nuwng

s UKPCBAIO/Con-U-2/20217 § &2, Date: [9.08.2021
t REGH. POST
% To,
M/s Hitam Sngar Mills L,
IKhasra No, 42, 45 cte,
Vill- Libberheri, Roorlkee,
T Distt- Haridwar,

" Cansolidated Consent (0 Operaic and Authorisation hercinafler referred 16 as the CCA
' (Consolidated Consent & authorization) (Remewal) under Section-25 of the “Waler
(Prevention & Conire! of Pollution) Act, 19747 and under Section-21 of the “Air {Prevention
& Control of Pollution) Act, 19817 and Authorization under “Rube-6{2Y" of the “iHazardous
and Other Wastes (Management and ‘Transboundary Movement) Rules, 20167 notified under
“Enviconment (Protection) Act, 1986” as applicable (to be referred hereinafter as Water Act, Air
Act and 1W Rules respectively).

CANF D) - 7547 Appilication no.-10616062
. - CCA (Itenewal)
* Date - 16.03.2021

“CCA is hereby granted to M/s Ullam Sogar Mills Lid located at Khasra No. 42, 45 ete, Vill-
Libberheri, Roorkee, Distt- Naridwar subject to the provisions of the Water Act, Air Act and
Hazardous and Other Wastes (Management and Franshoundary Movensent) Rules, 2016 and
the orders that may be made further and subject to following terms and conditions :-

L This CCA is granted for a period upto 31.03.2023 and valid for manufacturing of
following products with Capitul fnvestment/Nel Assets Values T 828 facs -

S.No, | Last CTE oy CCA 1 Present C_C_Km;i_(,\lil)w
Produet Quantity Product QlE\ntity

| APerMontl) || (Per Month) |
{ Sugar 18000 MT Sugar 18000 MT

2. Specifie Conditions under Water Act :
(i) Fhe daily quantity of effluent discharge (IKLD) -

~ Last CTE or CCA Present CCA (Rencwal)
Trade Effluent _ 625 : o G625
Sewage SO R WU 20

() Trade Efftuent Treatment and Disposal :- The applicant shall operate Efflueat
Treatment Plant consisting of primary/secondary and tertiary trealment as is
required with reference o mfluent quantity and quality,

- In case of stoppage of functioning of ETP, production has o be stopped inmedintely and
this Board has to be intimated by fuxiphonelemad] with a report in this regerd 1o he
dispatched immediaioly. o

(i) The weated effluent shall be recyeled 10 the maximum extent. Quality of (he treated
elfuent shall meet to the following general and specific standards as prescribed under
Environsnent {Protection) Rules, 1986 and applicable 10 the unit from time-to-thae -

S .

[ 1 ]pH B Between ! 651090
| 2 | Suspended solids ) Not 10 exceed ~100mg/l - I

]

. e

S SV S U
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i - vide ate treatinent o
ct Sewsre breaiment gl Dicgsat o Hine apphivo Atalt prowide approeprie el
o . . ol e .
e e atis e water and degpesed it per presenbed <andard

Cepditions amdey A Aed s . ! i
g The appheant ~hath ose tollnving hreland ittt la comnprehensive vontenb stein ol

. - I i i ; e o S B
w1 ocontio] eouprment asois l!'l}HiI{‘[i with relerenve o peneiafion ol cnraons <Il;t.i 3l I‘ U

; H . A B . Tt

il it the ame contimiotsdy s 1o achivve the Tevel of pothitants T the Tolfowing

standards o

S, Stack attached Stack | Type of | Fuel Guantity | Emission ! Emission ;
No | with liciglys T'uel Comtrob  standasrds
(M) ‘ Fauippaent ot Lo
Poexceed
i | R . T . . . Y- RN
G S A i nesel o3 L/l Nalural P
o LESURVA) L Draft,
? : Acnustic
-' : OO WCILTCCTC O
L2 | Boiler (RTPIN 36 Sofid A5 TPH Wel -
§ 2 Fuel Scrubber i
(3 f Boiler (30 TPH) | 50 Solid | 45TPH Wet -
i | x ' Scrubber ;

I case of stoppane of fimctioning of aiv polivtion conirol equipmeni. production s 1o be
stopped immredicrely and this Board has to be intimated by fodphone/email with a report in
this reserd (o he dispatched immediaiely.

{ii} Noise from the .G, Sct and other source(s) should be controlied by providing an acoustic
enclosure as is required for imeeting the ambicnt noise standards for night and day time as
prescribed for respective arcas/zones (Industrial, Commercial, Residential, Silence) which
are as foliows -

L Standards | Industriat Arex [Commiercial Ares | Silence Zone
| for  Noise | Day | Night | Day | Night Dav | Niaht
' Jeveel in time b time | Aime | oime | t |, time ] time ‘ lime
Ldb{AYLeq | 75 70 65 35 | 45 S0 40

Uiy tioae - Doy G0 b TG0 pan., N.iggl.u. thie: Frosn 1 h.ﬂ.f.j.i!.f.ﬂ:'i(.l.ﬁ-.{.i{)-:.l‘.lH!. T

Conditions uader Bazardous and Other Wasles (Management aad Transboumdary
Maovement) Rules, 2014 -

(i} The Factory Manager of M/s Ullam Sugar Mills Lid., Roorkee, Haridwar is hereby
granted an anthorizalion 1o operate a facility Tor collection and storage of Hazardous wastes,

{iy The authorization is granted to operate 1 facitity for generation, collection and storage of

hozurdous wastes within factory premises for following calegory ol wastes )

S.No, Cotegory Quantity ol W ¢ for which | Mode (}f[)lh[}l;ﬁ_ﬁ—j
{Schedwe-§ & authorization is heing issued |

| Schedwle-lty (MTA)
A [ Sehedule 150 2400 T TReevelble ‘
2| Sehedule -5 3000 T T Reeyelable T

CiiE) e anthorization shall be n force for o period wpto 31.03.2023,
(iv) The flj![]l(?l'i?:illull ks subject o the conditions stated below and such conditions as may be
specibied in the ryles for the Hme being in foree usder Environment {Protection) Act, 1986.
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Terms and condilions of asfboriz lltf.lrl

7 (i The mathorstn Jinll comgty
. 1Oty sl thie peefee, isnede tre ff;rrff:r.
o Bisstt G pirerbuned Sor dvosetion atrhe reqgues Uf 2 o Tieer

spaneinion, ol b b n'.smrlfmnt (Protectiony Act,

fity The soghigrization and o rene
wdhiarized b the 500 f’-’f’r f. . ;
(8 T he pere antharized dhiall ot et den ',r:H, gy for op ertharwioe iransport the hazardous
wardes without obtsindsg prior pusideion U‘ the WPERPOC ‘ ‘
(o) Ay ursthingized ch;::;_.;i,, it peronnel, wqeininent s aarcing conditions @y mentioned in
;}J o Ly authorization.

!hf: apphication by the peraon ::':-ihr,-raf.','ﬁ ',.-*m%. PR AR

fu 10an the dute of e aathorived paran v take prior panaivdon of the SPCIBIPCC 0 close
r]f: vey thie fneilitey,

: : T Lo eigetae e, o e i b semerder e Toiied eleiorom |orrpleer flrpess

ConyAn appdioation feq the porend of agy gtinriseton Ll D mede an dard doen under these

ru!f,-.-,,

feiiy The wnit shetl comply it sny other confition, Lpaoift gE v the
SAGETF G or OIS PO fray ety time.
5. This COA T valid for produstion of Supar- 18000 547 D onth oniy.
f. Compulsory documents Lo be submitted by the Industry/Unif o

iy Aozl retern i Form-4 znd Waste Disposal Manifest in Form-19 under Hazardous
and Other Wastes (Managemient and Franshoundary Movement) Rules, 2016 and
Third Party Audit Report,

(i} Environment Statement in Form-V of Environment (Protection} Rules, 1 036.

(i) Ouarierly compliance report of the CCA, photograph of £ PIAPCs/Waste Storage
Aren,

7. Lnithas to apply for renswal of CCA wellin e
8. Comipetent Authority recerves the right to chan,
CCA,
9. Lajt has o compls s znngxed ferewith. Non compliance

n 2 E,ru-‘. :

\\ ter Act, Alr Aot and Iidmrdous

1o, ire stz of Lytaralhand and

2 v the Board vide Hs

Member ST etary

Copy 12 Regional ()Ill(:f.r, L lLsral\lmnd I’ullulmn Caontrol Board,

Roorkee, Distt- Haridwar

for informetion end LoD n mnty of e seme
-~
e il
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Arexire

Specific Conditions: ‘ L

1. Fhe applicant shall sobasit andited Babanee sheet ol the anit st the il of eaeh il year so flag e

subrmitled I the applicanl could be assessedd,

0 The applicant shall proside perts in the chimnes stack and factlities sucho Lnddee, phittonm vl o per

ecremuent for monitoinge e v emissions and e same shad] e ogen for ispection and e at ol tines by

. . : ‘ : i T -3 3 . [ e

the Beard s st The chimiey stk attached B varfous soarees of eotission shalt be desipnaied by manbaer,
sech as S-1, R ke amd these shatl be painted” displayed o Taciitate identHication.

The mudustey shall ensere interlocking of sir poHlution conteol devices and praduction proeestes,

‘a4

4 Solid wastes generated from the industry lave to be disposed it manner so thal contivnination of warfbce water

bedies gromud watersodl ete. does not fake place,

‘i

The industry shall take sdequate measures (o control of noise from its own sairee so ns 1o comply will the
standards as anny be applicable.

6. The applicant shall develop thiee rows of green belt on the premises with plant species as suppesicd by the
Central Poilutien Cantrol Board,

-1

- The indusiry shall sirictly adhere with the specific and general conditions Issued with CUA order. Any
siokation of stipufated conditions may atract fegal action under the provisions of Water Act, Alr Act and
LEavironment (Protection) Act and Rates made there under.

2

The industry shall ensure all safety measures and shalf sndertake periodicat assessment by the competent

authari.,

9. Unil shadl ensure manilest system in Form-10 of Hazardous and Oiher \Wasies {Management and
Transhoundary Moevement) Rules, 2016 whife dispasing hasaedous waste,

1 Hagzardous waste should not be stored beyond u period of 90 duys.

L The indusiry situnted nearby the River Ganga and its tributaries shall ensure the treatment facifities and
disposal arrangement in such a way $0 that no waste water s discharged in water stream or water bodies.

2.In case of non compliance of this CCA, the bank guarantee no. 0341L.GO07511 of ¥ 5.0Lacs {Punjab National
Bank. Ghaziabad) which is valid upto 25.08.2021 shall be forteited in lavour of this Board.

13. The it shall strictly comply with the provisions of Water, Air & E () Acls and Rules/Notifications made

thereunder.

General Conditions:
L. The applicant shall gel analyse (he samples” ol elluent/emissionfhazardous wastes w least once in g theee
month rom the laboratory recognized by the MoEF&CE and shali report o the UK PCE,

2. The applicant shall however, not withoul the prior consent of the Board bring into use wny new or aliered
outlel for the discharge of cfffuent or gases emission or sewage wasle from the anit,
3. Treated waste water and domoestic wasle water shall |

2w disposed jointy at one disposal potot. The apphicam

al dispasul point, '

4. The applicant shall strictly comply with condilions of this CCA
conditions within 30 days of receipt ol this CCAL I
complying with stipulated conditions or any Rarthe
shall be initiated against ihe applicant.

;. The applicant shall maintain good house keeping. All val\;cs!pipc.ﬁx‘smvcr/drains ele. must by leak-proaf.

Im. industry shall provide umnierrupted entry to the STP'SETP™S inlet and agile poinis, Air Pollution Conref
caumpment and stack for smooth sain

) pling/monitoring of efficiency of polivtion control measares.
- The industry shall provide “Inspection Book™ athe time of inspeetion W the Board's ofiicials.
8. Whenever due o any

' . secident oF other unforeseen act or cvent seels emission oceurs or is apprehended to
CCUr I exeess of standirds |

shabl pros ide discharge measurement equipaient of g

and submit complinnee report of stipulated
Latany poinl of Ume. 1t is found that the industry is
o direction/insoruction issued by the Board, lepal action

i down, such information shull he reported o the Board's offices and sl other

ailure o pablution congen) cqiipnent, he
shakh be stopped with Imicdiate cileer,

o Fhe industey shal operale in
only.

voncerned olfices, 1 vase of . ,
e ot progduciion process conneeled 1o Bt

@ manner se that b emissions be emited through designated chimney/stack
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M. In case of any danige

W the agricolture prochoctis y. human hobittion cie, by ke nperation o5
shall be imperative 1o stap
reported 1o Board sy ollices,
the Comperent Authorita,
1. Phe applican shall apply before the 6
capacil}'»’nmmlI‘;icluring
emission poing,

Production in the indusirs with immedine offect ong seeh inity
The industry shall be fiable to pay cempensation siuio (g such

B kexs o expivy of CCA or any chanae in production g prod

VTt e
Sl L

! . Cany eheipee e el e P .
provessicapacity enhancement ete, or any change in elfluent dischar

12.The Board reser es the right to revokeaddimadily ans stipufaied condition isseed alonz with CCAL a3

necessary

13.The person authorized shall not rent. fend. sell. transter or utherwise transport the hazardou:
obtaining prier permission al'the Beard, ’
BLARY mauthorized o

ange m personnel. equipment ag working condition as mentioncd in the appiicstion B
persen mnthorized shatl eonstitute a breach of his authorization,

I3.10is the duty of the authorized persen 1o take prior permission of the Board to close down the faciliiv,
16, The authorization is valid for temparany storee of Hazardous Waste within premises only

7. The authorized agency shall ensure that on-fine data with regard W Guantiny and aature of Rog

dous s
being used in the plant as well as alr emission and waste generaled within premises is dispizaed on Display
Board of size 6x4 foet owtside the main factory gate within premises,

. 100 duty of the muthorized persen i take prior permission of this Board (o close und cleanup the ok for

doas chemios
;

vian o LT

treatment. storase and disposai of hazardous waste,
I The applicant shall nauintain cecord of hasrdous waste in Form-3 and shall sehmit anowal rerern in Form-4 iz
or before the 30" dav of June lollowing to the financial veur to which that return relates.
2010 no case any hazardous waste shall be disposed off on land. in amv drain. or imio any waier stream. Al spiifag
st also be salely collected and stored.

)
e

21, Before the hazardous waste is swred or dumped in the facility. applicant must conduct a cetailed physieal and
chensical annlysis of hazardous waste sample and repon 10 the Boarel, i

22. Dried hazardoug shudge from e process in the plant shall be stored in double fined HDPE pit constructed
with R.C.C, or such materin which does not react with (he waste conbiined in it

23. The storage area shouid be fenced property and Stan/Notice Board indicating “Danger” and ‘Hazardous shal
biz displayed at appropriste position both in 1indi and English,

24, The industey shail store non-terrous metal waste, used oil'spent ofl waste in sealed drums placed on impernious
floor under covered shed, Huzardous waste 1t required shall be sold eniv to Registered Recvelers/Re-
processors.

25.1n ease of any ransportation of hazardaus waste, the detalis in Form-10 of the Hazardoss and Other Wirsies
(Management and Transhoundary Movement) Rufe < 2016 shall b submiiied (o the Board, ’

Enlirdnnient E rin
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21"%021, 18:27 Gmail - Fwd: NOCAP- Your Application No- 21-4/1471/UT/IND/2021 is Approved
Annexure- 2B

i
I ’ ' Gmall Lokendar Lamba <lslambausmi@gmail.com>

Fwd: NOGAP- Your Application No- 21-4/1471/UT/IND/2021 is Approved

1 message

shankar sharma <slsharma.usml@gmail.com> Fri, Dec 3, 2021 at 6:25 PM
To: "R.P Joshi" <rpjoshi.usml@gmail.com>, Lokendar Lamba <lslambausml@gmail.com>, ayaz khan
<ayazkhanl@hotmail.com>, Gajendra Singh <udl.gajendra@gmail.com>

Ce: "D.P. Maheshwari" <maheshwari.dp@gmail.com>, Uttam Aaswani <usmil.aaswani@gmail.com>

Dear ALL

Please find enclosed herewith Ground water NOC for Libberheri Distillery

Regards

Forwarded message ————

From: jitesh Gupta <jiteshgupta201516@gmail.com> :
Date: Fri, Dec 3, 2021 at 5:42 PM QA )
Subject: Fwd: NOCAP- Your Application No- 21-4/1471/UT/IND/2021 is Approved %

To: ED USML <sisharma.usml@gmail.com> ) i

“ ‘:'_\‘

\
e

Forwarded message ———- A7\
From: <no-reply-cgwa@gov.in> N
Date: Fri, Dec 3, 2021, 11:18 AM S
Subject: NOCAP- Your Application No- 21-4/1471/UT/IND/2021 is Approved

To: <usml.aaswin@gmail.com>, <jiteshgupta201516@gmail.com>
Cc: <rdur-cgwb@nic.in>

Dear JITESH GUPTA / jiteshgupta201516@gmail.com,

Your Application Number 21-4/1471/UT/IND/2021 has been Approved and No Objection Certificate (NOC) No.
CGWA/NOC/IND/ORIG/2021/13914 for ground water abstraction to M/s UTTAM SUGAR MILLS LIMITED-

DISTTILLERY DIVISION has been granted.

——————

The NOC start date is 31/05/2021 and is valid upto 30/05/2024 .

Copy of NOC would be uploaded in NOCAP system. You can view/download it through your Login.

This is an auto-generated email. Do not reply to this email.

-@ NOCAPInstructions.PDF
541K

hﬂpsﬂmaﬂmmwmh?'ms141'2&viaw=pt&search=aﬂ&pennlhid=ﬂ1read-m%1 718129673946425079&simpl=n a1 000241028
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Government of India
Ministry of Jal Shakti
Department of Water Resources, |
River Development & Ganga Rejuvenation |

Central Ground Water Authority

(e Perft 3g SRy wwIor UH)
NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION
Project Name: Uttam Sugar Mills Limited- Disttillery Division '
Project Address: Village- Kundi- Libberheri, Pin-247656
Village: Libbarhedi Block: |Narsan
District: Haridwar State: Uttarakhand
Pin Code: .

Mr. Jitesh Gupta, Gm, Uttam Sugar Mills Limited- Disttillery Division, Narsan,
Haridwar, Uttarakhand - 247656

Address of CGWB Regional Office : Central Ground Water Board Uttarakhand Reg:on 419-a, Kanwali Road,
Baluwala , Near Urja Bhawan, Dehradun, Dehradun, Uttarakhand - 248001

Communication Address:

1. INOC No.: CGWA/NOC/IND/ORIG/2021/13914
2. |Application No.: 21-4/1471/UT/IND/2021 3. Category. Safe
wl |(GWRE 2020)

4. Project Status: New Project 3 5.|NOC Type: New
6. Valid from: 31/05/2021 -0 ~ [7.)valid up to: 30/05/2024 ./
8. |Ground Water Abstraction Permitted: _

Fresh Water Saline Water Dewatering | Total

m¥/day ' &Hyear m?/day mlyear m¥/day ~ mdlyear m?/day '_ m*/year

300.00 109500.00
9. Detalls of ground water abstraction ;’Dewatenng structures
Total Existing No.:1 Total Proposed No.:1
' pw-| DCB | BW [ TW | MP [ MPu [DW | DCB | BW | TW | MP | MPu
0 e 0 0 | 0 0 B T 0

Abslractlon Structure* 0 SO
.'DW- Dug Well DCS-Dug-cum—Bara Well; BW-Bore Well; TW-Tube Well MF'-Mme PltMPu Mine Pumps
10.| Ground Water Abstraction/Restoration Charges paid {Rs ) 219000._00
No. of Piezometers Monitoring Mechanism

11, Number of Plezomaters(()bservanon wells) to be

| constructed/ monitored & Monitoring mechanism. 5 "
. . LA s | l\_r‘lan_uai _ DWLR** DWLRWuh Telemetry
““DWLR - Digital Water Level Recorder | i [ o 1 0
(Compliance Conditions given overleaf)

This is an auto generated document & need not to be signed.

18/11, SR BTSN, HTHIE S, 7S faee - 110011 / 18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Pheone: (011) 23383561 Fax: 23382051, 213386743
Website: cgwa-noc.gov.in

gt a9l - a9 g9

SAVE WATER - SAVE LIFE

Jun 21, 2023, 12:33 PM
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\! of the ving conditions:

Py
alidity of this NOC shall be subject to comp

Mandatory conditions:

1) Installation of tamper proof digital water fiow meter with lematry on all the at jon structure(s) shall be mandatory for all users seeking No Objection Certificate and intimation regarding their
installation shall be communicated to the CGWA within 30 days of grant of No Objection Certificate.

2) Proponents shall mandatorily get water flow meter calibrated from an authorized agency once in a year.

3) Construction of purpese-buillt obsarvation wells (piezometers) for ground water Jevel monitoring shall be
CGWA through web portal, DeiaI:d g for ion of ph tars are given in il of the guideli
4) Proponents shall monitor quality of ground water from the absiraction structura(s) once In a year, Waler samples from bore wells/ lube wells | dug wells shall be collected during AprilMay every year
and analysad In NABL dited lab for basic p ters (calions and anlons), heavy metals, des/ organic i elc, Water quality data shall be made available to CGWA through

the web portal,

y as per Section 14 of Guidelines, Water level data shall be made available to

5) In case of mining projects, additional key welts shal b established in consultation with the Regional Director, CGWB for ground water level monitoring four (4) times a year (January, May, August
and November) in core as wall as bufler zones of the mine.

6) In case of mining project the firm shall submit water quality report of mine discharge/ seepage from Govt. approved/ NABL accredited lab,
7) The firm shall report compliance of the NOC conditions online in the website (www.cgwa-noc.gov.in) within one year from the date of issue of this NOC.

8) Industries abstracting ground water In excess of 100 m 3 /d shall undertake annual water audit through certified auditors and submit audit reports within three months of
CGWA. All such Industries shall be required 1o reduce their ground water use by &t least 20% over the next three years through appropriale means.

| can be submitted online from 90 days before the expiry of NOC. Ground waler withdrawal, if any, after expiry of NOC shall be illegal & liable for legal action as per provisions

completion of the same to

9) Appli for

of Environment (Protection) Act, 1986.

10} This NOG is subject to prevalling Central/Stale Government rules/lawsinorms or Court orders related to lon of tube ground water at jon structure / recharge or consarvation
structure/discharge of effluents or any such matter as applicable.

General conditions:
11) No additional ground water abstraction andlor de-watering structures shall be constructed for this purpose without prior approval of the Central Ground Water Autharity (CGWA).
of groundwater ab jon (mare than thal permitted in NOT for specific period).

12) The proponent shall seek prior parmission from CGWA for any i ing
13) Proponents shall install roof top rajn waler harvesting in the premise as per the existing building bye laws in the premise.
1o prevent contamination of ground water In the premises failing which the firm shall be resp

ible for any consaq arising

14) The project prop shall take all Y
thereupon.

15} In case of industries that are likely io contaminate the ground water, no recharge measures shall be taken up by the firm inside the plant premises. The runoff generated from the roofiop shall be
slored and pul to benaficial use by the firm.

of water for greenbel (horticulture) shall be met from recycled / trealed waste water. ./

16) Wr feasible, raqui

for abstraction of saline water and the existing wells (s) is /are yislding fresh water, the same shall

be seélad and new tubewell(s) tapping saline water zone shall be
firm shall also ensure safe disposal of saline residus, fany: . :

17) Wherever the NOC is
constructed within 3 months of the issuance of NOC. The

18) Unexpected variations in inflow of ground water irito the mine pit, if any, shall be reported to the concemad ﬁegloml Director, Central Ground Waler Board.
19) In case of violation of any NOC conditions, the applicant shall be fiable to pay the penalties as per Senﬁm__"lﬁ'& Guldelines.
Ive the p ts of their jon { requi { to obtaln other statutory and administrati from appropr

authorities.

20) This NOC does not ab
21) The issue of this NOC does not Imply that other statutory / administrative clearances shall be granted fo the project by the concemed authorities. Such authorities would consider the project on

merits and take decisions independently of the NOC,

22) In case of change of ownership, new owner of the Industry will have to apply for

over possession of the premises, tE
23) This NOC Is being issued without any prejudice to the directions of the Hgnhb NGT/eourt orders in cases related to ground water or any other related matters.

of the NOC graniad 1o them previously and have availed rebate of upto 50% (fifty percent) in the ground
in artificial

n;::u‘poranon of necessary changes in the No Objection Certificate with documentary proof within B0 days of taking

24) Prop ts, who have s i artificial rechargy es in

water abstraction charges/ground waler ion ges, shall conis !;.i = T U

25) Industries which are likely to cause ground water pollution e.g. Ténnfrﬁ;,__staughmr Houses, Dye, Chemical/ Petrachemical, Coal washeties, ph stical, other s units etc. (as per
CPCE list) need to undertak y well head prolecti ; o ensure prevention of ground water pollution as per A 1l of the gui

26) In case of new Infrastructure projects having ground water abstraction of more than 20 m3/day, the firm/entity shall ensure implementation of dual water supply system in the projects.
27) In case of inf projects, paved/parking ares must be'c d with king/perforated tiles or other sultab to ensure ground infitration/harvesting.

28) In case of coal and other basa metal mining projects, the project propanent shall use the ad ;

contamination of surface water.
mentioned in the Public notice daled 27.01.2021 failing which penalty/EC/cancellation of NOC shall be imposed as the case may be.

29) The NOG issued is condltional subject to the conditions
30) This NOC is issued subject o the dlearance of Expert Appraisal Committee (EAC) (If applicable).

(Non-compliance of the eondllrkm‘s n_unlloned above Is likely to result In the cancellation of NOC and legal action against the proponent.)

hnology (by ¢ ction of series of ing ak tructures) Io avoid

.-1'_1-_.0-41*-; e et

r Stﬂrage
)Cessing
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Annexure- 2C

UFTTAM SUGAR MILLS LTD., LIBEERHERI ( ROORKEE )

FLOW DIAGRRM OF EFFLUENT TREATMENT PLANT

COMEBINED FEELUNET
FROM FACTORY

BAR SCREEN

QIL AND GREASE TRAP
LxBxH = 4x4.5x2.5M

VOLUME = 45m >

]

CHEMICAL MIXING TANK
LxBxH = Jnd.5x2.5M

VOLUME = 45m7

}

EQUALIZATION TANK
LxBxH = 10x10x3M

VOLUME = 300M>

PRIMERY
CLARIFIER

DxH = .5x3M
VOLUME = 212m 3

AERATION TANK
LxBrH = 27,60 19,53
VOLUME = 1263M

SLUDGE DRYING BED
LxBxH = 16.1x5x1.5M
(LxBxH = 4xEx2M)- 4 NOS,

ECONDAR
CLARIFIER

DxH = 9.5x3M
VOLUME = Z12M %

SAND
FILTER

CARBON

FILTER
OxH = 3x3M

VoL, = 213

LAGOON
LxBxH = 165x20x2.5M
VOLUME = 8250m3

T S o e e o b ol el
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FORM 1
(Seerule 7 of the E (P) Rules, 1986)

Notice of intention to have sample analyzed

To.
M‘Hﬂm Qudaan M,I" L'fA
\) , Im o2 Ll If) L.‘" A
_Qa e ;/k) e U H '&c“«k_l\ohpf
Take this notice that it is intended to have analyzed the samples of ., Lﬁo#’m C@t‘x.&g?. E
..... d)YY)W\QTP which hag been taken today, the 2’
day of ... ~Jline,.... 20.2.2 from MS ....{) Heum AN Id

..............................................................................................................

(Name and designation of the person who takes the sample).

Mg, Ql’fl‘m Sodonan Sc ¢’

Locations of the place where the sample were taken,

N,

D Ld}"'f Q,_sﬂ
ﬁ e.JLﬁLG\ XA TEU\JQ
Lol 4N

@nﬁmeﬁ@

' . gmm ‘) ) peots
N \g\( ' ‘( . arted
{Duplicatc‘ LY \?\ \re given to the unit) "W @vj
15
{SEAL) N’P k(l\ ) Signature: M X l

Name: Mg feeﬂq S adoron
Designation: g, ' CPen

S+ farior

fo ~ Fonhr
Lfep b

DATE
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38 Annexure- 3A

d., Roorkee”

Report on “Water Audit Study at Aroma Craft & Tissues Pvt. Lt

1.2 Process description

The manufacturing process flow of the plant is provided below:
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FORM 1
T SEEKING FORM

(T he submitied in oiphcate)

{Hee RULE 2T

Applicntion fun consent fur caissioascontissdon of einission sader section 31 o e Al {Prevention and Costrol of Tollmiony A, 1981,

Froa Dated

Arema Crall and Tissues Pvt Lid, Khasra No, 103, 104, Vill-Nurpar; Fargana, Ny
Manglore, Tehsil-Roorkee. Distt-Haridwar, Utttarakhand,

Ciny: Boorkec

Hilock: Roorkee

Disirict: Haridwar

Ta.
The Member Secretary,
Utarakhand Pollution Control Board.

Delirmdun

17%¢ heveby apply for CONSENT under Section 21 of the Air{Prevention and Contral of Poliution)Act. [981(14 of 1981 10 make emission from Industrial Plant
wwngd by (13

Rapesh Kwmar Jain for o period uptae (23 5 Yours

b The annexure, appendices other particulars and plans indriplicate are atlached herewith.

3 17%e furiher declare that the infarmation Ei:rnih‘ht;d in the Amnexure, appendices and plans is correel o the best ol my/our knowledge.

ER E4Ve hereby submit that in case of change cither of the point or the quantity of discharge or its quality, a fresh application for CONSENT shall be

made and until such CONSENT is granted no change shalt be made

5 [ /We hereby agres 1o submit 10 the Board and application for renewal of consent one montl in advance of the date of expiry of the consent period

. HWe undertake o furnish other information within one month of its being called by the Board,

7. Bank Details. 3
Trunsaction 1d Payment Daie Transaction Status Ammortent

462702509 28/03/2023 Successful 300000.0

Accmmprmigens:-

R TR T )

1hg Pt b

VETSENLISI e et

e LBy ] Al deds

© P el ey AR hal]
i el e otk sl wee ler el A i U AL Wade I0ila 3o 1 Al

T e B ettt Pl ol i 8 St e e of P W ool st o e i e o nl 1Al

=Lt i [t e Sl e the I tial ity el byl o s s, Dl tics alh 8 oty -

Bl el Fuliuk mta L ele ALt

St AL el bt mphae Sea 1ALl

el e G E Al e s Do g etk b ] w078 el 1 v Lt
Yours taithiully,
Signature

Namw of the applicant: Rajesh Kumar Jain




NOTE- Any applican knowingly giving incorreet informalion or suppressing any information peraining tiereto shall be tiable o

the Ad

While filling this Annexure the applicant shall in respeet of such of the items as do not periti to his activity state mot applicable'
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Address of the Applicant: Vill-Nurpur, Pargana, Manglore, Tehsil-Roorkee,

Disti-Haridwar, Utitarzkhand.

ANNEXURE TQ FORM

Lxisting

an actian under the provisions af

and shatl not leave blank .

7. State Working season per vear of the plam: sJan o Jan
] {a} Number of workers attending the factory shill wise &/ - $%
ar per day
(6Y Number of workers residing in the premises H
9, Indicate the present use of the land in the vicinily(s Ko ius) of the:
LNnme of Surrounding Distancefin metlers) Deseription
1. Climatotogical and Meterological Details(il available)
(a) Indicate the elimate conditions at the siteartd and
semi-arid ¢le.)
(b Rainfallyearly average range)
(¢} Temperature{scasonal range)
(d} Information on speed and direction of wind
fe) Humidity and Solar radiation
1. Give list o all materials in the process:
Raw Malerials Name Raw Materials Quantity Principal use
Indian/lmported Wasie Paper 103123 Mewic Tornes!Manth Raw Material{per month)
Pac/AalumiRosin 45 Metre Tonnes™anth Raw Materiat{per month)

A peocess flow diagrmn must be included with this statement showing eniry and exit poinis of all raw materials. interimediate pr

products, Detail process and control equipment.: (See Enclosure)

aducts, by products and finished

12 Fuel Consumption in Tonnesiday
Fuel Xame Duily Elnit Calorific value Ash canlents Suiphur Others
Comsamption(T contents
fday)
13 Almaspheric Emission from each stack
Total o, of stacks: 3
NMaterial for constraction of Stacks For DO Set |, For Bodler |, For Boiler,
Stack Attached Lo: I35 Set, Boiler |, Builer
Helght above grownd level(in matres): 230,30,
Heigdit alvove roofiia metres); [
Seack Top: Found | Civeolitr , Circular
Inner dimensions (in meters): J00.50.50,
235 goantity-m*3/hr: 1150, 150,150,
Flue pas temperature 'C: 310,310,380,
Exit velocity of gas/see: 240, 240,40,
() Flue gas emission
Stack No. Type of fuel | Quantity o | Type of 502 Mo COMHC Particulates | Others
feelibr liring
b} Process Emission
Quanlity of gas (in So2 Analysis of vent Particulates in Other Specify
N 3/8r) hydrocnrhons mpfNm3
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{c) Panticulaie analysis

{d) Chemical Composttion(il avaitable)

14, Give details of Nue gas sampling arrangements o NIA
15 Give details of laboratory facilities available for analysis of comssion L NIA
ta. I there sullicient space available tor mstulling air polluiion control equipment
I7. Details of Adr Pollution :-

| Stack Name ‘ Equipment Name ‘ State [
15 State the total quantity of air handled by ventilation cquipments,specify size and no.of equipments, instailed or to be installed

J Equipment Name ‘ Equipment Size Na, of equipments Status . I
14, Give the following detils

(@} Total investment in the Gactory and the vear of lnvestiment. s Investment:-4591 Lakh

Year of Investment is :-2022

(b} The estinated expenditre for implementation of the seheme 1o control zir NiA
pollurion

(e} Expendilure incurred to update progress achicved{physical) for air pollution 1 N/A
coutrol, iFany, and the year/years of investment along wilh physical progress

achieved. The firm should give details of action faken o date and the

expenditure incurred and the time required for the schome,

() Annual operation and maintenance-cost of Air Polluiion Control Plant, i o MiA
any
{¢) Further action that is being 1aken up by the firm 1o control air pollution. CINJA
2. Other relevent information, il any DA
Sighature

Name and Address of the applicant on behalf of - Rajesh Kumar
dain, Vill-Nurpur, Pargara, Manglore, Tehsil-Roorkee, Distt-
Haridwar, Utttarakhand,

fine and Address of the Firm on behalf of which application is
made : Rajesh Kumnar Jain, Vill-Nurpur, Pargana, Manglore,
Tebsil-Roorkee, Dist-Haridwar, Utitarakhand,

xplanatary Nates lor filing io lerm and the Apnexure .

The notes ave given only for those items for which explanations is considered desirable |

Form-

! Here eention he name of the awner of the Jand/premises. i orber than i applicant industry or Factory in continuation of legal business as per Air (Prevention
and Control of Pollution} Act, 1981 If the land/ remises belongs o he factory? industry. say self

2. Here mention he date up 10 which (he consent is sought for,

Annexure {o lorm-

Iixisting "means that which is operation at the time of applying for consent .

New! thal which has been modified due to change in quantiey andior guajity of emission,

"Alered” means that which has been modilicd due 1o change in quantity andior quality ol discharge arangement and/or point of discharee ete.

Bem ¥ 2 Here mention name of the owner of Lhe fand/premises i other than the applicant industry or factory in continuation of of legal busines as per Air
(Prevention and Conlrol of Polution ¥ Act 1981 il land/premises belong 1o the factory/industry say self .

ltem 1(a) : The industries are calegorised based on the investment as Follows © Major industry- having investment of more than 2 crores. Medium industry- having
investment of 10 lakhs to 2 crores. Simail seale industry having invesument of less than 10 lakhs rupecs

In ptace of above criteria kindly give category as per latest nolification
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e 2 2 Here give the registered name ol the industry/institation Tacloryloval bodies ete wder which ihe business is carried out,

bem 6 2 Applicable (o only those are as which are prahibited aceas such astheOrdinance Factories, Mini, cle.

e 100e) - Here Siake the lemperature in C in summer winler monsoon and post onsoon seas on.

llem 10(d) : Here state the seasonal average wind direction and speed in and araund the site of the plant. The above information can be had from representative
Meterological cenire

Jem 13 Analysis of te flue gas evissian, process emission and pasticulars snalysis should be done for eack stack, emissions. Where ever stacks are not provided
the shop flaor specific concentration should be reparted . Chemical Analysis al particulars matter in the emission should be fumished giving details such as

argamic malter anetads pon-metals | redioactive, substances, asbastos, silicates eto.

Hem 17 ¢ Here mention the derailed specifications of control system used or proposed to be used with efflcigncy . Also furnish ihe layout of the control system

will dimensions.

Ttem 15 : Here state the iofal quantity of ventilation air handled by equipments’ such as roof extractars, Fyaporalive coolers ele

Additienal Documents saggested for submission:

12 Separate Demand Drrati wwards consent fee Water & Air .

20 Annual Report or centificate frorn Chartereth Accauatants in support of fixed assets curerd assets and eurrent liabilitics |

35 Layout plan showing (e location of stacks (chimneys), efiluent treatment plant. efffuent dispasal arcas, air poliution contral devices, hazardous waste treatment
ank dispasal areasi .

4 Manufucturing process flow sheet, with deseription note an e manufacturing process for cach praduet .

51 Copies of latest consenVauthorisation/Environmenial fmpact Assessment Clearance

G2 Copies of 581 registration Letier of Inten industrial licenses. ¢learances from the Department or any other relevant decument (ifapplicable) .

7 Copies of planning permission cestificate issued by the focal hodiesDiswict Town & Country Planning/Metropolitan Development Authoritics .

81 Complianee report os the ltest CTLE ACTO conditions stipulated under Water & Air Acts issued to the Unit

Common General Informatiou required for consent’to aperate under Water Pollution (Prevention & Control) Act, 1974
and Air Water Pollution (Prevention & ControbAct, 1981,

ta) Full name of the applicant with address © Rajesh Kumar Jain, Vill-Nuepur, Pargana, Manglore, Tehsil-
Roarkee, Dist-Haridwar, Utttarakhand. :
(Tel. Na.} 91-9897770100

113 ks the finm registered? o YES
(e} INyes, give the number & date of regisiration and authority with whom
regisicred.

{dy Full Address of the registered olfice

{e) Names. designation and full address of persons like Partners, Managing © Name-Rajesh Kumar Jain

DirectoryManuger ele, ) Designation:-Diveclor

Address:-Vill-Nurpur, Pargana, Manglore, Tehsil-Roorkee,

Drsd-Haridwar, Uinarakhand.
Period Of Tenures:-N/A

{1} Under wihtich caegory does the industry Fall: Large/MediumSmall Scale. o large
2 Futl name of the Lapd/Premises/Anstilute Factory/ Indusiry/Local body with c Avoma Oralt and Tissues Pyt Lid
address
Address:Khasra No. 103, 104, Vill-Nurpur, Pargana,
Manglore, Tehsil-Roorkee, Disti-Haridwar, Uitiaeakhand.
Tel. No.;91-9760000639
E-mail aromacrafig@gmail.com
i Give revenue /ity Survey No. of the land/prewises Tor'which the application is ; District:Waridwar
wrade: Town/¥illage: Roorkee
City Survey no./Revenue Survey no.:Khasra No. 103, 104
Khata No:N/A
Area in Hectares: (.9
4, Swate month and year i which the plant was actually put into commissions oris © November, 2009

proposed to be put (e commission:
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k3 Stte the ClvilMilnary (Delencefindusurial

lake eic, inder whose administistive
Jurisdiction the ocenpicea/industrial plant i .

Situaled;

f, (a} Stare whether plad site has been declared as probibited area;

{b) If yes, state the name of the Authority and (urmsh a centificd copy of the arder

under which the area has been deciared as prohibited arcn

Civil

District:Haridwar
Corporation:
Village Panchayat
Contonment:
Defenee Dep:
State Gove:
Prohibited arcas:
Others:

N0




144

FORM ¢

CONSENT SEEKING FORM
{To be submilted in triplicate)
Application for consen Tor dischargeicontinugstion of discharge under scetion 25426 ol the Waler
{frevention and Control of PollwiontAct 1974 Act
{See RULLE 33

e 317032023

From .

Aroma Craft and Tissues Pyt Lid, Khasra No. 103, 104, Vill-Nurprer, Pargana, Manglore, Tehsil-Roorkee, Dist-Haridwar, Utitarakhand.
Cily: Roarkee

Block: Roorkee

IMsiriceHaridwar

To. .
The Member Seeretary,

Liarakhand Pollution Control Board,

Delinndun,

Sir,

[FWe apply for CONSENT under section 25/26 fa the Waler (Prevention and Control of Poflution) Act, 1974 (Actno VI of 1974) 1o bring into use any*

Hew O

alleted outlet for the discharge of sewageftrade effluent® 10 begin to mitke new discharge of sewage/trade elMuent or *Continue to make discharge ol sewagefirade

efluent from land/premises owned by (13 Rajesh Kumar Jain for a perjad upto (215 years
[B Disposal of Liquid/Solid Wasie:-

(a). Sewage/Sutlage via drainsfoutfal] sewers/treatment works,

(b). Teade elfluent via drainsfoutfalls sewersftrcalment works

Surrounding of Sjte Distance (in meters) Description —l
2 The annexure, appendices ather particulars and plans in triplicitte are atlached herewith.
1 1/We Garther declare that the information furnished in the Annexure, appendices and plans is correct Lo the best of my/our knowledge.
4, [We hereby submit that in case of change ¢ither of the poind or the quantity of dischirge or its quality, a fresh application for CONSENT

shall be made and until such CONSENT is granted no clange shall be made,

5 I /We hereby agree to submit o the Board snd application for renewal of consent one month in advance of the date of expiry of the

consented period Jor outlet/discharge, if (o be conlinued thercafier,
f ["We undertake to fumish other information within one month of its being called by Lhe Board,

Accompaiments:-

L 851 Ceptificate  (Attached)

12

- Manufactiwing Process  (Altached)

3 CPPRIREPORT  (Alached)

4. Form-d {anmual retumsY  (Attachedy

5, Form-3 (Hazardous Waste)  (Attached)

O List of Herardous waste generated along with Formt 4 & Form 3 of Hazardous Waste Rules Form - 10 {Antached)

¥ Unit has ta submit Action Plan of collecting back and scientific disposal of Plastic Waste generated due to their used product within one month 0 PCB
Larakhand  (Aached)

R Ladest Audited Balance Sheei of the unitindicating lixed assets.current assets and eurrent linbilitics of the unit{prescribed fonmat)  {Atlached)

& Form ¥ (Environntent Rules Under EP Rulesy  (Attached)

10 Copy of CTEACCA issued & its Compliance Status  (Anached)

1. Pointwise complipnes of CCA conditions {(ln case of Renewal Expansion) and CTE in case of CCA-Fresh  (Atached)
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Yours faithlully,
Signature ,
o ) Name of Applicant:- Rajesh Kumar Jain
Address of applicant:- Vill-Nurpur, Pargana, Manglore, Tehsil-Roorkee, Diste-
Haridwar, Utttarakhand.
"INate:- Strike out entries not relevant,
ANNEXURE TO FORM
Existing  Outlet

NOTE- Any applicant knowingly giving incorrect informution or suppressing any information pertaining thereto shall be liable to be pumshed under the Act,

While filling thicAnnextre the applicanlnat coneenud with any ol ghe iten shill state 'Noconeerned poainsgt the relevant one:

Raw Material Name Materizl Trade Name Qiy Principle Use

Indian/lmported Wasie Paper | indiansbmporied Waste Paper | 10312 8Metric Tonnes/Month Raw Malterjal(per manth)
Pac/Alnw/Raosin Piwe/ AL/ Rosin 45Metric Tonnes/Month Raw Material{per month)

Fuel Betails:-

Fuel Cansumption
Diesel 25
Ciliers 4
Others 58

W, Chive the list Products and By Praduct Detagls,

Product Name ’ Quantity
Crafl Paper %230Metric Tonnes/Month
ByProduct Name l Licence Qty Instalted Oty
. Give the list gl possible Inev-mediate Proslgls:
Name of Product Quantity per monih ‘
N/A Ju]
2 State daily quaniity of water wiilized :
Souree Consumption Qaantity
Domestic 10.0
Industrial 27130
Roiler : 2700
I3 AY Btate the hourdy maximum and daily quantity of cfilueniz arising from land/premises for which the application is made:
Generation ' Waste Water Generation Quantity
Damestic 8.0
Industrizl 1900}
Bailer 65.0
(B3 State how messurement of rate and quantity are carried our: MN/A
1. Stade whether stovm water deains are kepl separate o Indusirial ¥ Domestic Effluents?  Yes
15, tu)ls domestic eflluent allowed to get mixed in industriad effloents? Yos
(T ves, state etio Domestic
lis, {mBescribe it any weament indusieial o domnestic elileent ar one For eombined efluent  Yes
is made.
Il ves, state the process ol freatment in brie! Effluent Treatment Plant
()15 the quantity ol ¢ERuem emanating cither withouwt or alter treatment approved by the Yes
authority?
{iCapproved, Rumish the authority {Two cerlified copies 1 be senl)
(I any effluent from any shop! shops 1oxic? If se volume of this elffuent N/
|7, Is there any provision Tor disposal ?
MName Statns (Already made) Status (proposed to)
Domestic elfTuent in the underground Yes Yos
strala .
I8, Stade the area ol ksd used for 1.9
{a¥Above in Hectares
1. Give the quantitative disposal of effluent in liters provided for the places mentioned below

Mame Made Mixed

20, b there any provision for equalizing or made holding lagooms ol tunks
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Namu Muaode
Domestic 8.0
Industrial : 1900.0
Bailer 65.0
21 ks sufticient land available / can be made available? In case pumping efftuent: on lands ~ Yes

have 1o cansidered,

22 {aitve details of composition of Domestic / Indusirial / Combined eFluent in respeet of the Fallowing
]: Naume of Effluent ElMuent before treatment Eflluent after treatment ]
MNate:-

1} Fumish a copy of the analysis report of representative samples earried oul by a vompetent laboratory

2} Methads of determination as approvid by the Bourd will be followed for determination of above mentioned parameiers,

fhls the cAluent 1oxic No
(c)5tate if the Industrial effluent is having Unpleasant Smeli "
(dMs there any hidden change of temperature exceeding 10%c at any time Y
23 (n)Are facilities available with the applicant for cirrying oul the following test of the wiste waters
e Existing Proposed —r
(O yes, give details of cyuipments Efiuent Treatment Plant
2, Has the landipremises, elc., for which the application is made apen’? ey
Highly polluting material ; NO
Foxic Organic Inorganic Microbilogical : - Cooling Tank
25 Slate details for solid waste
Type of Solid Waste Composition Quaatity Method of Collection Method of Disposal
MNon Hazardous Waste 0 1] N Caomposting
20, Total investment of' Plant/in the faciory and the year of invesiment:- investment © 459) Lakh

Year of Investment : 2022

ACCOmpmniments
Flow sheel af efMuenis,

Name and Address of the applicant on behalf of - Rajesh

Kumar Jain, Vill-Nurpur, Pargana, Manglore, Tehsil-
Roorkee, Dist-Hartdwar, Utttarakhand.

Name and Address of the Firm on behai ol which
application is made ; Rajesh Kumar Jain, Viil-Nurpur,
Pargana, Manglore, Tehsil-Roorkee, Disti-Haridwar,

Utttarakhand.
1ree Detaits-
1saction 1d Payment Date Transaction Statns Amnrownt
462702504 28/03/2023 Successinl 306000.0

Explanatory Notes for filing iz form and the Asnexure

The notes are given only for iose items for which explanations is considerce desirable, Other jtems are sell explanalory,

Fowin-

b, Here mention the name of the owner of the land/prentises in case it belongs to other than the applicant industry or factory. If e land/premises belongs to the

fictory industry, say seli.

2. Here mention the date up 1o which the consent is sought for,

3. Here mention the local name of the rver/stream as may be applicable,

Anaexure 10 form-

"Owttet” means the arrangement for discharge of the effluent For which consent is sought for.

‘Dischiree” means the efflueal going out of the owilet,

"lixsting” means that wheih is operation an the time ol applying for consent.

Mew! means that which will be brought inte aperation in funre,

“Adtered' means that which has been modified due 10 change in guaniity andsor quality of discharge arrangement andéor point of discharge etc.
ltzo 12 Here give the name of ihe person who is authorised by the institurionfindustry factoryAocal boudy e, 1o transact their lepal business.

fiem 25 Here give the registered name of the Indusiry! Factory/ete. under which the business is carried out.

feon 55 Flere stake the concerned institution swch as Burcau of Fublic Enterprises wnder whose administrative control the Factory/Industry ele., is sel up,

liem 6 Applicable 1o only those areas which are prohibited aeras, such as the Ordinanee Factories, Mint, eic.
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liem L3(h) : Stite method of measurement of hourly/daily maximum quantity of eMucnt Le. by flow meters, ventury meters, v notch sump measuremend cstimated
vle.
Mem [3a}: Wthe eMuent is treaied, give separately the methad of weatment and fTow diggram of the treatiment process.
ltews Fofb) © Here mention 'yes' is any other authority such as local body or Government Depariment as already approved the discharge of effluent efther with or
willwut ireatment. &t the time of establistment of the ficlory:indusiry,
liem 197 Here give the guantity of effluent of different Lypes such as domestic industrial mised cie. proposed 1o be or is let into the streamiriver, lands, sea, eic., as
iy be applicable,
HMem 22ta) : Analysis to be furnished shall be covered as many Parameters as are expected 10 be found, in the efffuent. If some of the paramelers are not expected
to be found say not appiicable. If some parameters other than those listed under the ilems are expecied,the same be mentioned at tie end, The analysis shall be
sepacately [urnished for domestic/industrial and combined efuems.
hem 22(b} - Here toxicity meant that which is established by bio-assa studies on fish, as per procedure given in the standard methods.
Nem 242 This item is meant 10 cover highly polluting substances which do not ordimarily find way in (e effluents, but are required ta be handled in the premises
ind which may, by accident, join the effluent in large quantives.

Commaon General Information required for conseat la operate under Water Pollution (Prevention & Control) Act, 1974 and Ajr Water PaHution

(Prevention & Contral)Act, 1981,

ta) Full name of the applicant with address + Rajesh Kumar Jain, Vill-Nurpur, Pargana, Manglore, Tehsil-
Roorkee, Distt-Haridwar, Utltarakhand,
(Tel. Mo} 91-9897770100

() 15 the firm regisiered? ;. YES

(e} If yes. give the number & date of registration and authority with whom
registercd.

(k) Full Adldress of the regisiered olitce

(=} Names, designation and full address of persans like Partners, Managing - Name:-Rajesh Kumar Jain
Mreelor/Manager ¢e, Designation:-Director

Address:-Vill-Nurpur, Pargana, Manglore, Tehsil-Reorkee,
Brstt-Haridwar, Utttarakhand.

s Period Of Tenures:-N/A
{1 Under which category does the indusiry fall: Large/MediumdSmall Scule. o koge
b Full name of the Land/Premises/Institute/Factory/(ndustry Local bncly with © Aroma Craft and Tissues Pyt Lid
address
Address:Khasra No. 103, 104, Vill-Nurpur, Pargana,
Manglore, Tehsil-Roorkee, Disti-Haridwar, Utltarakhand,
Tal, Na.:91-9760000636
E-mvail raronmacraili@gmail.com
A Giive revenue /City Survey No, of the land/premises for which the application is :  District:Hatidwar
maife; . Town/Villape:Roorkee
City Survey no./Revenue Survey no.'Khasrz No, 103, 104
Khala No. N/A
Area in Hectares: 1.9
ER State month and year in which the plant was actwally put into commissions aris @ November,2009
proposed 10 be put inte commission:
o State the Civil/Military /Defence/indusirial Faate cte, under whose administrative ; Civil '
Jurisdiction the oceupiers/industrial plant is situaied: )
ict:Haridwar
Corporation;
Village Panchayat
Contorument:
Iefence Deptt:
State Gove
Prohibited areas:
Others:
[ () State whether plant site has been declared as prohibited area: NG

(bY If yes, state the name of the Authority and furnish a cenificd copy of the urder @ -
wnder wihich the arca has been declared ag prohibited area
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J—
A

UTTARAKHAND

N
UTTARAKHAND POLLUTION CONTROL BOARD

~ FORM 1
|See Rules 6(1)]

Application required for grant/renewal of authorisation for generation or collection or storage or
transport or reception or recycling or reuse or recovery or pre-processing or co-processing or

ufilisation or treatment or disposal of hazardous and other waste

Part A: General( to be filled by all)

I. [Name and address of the unit and location of facility: | Aroma Craft and Tissues Pvt Ltd

{a) Khasra No. 103, 104, Vill-Nurpur, Pargana,
Manglore, Tehsil-Roorkee, Distt-Haridwar,
Utttarakhand.

(b) |Name of the Gccupier of the facility or operator of Name: Rajesh Kumar Jain Designation:

disposal facility with designation,Tel,Fax and e-mail; | Director Phone: 98977701 00Email:
aromacrafi{@gmail.com

(c) jAuthorisation required for(Please tick mark appropriate | reNew
activity or activities:)

(d} |In case of renewal of authorization previous reNew
authorization numbers and dates and provide copies of
annual returns of last three including the compliance
reports with respect to the conditions of Prior
Environmental Clearance, wherever applicable:)

3.(a | Year of commissioning and commencement of 2009/November
) | Production?

(b) | Whether the industry works 1 shift/2 shifts/round the General Shift

clock?
(c}) | Total cost on pollution control (in Rupees) Not Applicable.
(d) | Whether the unit is generating hazardous waste as no

defined in the Hazardous Waste(Management and
handling)Rules, 1989, as amended.:

Part A: Activity/Hazardous Waste Generation Details

‘ (&) ‘ Mode of storage
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Name of the Hazardous Waste

Catogary of Hazardous

Size of the

Storage Capacity(in

treatment of exhaust
air/gases,water and
wasle water from the
processes in this
schedule and commeoen
indusirial effluent
treatrment
plants(CETP's)

generated/1o be generated Waste Room/shed{in mts.) terms of months)
Collection,Storage,Disposal, Indlustrial Operation 93325.1 0.0005476
Using Mineral or
synthetic oil as
libricant in hydraulic
systems or other
applications
Collection,Storage,Disposal, Handling of hazardous 193409.2 0.0005476
chemicals and wastes
Colieclion,Storage,Disposal, Purification and 034153 0.0009583

Part B: Mode of storage

{a) | Mode of storage
Autherization Required For Source of Generation Category Quantity{Ton Per
Day({TPD))
Part C: Quantity of Hazardous waste disposed
[._{Quantity of Hazardous waste disposed
Name of the Nature of | Category of Total Quantity of | Quantity of | Quantity of
Hazardous Waste | Hazardous ; Hazardous Quantity of | hazardous hazardous hazardous
generated/to be Waste Waste Hazardous waste waste waste
generated Waste shifted/to be | given/to be | being/io be
generated/to | shifted to given to managed in
be COmmoen regd. the premises
generated(in TSDF Recycler ‘
tones/annum
Part D: Hazardous substanccs used
1. |Hazardous substances used
Namie of substances Quantity

Part D: Hazardous waste is being produced
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I. | Hazardous waste is being produced
Name of hazardous waste Quantity
Used/Spent Oil 0.200 MT/Y
Cottton Waste - 0.200 MT/Y
ETP Sludge 0.350 MTrY

Place:
Date:

Signature of the Applicant
Name and Designation

Enclosures :
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A423 12:08 PM Untitled Bocument

o
L

seaipt Mo, 462702509 PDate: 01-94-2023

nositor Name Rajesh Kumar lain

Dk Rlasne, 1CICE
Tiusl Tk A
Sriptication Mo, 2753487

Aroma Craft and Tissues Pvt Ltd, Khasra No. 103, 104, Vill-Nurpur,

Pargana, Manglore, Tehsil-Roorkee, Distt-Haridwar, Utttarakhand.,
Roorkee, Haridwar

iarne of Regional Office Roorkee RO

e and Address of Industry

Suptied For €70 - both - reNew

srymnant Date 28-03-2023
PFayment Details
Camrstint Paid (Rs.) I 306000.0

transaction Status Successfully Completed

ool fee paid (Rs,) 300000.0

hiltjps:fukocmms.nic.infind ApplicationDetails/popChallani2753487 171
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HEAD OFNICE
Cttavakband Polhurion Cantrol Board
s Devi Parvavaren Blawap®
SOH, 1T Park, stims!e‘:«eai%z;ﬁ o l{q}:a(h

ER PO

Prater £y (73,2022
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T, :

. L b . .
: -:am-}m?:ti::a!

Consent Lo Dpeiate and Authorisation bereinafter referred (o as the COA
tntest Clonseny & nnthor sx‘if{l!l‘z) fhxpandy ander Section-25 of the “W afer (Prevention
o of Pollntion) QTS wnder Section- 21 of e "Ady (Prevention & Conteol of
thoriion ander 2k SENT of the “Haardous and {ther
sehonndary o ment) Rales, 2006™  notified  snder
1986" d‘nlppill, ahle (1o be referred iiuujmnu as Waler Acl, Ay

D deigngy H

TELVIFe et {Protection) Act,
Aot d T3V Rades respoatively),
I

i {__s’. L {é.-.xp.:mﬂ |

| pate: 2906202 !

Vo i

SESELS

rantad S Ao Craft & Tissues Pvn i, ted docaled al ihasea No. £ 3, Rk,
ERUERNTIO TN Fhasg‘ms Fianglore, Febsil Honrkee, Diste.

LR TR R A
LNERIRIE N

Haridwar subject w e provisions of
YWaates {(Managesient and Es‘ifuh{:umhsw
D inade Turther and suitect io following rerims and

-

Adr ‘u and § u.(mmmus bl Ui!m

aried for a period wpto 3LOLI003 and vilid for manubictring of

Lapited levestment ! Ner Assets Yaloes 7 I8T0 daes -

e BEEA T T prsent CCA (Evpind
i Freodug ! CQuantity [' Product i Qmmht_y
! (e Manth) i L (Per wlonth)

i sudiions wder Waler Aot

b Fhe daidy ug&mr:ém af vfﬂsmt{ dizchiarge, (M’ Uf)

o ;

! sendwan fspoest s e applicant shall operae B ifheent
: eat Flant consisting o pr rbary/secondary and fertiary treatment as Js required
wills reberence to 1J|ﬂum[r;t11,.n!\ ard gual ll\.,

T
wotd g

Srcenie wf siappenze of it it of B ,um fuetion Jus 0 be stoppred mmmhnre’h’ chired
;‘r(fu’” .'f..?;f'_'{ ire f ...’.b.?l_,'rcr..»H :'_‘. _r

. I
e cmend! il o vopient B flis o rocged e be




153

i e treated elfluent shall be reeyeled 1o the maximum extent, Quality of the treated
so1 o the Tollewing general and specific standards as prescribed under

caent shald m
s nrnnment [Peotecton) Rules, 1986 and applicable to the unit from Hme-io-tme -

o

: BOD

CoD___

Heant shall provide comprehensive Septic

ol

Cint Sevaee Deeatmend s frisposad - The »ap
Faatd i

1
Treferenue winiluent quantity s qrality.

Sk it as s

3. Cgmtitinns wader Al Act -

use following fuel and install a comprehensive control system consisting
cference to gencration of emissions and operafe
Nieve the level of potlutants 1o the following

(17 Theapphicant shall
Al contrel cquipment as b required with 1
Ll mraimain the ssme continqousiy so as toact

T T o
C Quantity - Controf
L Equipment ; snotin

exeerd

'i Dralt,
b Acoustic
Dencloswre 4
pubber. 1 - !
wr el l

Fotieciion Ty

o g e s aod Fopeedy 4 et rres? 1
3 fadplmicfomail witlh a repori in

wid be controlied by providing an acoustic
ree slandards Tor night aml day tme
Commercial, Tesicential, Silence) which

Night
time

Py
thne

Doy
fime

Srions under Hazardoens and giker Sasies {Management and Fropsbouadary

i

Atovement) Roles, 2016 - :
M/s Aroma Cralt & Tissues Py Litd., Haridwar is hereby
meility for collection and storage of Harardous wastes.
fiae weneration. collection and storage i

i The Factory Manager of
granted an auiharization 0 operate d 1

(i1 The wahorization is g S o opardaie o bty

e Far Fdlpa b vate ooy ot wastes -

NMade of Bhispos

Guaniity of Wasie forw hict :
4 gushorization is being issied ]

LT

Lo

i i {(Sehedale-b &

sehed fbo-




' sirizd bejomy and such condifions us may be
rovee ander Environment (Protection) Act, 1986.

Terss and conditions of authovieation:

(4} l|.a m:hmu rion shall comply with the provisions of the Exvironimet (Prol CoHion: Auon

SRR LUNEDNGT

the renewal of an authevization shatl be made a5 2id dewn wirder hese

el Hmml\ with any othersconditions specified in the guidelines issued by the

Lor CPCB-SPCR front limea e,
Flae CCA s ol Tor nunwdhcluring of Cralt [HUPUE BSING WRERS Daper as o raw maig il
anidy
. Lompulsery documents to be submitted by the Tadustry/Unit .-
() Avnual return in Forns-4 and Waste Disposal Manifest in Form-16 under Hazardous
wived T her Wantes (%5;:;t=t<'{(.rmmi Ail{f Yeanshovadary plav cimenty Rufes, 2006
g afi oty Soudit Hooort
' S EerneN L E e iennmen L \rii’a.‘[éi'ii”l*f [. i,
S aree repagt af iéw AL photograph of ETP/APCY N.Me Storage
AL
" Uit yus 10 apply for u.m,\\a] of CCA well in advance of 60 days of expiry of this CCA.
i, Cwmp(‘h ntAuthorily reserves the right o ch ange/modify‘add any time any condition of this
Y, Coeliovin the entire staie of Elitarak e and

AR

Hsted inthe vrder issucd
R : FOT-300 dased PRO7.20020,
Vit s o subini Action Plan of collecting back wnd scientific (’ii‘%]'m‘iili ol plastic waste
gennated due o thelr used product within in ane moath of rec eipt of this CCA o iy
[3wrt,

. Uintt hies 1o comply with the Specific & General conditions which are as follows -

Fhe Convent {0 Operite will itienet evecution of Board's Greder dated 92, 10L2022 subjeet to direutions of
Plea e High Closrt b this vegaed i the EVE 932022 s fesged ! o tine fo time,
appliviai skl submin semdied bakoce sheat of e wnil of 1he erd of wach fmwcal year so thal fee

sibinined By e applivant couid be assonsod.
A s ovide pores By ibe ehimaenisiach and facilies sueh as ladider, pluthorm ele. as por
R oy the o e s shadf B g e sees o sosd use ot adl Hines i

TR e

sawnd production provesses,

reosiElenone ineriesLing oF sl potiudon controd devic

s enered from e indists bas o be disposed in manner so that contanmiinaion of seeface water

sgranndd watter/soil el doees rel e XTI




155

isirres i eontrel of vaine franr s oo satree sooas o camply with the

s el 1k ad

eshadl develep three sovess of green helt within the promises.
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YoThe insdnsey sitonted peacby the River Gasga and it Gibatiries shatl ensie the treatment faeilitles and
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Chiacakband Environment Prutection and Pollition Contral Bourd
297240, Nemi Road, Dakunwala, Debh g Dun (Uttarakhand)
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162 Annexure- 3D

FORM 1

iNee rule T ofthe £ (P) Rules, 1986)
Notice of intention to have sample analyzed

¥

S o T ,
L eeaclaa it oD gl fvxin4f?ﬂ

o g0

Srasae Mo Lo, Teds Vil Muapur .
“irgama Mang e TTehsed - Revrkee, Haredndar

77 e

Take this notice that it is intended to have analyzed the samples of E £ P R

...........................................

ke No. 1653 10a- v i~ M sy o oo /.‘:’?ﬁ'".’.}?-t".{ o i

(Name and designation of the person whe takes the sample).

Do fate; Kaeeon, Sec DY Cp < ﬂf'f't»!_

@ P B |
. N S -/f R So, e
D’z) : f}\ J J}C ot 5 Qﬂj 7. f\ 2 R

Locations of the piace where the sample were taken,

4, bt

{B"'-’:n}'&?— i Q:_;ii

(Duplicate sampley were given 1o the uni B \L e
(SEAL) “‘*{\Jm!\ l:[,.m. 7 Signature:

) Name: ng’; p%’kaj ;’\’.z,m N

DHFE T

' - ! doa, ;
DATE Designation: {9 e RS




163 Annexure- 4A

SAGAR PAPER MILL.S PRIVATE LIMITED
Manufacturing Pulping and Stock Preparation Process Chart.

Back Water Tank Raw Material
Capacity 60 m* 2 Nos. \l/
——> Use Back Water —> Hydra Pulper
N
Dump-chest Use Back water
——> Use Back Water — HD Cleaner — = Reject- Jonson Screen  —>» Reject
> Use Back Water o Turbo Accept Bump Chest
Decker Shower 5 Decker Thickner
Use Back water 2 Nos
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GovernmentT@z‘_dia Annexure- 4B
Ministry of Jal Shakti . :
Department of Water Resources, River Development and Ganga Rejuvenation

Central Ground Water Authority (CGWA)
Appilication for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater* - !
(Save As Draft Application For Renewai of NOC) - o

Application Number : 21-4/490/UT/IND/2017

Applied For Renewal : 1st

:Seanned copy of this page aller signalure and seal should be attached at "Application with Signalure and Seal” in atiachmant saction before subrission of application)

Name of Industry: SAGAR PAPER MILLS PRIVATE LIMITED MANGLORE -
JHABREDA ROAD VILLAGE LATHERDEVA HUNN
DISTRICT HARIDWAR

i.ocation Details of the Industrial Unit

Address Line 1 : SAGAR PAPER MILLS PRIVATE LIMITED MANGLORE
JHABREDA ROAD
Address Line 2 : VILLAGE LATHERDEVA HUNN
Address Line 3 :
" State: UTTARAKHAND
District: HARIDWAR
Sub-District: NARSAN
Village/Town: Lathardeva Hoon
Net Ground Water(m3/day): 900.00
Area Type Category : Safe

INDUSTRIAL USE- Self Declaration

| heraby costily (hat the data and information Turnished above are lrue to the best of my knowledge and belief and | am aware ihat if any part of the data /
wilersalion subriitted is found to be faise or misleading at any stage. the applicalion will be rejected outright.

I nahy dertare that all lhe mandatory doguments prescribed in the application form have been uploaded and no blank Arrelevant documents have bheen
voinaded | am also aware that any falsef wrong submission /uploading of document will lead to rejection of my application without any notice.

It1s 1o cerlify that na case related to ground water withdrawalf contamination is pending against the industry/ project/ unit as on date. Any such case filed
agaist (he company! project/ unit m respect of ground water withdrawal/ contamination during the pendency of this application shall be immediately brought to

bz notice of CGWA,

! hereby undértake that in case any environmental compensation/ penally is imposed on the firm by any slatutory authority, ) shail comply with the decision of
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Date [{’f%// 2od 3 . .- Name & Signature of theDaI;gp %tacrj'lt
Place :S::gyf{,ﬂ qu)uw m}% [)V{ Lrp Z;{_‘é}w}ffhlf'{? Hon (With official seal)
Associated User: tyagiji123
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Government of India
Ministry of JAiIGDakti
Department of Water Resources, River Development and Ganga Rejuvenation

Central Ground Water Authority (CGWA)
Application for 1ssue of NOC to Abstract Ground Water (NOCAP)

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Save As Draft Application For Renewal of NOC)

Application Number : 21-4/480/UT/IND/2017
Applied For Renewal : 1st

* In case sighed by any authorized signatory, the details of the signatory with the authorization shal! be enclosed.
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Government of India S
Ministry of Jal Shaldi

Department of Water Resources,

River Development & Ganga Rejuvenatien .
Central Ground Water Authority

(oot Feremedt 2 sreufRy wemor o)
NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION

Project Name: M/s Sagar Paper Mills Private Limited

Project Address: M/is Sagar Paper Mills Private Limited, Manglore Jhabreda Road, Village- Latherdeva
Hoon, Narsan, Haridwar, Uttarakhand

Village: Lathardeva Hoon Block: Narsan

District: Haridwar State: Uttarakhand

Pin Code: 249406

Communication Address. Mis Sagar Paper Mills Private Limited, 5th Km Manglore Jhabreda Road, Village -
Latherdeva Hoon, Narsan, Maridwar, Uttarakhand - 245408

Addrass of CGWB Regional Office : Central Ground Water Board Uttarakhand Region, 419-A, Kanwali Road, Baluwala , Ne
UrjaBhawan, Dehradun, Uttarakhand — 248001,

i 1. [NOC No.: CGWANOG/IND/ORIGI2020/8529, " 1)

2. |Application No.: 21-4/490/UTAND2017- ", [ 3. [ Category: Industry
4 iProject Status: Existing Project . SJ‘ NOC Type: New
6 {vaiid from: 26/08/2020 .77 7, [Valid up to: 25/08/2022
8. 1Ground Water Abstraction Permltted )
" Fresh Water Salme \..f\afaterﬁJ Total
m3/day m’lyear n-ﬁfda,),'-:E : Ef.y.earaﬁ' ' mlyear m¥/day mlyear
900.00 296525.00 ’ b 900.00 296525.00
19 {Details of ground water abstraction /Dewatering struct
i{ Total Existing No.:2 Total Proposed No.:0
Dw | DCD BW T™W MP
Abstraction Structure” 0 0 . : 0 Q 0
*DW- Dug Well; DCB-Dug-cum-Bore Well;, BW- Bore Well 'TWTube WB||’~?‘MP-|".’|II19 Plt
10, {Quantum of ground water recharge/harvestang(m’lyear) e 148265.00
1. INumber of Piezoimetars{Chsetvation wells) to be No. of Monitoring Mechanism
constructed! monitored & Monitoring mechanism. Piezometers
Manual DWLR™ DWLR With Telemztry
“*DWLR - Digital Water Level Recorder 2 . 0 T, 1

(Compiiance Conditions 'given overleaf)
D itall d
SUNIL Jeysiuicimas
Date: 2020.08.30
KU M A R 1 1at1&0 21 +05'30°

TG (ﬁvﬁ’rﬁ iy o miteon
Member {CGWA)

18711, ATHATR ST, A6 XIS, 7% [&eelt ~11001F / 18/i1, Jamnagar House, Mansingh Road, New Delti-110011
Phone: (011) 23383561 Fax: 23382051, 23386743

Website: egwa-noc.gov.in

U AT - B ias Tl

SAVE WATER - SAVE LIFE
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. Unexpected variations in inflow of ground witer-intothg 1 mine plt if any, shalt be reported to the concerned
14.

15.

16.

17,

18.

19.

20.
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[ Validity of this NOC shall be subject to compliance of the following mandatory conditions:

No additional ground water abstraction and/or de-watering structures shall be constructed for tl'us purpo=
without prior approval of the Central Ground Water Authority {CGWA).

The proponent shall seek prior permission from CGWAfor any increase in quantum of groundwate
abstraction {more than that permitted in NOC for specific period).

All new as well as existing ground water abstraction/ de-watering structures shall be fitted with digital wate
flow meters by the firm at its own cost immediately on completion of their construction or grant of NOC &
the case may be. In case of renewal of NOCs, all existing greund water abstraction structures shall continu
to be fitted with digital water flow meters. Intimation of instaliation of fiow meters shall be sent by th
propenent o the Regional Director of CGWB within 6 months of grant of NOC. Daily ground wate
abstraction data shall be monitored / continue to be monitored (in case of renewal) by the firm and recorde
in a log book. Details of month-wise ground water abstraction shall be submitted to the Regional Directo
CGWE, once every year.

In case the ground water abstraction is more than 10 m®/day, monthly water level monitoring data shall b
maintained and submitted annually to the Regional Office of CGWB. Wherever groundwater withdrawa i
more than 500 m*/day,the firm shall install telemetry system in one of the piezometers and share USER I[
and password of the telemetry system with the Regionaf Director, CGWB.

In case ground water abstraction is more than 10 m%day, ground water quality shall be monitored once in
year (during pre- monsoon period) and the report submitted to the Regional Office, CGWB. Wherever th
extraction is less than 10 m*/day, ground water quality report shail be submitted by the proponent at the tim
of submission of self-compliance report.

Ground water augmentation/harvesting measurg
cases) / continue to be maintained (in case of reng
CGWE. :
Proof of recharge/water harvesting structures, Qonsfpgecupl'otographs of structures) shall be submitted tc
the concerned Regional Director, CGWRB: y\athin ﬁhmonthsﬁ{gm the date of issue of NOC. The firm shall alsc
undertake periodic maintenance of. recbargefwater harvestiig, strgctures at its own cost.

The project proponent shall take aII netessary measures fo, gnt contamination of ground water in the
premises failing which the firm shali'be responsible for any conse ugnces arising thereupon.

In case of industrias that are ||kely 4o contaminate the: ground no recharge measures shall be faker
up by the firm inside the piant premlses The runoffager;lerated %: y}the rooftop shall be stored and put tc
beneficial use by the firm. ' ;

The firm shall optimize water use through rg,cyclmgf rélse of wastq,gater after proper treatment.

Wherever the NOC is for abstracuon of, sahqg,,wate:wand“the eg(lstl g wells (s) is /are yielding fresh water,
the same shall be sealed and new tubewel{{s)ﬁap%g%sailne water zone shall be constructed within 3

months of the i issuance of NOC' The ﬂrmz»shallhal ‘*‘e&sp gtéafe dl;posal of saline residus, if any.
|l e”g_&;tabhshed in consultation with the Regional

Director, CGWB for grouncl water lev_ “méﬁﬁoﬁﬁi '--«f& ’ /}*’?imes a year {January, May, August and
November) in core as well as buffer zones of themiine: ‘zeh <

Sias stipulated in the NOC, shall be implemented (in nev
al) in consultation with the concerned Regional Director

- ""--. "“-.

Regional Director, Centrai Ground Wa _rBoard» T (i
The firm shall report compliance of the' NQCwCOﬂdItIOnS QnT’ﬁ'e ln the “website (www,cgwa-noc.gov.in) within
one year from the date of issue of this NOC.

This NOC is subject to prevailing Central/State Government rules!laws!norms or Court orders related to
construction of {ube well/ground water abstraction structure / recharge or conservation structure/discharge
of effluents or any such matter as applicable.

This NOC does not absalve the proponents of their obligation / requirement to obtain other statutory and
administrative clearances from appropriate autherities.

The issue of this NOC does not imply that other statutory / administrative clearances shall be granted to the
project by the concerned authorities. Such authorities would consider the project on merits and take
decisions independently of the NOC.,

This NOC is being issued without any prejudice to the directions of the Hon’ble NGT/court orders in cases
related to ground water or any cther related matters,

Application for renewal can be submitted online from 90 days before the expiry of NOC. Ground water
withdrawal, if any, after expiry of NOC shzli be illegal & liable for legal action as per provisions of
Environment(Protection)Act, 1986,

In case of any violation of NOC conditions or illegal extraction of Ground water the firm shall be
liable to pay “Environmental Compensation”/ “Penalty”, if any under Sec 15 of EPA 1986as and
when decided by statutory authorities.

(Non-compliance of the conditions mentioned above is likely to result in the cancellation of NOC and
legal action against the proponent.)




169 Annexure- 4C

FORM 1
CONSENT SEEKING FORM
{Tabie submitied in triphcale)

(Ste RULE 27}

Application for consent for emissions’continuation of emisston wnder section 2E of the Arr (Prevention and Conteel of Palbatron) Ae, EéL

Irian

e

Sagar Paper Mills Pyt Led, Khasra No. 223, 225, 5th K.M. Manglore-Jhabrera s
ioad. Latherdeva Hoon, Tehsil-Roorkee, Haridwar. Utiarakhand,

Lty Roorkee

RBlock:Roorkees

istrectrartdwar

To.
Ihe Member Sceretary,
Ctarakhand Pollution Contrel Board

I3ehradun
Sir,
FW e herehy appiy for CONSENT under Section 21 of the Adr{Prevention and Control of Poflution)Act, 1981(14 of J981} 1o make emission from Indusing) Plam

o by (H)

Anil Tyagr for a period upio (2) 5 years

2 The annexure, appendices other particulars and plans in triplicate are atiached herewith,
3 HWe further dectare that the information furnished in the Annexure, appendices and plans is correel to the best of my/our knowledge.
4 [#We hereby subimit that in case of change eilher of the point or the quantity of discharge or its qualily, a Fesh application for CONSENT shall be
macde and wntil such CONSENT is granted no change shall be made
s [/We hereby agree 1o submit 1o the Board and application for renewal of consent one montl in advance of the dale ol expiry of the consent perind
6, I/We undertake to fumish other information within one month of its being caled by the Board.
B Bank Details,
Transaction Id Payment Date Transaction Status Ammotnt

107556807 27/03/2023 Successful 300000.0

Accogtitimends-

T e sahant At Pian uf callecing g psd weiintic diagusat ol Tawic Waste geacestod $ic 4 et uked feande it coe mons i S0 Uinarsklond (Aot

ST S i et ] Lng s elica g H vl St o suacts ard cumend bl T2 il Farnalk g ttmclhed]
Ut bz Radea Uniler K Rodesd ¢ AUsbedh
A e T T el £ il Cnpl e B 4 Raded)
TR s el e ol DG A tanlifne [P case af Reasen al Fepasecet il CEL ivcase ol €4 A-Figahe  £30achedt
Yours laithfully,
Signature .
Name of the applicant; Anil Tyagi
Address of the Applicant: Manglore-Jhabrera Road, Latherdeva Hoen, Tehsil-
Roorkee, Faridwar. Uttarakhand.
ANNEXURE TO FORM

Existing
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- Anv applicant knowingly giving incorreet information or suppressing any information pertaining thereto shall be liable to an action under G provrsions o
A

ke fitling this Annexure the applicant shall in respect of such of the items as do nol pertain 1o his activity state 'nos applicable’ and shall not leave blank |

3. State Working scason per year of the plant: 2Jan 1o Jan
i (at Number of warkers attending the factory shift wise & 112
or per day
{h) Number ol workers residing in the premises 0
2, Indieate the present use of the land in the vicinity(3 Knt.radius)y ol the:
Name of Surrgunding ’ Distance{in meters) Description |
10 Climatological and Meterological Details(if available)
{a) Indicate the ¢limate conditions at the sitefarid and
semi-arid ete.)
(b Rainfali{ycarly average range)
{cy Temperature(scasonal ranze) '
fd} information on speed and direction of wind
te) Humidity and Solar radiation
1 Giwve dist of all materials in the process:
: ——— _!
Raw Malerials Name Raw Materials Quantity Principal use !
Al 150 Metric Tonnes/Montl Raw Materiali per month) !
. . I 8
Rosin 1) Metric Tonnes/Month Raw Material{per month) J.
i Waste Maper 4125 Metric Tonnes/Maonth Raw Materialiper month :
A process llow diageam must be included with this statement showing entry and exit points of all raw materials, intermediate products. by products and linished
proclirets, Detail process and control equipment.: {See Enclosure)
12, Faei Consumption in Tonnes/day
Fuel Name Daily Unit Calorilic value Ash contents Sulphur Others ;
Comsumption(T contents
fday)
R} Almospherte mission from each stack
N
Total no. of stacks: | !
Material for conslruction of Stack: For Beiler |
Stack Atlached to: Boiler,
Height above ground level(in metres): 30,
teight abave roof{in metres): I,
Stack Top: Circuiar |
Inner dimensions {in meters): 5.0,
Gas quantity-m~3/hy: 6.0,
[Flue gas temperature 'C: 3G, ]
Exit velocily of gas/sec: 2e, J'
{a) Flug gas emission
Stack No. Type of fnel | Quantity of | Typeof S02 Nox CO/HC Particulates | Others l
foel/hr firing
(b} Process Emission '
i
Quantity ol gas (in So2 n2 Analysis ol vent ] Partizulates in Other Specih :
Nm 3 hydrocarbons ngiNma :

(¢} Particulale analysis

() Chemical Composition(if available)
14, Give details of flue gas sampling arrangements T MNA
|5, Give details of laboratory facilities available for anatysis of emission T NFA

16. Is there sufficient space available for installing air pollution control equipment
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Details of Afr Pollution -

Stack Name Equipment Name State
I8, State the wtal quantity of air handled by ventilation equipments specify size and no.of equipments, installed or 40 be installed
Equipment Name Equipment Sive No. of equipmenis Stains ‘
14 Givethe following dewils
(2} Total tnvestment in the Mactory and the year of investment. s Bvestmenl:-1733

Year of Tnvestment is 2022

{b) The estimated expenditure for implementation of the scheme 10 control air N/A
podlution :

tey Lxpenditure incurred 1o update progress achieved(physical) for air pollution : N/A
control. il any. and the year/years of investment along with physical progress

achieved. The firm should give details of action taken 10 date and the

espenditure incurred and the time required for the scheme,

{d) Anntkat operation and maintenance-cost of Air Pollution Contral Plant, it L NA
Ay .
{e} Further action that is being taken up by the firm to control air pollution, TINFA
H Other relevent information, if any C N/A
Signalure

Name and Address of the applicant an behallfof - Anil Tyag:
.Manglore-Nabrera Road, Latherdeva Hoon. Tehsi-Roorkee
Haridwar, Uttarakhand.

Name and Address of the Firm on belall of which application is
made : Anit Tyagi Manglore-Jhabrera Road, Latherdeva Hoon,
Tehsit-Roorkee, Haridwar. Uttarakhani.

Fxplanatory Notes Tor filing in form and the Annexure .

The netes are given only for those items for which explanations is considered desirable |

Farm-

I Flere mention O name of the owner of the tand/premises, il other than the applicant industry ot factory in continuation of legal business us e Adr Prevention
and Control of Polhution) Act, 1981, f the land/premises belengs to the factory/ industry, say self .

2 Here mention the date up to which the consent is sought for.

Annexure lo form-

Eaistg ‘means that which is operation at the time of applying for consenl .

ew’ that which has heen modified due 1o change in quantity and/or quality of emission.

‘Altered’ means that which has been modified duc o change i quantity and/or quality of discharge arrangement and/or pont of discharge ete.

item | -Here mention name of the awner of the land/premises if other than the applicant industry or factary in continuation of of legal busines as per Adr
tPrevention and Control of Polution ) Act 1981 if land/premises belong to the factory/industry say self .

Hem Ita} - The mdustrtes are categorised based on the investment as follows | Major indusiry- having invesiment of more than 2 crores. Meditm industry- having
investment of t0 lakhs 10 2 erores. Small scale indusiry having fnvestment of less than 10 kakhs rupees

I phace ol above criteria kindly give calegory as per latest notilication

ltem 2 :Here give the regisiered name of the industry/institution factory/local bodies ete under which the business is carried oul.

liem & @ Applicable 1o only those are as which are prohibited arcas such astheQrdinance Factories, Mint, ete.

tem 16(c) - Here Stale the temperature in C th summer winter monsoon and post Monsoon scas on.

Fum 100d) - Here state 1he seasonal average wind direction and speed in and around (he site of the plant. The above infarmation ean be had from represeiitn e
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sralegical centre
w13 Anadysis of the flue gas emission, process emission and particulars analysis should be done (or cach stack. emissinns, Where ever SEcks A g pros el
A shop floor specific concentration should be reported . Chemical Analysis of particulars matter in the emission should be furnished giving details such g

1 gante matter metals non-metals . redioactive, substances, asbastos, silicates ele,

tem 172 Here mention the detailed specitications of control system used or proposed 10 be used with efflciency . Also furnish ihe layout of the contral seslem
i dimensions,

wm B8 Hoere state the total quantity of ventilation air handled by equipments' such as.roof extractors. Evaporative coolers ete

vdditional Documents suggested for submission:

separale [Demand Drafl towards consent fee Waler & Adp
T Annaal Report or certificate frorn Chartered Accountants in support of Mxed assets.current assets and current liabilities
o Layvont plan showing the location of stacks {chimneys), eMMuent treatment plant, efMuent disposal arcas. air poliution control devices. hazardous wisie lreaimenl
wd disposal arepst |
" Manufacturing pracess Mow sheet, with description note on the manufacturing process for cach product |
8 Copes of latest consenVauthorisation/Environmental Impact Assessment Clearance .
5 Copmes of SSIregistration Letter of IntenV industeial licenses, clearances from the Deparlment or any other relevant document (ifapplicablc) .
7 Lomes of planning permission certificate issued by the focal bodies/District Town & Country Planning/Metropolitan Development Authoritics .
% Comptiance report on the tatest CTE /CTO conditions stipulated under Water & Air Acts issued o the Unit .
Common General Information required for consent to operate under Water Pollution (Prevention & Control) Act, 1974
and Air Water Pollution (Prevention & Control)Act, 1981.

i tay Full name of the applicant with address ©Anil Tyagi Manglore-Habrera Road, Latherdeva Hoon,
Tebsil-Roorkee, Haridwar. Uttarakhand,
(Tel. No) 919719412661

(b} 15 the [ registered? YES

(ch 1T yes, pive the number & date of registration and authorily with whom
registered.

td) Full Address of the regisiered oftice

(e) Mames. designation and full address of persons like Partners, Managing © Mame:-Anit Tyagi

Director/Manager etc. Designation:-Director
Address:-Manglore-Jhabrera Road, Latherdeva Hoon. Tehsil-
Roorkee, Haridwar. Utiarakhand.
Perind OF Tenures:-N/A

th Under which catcgory does the industry fall: Large/Mediuny/Small Scale. o large
2. Ful namg ol the Land/Premises/Institute/Factory/Industry/Local hody with o Sagar Paper Mills Pyl Lid
address
Address:Khasra No, 223, 225, th K M, wanglore-Fhabrers
Road, Latherdeva Hoon, Tehsil-Roorkee. Haridyar,
Uttarakhang,
Tel. Na.:01-971941 2661
E-mail :jianialtyajif@email.com
1 Give revenue /ity Survey No. of the land/premises for which the application is :  District:Haridwar
made: Town/Village:Roorkee
City Survey no/Revenue Survey no K hasrn Na. 223, 273
Khata Mo N
Arcain Hectares 0,124
1. State month and year in which the plant was actually put into commissions or is - April 2008
proposed to be pul inlg commission:
5 State the CivilMiliary /Delence/industrial Estate ete. under whose administrative . Civil -

Iurisdiction the occupiers/industrial plant is situated:
Districtaridwar
Corporation
Village Panchayat
Conionment;
Defence Depu:
Stale Govt:
Prohibiled areas:

Others:

6. ta) State whether plant site has heen declared as prohibited area: : NO




() tf yes, state the name of the Authority and furnish a‘certifi
under which the area has been dectared as prohibited arca

173

ed copy of the arder
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FORM |
CONSENT SEEKING FORM

e

(To be submitted in triplicate)
Application for consent for discharge/continuation of discharge under section 25/26 of the Water
{Prevention and Conirol of Pollution}Act 1974 Act
(See RULE 3)
Nate- 27/0372023

gHn

sagir Paner Mills Pyt Ltd, Khagra No, 223,225, 5th K.M. Manglore-Thabrera Road, Latherdeva Hoon, Tehsil-Roorkee, Haridwar, Uttarakhand.
v Roorkee

ok Roorkee

Tslriet Harrdwar

N
e Member Scerctary,
tarakhand Pofiugion Control Board,
Jeliradnn,
.
AWe apply for CONSENT under section 25/26 fo the Water (Prevention and Control of Pollutiony Act. 1974 (Actno V1 of 1979 10 bring into use anv* new o

fered outlet for the diseharge of sewagefirade efflucit* to begin to make new discharge of sewage/irade effluent or *Continue 1w make drscharge al sewagedtrady

Moent from land/premises owned by (1) Anil Tyagi fora period uplo (2).5 years
I Disposal of Liquid/Solid Waste:-

(). Sewage/Sullage via drainsfoutfali sewers/treatment works,

(b). Trade effluent via drains/outfalls sewersitreatment works

. . , ] 1
Surrounding of Site Distance {in meters) [ Description ;
2. The annexure. appendices other particulars and plans in triplicale are attached herewith.
3 IAWe further declare thal the information furnished in the Anpexure, appendices and plans is correct to the hest of my/our knowledge.
q, [/We hereby submit that in case of change either of (he point or the quantit ol discharge or its quality, a fresh apphication for CONSENTF
shall he made and untii such CONSENT fs granted no change shall be made.
5. | /We hereby agree (o submit to the Board and application for renewal of consent one month in advanee of the dale of expiry ol the
consented period Tor cullet/discharge, if io be continued thereafter.
. [/We undentake to Famish other information within ene month of its being calied by the Board,

Aecompaniments:-

I Uinit has 1o submit Action Plan of collecting back and scicntific disposal of Piastic Waste generated due (o their used product within one month w PO
ttarakhband {Altached)

Latest Audited Balance Sheet of the unit indicating fixed assets,current assets and current liabilities of the unit{prescribed format)  (Attached)
Vo Form V (Environment Rules Under EP Rules)  (Auached)
Lo Copy of CTECCA issued & its Compliance Status {Attached)

% Pointwise compliance of CCA conditions {(In casc of Renpewal Expansion) and CTE in case of CCA-Frosh { Attached)

Yours taithfirtly

Signatusc |

Name of Applicant:- Anil Tyagi

Address of applicant:- Manglore-Jabrera Rogd. Latherdeva Hoon, Tehsil-
Roorkee, Haridwar, Utiarakhand,

lole:- Sirike out entrics not relevant,
ANNEXURE TO FORM

Existing  Outlet

¥TLE= Any applicant knowingly giving incorrect information ar suppressing any information pertaining thereto shall be liabe 1o be punished under the Act




3 Givehe 1t

- Tilling this_Annexu the applicani naot concermed with any of ifie ilem shal

175

slate ‘N concerned’ agamst the releyand ane:

Raw Material Name Materiat Trade Name

Qty

Principle Use

Alum Alum 150Metric Tonnes/Month

Rosin Rosin 10Metric Tonnes/Monih

Raw Material{per monih)

Wasle Paper 4125Metric Tonnes/Month

L

Wasle Paper

Raw Material{per month) |

Fuel Details:-

- Fuel Consumption
Others 350 E
Prewhncd s and By Proguct Deails S
Product Name Quantity

Craft Paper

3300Metric Tonres/Month

ByProduet Name Licence Qty

*Ciive e ist ofpossible Inteezmediate Peadness:

instailed Qty

Name of I'roduct Guantity per month
N/A 0
12 State daily quantity of water ulilized :
Source Consumption Quanlity
Domestic 7.0 N
Industgial 1800.0 B
In
I3 Ay State the hourly maximum and daily quantity of effluents arising from land/premises for which the application is made:
Generalion Wiste Water Generation Quantily
Domeslic 5.0
Industrial 1200.0
(3} State how measurement of rate and quantity are carried out: NIA
I State whether storm water drains are kept separate from Industrial £ Domestic Bifluems?  Yes
§a. (als domestic effuent allowed to get mixed in industrial efltuents? s
(I ves, stale ratio Domestic
In (a1Describe il any treatment industrial or domestic effluent or one for combined effluent  Yes
18 made
IFves, state the process of treatment in brief Effluent Treatment Plant
(b)ls the quantity of ¢ffluent emanating either without or after treatment approved by the Yes
authority”? i
() approved, furnish (he authority {Two certified copies 1o be sent)
(il f any elNuent from any shop/ shops toxic? IT 50 volume of this efTTuent MNiA
i7 1s there any provision for disposal ?
Name Stutes {Already made} Status (proposed to) J
Domestic effluent in the underground Yes Yes
siratd
18 State the area ol kand used for 0124
{aiAbave m Heclares
19. Giive the quantitative disposal of effluent in liters provided for the places mentioned below
Name Made Mixed \
20, 15 there any provision for equalizing or made holding tagoons of tanks
Name Mode l
Domestic 5.0 :
Industrial 1200.0 |
1 15 sufTicient land available / can be made availablic? In case pumping cfluent: on lands  Yes
have to considered.
22 fa)Give delails of composition of Domestic / Industrial / Combined effuent in respect of the Following
]|_ Name ol Efftuent Efiluent belore ircatment EfMueni wlier treatment
Niolel-

Furnish a copy of the analysis report of representative samples carried oul by a competent Jaboratory

Tivlethods of determinalion as approy

(Bls he elfluent toxic Mo

(ciState if the Industrial efflvent is having

(d)ls there any hidden change of lemperature exceeding H*c al any time fes

Unpleasant Smell

ed by the Board will be followed for delermination of above mentioned parameters.
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{mAre facilitics available with the applicant for carrying out the following test of the wasle waters

;'Nnmc Existing ! Proposed _I
(M1 ves, give dedaifs of equipments Through Effluent Treatment Plant,
2 Mas the Tand/premises, ete.. for which the application is made open? Yes
Highly paliwting material : NO
Toxie Organic Inorganic Microbilogica! : Cooling Tank
28 Stale detatls for solid waste
|i Type of Solid Waste Composition Quaniity ] Method of Caliection ] wMethod of Disposal i
Nen Hazardous Waste 0 0 I Na [ Composting i
26 Total investment of Plant/in the factory and the year of investment:- Investment - 1735

Yeer of Investment : 2022

Accompaniments
Flow sheet of effiuents,

Name and Address of the applicant on behalf ol - Anit Tyagi
Manglore-Jhabrera Road, Latherdeva Hoon, Tehsil-Roorkee,
Haridwar. Uuarakhand.

Name and Address of the Firn on behail of which
application is made : Anil Tyagi Manglore-Jhabrers Road.
Latherdeva Hoon, Tehsil-Roorkee. Haridwar, LHraraklvn.

Eae Detaiis-

Transaction Id Payment Dute Transactien Status Ammouni

F107856%07 27/03/2023 Successful 3000000

Explanatery Notes for filing in form and ihe Annexure

Phe notes ase given only for those items for which explanations is considered desirable, Other items are sell explanatory.

-

Flere mention the name of the owner of the land/premises in case it belongs to other than the applicant industey or factory. 1f the land/premises belongs w the
factory industry, say sell,

2.Fere mention the date up 1o which the consent is sought for,

*Here mention the local name of he river/stream as may be applicable.

Anpesure L orm-

‘Outlet’ means the arrangement for discharge of the effluent for which consent is sought for,

ischarge’ incans the effluent going out of the outlet.,

Lxisting' means that wheih is aperation at the time of applying for consent,
CNew means that which will be brought into operation in future.

Ahered” means thal which has heen modified due to change in quantity and/or quality of discharge areangement and/or point of discharge ele.

lem 1z Here give the name of the person who is authorised by the institution/industry/ factory/local bady cic. to transact their legal business.

ftem I :Mere give the registered name of the Industry? Factory/ete. under which the business is carried out, .

lem 5 -Here state the concerned institution such as Burcan of Public Enterprises under whose adnuinistrative control the Factory/Industry are., is set up

lemn 62 Applicable to only those areas which are prohibited acras, such as the Ordinance Factories, Mint, ele,

lein T3c0) : State methed of measurement of hourly/datly maximum quantity of eflfuent Le. by Now meters, ventury meters, v notel SUMp measurement estimated
vle.

frem E5gad: 17 the effluent is treated, give separately (he nethod of treatment and flow diagram of the treatment progess.

len $6{b] : Here mention 'yes' is any other authority such as locai body or Government Depariment as already approved the discharge of cifluent either with or
without trealment, at the tme of establishment of (he factoryfindustry.

Item 19 Here give the quantity of eMuent of different types such as domcs}ic industrial mixed etc. proposed (o be or is let into the streamiriver. lands. ses. ele., as
may be applicable,

ltem 22041 : Analysis 1o be furnished shall be covered as many Parametors as are expecled to be found, in the effluent. If some of the parameters are not cxpegted
o be found say notapplicable. I1'some parameters other than those listed under the items are expected, the same be mentioned at the end. The analyses shafl be
separiiely furnished for domestic/industrial and combined eifluents.

fem 22¢b} : Here toxieity meant that which is established by bio-assa studies on fish, as per pracedure given in the standard methods.

flem 24 This item is meant to cover nighly polluting substances which do not ordinarily find way in the effluents. but are required to be handled in the prenuses
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vhich may, by aceident, join the effluent in large quantities. »
Comiaon Geaeral Information required for consent to eperste under Waier Pollution (Prevention & Control) Act, 1974 and Ajr Water Pollutiun

{(Prevention & Contrel)Act, 1981.

{ay Full name of the applicant with address

{hy Is the firm registered?

{c] If ves. give the number & date of registration and authority with whom
registered.

(d} Full Address of the registered office

{¢) Names, designation and ufl address of persons ltke Pariners, Msinaging
DirectorManager ele,

(1 Under which category does the industry fall: Large/Medium/Small Scate.

Full nane of the Fand/Premises/Institute/Factory/Indusiry/Local hody with
wddress

Give revenug /City Survey No. of the land/premises for which (he application is
made:

() I yes, state the name of the Authority and furnish a certified copy of the order
under which the arca has been declared as prohibited area

Anil Fyagi Manglare-Thabrera Road, Latherdeva Heon,
Tehsil-Roorkee, Haridwar. Utiarakhand,
{Tel. No. ) 91-971941264)

YES

Name:-Anif Tyagi

Designation:-Dircctor

Address:-Manglore-Thabrera Road, Latherdeva Floon, Tehsil-
Roarkee, Maridwar. Uitarakhand,

Period OF Tenures:-N/A

large
Sagar Paper Mills Pyt 1.1d

Address:Khasra No. 223, 225, 5t KM, Manglose-Thabrers
Road, Latherdeva Hoan, Tehsii-Roorkee, Hardy ar
Utlarakhand.

Tel No91-07]104 12661

E-mail jianialtyajigigmail.com

District: Haridwar

Town/Village: Roorkee

City Survey no./Revenue Survey no.Khasra No. 223, 225
Khata No.N/A

Area in Hectares:0.124

i State month and year in which the plant was actually put into commissions or is April, 2005
proposed o be pul into commission:
5 State the Civil/Military /Defoncefindustrial Estate ctc, under whose administrative Civil
lHurisdiction the oceupiers/industrial plant is situated:
Disirict:Haridwar
Caorporation:
Village Panchayat
Contonment:
Defence Depte;
State Govi:
Prohibited areas:
(thers:
o 1) state whether plam site has been declared as prohibited area:; N(
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HEAD OFFICE
Z%s  Uttarakhand Environment Protection and Pollution Control Board
L\ T 29/2¢, Nemi Road, Dalanwala, Debra Dun (Uttarakhand)

e Phone : 01 35-2655086, Fax 12718092, Web ¢ www.ueppcb.uk.pov.in, E-muil : msukpeb@yshoe.am

UEPPCB/HO/Con-8-33/2018/ q 715 Date: )8 06.2018
REGD. PUST
To,
M/s Sagar Paper Mills Pvt. Ltd,
Khasra No. 223 & 225, 5" K.M.
Manglore-Jhabrera Road,
Latherdeva Hoon, Tehsil-Roorkee,
Distt- Haridwar,

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA
{Consolidated Consent & authorization) (Renewal} under Section-25 of the “Water
(Prevention & Control of Pollution) Act, 1974” and under Section-21 of the “Air (Prevention
& Control of Pollution) Act, 1981" and Authorization under “Rule-6(2Z)” of the *Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016 notified under
“Environment (Profection) Act, 1986” as applicable (to be referred hereinafter as Water Act. Air
Act and HH'W Rules respectively). '

PCBID - 147358

CCA (Renewal)

Consent N0.38177) | ??Lf
v =

Inward ID -238%910

Date: 27.03.2018

CCA is hereby granted to M/s Sagar Paper Mills Pvt. Ltd located at Khasra No. 223 & 225, 5"
K.M. Manglore-Jhabrera Road, Latherdeva Hoon, Tehsil-Roorkee, Distt- Haridwar subject
to the provisions of the Water Act, Air Act and Hazardous and Other Wastes (Managemeat and
Transboundary Movement) Rules, 2016 and ihe orders that may be made further and subject o
following terms and conditions :-

1. This CCA is granted for a period upto 31.03.2023 and valid for manufacturing of
following products with Capital Investment / Net Assets Values T11.36 Crs :-

S. Last CCA or CTE Present CCA (Renewal)

No. Product Quantity Product Quantity
(Per Month) (Per Month)
. i Craft Paper 3300 MT Craft Paper 3300 MT ]
2. Specific Conditions under Water Act -
(i) The daily quantity of effluent discharge (KLD) :-

Last CCA or CTE Present CCA (Renewal)

Trade Effluent 1200 {100% recyclable) 1200 (100% recyclable)

Sewage 5 3

(iij Trade Effiuent Treatment and Disposal :- The applicant shall operate Efftucnt
Treatment Plant consisting of primary/secondary and tertiary treatment as is
required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately und
this Board has to be intimated by fax/phone/email with a report in this regurd tu be
dispatched immediately.

(iii) The treated effluent shall be recycled to the maximum extent and should be reused within
the premises for gardening etc. Quality of the treated effluent shall meet to the following
general and specific standards as prescribed under Environment (Protection) Rules, 1986
and applicable to the unit from time-to-time - '

-1 -
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1 tpH Between 651085
2 | Total Suspended Solids Not to exceed 30mg/|
3 | BOD (3 days 27°C) Not to exceed 20 mg/l
4 | COD Not to exceed 200 mg/
5 | TDS Not to exceed 1800 mg/]
6 | AOx Not to exceed 3 mg/i
7 | SAR Not 1o exceed 10 mg/l
8 | Colour Not to exceed 250 PCU

(iv) Se\f_age Treatment and Disposal: The applicant shall provide appropriate treatment to the
domestic wasie water and disposed it as per prescribed standards.

3. Conditions under Air Act :-

(i) The applicant shall use following fuel and install a comprehensive control system consisting
of control equipment as is required with reference to generation of emissions and opcrate
and maintain the same continuously so as to achieve the level of pollutants to the following
standards :-

s. Stack " Stack Type Fuel Emission Emission
No | attacked with | height ;| of Fuel | Quantity Control standards
(M¢t) Equipment | not to exceed
I | Boiler 30 Coke |- - Multi Cyclone | 150mg/NM’
(12TPH) x | Dust Collector,
Natural Draft,
Settling
Chamber,
Hood Cover

In case of stoppage of functioning of air pollution control equipment, production has ia be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in
this regard to be dispatched immediately. '

(i} Noise from the D.G. Set and other source(s) should be controlied by providing an acoustic
enclosure as is required for meeting the ambient noise standards for night and day time as
prescribed for respective areas/zones (Industrial, Commercial, Restdential, Silence) which
are as fotlows :-

Standards | Industrial Area (Commercial Area | Residential Area| Silence Zunc

for Noise | Day Night Day Night Day Night Day | Night
level in | time time time time time time time time
db(A) Leq 75 70 65 55 55 45 50 40

Day time : from 6.00 a.m. to 10.00 p.m.. Night time: from 10.00 p.m. to 6.00 am.
4. Conditions under Hazardous and Other Wastes (Management and Transboundary

Movement) Rules, 2016 :- ,1
(i) Number of authorization and date of issue : -.\._8.?;.3_[_-&:1.5. ﬁl_ﬁ
(ii) The Factory Manager of M/s Sagar Paper Mills Pvt. Lt., Haridwar is hereby granted an
authorization to operate a facility for collection and storage of Hazardous wastes,
(iii) The authorization is granted to operate a facility for generation, collection and storagc of
hazardous wastes within factory premises for following category of wastes :-

S.No. Category Quantity of Waste for which | Mode of Disposal
{Schedule-I & authorization is being issued
Schedule-ID (MTA)
1 Schedule I - 5.1 0.500 Recyclable

(iv) The authorization shall be in force for a period upto 31.93.2023.
(v) The authorization is subject to the conditions stated below and such conditions as may be
specified in the rules for the time being in force under Environment (Protection) Act, 1986.

-9.
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UEPPCRIE
Terms and conditions of authorization:

{i) The authorization shall comply with the provisions of the Environment (Protection) Act,
1986, and the rules made there under.
(i)Y The authorization and its renewai shall be produced for inspection at the request of an officer
authorized by the SPCB/PCC.
(ii}) The person authorized shall not r2nt, lend, sell, transfer or otherwise transpart the hazardous
wastes without obtaining prior permission of the SPCB/PCC.
(iv) Any unauthorized changes in persennel, equipment as working conditions as mentioned in
the.application by the person authorized shall constitute a breach of his authorization.
- {v) Itis the duty of the authorized person to 1ake prior permission of the SPCB/PCC to close
down the facility.
{vi} An application for the renewal of an authorization shall be made as laid down under these
rules.
(vii) The unit shall comply with any other conditions specified in the guidelines issued by the
MoEF or CPCB/SPCB from time to time.

5. This CCA is valid for manufacturing of craft paper using waste paper as raw material only.

6. Compulsory documents to be submitted by the Industry/Unit :-
’ (i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016 and
Third Party Audit Report.
(i) Enviroament Statement in Form-V of Environment (Protection) Rules, 1986,
{iti) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storapge

Area.
7. Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.
8. Competent Authority reserves the right to change/modify/add any time any condition of this
CCA.
9. Unit has to comply with the other general conditions as annexed herewith. Non compliance

of any provision of this CCA and provisions of the Water Act, Air Act and Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016 will

results in legal action under the aforesaid Acts and Rules,
Mem{e(rm:'y

Copy to: Regional Officer, Uttarakhand Environment Protection and Pollution Control Board,
Roorkee, Distt- Haridwar for information and compliance of the same.

Scientific Officer




— 181

Annexure
Specific Conditions:

I. The applicant shall provide SI mark water meter to each water supply source and shall regularly submit

returns of water consumption in the prescribed form and pay the cess as specified under Section-3 of Cess Act.

The applicant shali submit audited balance sheet of the unit at the end of each financial year so that fee

submitted by the applicant couid be assessed.

3. The applicant shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per
requirement for monitoring the air emissions and the satre shail be open for inspection and use at all times by
the Board’s staff. The chimney/stack attached 1o various sources of emission shall be designated by numbers
stich as S+, §-2 etc. and these shall be painied/ displayed 1o facilitate identification.

4. The industry shall ensure interlocking of air pollution control devices and production processes,

5. Solid wastes generatéd from the industry has to be dispesed in manner so that contamination of surface walor
bodies/ground water/soil etc. does not take place.

6. The industry shall take adequate measures to control of noise from its own source so as to comply with the
standards as may be applicable.

7. The applicant shal) develop three rows of green belt on the premises with plant species as sugpested by the
Central Pollution Control Board.

8. The industry shall strictly adhere with the specific and general conditions issued with CCA order. Any
violation of stipulated conditions may attract legal action under the provisions of Water Act, Air Act and
Environment (Protection) Act and Rules made theresnder.

9. The industry shall ensure all safety measures and shall undertake periedical assessment by the competent
authority.

[0.Unit shall ensure manifest system in Form-10 of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 while disposing hazardous waste.

I 1. Hazardous waste should not be stored beyond a peried of 90 days.

I2. The industry situated nearby the River Ganga and its tributaries shall ensure the treatment facilitics and
disposal arrangement in such a way so that ng waste water is discharged in water stream or water bodies,

13, The unit shali install water meter install water use/recycle point and also at discharge point.

{4. The unir shall strictly comply with the provisions of Water, Air & E (P} Acts and Rules/Notifications made
thereunder.

I5. The treated effluent from ETP should meet effluent discharge standards as notified under the Environment
{Protection) Rules, 1986,

£6. Unit should maintain the connectivity of RTMS and flow meter for submission of real time online duta to
CPCB/SPCB and provide other requisite details for 24x7 online data submission,

[

General Conditions:

I. The applicant shall get analyse the samples of effluent/emission/hazardous wasies at least once in 0 three

month from the laboratory recognized by the MoEF and shali report to the UEPPCB.

The applicant shail however, not without the prior consent of the Board bring into use any new or altered

outler for the discharge of effluent or gases emission or sewagc waste from the unit, .

3. Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The applicant
shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compiiance report of stipulated

cenditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

The applicant shall maintain good housc keeping, All valves/pipes/sewer/drains etc. must be leak-proof,

6. The industry shall provide uninterrupted entry to the STE"s/ETP’s inlet and outlet points, Air Pollution Control
equipment and stack for smooth sampling/monitoring of efficiency of poliution contro) measures.

7. The industry shall provide “Inspection Book” at the time of inspection to the Board’s officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs of is apprehended to
oceur in excess of standards laid down, such information shall be reported to the Board's offices and all other
concerned offices. In case of failure of pollution control equipment, the production process connected to it
shail be stopped with immediate effect.

ta

i

4.
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9. The industry shall operate in 2 manner 5¢ that ail emissions be emitted through designated chimney/stack

only.

10. In case of any damage 1o the agriculture productivity. human habitation etc. by the operation of industry, it
shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board’s offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority. _ .

| I The applicant shall apply before the 60 days of expiry of CCA or any change in production types/ production
capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge point or
etnission poing.

12. The Board reserves the right to revokefadd/modify any stipulated condition issued along with CCA. as may be
necessary,

13. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous wasie without
obtaining prior permission of the Board.

14. Any unauthorized change in personnel, equipment as working condition as mentioned in the application by the
person authorized shatl constitute a breach of his autherization.

15. [t is the duty of the authorized person to take prior permission of the Board to close down the facility.

16. The autherization is valid for temporary storage of Hazardous Waste within premises only.

17. The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous chemicals
being used in the plant as well as air emission and waste generated within premises is disptayed on Display
Board of size 6x4 feet outside the main factory gate within premises.

18,5t is duty of the authorized person to take prior permission of this Board to ¢close and cleanup the facility for
treatment, storage and disposal of hazardous waste.

19 The applicant shail maintain record of hazardous waste in Form-3.and shall submit annual return in Form-4 ont
or before the 30" day of June following to the financial year to which that return relates.

20.In no case any hazardous waste shall be disposed off an land, in any drain, or into any water stream. All spillage
must also be safely collected and stored.

1. Before the hazardous waste is stored or dum ped in the facility, applicant must conduct a detailed physical and
chemical analysis of hazardous waste sample and report to the Board.

47 Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit constructed
with R.C.C. or such material which does not react with the waste contained in it.

13, The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’ and “Hazardous® shall
be displayed at appropriate position both in Hindi and English.

24. The industry shall store non-ferrous metal waste, used ofl/spent oil waste in sealed drums placed on impervious
ficor under covered shed. Hazardous waste if required shall be sold only to Registered Recyclers/Re-
processors.

75 1n case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 shall be submitted to the Board,

cAr
Scnentil’icﬁ- ficer
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M/s Sagar Paper Mills Pvt, Lid.,
Khasra No. - 223 & 225, 5™ K.M.
Manglore-Jhabrera Road,
Latherdeva Hoon, Tehsil- Roorkee,

Distt- Haridwar,

Rerr - Amendment in Consolidated Consent to Operate and Authorisatian hercinafter referred to as the CCA
{Consclidated Cansent & authorization) {Renewal) under Section-25 of the “Water {Prevention & Control
of Pollution) Act, 1974” and under Section-21 of the “Air {Prevzsiion & Contrel of Pollution} Act, 19817
and Authorization under “Rule-6(2)" of the "Hazardous ond Other Wastes (Management and
Tramsboundary Movement) Rules, 2016” notified under “Environment (Protection) Act, 1986 as
applicable (to be referred heremnafter a5 Water Act, Air Act and HW Rules respectively).
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Annexure- 4D
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Annexure- 4E

FORM

(Sec rule 7 ofbe B P) Rules. 1986)

Notice of infention o have sample analyzed

e £
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Y
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Take this notice that it is intended 1o have ananvzed
/} ]
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HRJ PR
St ifaa HATer
T T, 7 A
SR 7T TRefOT faHmT
D1 Y ST e
Government of India
Ministry of Jal Shakti
Department of Water Resources,
River Development & Ganga Rejuvenation
Central Ground Water Authority

(Y= FoRit 7 MU wHIoT U3N)
NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION
Project Name: Asahi India Glass Ltd
Project Address: Asabhi India Glass Ltd, Ais Industrial Estate, Ploat-a, Jhabrera Road, Mangloar,
Roorkee, Haridwar
Village: Latherdewa Shekh Block: Roorkee
District: Haridwar State: Uttarakhand
Pin Code:
Communication Address: Latherdeva Hoon Manglaur Road, Roorkee, Haridwar, Uttarakhand - 247667

Address of CGWB Regional Office : Central Ground Water Board Uttarakhand Region, 419-a, Kanwali Road,
Baluwala , Near Urja Bhawan, Dehradun, Dehradun, Uttarakhand - 248001

1. NOC No.: CGWA/NOC/IND/ORIG/2021/12876
2. Application No.: 21-4/662/UT/IND/2017 3. Category: Safe
(GWRE 2017)
4. Project Status: Existing Project 5. NOC Type: New
6. Valid from: 29/07/2021 7. Valid up to: 28/07/2024
8. Ground Water Abstraction Permitted:
Fresh Water Saline Water Dewatering Total
m?3/day m?3/year m3/day m?3/year m3/day m?3/year m?3/day m?3/year
274.00 82200.00
9. Details of ground water abstraction /Dewatering structures
Total Existing No.:3 Total Proposed No.:0
bDw DCB BW T™W MP MPu DW DCB BW TW  MP MPu
Abstraction Structure* 0 0 3 0 0 0 0 0 0 0 0 0
*DW- Dug Well; DCB-Dug-cum-Bore Well; BW-Bore Well; TW-Tube Well; MP-Mine Pit;MPu-Mine Pumps
10. Ground Water Abstraction/Restoration Charges paid (Rs.): 164400.00
11. Number of Piezometers(Observation wells) to be No. of Piezometers Monitoring Mechanism

constructed/ monitored & Monitoring mechanism.
Manual DWLR** DWLR With Telemetry
*DWLR - Digital Water Level Recorder 1 0 1 0

(Compliance Conditions given overleaf)

This is an auto generated document & need not to be signed.

18/11, SR 8134, ATRIE S, 71 fawett - 110011 7 18/11, Jamnagar House, M ansingh Road, New Dethi-110011
Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in

T 991 - Silaq 99

SAVE WATER - SAVE LIFE
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Validity of this NOC shall be subject to compliance of the following conditions:
Mandatory conditions:

1) Installation of tamper proof digital water flow meter with telemetry on all the abstraction structure(s) shall be mandatory for all users seeking No Objection Certificate and intimation regarding their
installation shall be communicated to the CGWA within 30 days of grant of No Objection Certificate.

2) Proponents shall mandatorily get water flow meter calibrated from an authorized agency once in a year.

3) Construction of purpose-built observation wells (piezometers) for ground water level monitoring shall be mandatory as per Section 14 of Guidelines. Water level data shall be made available to
CGWA through web portal. Detailed guidelines for construction of piezometers are given in Annexure-II of the guidelines.

4) Proponents shall monitor quality of ground water from the abstraction structure(s) once in a year. Water samples from bore wells/ tube wells / dug wells shall be collected during April/May every year
and analysed in NABL accredited laboratories for basic parameters (cations and anions), heavy metals, pesticides/ organic compounds etc. Water quality data shall be made available to CGWA through
the web portal.

5) In case of mining projects, additional key wells shall be established in consultation with the Regional Director, CGWB for ground water level monitoring four (4) times a year (January, May, August
and November) in core as well as buffer zones of the mine.

6) In case of mining project the firm shall submit water quality report of mine discharge/ seepage from Govt. approved/ NABL accredited lab.
7) The firm shall report compliance of the NOC conditions online in the website (www.cgwa-noc.gov.in) within one year from the date of issue of this NOC.

8) Industries abstracting ground water in excess of 100 m 3 /d shall undertake annual water audit through certified auditors and submit audit reports within three months of completion of the same to
CGWA. All such industries shall be required to reduce their ground water use by at least 20% over the next three years through appropriate means.

9) Application for renewal can be submitted online from 90 days before the expiry of NOC. Ground water withdrawal, if any, after expiry of NOC shall be illegal & liable for legal action as per provisions
of Environment (Protection) Act, 1986.

10) This NOC is subject to prevailing Central/State Government rules/laws/norms or Court orders related to construction of tube well/ground water abstraction structure / recharge or conservation
structure/discharge of effluents or any such matter as applicable.

General conditions:

11) No additional ground water abstraction and/or de-watering structures shall be constructed for this purpose without prior approval of the Central Ground Water Authority (CGWA).
12) The proponent shall seek prior permission from CGWA for any increase in quantum of groundwater abstraction (more than that permitted in NOC for specific period).

13) Proponents shall install roof top rain water harvesting in the premise as per the existing building bye laws in the premise.

14) The project proponent shall take all necessary measures to prevent contamination of ground water in the premises failing which the firm shall be responsible for any consequences arising
thereupon.

15) In case of industries that are likely to contaminate the ground water, no recharge measures shall be taken up by the firm inside the plant premises. The runoff generated from the rooftop shall be
stored and put to beneficial use by the firm.

16) Wherever feasible, requirement of water for greenbelt (horticulture) shall be met from recycled / treated waste water.

17) Wherever the NOC is for abstraction of saline water and the existing wells (s) is /are yielding fresh water, the same shall be sealed and new tubewell(s) tapping saline water zone shall be
constructed within 3 months of the issuance of NOC. The firm shall also ensure safe disposal of saline residue, if any.

18) Unexpected variations in inflow of ground water into the mine pit, if any, shall be reported to the concerned Regional Director, Central Ground Water Board.
19) In case of violation of any NOC conditions, the applicant shall be liable to pay the penalties as per Section 16 of Guidelines.
20) This NOC does not absolve the proponents of their obligation / requirement to obtain other statutory and administrative clearances from appropriate authorities.

21) The issue of this NOC does not imply that other statutory / administrative clearances shall be granted to the project by the concerned authorities. Such authorities would consider the project on
merits and take decisions independently of the NOC.

22) In case of change of ownership, new owner of the industry will have to apply for incorporation of necessary changes in the No Objection Certificate with documentary proof within 60 days of taking
over possession of the premises.

23) This NOC is being issued without any prejudice to the directions of the Hon’ble NGT/court orders in cases related to ground water or any other related matters.

24) Proponents, who have installed/constructed artificial recharge structures in compliance of the NOC granted to them previously and have availed rebate of upto 50% (fifty percent) in the ground
water abstraction charges/ground water restoration charges, shall continue to regularly maintain artificial recharge structures.

25) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, pharmaceutical, other hazardous units etc. (as per
CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water pollution as per Annexure Il of the guidelines.

26) In case of new infrastructure projects having ground water abstraction of more than 20 m3/day, the firm/entity shall ensure implementation of dual water supply system in the projects.
27) In case of infrastructure projects, paved/parking area must be covered with interlocking/perforated tiles or other suitable measures to ensure groundwater infiltration/harvesting.

28) In case of coal and other base metal mining projects, the project proponent shall use the advance dewatering technology (by construction of series of dewatering abstraction structures) to avoid
contamination of surface water.

29) The NOC issued is conditional subject to the conditions mentioned in the Public notice dated 27.01.2021 failing which penalty/EC/cancellation of NOC shall be imposed as the case may be.
30) This NOC is issued subject to the clearance of Expert Appraisal Committee (EAC) (if applicable).

(Non-compliance of the conditions mentioned above is likely to result in the cancellation of NOC and legal action against the proponent.)
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Ry HEAD OFFICE
Uttarakhand Pollution Control Board
N “Gaura Devi Paryavaran Bhawan”
46B, IT Park, Sahastradhara Road, Dehra Dun (Uttarakhand)
Web : www.ueppch.uk.gov.in. E-mail : msukpeh @ yuhoo.com, Phone No.-2976157, 2976158, 2607002
UKPCB/HO/Con/A-40/2021/ g;_:_, Date: 872024 OC, g
; Regd. Post

To,

M/s Asahi India Glass Ltd-1GP,
Plot No: AIS Industrial Estate,
Jhabera Road, Latherdeva Hoon,
Roorkee, Distt-Haridwar.

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA p

(Consolidated Consent & authorization) (Renewal) under Section-25 of the “Water
(Prevention & Control of Pollution) Act, 1974” and under Section-21 of the “Air (Prevention
& Control of Pollution) Act, 1981 and Authorization under “Rule-6(2)"” of the “Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016” notified under
“Environment (Protection) Act, 1986 as applicable (to be referred hereinafier as Water Act, Air
Act and HW Rules respectively).

CAF ID - 7638 Application no.-1102529
CCA (Renewal)

CCA is hereby granted to M/s Asahi India Glass Ltd-IGP located Plot No: AIS Industrial Estate,
Jhabera Road, Latherdeva Hoon, Roorkee, Distt-Haridwar subject to the provisions of the
Water Act, Air Act and Hazardous and Other Wastes (Management and Transhoundary
Movement) Rules, 2016 and the orders that may be made further and subject to following terms and
conditions :-

1 This CCA is granted for a period upto 31.03.2026 and valid for manufacturing of
following products with Capital Investment / Net Assets Values ¥ 29825 lacs.

S. Last CCA or CTE Present CCA (Renewal)
No. Product Quantity Product Quantity
(ot e e ey (Per Day) ) (Per day)
I Float Glass ~__700MT Float Glass 700MT

2. Specific Conditions under Water Act :-
(i) The daily quantity of effluent discharge (KLD) :-

| , Last CCA or CTE | Present CCA (Renewal)
| TradeEfffuent | Nil . Nil
Sewage 30 ] - T

(if) Trade Effluent Treatment and Disposal :- - Nil —

(iif) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is
required with reference to influent quantity and quality.

In case of stoppage of functioning of STP, production has (o -be stopped immediately and
this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

(iv) The treated sewage shall be reuse in gardening and the same shall be maintained
continuously so as to achieve the quality of the treated effluent to the following standards
within five years from the date of notification dated 13.10.2017.

S.No. Parameters ~_ Standards I
I pH K 6.5109.0

=TT

ST, LY

k |
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UKPCB
2 BOD (mg/L) Not more than 20
3 TSS (mg/L) Not more than 50
4 Fecal Coliform Less than 1000
(MPN/100ml)

3. Conditions under Air Act :-
(i) The applicant shall use following fuel and install a comprehensive control system consisting
“  of control equipment as is required with reference to generation of emissions and operate
and maintain the same continuously so as to achieve the level of pollutants to the following

standards : -
S. Stack Stack | Typeof Fuel |  Emission Emission
No | attached height Fuel Quantity = Control standards
with - (MY Equipment not to
exceed
| DG Set w3 HSD 166Ltr/Hr | Natural Draft & | - .
(1500KVA) | | Acoustic [
X5 Enclosure !
2 Melting 93 Natural | 6600 Cubic Wet Scrubber -
Furnace Gas NM/Hr
(750Ton
Capacity) x
|
3 Boiler 30 Furnace S0Ltr./Hr Natural Draft As per
(1Ton/Hr) x Oil and stack norms.
1 .

In case of stoppage of functioning of air pollution control equipment, production has to be
stopped immediately and this Board has. to be intimated by fax/phonefemail with a report in
this regard to be dispatched immediately.

(ii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic
enclosure as is required for meeting the ambient noise standards for night and day time as
prescribed for respective areas/zones (Industrial, Commercial, Residential, Silence) which
are as follows :-

Standards | Industrial Area Commercial Area | Residential Area| Silence Zone

for noise Day Night Day Night Day | Night Day | Night
level in ’_ time time time | time time radf time time time
db(A) Leq | 75 70 65 55 55 | 45 | 50 | 40

Day time - from 6.00 a.m. to 10.00 p.m.. Night time: from 10.00 p.m. to 6.00 a.m.

4. Conditions under Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 :-

(i) The Factory Manager of M/s Asahi India Glass Ltd (Float Glass), Haridwar is hereby
grated an authorization to operate a facility for collection and storage of Hazardous wastes.

(ii) The authorization is granted to operate a facility for generation, collection and storage of
hazardous wastes within factory premises for following category of wastes.

S.No. Category Quantity of Waste for which | Mode of Disposal
(Schedule-1 & authorization is being issued
Schedule-1) | (MTA) o
I | Schedulel-S5.1 4.00 Recyclable.
2 Schedule ] -5.2 3.00 Recyclable
3 Schedule | —35.1 1.00 Secure land fill

(iii) The authorization shall be in force for a period upto 31.03.2026.

(iv) The authorization is subject to the conditions stated below and such conditions as may be
specified in the rules for the time being in force under Environment (Protection) Act,
1986.
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:
Terms and conditions of authorization:
(i) The authorization shall comply with the provisions of the Environment (Protection) Act,
1986, and the rules made thereunder. .
(ii) The authorization and its renewal shall be produced for inspection at the request of an officer
authorized by the SPCB/PCC.
(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the SPCB/PCC.
(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in
the application by the person authorized shall constitute a breach of his authorization. :
(v) Itis the duty of the authorized person to take prior permission of the SPCB/PCC to close
“down the facility.
(vi) An application for the renewal of an authorization shall be made as laid down under these
rules.
(vii) The unit shall comply with any other conditions specified in the guidelines issued by the
MoEF&CC or CPCB/SPCB from time to time.

& This CCA is valid for melting, annealing, cutting and packing process only,

6. Compulsory documents to be submitted by the Industry/Unit:-
(1) Annual reiurn in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016 and
Third Party Audit Report.
(ii) Environment Statement in Form-V of Environment (Protection) Rules, 1986, :
(i11) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage

Area.
7 Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.
8. Competent Authority reserves the right to change/modify/add any time any condition of this
CCA.
9. Unit has to comply with the other general conditions as annexed herewith. Non compliance -

of any provision of this CCA and provisions of the Water Act, Air Act and Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016 will
results in legal action under the aforesaid Acts and Rules.

Copy to: Regional Officer, Uttarakhand Pollution Control Board, Roorkee, Distt-Haridwar -

for information and compliance of the same. .\

Environment Engineer




192

Annexure
Specific Conditions:

1. The applicant shall submit audited balance sheet of the unit at the end of each financial year so that fee
submitted by the applicant could be assessed.

2. The applicant shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per
requirement for monitoring the air emissions and the same shall be open for inspection and use at all times by
the Board's staff. The chimney/stack attached to various sources of emission shall be designated by numbers
such as S-1, $-2 etc. and these shall be painted/ displayed to facilitate identification.

3. The industry shall ensure interlocking of air pollution control devices and production processes.

4. Solid wastes generated from the industry has to be disposed in manner so that contamination of surface water
bodies/ground water/soil etc. does not take place.

5. The industry shall take adequate measures to control of noise from its own source so as to comply with the
standards as may be applicable.

6. The applicant shall develop three rows of green belt on the premises with plant species as suggesied by the
Central Pollution Control Board.

7. The industry shall strictly adhere with the specitic and general conditions issued with CCA order. Any
violation of stipulated conditions may attract legal action under the provisions of Water Act, Air Aet and
Environment (Protection) Act and Rules made thereunder.

8. The industry shall ensure all safety measures and shall undertake periodical assessment by the competent
authority.

9. Unit shall ensure manifest system in Form-10 of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 while disposing hazardous waste.

10. Hazardous waste should not be stored beyond a period of 90 days.

11. The industry situated nearby the River Ganga and its tributaries shall ensure the treatment facilities and
disposal arrangement in such a way so that no waste water is discharged in water stream or water bodies.

12. There should be no industrial effluent generation permitted in the Unit.

13. The Unit shall comply the “Approved Fuels™ policy in the entire state of Uttarakhand and use the fuel as per
the list of Approved Fuels listed in the order issued by the Board vide its letter no. UEPPCB/HO/Gen-183-
426/2020/171-331 dated 17.07.2020.

14. The unit shall strictly comply with the provisions of Water. Air & E (P) Acts and Rules/Notifications made
thereunder.

General Conditions

1. The applicant shall get analyse the samples of effluent/emission/hazardous wastes at least once in a three
month from the laberatory recognized by the MoEF&CC and shall report to the UKPCB.

2. The applicant shall however. not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The applicant
shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 36 days of receipt of this CCA. If, at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board. legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof.

6. The industry shall provide uninterrupted entry to the STP'S/ETP’s inlet and outlet points, Air Pollution Control
equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures.

7. The industry shall provide “Inspection Book™ at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board’s offices and all other
concerned offices. In case of failure of pollution control equipment, the production process connected to it
shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

-4-
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10.In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry. it
shall be imperative to stop production in the industry with immediate effect and such information shall be -
reported to Board’s offices. The industry shall be liable to pay compensation a!so in such cases as decided by
. the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/ production
capacity/manufacturing process/capacily enhancement etc. or any change in effluent discharge poml or

emission point,
12.The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA. as may be
necessary.

13. The person authorized shall not rent, lend. sell, transfer or otherwise transport the hazardous waste without
obtaining prior permission of the Board.

14. Any unauthorized change in personnel, equipment as working condition as mentioned in the application by the
person authorized shall constitute a breach of his authorization.

15. 1t is the duty of the authorized person to take prior permission of the Board to close down the facility.

16. The authorization is valid for temporary storage of Hazardous Waste within premises only.

17. The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous chemicals
being used in the plant as well as air emission and waste generated within premises is displayed on Display
Board of size 6x4 feet outside the main factory gate within premises.

[8. It is duty of the authorized person 1o take prior permission of this Board to close and cleanup the facility for
treatment, storage and disposal of hazardous waste.

19. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in Form-4 on-
or before the 30" day of June following to the financial year to which that return relates.

20. In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All spillage
must also be safely collected and stored.

21. Before the hazardous waste is stored or dumped in the facility. applicant must conduct a detailed physical and
chemical analysis of hazardous waste sample and report to the Board.

22. Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit constructed
with R.C.C. or such material which does not react with the waste contained in it.

23. The storage area should be fenced properly and Sign/Notice Board indicating *Danger’ and ‘Hazardous’ shall
be displayed at appropriate position both in Hindi and English.

24. The industry shall store non-ferrous metal waste. used oil/spent oil waste in sealed drums placed on impervious
floor under covered shed. Hazardous waste if’ required shall be sold only to Registered Recyclers/Re-
processors.

25.In case of any transportation of hazardous waste. the details in Form-10 of the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 shall be submitted to the Board.
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—— REGIONAL OFFICE

w o UTTARAKHAND POLLUTION CONTROL B_OARD _
72 Irrigation Design Building Campus, Roorkee-247667 (Distt- Haridwar)
o Phone No. 01332-260422 E-mail: rorueppcb2013@gmail.com
UKPCB/ROR/Con/A-12/2021/ 8 | Date: |6 .04.2021
Registered Post.
To,

M/s Asahi India Glass Ltd Mirror Dmsmn,
Plot- A1, AIS Industrial Area,

Vill- Latherdeva Hoon,

Jhabrera Road, Roorkee,

Tehsil- Roorkee, Distt- Haridwar.

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authorization) (Fresh/Renewal/Reapplication/Expansion/) under
Section-25 of the “Water (Prevention & Control of Pollution) Act, 1974” and under Section-
21 of the “Air (Prevention & Control of Pollution) Act, 1981” and Authorization under “Rule-
6” of the “Hazardous Waste (Management, Handling and Transboundary Movement) Rules,
2016” notified under “Environment (Protection) Act, 1986 as applicable (to be referred
hereinafter as Water Act, Air Act and HW Rules respectively).

CAFF ID -7704 Application No -
CCA (Renewal)
Consent No. AWH- A-13

Considering the recommendation & report submitted by inspecting officer CCA is hereby granted to
M/s Asahi India Glass Ltd Mirror Division located at Plot- Al, AIS Industrial Estate, Vill-
Latherdeva Hoon, Jhabrera Road, Roorkee, Tehsil- Roorkee, Distt- Haridwar subject to the
provisions of the Water Act, Air Act and HW Rules and the orders that may be made further and
subject to following terms and conditions :-

1. This CCA is granted for a period up to 31.03.2027 and valid for manufacturing of
following products with Capital Investment / Net Assets Values Rs. 8.98 Lac.
S. Last CCA Quantity CCA Renewal
No. Product Quantity Product Quantity
. (Per Month) (Per Month)
1 Mirror 11000 MT2 Mirror 11000 MT2

2. Specific Conditions under Water Act:
(i) The daily quantity of effluent discharge (KLD):-

Last CCA or CCA Renewal
CTE
Trade Effluent Nil Nil
Sewage 2.0 2.0

(i) Trade Effluent Treatment and Disposal: Nil.

(iii) Sewage Treatment and Disposal: The applicant shall provide comprehensive Septic
Tank/ Soak pit is required with reference to influent quantity and quality.

3. Conditions under Air Act:-

(i) The applicant shall use following fuel and install a comprehensive control system consisting
of control equipment as is required with reference to generation of emissions and operate
and maintain the same continuously so as to achieve the level of pollutants to the following
standards :
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e Emission
— Fuel Emission
. k | Typeof . standards
B atst:ﬁn'::d I?n::.;lnt i;I:lil QuantllYD [?;'li)ll;lll;zl'" not to
with (M‘) KLDIMT ! GIC_!-'_‘-'_V__
—a | NA
1 NA NA NA NA_ | NA I

, thon has 1o be
In case of stoppage of functioning of air pollution control equipme m/ f?rﬂﬁ!i: }‘: ;:'L raport In
stopped immediately and this Board has to be intimated by fax/phone/ema
this regard to be dispatched immediately. o .
(ii) Noise %rom the D.G?Sct and other sou{cc(s) should be controlled by nrovid!llg ‘{" “:.:0?:;
enclosure as is required for meeting the ambient noise standards fqr nII:{ht ani day R lm} ich
prescribed for respective areas/zones (Industrial, Commercial, Residential, Silence) whic
are as follows :-
Standards for Noise | Industrial Area | Commercial Area

Residential Area Silence Zone

level in db(A) Leq Day Night Day Night Day Night Day | Night
time time time time time time time [ time
75 70 65 55 55 45 50 40

Day time: from 6,00 a.m. to 10.00 p.m., Night time: from 10,00 p.m. to 6,00 a.m.
4. Conditions under HW Rules:-

(i) The Factory Manager of M/s Asahi India Glass Ltd Mirror Division is hereby grated an
authorization to operate a facility for collection and storage of Hazardous wastes.

(i) The authorization is granted to operate a facility for generation, collection and storage of
hazardous wastes within factory premises for following category of wastes.

(i) The authorization shall be in force for a period up to 31.03.2027

(iv) The authorization is subject to the conditions stated below and the conditions as may be
specified in the rules for the time being in force under Environment (Protection) Act, 1986.

S.No. Category Quantity of Waste for which | Mode of Disposal
(Schedule-I & authorization is being issued
Schedule-11) (MTA)
1 NA NA NA

Terms and conditions of authorization:

(i) The authorization shall comply with the provisions of the Environment (Protection) Act,
1986, and the rules made thereunder.

(ii) The authorization and its renewal shall be produced for inspection at the request of an officer
authorized by the SPCB/PCC.

(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the SPCB/PCC.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in
the application by the person authorized shall constitute a breach of his authorization.

(v) It is the duty of the authorized person to take prior permission of the SPCB/PCC to close
down the facility.

(vi) An application for the renewal of an authorization shall be made as laid down under these

rules.
(vii) Any other conditions for compliance as per the Guidelines issued by the MoEF or CPCB.

) This CCA is valid for Coating and Drying Process only.

6. Compulsory documents to be submitted by the Industry/Unit:-
(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under HW Rules
and Third Party Audit Report.
(ii) Environment Statement in Form-V of Environment (Protection) Rules, 1986,
(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage
Area.
7. Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.
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8. Competent Authority reserves the right 1o change/modify/add any time any condition of this

CCA.

9. Unit has to comply w_ilh the other general conditions as annexed herewith. Non compliance
of any provision o'f this CCA and provisions of the Water Act, Air Act and HW Rules will
results in legal action under the aforesaid Acts and Rules.

10. The unit shall obtain necessary clearance from the Central Ground 'Ium.r\w for

extraction of Ground water.
D &ﬁz}“ oy
Regional Offi lc)

Copy to: Member Secretary, Uttarakhand Pollution Control Board, Dehradun for kind

information.
egional Officer (I/c)
Specific Conditions:

I. The applicant shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per
requirement for monitoring the air emissions and the same shall be open for inspection and use at all times by
the Board's staff. The chimney/stack attached to various sources of emission shall be designated by numbers
such as S-1, S-2 ete. and these shall be painted/ displayed to facilitate identification.

The industry shall ensure interlocking of air pollution control devices and production processes.

3. Solid wastes generated from the industry have to be disposed in manner so that contamination of surface water
bodies/ground water/soil ete. does not take place.

4. The industry shall comply with the Manufacture, Storage and Imports of Hazardous Chemicals Rules,
1989 notified under the Environment (Protection) Act, 1986 (as amended).

5. The industry shall take adequate measures to control of noise from its own source so as (0 comply with the
standards as may be applicable.

6. The applicant shall develop three rows of green belt on the premises with plant species as suggested by the
Central Pollution Control Board.

7. The industry shall strictly adhere with the specific and general conditions issued with CCA order. Any
violation of stipulated conditions may attract legal action under the provisions of Water Act, Air Act and
Environment (Protection) Act and Rules made thereunder.

8. The industry shall ensure all safety measures and shall undertake periodical assessment by the competent
authority.

9. The unit shall strictly comply with the provision of The Public Liability Insurance Act. 1991 as amended and
Rules made there under there under and shall submit copies of Insurance Policies (if any) to the Board Offices
regularly.

10. The unit shall strictly comply with the provision of The Batteries (Management & Handling) Rules-2001 as
ammended and shall submit return as per provision of said rules.

11.The unit shall comply with the provisions of the E-Waste (Management & Handling) Rules-2008 and shall
obtained registration (if any) under the said rules.

12. Unit shall ensure manifest system in Form-10 of HW Rules while disposing hazardous waste.

13. Hazardous waste should not be stored beyond a period of 90 days.

14. The industry situated nearby the River Ganga and its tributaries shall ensure the treatment facilities and

disposal arrangement in such a way so that no waste water is discharged in water stream or water bodies.

15. The industry covered under Environment Impact Assessment Notification, 2006 (as amended from time-to-

time), shall strictly comply with the provisions of this notification.

16. The unit shall strictly comply with provisions of water Act, Air Act & E (P) Act and Rules/Notifications made
thereunder.

19

General Conditions:

I. The applicant shall get the sample of treated effluent/emissions/hazardous wastes/leachate analyzed at least
once in a three month/six months/one year from the laboratory recognized by the CPCB/UEPPCB/NABL
/MOoEF and conforms to the limits stipulated. Test report shall be communicated to the UEPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
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3. Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The applicant

shall provide discharge measurement equipment at final disposal point. : f stipulated

4. The applicant shall strictly comply with conditions of this CCA and submit compliance I‘t‘-F“’r.t < Stlp!:l 5
conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is flol
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must o ]eak-pr.cmf.

6. The industry shall provide uninterrupted entry to the STP’/ETP’s inlet and outlet points, Air Pollution Control
equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures.

7. The industry shall provide “Inspection Book™ at the time of inspection to the Board’s officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board’s offices and all other
concerned offices. In case of failure of pollution control equipment, the production process connected to i

shall be stopped with immediate effect.
9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack

only.

In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, it
shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board’s offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.
11. The applicant shall reapply before the 30 days of expiry of CCA or any change in production types/ production

capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge point or

10.

emission point.
12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as may be

necessary.
13. The person authorized shall not rent, lend, sell, transfer or other wise transport the hazardous waste without

obtaining prior permission of the Board.

14. Any unauthorized change in personnel, equipment as working condition as mentioned in the application by the
person authorized shall constitute a breach of his authorization.

15. It is the duty of the authorized person to take prior permission of the Board to close down the facility.

16. The authorization is valid for temporary storage of Hazardous Waste within premises only.

17. The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous chemicals
being used in the plant as well as air emission and waste generated within premises is displayed on Display

Board of size 6x4 feet out side the main factory gate within premises.
18.1t is duty of the authorized person to take prior permission of this Board to close and cleanup the facility for

treatment, storage and disposal of hazardous waste.

19. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in Form-4 on
or before the 30" day of June following to the financial year to which that return relates.

20. In case of any accident, complete details shall be submitted to this Board as required under H.W. Rules.

21. In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All spillage

must also be safely collected and stored.
22. Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical and

chemical analysis of hazardous waste sample and report to the Board.
23. Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit constructed

with R.C.C. or such material which does not react with the waste contained in it.
24. The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’ and ‘Hazardous’ shall

be displayed at appropriate position both in Hindi and English. A
25. The industry will store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on impervious
floor under covered shed. Hazardous waste if required shall be sold only to Registered Recyclers/Re-

processors.
26.In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous Rules shall be

submitted to the Board.

E 1 smfes Hal) Regional Offi

(L)
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HEAD OFFICE
Uttarakhand Pollution Control Board
“Gaura Devi Paryavaran Bhawan”
46B, IT Park, Sahastradhara Road, Dehra Dun ( Uttarakhand)

Web : www.ueppeh.uk.goy.in. E-mail : msukpebimyahoo.com

UKPCB/HO/Con/A-98/2020/ '76_9 Date: {y  09.2020

To,
M/s Asahi India Glass Ltd-Reflective Division,
Plot No: A, AIS Industrial Estate,
Village-Latherdeva Hoon,
Jhabera Road, Roorkee,
Distt-Haridwar.

Consolidated Consent to Operate and Authorisation hereinafier referred to as the CCA
(Consolidated Consent & authorization) (Renewal) under Section-25 of the “Water
(Prevention & Control of Pollution) Act, 1974” and under Section-21 of the “Air (Prevention
& Control of Pollution) Act, 1981” and Authorization under “Rule-6(2)” of the “Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016” notified under
“Environment (Protection) Act, 1986” as applicable (to be referred hereinafter as Water Act, Air
Act and HW Rules respectively).

PCB ID - 10048 ' Inward ID - 254976
CCA (Renewal)
Consent No. 40590/ Date - 06.02.2020

CCA is hereby granted to M/s Asahi India Glass Ltd-Reflective Division located at Plot No: A,
AIS Industrial Estate, Village-Latherdeva Hoon, Jhabera Road, Roorkee, Distt-Haridwar
subject to the provisions of the Water Act, Air Act and Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and the orders that may be made.
further and subject to following terms and conditions -

1. This CCA is granted for a period upto 31.03.2024 and valid for manufacturing of
following products with Capital Investment / Net Assets Values T 7.69Crs.

S. Last CCA or CTE Present CCA (Renewal)
No.
Product Quantity Produect Quantity
(Per Month) (Per Month)
1 Reflective Glass 1050000MT* Reflective Glass 1050000MT”

i

2. Specific Conditions under Water Act -
(i) The daily quantity of effluent discharge (KLD) :-

Last CCA or CTE Present CCA (Renewal)
Trade Effluent 1 E:
| Sewage 0.5 _ 0.5

(i) Trade Effluent Treatment and Disposal :- The applicant shall operate Effluent
Treatment Plant consisting of primary/secondary and tertiary treatment as is required
with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be Stopped immediately and
this Board has to be intimated by fux/phone/email with a report in this regard 1o be
dispatched immediately.

" =

(iii) The treated effluent shall be recycled to the maximum extent. Quality of the treated
effluent shall meet to the following general and specific standards as prescribed under
Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

-1-
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S.No. Category Quantity of Waste for which | Mode of Disposal |
(Schedule-1 & authorization is being issued
Schedule-I1) (MTA)
flech Schedule - 1 | 0.010 | Recyclable. -

(iii) The authorization shall be in force for a period upto 31.03.2024.
(iv) The authorization is subject to the conditions staled below and such conditions as may be

specified in the rules for the time being in force under Environment (Protection) Act,
1986.

Terms and conditions of authorization:

() The authorization shall comply with the provisions of the Environment (Protection) Act,
1986, and the rules made there under.

(i) The authorization and its renewal shall be produced for inspection at the request of an officer
autherized by the SPCB/PCC.,

(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the SPCB/PCC.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in
the application by the person authorized shall constitute a breach of his authorization.

(v) It is the duty of the authorized person to take prior permission of the SPCB/PCC to close
down the facility.

(vi) An application for the renewal of an authorization shall be made as laid down under these
rules.

(vii) Any other conditions for compliance as per the Guidelines issued by the MoEF&CC or
CPCB.,

Ln

This CCA is valid for Coating process only.

&

Compulsory documents to be submitted by the Industry/Unit :-

(1) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016 and
Third Party Audit Report.

(ii) Environment Statement in Form-V of Environment (Protection) Rules, 1986,

(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage
Area.

7. Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.

8. Competent Authority reserves the right to change/modify/add any time any condition of this

CCA.

9. Unit has to comply with the other general conditions as annexed herewith, Non compliance

of any provision of this CCA and provisions of the Water Act, Air Act and Hazardous

and Other Wastes (Management and Transboundary Movement) Rules, 2016 will
results in legal action under the aforesaid Acts and Rules. '

Copy to: Regional Officer (I/c), Uttarakhand Pollution Control Board, Roorkee, Distt-
Haridwar for information and compliance of the same.

/

Environment Engineer
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10.In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, it
shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board’s offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/ production
capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge point or
emission point.

12. The Board reserves the right to revoke/add/modi fy any stipulated condition issued along with CCA, as may be
necessary.

13.The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous waste without
obtaining prior permission of the Board.,

14. Any unauthorized change in personnel, equipment as working condition as mentioned in the application by the
person authorized shall constitute a breach of his authorization,

15.It is the duty of the authorized person to take prior permission of the Board to close down the facility.

16. The authorization is valid for temporary storage of Hazardous Waste within premises on ly.

17. The authorized agency shall ensure that on-line data with regard o quantity and nature of hazardous chemicals
being used in the plant as well as air emission and waste generated within premises is displayed on Display
Board of size 6x4 feet outside the main factory gate within premises.

18.1t is duty of the authorized person to take prior permission of this Board to close and cleanup the facility for
treatment, storage and disposal of hazardous waste,

19. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in Form-4 on
or before the 30™ day of June following to the financial year to which that return relates.

20.In no case any hazardous waste shall be disposed off on land, in any drain, or into an y water stream. All spillage
must also be safely collected and stored.

21. Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical and
chemical analysis of hazardous waste sample and report to the Board.

22. Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit constructed
with R.C.C. or such material which does not react with the waste contained in it.

23. The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’ and ‘Hazardous’ shall
be displayed at appropriate position both in Hindi and English.

24, The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on impervious
floor under covered shed. Hazardous waste if required shall be sold only to Registered Recyclers/Re-
Processors. '

25.1In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 shall be submitted to the Board.

-1
Environment
[
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UEPPCB
P REGIONAL OFFICE
aﬂ‘.‘;w’ UTTARAKHAND ENVIRONMENT PROTECTION & POLLUTION CONTROL BOARD
Nkl Irrigation Design Building Campus, Roorkee-247667 (Distt- Haridwar)
UEPPCB/ROR/Con/A-279/2019/ 1398 Date: 1912} |9
Registered

To, '
\ﬁdz"s Asahi India Glass Ltd (Sand Beneficiation Division)
Plot-A, Latherdeva Hoon,

Manglore Jhabrera Road
Distt- Haridwar.

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authorization) (Fresh/Renewal/Reapplication/Expansion/) under
Section-25 of the “Water (Prevention & Control of Pollution) Act, 1974” and under Section-
21 of the “Air (Prevention & Control of Pollution) Act, 1981” and Authorization under “Rule-
6" of the *Hazardous Waste (Management, Handling and Transboundary Movement) Rules,
2016" notified under “Environment (Protection) Act, 1986 as applicable (to be referred
hereinafter as Water Act, Air Act and HW Ruies respectively).

PCB ID -21317 Inward - 243493 |
CCA (Renewal)
Consent No. AWH- 20961 ‘

Considering the recommendation & report submitted by inspecting officer dated 09.09.2019 CCA
Is hereby granted to M/s Asahi India Glass Ltd (Sand Benefication Dvision) located at Plot-A,
Latherdeva Hoon, Manglore Jhabrera Road. Distt- Haridwar subject to the provisions of the
Water Act, Air Act and HW Rules and the orders that may be made further and subject to
following terms and conditions :-

l. This CCA is granted for a period up to 31.03.2024 and valid for manufacturing of
following products / process with Capital Investment / Net Assets Values Rs 1.70 Crs.

S. Last CCA Quantity CCA Renewal
No. Process Quantity Process Quantity
(Per Month) (Per Month)
| Washing of Sand | 3614 M. T [ Washing of Sand 3614 MLT

(%]

. Specific Conditions under Water Act:
(i) The daily quantity of effluent discharge (KLD) :-

Last CCA or CCA Renewal
CTE
Trade | Nil Nil
Effluent ! .
| Sewage | 5.0 5.0

(i) Trade Effluent Treatment and Disposal: The applicant shall operate Effluent
Treatment Plant consisting 60 KLD ETP of primary/secondary and/or tertiary
treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and
this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

(iii) The treated effluent shall be reuse totally in washing process. Quality of the treated effluent
shall meet to the following general and specific standards as prescribed under
Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-
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| [ pH Between 5.5t09.0
2 | Suspended solids Not to exceed 100mg/|
3 | BOD (3 days 27°C) Not to exceed 30 mg/l
4 | COD Not to exceed 250 mg/
5 | Oil & Grease Not to exceed 10 mg/l _
6 Industry specific other parameters as applicable |

(iv) Sewage Treatment and Disposal: Domestic waste water shall be treated through existing
Sewage Treatment Plant of Float Glass Unit. Treated water shall be reuse in gardening,
cooling etc. uses.

3. Conditions under Air Act:-

(i) The applicant shall use following fuel and install a comprehensive control system consisting
of control equipment as is required with reference to generation of emissions and operate
and maintain the same continuously so as to achieve the level of pollutants to the following

standards : -
|8 Stack Stack Type of Fuel Emission Emissio
No | attached height Fuel Quantity Control n
with (Mf) KLD/MTD Equipment standar
ds not to
exceed
1 NA NA NA NA NA NA

In case of stoppage of functioning of air pollution control equipment, production has to be
stopped immediately and ihis Board has to be intimated by fax/phone/email with a report in
this regard to be dispatched immediately.

(ii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic
enclosure as is required for meeting the ambient noise standards for night and day time as
prescribed for respective areas/zones (Industrial, Commercial, Residential, Silence) which
are as follows :-

Standards Industrial Area | Commercial Area Residential Area } Silence Zone
for  Noise | Day Night Day Night Day Night Day | Night
level in | time time time time time time time time
db(A) Leq 75 70 65 55 55 45 | 50 40

Day time: from 6.00 a.m. 1o 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

4. Conditions under HW Rules:-

(i) The Factory Manager of M/s Asahi India Glass Ltd (Sand Benefication Dvision) |
hereby grated an authorization to operatea facility for collection and storage of Hazardous
wastes.

(ii) The authorization is granted to operate a facility for generation, collection and storage of
hazardous wastes within factory premises for following category of wastes.

(iii) The authorization shall be in force for a period up to 31.03.2024

(iv) The authorization is subject to the conditions stated below and the conditions as may be
specified in the rules for the time being in force under Environment (Protection) Act, 1986.

S.No. | Category Quantity of Waste for which | Maode of Disposal
(Schedule-1 & authorization is being issued
Schedule-11) (MTA)
[ 1 Schedule I- 5.1 .’ 0.100 MT Recyclable

Terms and conditions of authorization:

(i) The authorization shall comply with the provisions of the Environment (Protection) Act,
1986, and the rules made thereunder.

Y
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(ii) The authorization and its renewal shall be produced for inspection at the request of an officer
authorized by the SPCB/PCC.

(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the SPCB/PCC.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in
the application by the person authorized shall constitute a breach of his authorization.

(v) It is the duty of the authorized person to take prior permission of the SPCB/PCC to close

7 down the facility.

(vi) An application for the renewal of an authorization shall be made as laid down under these
rules.

(vii) Any other conditions for compliance as per the Guidelines issued by the MoEF or CPCB.

3. This CCA is valid for washing of silica sand by spiral separation process only.

6. Compulsory documents to be submitted by the Industry/Unit:-
(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under HW Rules
and Third Party Audit Report.
(ii) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage

Area.
7 Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.
8. Competent Authority reserves the right to change/modify/add any time any condition of this
CCA.
9. Unit has to comply with the other general conditions as annexed herewith. Non compliance

of any provision of this CCA and provisions of the Water Act, Air Act and HW Rules will
results in legal action under the aforesaid Acts and Rules.

10. The unit shall obtain necessary clearance from the Central Grounc
extraction of Ground water.

ater Authority for

Q )01 §2-219

Regional Officer Eﬁt

Copy to:
I. Member Secretary, Uttarakhand Environment Protection and Pollution Control
Board, Dehradun for kind information,

Regional Officer (I/c)

Specific Conditions:

In case Unit is using ground water than unit has to obtain NOC from central Ground water Authority for
abstraction of ground water for which unit may refer web site http://cgwa-noc -gov.in.

The applicant shall submit audited balance sheet of the unit at the end or each financial year so that fee
submitted by the applicant could be assessed.

The applicant shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per
requirement for monitoring the air emissions and the same shall be open for inspection and use at all times by
the Board’s staff. The chimney/stack attached to various sources of emission shall be designated by numbers
such as S-1, 8-2 etc. and these shall be painted/ displayed to facilitate identification.

The industry shall ensure interlocking of air pollution control devices and production processes.

. Solid wastes generated from the industry have to be disposed in manner so that contamination of surface water

bodies/ground water/soil ete. does not take place.

. The industry shall comply with the Manufacture, Storage and Imports of Hazardous Chemicals Rules,

1989 notified under the Environment (Protection) Act, 1986 (as amended).

The industry shall take adequate measures to control of noise from its own source so as to comply with the
standards as may be applicable.

The applicant shall develop three rows of green belt on the premises with plant species as suggested by the
Central Pollution Control Board.
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The industry shall strictly adhere with the specific and general conditions issued with CCA order. Any
violation of stipulated conditions may attract legal action under the provisions of Water Act, Air Aet and
Environment (Protection) Act and Rules made thereunder.

The industry shall ensure all safety measures and shall undertake periodical assessment by the competent
authority.

The unit shall strictly comply with the provision of The Public Liability Insurance Act. 1991 as amended and
Rules made there under there under and shall submit copies of Insurance Policies (if any) to the Board Offices
regularly.

The unit shall strictly comply with the provision of The Batteries (Management & Handling) Rules-2001 as
ammended and shall submit return as per provision of said rules.

The unit shall comply with the provisions of the E-Waste (Management & Handling) Rules-2008 and shall
obtained registration (if any) under the said rules.

Unit shall ensure manifest system in Form-10 of HW Rules while disposing hazardous waste.

Hazardous waste should not be stored beyond a period of 90 days.

The industry situated nearby the River Ganga and its tributaries shall ensure the treatment facilities and
disposal arrangement in such a way so that no waste water is discharged in water stream or water bodies.

The industry covered under Environment Impact Assessment Notification, 2006 (as amended from time-to-
time), shall strictly comply with the provisions of this notification.

In case ground water is abstracted by the unit, NOC from Central Ground Water Authority (CGWA) is
required. (Reference of CGWA office vide letter no- 26-38/CGWA/ NGT/2016-645 dated 27.04.2016).

Unit has to obtain Permission of obstruction of ground water from central Ground water Authority.

The unit shall strictly comply with provisions of water Act, Air Act & E (P) Act and Rules/Notifications made
thereunder.,

General Conditions:

The applicant shall get the sample of treated effluent/emissions/hazardous wastes/leachate analyzed at least
once in a three month/six months/one year from the laboratory recognized by the CPCB/UEPPCB/NABL
/MoEF and conforms to the limits stipulated. Test report shall be communicated to the UEPPCB.

The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The applicant
shall provide discharge measurement equipment at final disposal point.

The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board. legal action
shall be initiated against the applicant.

The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof.

The industry shall provide uninterrupted entry to the STP's/ETP’s inlet and outlet points. Air Pollution Control
equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures.

The industry shall provide “Inspection Book™ at the time of inspection to the Board’s officials.

Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
oceur in excess of standards laid down, such information shall be reported to the Board’s oftices and all other
concerned offices. In case of failure of pollution control equipment, the production process connected to it
shall be stopped with immediate effect,

The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, it
shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board’s offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

. The applicant shall reapply before the 30 days of expiry of CCA or any change in production types/ production

capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge point or
emission point.

. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as may be

necessary.

sdis
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13. The person authorized shall not rent, lend, sell, transfer or other wise transport the hazardous waste without
obtaining prior permission of the Board.

14. Any unauthorized change in personnel, equipment as working condition as mentioned in the application by the
person authorized shall constitute a breach of his authorization.

15. Itis the duty of the authorized person to take prior permission of the Board to close down the facility.

16. The authorization is valid for temporary storage of Hazardous Waste within premises only.

17. The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous chemicals
being used in the plant as well as air emission and waste generated within premises is displayed on Display
Board of size 6x4 feet out side the main factory gate within premises.

18. 1t is duty of the authorized person to take prior permission of this Board to close and cleanup the facility for
treatment, storage and disposal of hazardous waste.

19. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in Form-4 on
or before the 30" day of June following to the financial year to which that return relates.

20. In case of any accident, complete details shall be submitted to this Board as required under H.W. Rules,

21.1n no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All spillage
must also be safely collected and stored.

22. Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical and
chemical analysis of hazardous waste sample and report to the Board.

23. Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit constructed
with R.C.C. or such material which does not react with the waste contained in it.

24. The storage area should be fenced properly and Sign/Notice Board indicating “Danger’ and *Hazardous’ shall
be displayed at appropriate position both in Hindi and English.

25.The industry will store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on impervious
floor under covered shed. Hazardous waste if required shall be sold only to Registered Recyclers/Re-
processors.

26.1In case of any transportation of hazardous waste, the details in Form-10 of the
submitted to the Board.

ardous Rules shall be

Regi:!na’l Omceﬁ'l’(?)' w 7
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AIR SEPARATION UNIT ROORKEE

Air separation plant separates atmospheric air inte its primary companents, typically nitrogen and oxygen. and

argon. Roorkee plantt ASU} has been designed to meet all the requirements of Air Liguide North India Pvt. Tid.

Step t(Fibiration)

Atmaspheric a passes through a three stage filter, which removes heavy dust and pollen particles from the Air,
Step 2:(Afr Compression)

[nitially air is compressed by a four stage centrifugal compressor(CO1.1/2) up to 23 bar abs. The compressor
cquipped with Interstage coolers and aller coolers,which decrcases compressed air lemperature by exchanging
heat from cooling water.

Step I(Adr Porification)

Then the compressed air at pressure 23 abs and temperature 39 enters to Vertical absorber beds ROI/R02 1o
remove the molecules of water .CO2 and some hydrocarbons from il , avoiding the formation of ice & dvy
tee(Co2t during couling. Air purificatton unit is accomplished by Alumina bed & nwlecular sicve, It's 4 batch
process with a sequence line, when one is on line another vessel is reactivated by heated waste nitrogen.

Step 4:¢{Cold Praduction)

The puritied air undergoes through the main heat exchangertMHE) (ollowed by hoosters lor cold production.
Initially total air ts compressed in warm hooster up 10 3) bar by the enetgy recovered [tom the turbine and then
agamn compressed in cold booster to 42.0 bar. The outlet of this hooster is liquified in MHE and divided into two
parts. One stream is expunded in cold turbine and fed to MP column{ KO} another stream is expanded by IT
valve and fed to MP column through a separatori V033 A part of gaseous Air recovered from the bottom of the
MP column fed wo the warm turbine theough the main exchanger. warm turbine further expands medium pressure
air (Sabs) o [LORZ abs and vented to the atmosphere by main exchanger. The expansion of this air is to provide
additional cold required in the coldbox for liquid production.

step Sy Product sepavation & Sterage)

Gaseous air caming (rom the cold wrbine and liquid air [rom the main exchanger fed (o wmedium and low
pressure columas for separation of Nitrogen, Oxygen and purc argon by fractional distillation.

DN b e it N

SN AT

LIN drawn [rom the MP colummn is subcooled and fed 10 the LIN column separater KO3. The vapor from the wop
of kO3 1s warmed up in main exchanger and charged into the header after compressing it with a nitrogen
comapressor. The liguid is drawn [rom k03 as a product sent to storage lank.

Liguid oxyeen w storage tanhst1LOX;

In the tow pressure column oxygen is separated (rom nitrogen und argon and (ed to the main vaporizer by using
lox pumps, Liquid oxygen drawn from the vaporizer and sent o the storage tank by subcooler,

Ldguice Argon o sloraee tahsi AR

Argon stream ts drawn from the LP column in gaseous phase and fed to crude argon column (CAC). oxygen is
removed to the level ol 1 ppm by means ol cryogenic distillation then sent to pure acgon column(PAC). The
separation of argon and nitrogen takes place in PAC. At last LAR(liquid pure argon) with a purity of 3 ppin (2
and 3 ppm ol N2 is sent (o storage tnk. The argon vapor from the stocage is recovered by recondensing the

vapor in a condenser and sent Lo the bottom ol pure arzon column.
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Government of India
Ministry of Jal Shakti
Department of Water Resources,
River Development & Ganga Rejuvenation
Central Ground Water Authority

(yora Rt g MUy wHToT TY)
NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION
Project Name: Air Liquide North India Pvt Ltd. Roorkee
Project Address: Air Liquide North India Pvt. Ltd., Ais Industrial Estate, Latherdava Hoon, Jhabreda
Road, Manglaur Roorkee
Village: Lathardeva Hoon Block: Narsan
District: Haridwar State: Uttarakhand
Pin Code:
Communication Address: Air Liquide North India Pvt. Ltd., Ais Industrial Estate, Latherdeva Hoon, Jhabreda

Road, Manglaur Roorkee, Narsan, Haridwar, Uttarakhand - 247667

Address of CGWB Regional Office : Central Ground Water Board Uttarakhand Region, 419-a, Kanwali Road,
Baluwala , Near Urja Bhawan, Dehradun, Dehradun, Uttarakhand - 248001

1. NOC No.: CGWA/NOC/IND/ORIG/2021/11262
2. Application No.: 21-4/930/UT/IND/2017 3. Category: Safe
(GWRE 2017)
4. Project Status: Existing Project 5. NOC Type: New
6. Valid from: 11/02/2021 7. Valid up to: 10/02/2024
8. Ground Water Abstraction Permitted:
Fresh Water Saline Water Dewatering Total
m3/day m?3/year m3/day m?3/year m3/day m?3/year m3/day m3/year
352.50 128662.50
9. Details of ground water abstraction /Dewatering structures
Total Existing No.:2 Total Proposed No.:0
bw DCB Bw TW MP MPu DW DCB BW TW MP MPu
Abstraction Structure* 0 0 0 2 0 0 0 0 0 0 0 0
*DW- Dug Well; DCB-Dug-cum-Bore Well; BW-Bore Well; TW-Tube Well; MP-Mine Pit;MPu-Mine Pumps
10. Ground Water Abstraction/Restoration Charges paid (Rs.): 771975.00
11. Number of Piezometers(Observation wells) to be No. of Piezometers Monitoring Mechanism

constructed/ monitored & Monitoring mechanism.
Manual DWLR** DWLR With Telemetry
**DWLR - Digital Water Level Recorder 1 0 1 0

(Compliance Conditions given overleaf)

This is an auto generated document & need not to be signed.

18/11, SITHIR BI349, Tlﬂﬁlg ﬁ?{, Téﬁ?vﬁ - 110011 / 18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in

U1 9918 — St S

SAVE WATER - SAVE LIFE

o e Annexure-6B



210 Annexure-6C

FORM 1
CONSENT SEEKING FORM
(To be submitted in triplicate)

(See RULE 27)

Application for consent for emissions/continuation of emission under section 21 of the Air (Prevention and Control of Pollution) Act, 1981.

From, Dated

Airliquide North India Pvt Ltd, AIR LIQUIDE NORTH INDIA PVT LTD 25/03/2022
City:HARIDWAR

Block:Roorkee

District:Haridwar

To,
The Member Secretary,

Uttarakhand Pollution Control Board,
Dehradun

Sir,

1/We hereby apply for CONSENT under Section 21 of the Air(Prevention and Control of Pollution)Act, 1981(14 of 1981) to make emission from Industrial Plant
owned by (1)

Benoit Renard for a period upto (2) years

2. The annexure, appendices other particulars and plansin triplicate are attached herewith.
3. I/We further declare that the information furnished in the Annexure, appendices and plansis correct to the best of my/our knowledge.
4. I/We hereby submit that in case of change either of the point or the quantity of discharge or its quality, afresh application for CONSENT shall be

made and until such CONSENT is granted no change shall be made

| /We hereby agree to submit to the Board and application for renewal of consent one month in advance of the date of expiry of the consent period
I/We undertake to furnish other information within one month of its being called by the Board.

Bank Details.
Transaction Id Payment Date Transaction Status Ammount
411637142 25/03/2022 Successful 5000.0

Accompaniments:-

1. Latest Audited Balance Sheet of the unit indicating fixed assets and current format)  (Attached)
2. Form V (Environment Rules Under EPRules)  (Attached)
3. Copy of CTE/CCA issued & its Compliance Status ~ (Attached)
4. Pointwise compliance of CCA conditions (In case of Renewal Expansion) and CTE in case of CCA-Fresh ~ (Attached)
Yoursfaithfully,
Signature
Name of the applicant: Benoit Renard

Address of the Applicant: A-24/10

ANNEXURE TO FORM

New

NOTE- Any applicant knowingly giving incorrect information or suppressing any information pertaining thereto shall be liable to an action under the provisions of
the Act .
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Whilefilling this Annexure the applicant shall in respect of such of the items as do not pertain to his activity state 'not applicable' and shall not leave blank .

State Working season per year of the plant: :Janto Jan
8. (a) Number of workers attending the factory shift wise &/ : 20

or per day

(b) Number of workersresiding in the premises 10
9. Indicate the present use of the land in the vicinity(5 Km.radius) of the:

Name of Surrounding Distance(in meters) Description

10. Climatological and Meterological Details(if available)

(a) Indicate the climate conditions at the site(arid and

semi-arid etc.)

(b) Rainfall(yearly average range)

(c) Temperature(seasonal range)

(d) Information on speed and direction of wind
(e) Humidity and Solar radiation

11. Givelist of al materialsin the process:
Raw Materials Name Raw Materials Quantity Principal use
No Raw material used Metric Tonnes/Day

A process flow diagram must be included with this statement showing entry and exit points of all raw materials, intermediate products, by products and finished

products, Detail process and control equipment.: (See Enclosure)

12. Fuel Consumption in Tonnes/day
Fuel Name Daily Unit Calorificvalue Ash contents Sulphur Others
Comsumption(T contents
/day)
13. Atmospheric Emission from each stack

Total no. of stacks:

Material for construction of Stack:

Stack Attached to:

Height above ground level(in metres):

Height aboveroof(in metres):

Stack Top:

Inner dimensions (in meters):

Gas quantity-m”3/hr:

Flue gastemperature'C:

Exit velocity of gas/sec:

(a) Flue gas emission

Stack No. Typeof fuel | Quantity of | Typeof So2 Nox CO/HC Particulates | Others
fuel/hr firing

(b) Process Emission

Quantity of gas (in So2 Co2 Analysis of vent Particulatesin Other Specify
Nm~3/hr) hydrocarbons mg/Nm3

(c) Particulate analysis
(d) Chemical Composition(if available)

14. Give details of flue gas sampling arrangements
15. Give details of laboratory facilities available for analysis of emission
16. Isthere sufficient space available for installing air pollution control equipment
17. Details of Air Pollution :-
Stack Name Equipment Name State

18. State the total quantity of air handled by ventilation equipments,specify size and no.of equipments, installed or to be installed
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Equipment Name Equipment Size No. of equipments Status
19. Give the following details
(a) Total investment in the factory and the year of investment. . Investment:-

Y ear of Investment is:-1925

(b) The estimated expenditure for implementation of the scheme to control air
pollution

(c) Expenditure incurred to update progress achieved(physical) for air pollution
control, if any, and the year/years of investment along with physical progress
achieved. The firm should give details of action taken to date and the
expenditure incurred and the time required for the scheme.

(d) Annual operation and maintenance-cost of Air Pollution Control Plant, if
any

(e) Further action that is being taken up by the firm to control air pollution.
20. Other relevent information, if any
Signature

Name and Address of the applicant on behalf of : Benoit
Renard,A-24/10

Name and Address of the Firm on behalf of which applicationis
made : Benoit Renard,A-24/10

Explanatory Notesfor filingin form and the Annexure.

The notes are given only for those items for which explanationsis considered desirable .

Form-

1. Here mention the name of the owner of the land/premises, if other than the applicant industry or factory in continuation of legal business as per Air (Prevention
and Control of Pollution) Act,1981. If the land/premises belongs to the factory/ industry, say self

2. Here mention the date up to which the consent is sought for.

Annexure to form-

'Existing 'means that which is operation at the time of applying for consent .

'New' that which has been modified due to change in quantity and/or quality of emission.

'Altered’ means that which has been modified due to change in quantity and/or quality of discharge arrangement and/or point of discharge etc.

Item 1 : Here mention name of the owner of the land/premises if other than the applicant industry or factory in continuation of of legal busines as per Air
(Prevention and Control of Polution ) Act ,1981 if land/premises belong to the factory/industry say self .

Item 1(8) : Theindustrtes are categorised based on the investment as follows : Mgjor industry- having investment of more than 2 crores. Medium industry- having
investment of 10 lakhs to 2 crores.Small scale industry having investment of less than 10 lakhs rupees

In place of above criteriakindly give category as per |atest notification

Item 2 : Here give the registered name of the industry/institution factory/local bodies etc under which the businessis carried out.

Item 6 : Applicable to only those are as which are prohibited areas such astheOrdinance Factories, Mint, etc.

Item 10(c) : Here State the temperature in C in summer winter monsoon and post monsoon seas on.

Item 10(d) : Here state the seasonal average wind direction and speed in and around the site of the plant. The above information can be had from representative
Meterological centre.

Item 13 : Analysis of the flue gas emission, process emission and particulars analysis should be done for each stack, emissions. Where ever stacks are not provided
the shop floor specific concentration should be reported . Chemical Analysis of particulars matter in the emission should be furnished giving details such as

organic matter ,metals ,non-metals , redioactive, substances, asbastos, silicates etc.
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Item 17 : Here mention the detailed specifications of control system used or proposed to be used with efflciency . Also furnish ihe layout of the control system
with dimensions.

Item 18 : Here state the total quantity of ventilation air handled by equipments' such as roof extractors, Evaporative coolers etc

Additional Documents suggested for submission:

1: Separate Demand Draft towards consent fee Water & Air .

2: Annua Report or certificate frorn Chartered Accountants in support of fixed assets,current assets and current liabilities .

3: Layout plan showing the location of stacks (chimneys), effluent treatment plant, effluent disposal areas, air pollution control devices, hazardous waste treatment
and disposal areast .

: Manufacturing process flow sheet, with description note on the manufacturing process for each product .

: Copies of latest consenV authorisation/Environmental |mpact Assessment Clearance .

: Copies of SSI registration Letter of IntenV industrial licenses, clearances from the Department or any other relevant document (ifapplicable) .

: Copies of planning permission certificate issued by the local bodies/District Town & Country Planning/Metropolitan Development Authorities .

o N o o b

: Compliance report on the latest CTE /CTO conditions stipulated under Water & Air Actsissued to the Unit .
Common General Information required for consent to operate under Water Pollution (Prevention & Control) Act, 1974
and Air Water Pollution (Prevention & Control)Act, 1981.

1 (&) Full name of the applicant with address : Benoit Renard,A-24/10
(Tel. No.) 7302260366-00

(b) Isthe firm registered? : YES
(c) If yes, give the number & date of registration and authority with whom
registered.
(d) Full Address of the registered office ;00
(e) Names, designation and full address of persons like Partners, Managing :  Name: Benoit Renard
Director/Manager etc. Designation: MD

A-24/10, Mohan Cooperative Industrial Estate
Mathura Road- New- Delhi-110044
Phone: 7302260366

(f) Under which category does the industry fall: Large/Medium/Small Scale. o large
2. Full name of the Land/Premises/Institute/Factory/Industry/L ocal body with :Airliquide North India Pvt Ltd
address

Address.AIR LIQUIDE NORTH INDIA PVT LTD
Tel. No.:07302260366-00
E-mail :sandipan.sinha@airliquide.com

3. Give revenue /City Survey No. of the land/premises for which the applicationis :  District:Haridwar
made: Town/Village HARIDWAR
City Survey no./Revenue Survey no.;125-126
Khata No.:125-126
Areain Hectares:

4, State month and year in which the plant was actually put into commissionsor is :  September,2006
proposed to be put into commission:

5. State the Civil/Military /Defence/industrial Estate etc. under whose administrative :  Civil
jurisdiction the occupiers/industrial plant is situated:

District:Haridwar
Corporation:
Village Panchayat
Contonment:
Defence Deptt:
State Govt:
Prohibited areas:
Others:

6. (a) State whether plant site has been declared as prohibited area: . NO

(b) If yes, state the name of the Authority and furnish a certified copy of theorder : -
under which the area has been declared as prohibited area
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FORM 1
CONSENT SEEKING FORM
(To be submitted in triplicate)
Application for consent for discharge/continuation of discharge under section 25/26 of the Water
(Prevention and Control of Pollution)Act ,1974 Act
(See RULE 3)
Date- 25/03/2022

From,

Airliquide North India Pvt Ltd, AIR LIQUIDE NORTH INDIA PVT LTD
City:HARIDWAR

Block:Roorkee

District:Haridwar

To,

The Member Secretary,

Uttarakhand Pollution Control Board,

Dehradun.

Sir,

1/We apply for CONSENT under section 25/26 fo the Water (Prevention and Control of Pollution) Act, 1974 (Act no VI of 1974) to bring into use any* new or
atered outlet for the discharge of sewage/trade effluent* to begin to make new discharge of sewage/trade effluent or * Continue to make discharge of sewage/trade

effluent from land/premises owned by (1) Benoit Renard for a period upto (2). years
1. Disposal of Liquid/Solid Waste:-

(8). Sewage/Sullage via draing/outfall sewers/treatment works.

(b). Trade effluent via drains/outfalls sewers/treatment works

Surrounding of Site Distance (in meters) | Description

The annexure, appendices other particulars and plansin triplicate are attached herewith.
1/We further declare that the information furnished in the Annexure, appendices and plansis correct to the best of my/our knowledge.

1/We hereby submit that in case of change either of the point or the quantity of discharge or its quality, a fresh application for CONSENT
shall be made and until such CONSENT is granted no change shall be made.

5. | /We hereby agree to submit to the Board and application for renewal of consent one month in advance of the date of expiry of the
consented period for outlet/discharge, if to be continued thereafter.

6. 1/We undertake to furnish other information within one month of its being called by the Board.

Accompaniments:-

1. Latest Audited Balance Sheet of the unit indicating fixed assets,current assets and current liabilities of the unit(prescribed format)  (Attached)
2. FormV (Environment Rules Under EP Rules)  (Attached)
3. Copy of CTE/CCA issued & its Compliance Status  (Attached)

4. Pointwise compliance of CCA conditions (In case of Renewal Expansion) and CTE in case of CCA-Fresh  (Attached)

Yours faithfully,
Signature,

Name of Applicant:- Benoit Renard
Address of applicant:- A-24/10

*Note:- Strike out entries not relevant.
ANNEXURE TO FORM
New  Outlet

NOTE- Any applicant knowingly giving incorrect information or suppressing any information pertaining thereto shall be liable to be punished under the Act.

Whilefilling this Annexure the applicant not concerned with any of the item shall state 'No concerned' against the relevant one:
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Raw Material Name Material Trade Name Qty Principle Use
No Raw material used Metric Tonnes/Day
Fuel Details:-
Fuel Consumption
B. Give thelist Praducts and By Product Details
Product Name Quantity
Gasious Nitrogen 16740Metric TonnesY ear
Liguide Argon 1536Metric TonnesY ear
Liquid Nitrogen 14400M etric TonnesY ear
Liguid Oxygen 360000Metric Tonnes/Y ear
ByProduct Name Licence Qty | Installed Qty

C. Givethelist of passible Inter-mediate Praducts:

Name of Product

Quantity per month

12. State daily quantity of water utilized :

Sour ce Consumption Quantity
Process 250.0
Domestic 20
13. A) State the hourly maximum and daily quantity of effluents arising from land/premises for which the application is made:
Generation Waste Water Generation Quantity
Process 0.0
(B) State how measurement of rate and quantity are carried out:
14. State whether storm water drains are kept separate from Industrial / Domestic Effluents? Yes
15. (8)ls domestic effluent allowed to get mixed in industrial effluents? Yes
(b)If yes, stateratio Domestic
16. (a)Describe if any treatment industrial or domestic effluent or one for combined effluent  Yes
is made.
If yes, state the process of treatment in brief
(b)Isthe quantity of effluent emanating either without or after treatment approved by the Yes
authority?
(c)If approved, furnish the authority (Two certified copies to be sent)
(d)If any effluent from any shop/ shops toxic? If so volume of this effluent
17. Isthere any provision for disposal ?
Name Status (Already made) | Status (proposed to)
18. State the area of land used for
(a)Above in Hectares
19. Give the quantitative disposal of effluent in liters provided for the places mentioned below
Name Mode Mixed
20. Isthere any provision for equalizing or made holding lagoons of tanks
Name Mode
Process 0.0
21. Is sufficient land available / can be made available? In case pumping effluent: onlands  Yes
have to considered.
22. (a)Give details of composition of Domestic / Industrial / Combined effluent in respect of the Following

Name of Effluent

Effluent before treatment

Note:-

1) Furnish acopy of the analysis report of representative samples carried out by a competent laboratory

2) Methods of determination as approved by the Board will be followed for determination of above mentioned parameters.

(b)Is the effluent toxic Yes
(c)Stateif the Industrial effluent is having Unpleasant Smell
(d)Isthere any hidden change of temperature exceeding 10*c at any time Yes

23. (a)Arefacilities available with the applicant for carrying out the following test of the waste waters

Name | Exigting

Proposed

Effluent after treatment
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(b)If yes, give details of equipments

24. Has the land/premises, etc., for which the application is made open? Yes
Highly polluting material :
Toxic Organic Inorganic Microbilogical : Cooling Tank
25. State details for solid waste
Type of Solid Waste Composition Quantity Method of Collection Method of Disposal
26. Tota investment of Plant/in the factory and the year of investment:- Investment :

Year of Investment : 1925

Accompaniments
Flow sheet of effluents.

Name and Address of the applicant on behalf of : Benoit
Renard,A-24/10

Name and Address of the Firm on behalf of which
application is made : Benoit Renard,A-24/10

Eee Details -
Transaction Id Payment Date Transaction Status Ammount
411637142 25/03/2022 Successful 5000.0

Explanatory Notesfor filing in form and the Annexure

The notes are given only for those items for which explanationsis considered desirable. Other items are self explanatory.

Form-
1. Here mention the name of the owner of the land/premises in case it belongs to other than the applicant industry or factory. If the land/premises belongs to the
factory industry, say self.
2. Here mention the date up to which the consent is sought for.
3. Here mention the local name of the river/stream as may be applicable.
Annexure to form-
'Outlet' means the arrangement for discharge of the effluent for which consent is sought for.
'Discharge’ means the effluent going out of the outlet.
'Existing' means that whcih is operation at the time of applying for consent.
'New' means that which will be brought into operation in future.
'Altered’ means that which has been modified due to change in quantity and/or quality of discharge arrangement and/or point of discharge etc.
Item 1 : Here give the name of the person who is authorised by the institution/industry/ factory/local body etc. to transact their legal business.
Item 2 : Here give the registered name of the Industry/ Factory/etc. under which the businessis carried out.
Item 5 : Here state the concerned institution such as Bureau of Public Enterprises under whose administrative control the Factory/Industry etc., is set up.
Item 6 : Applicable to only those areas which are prohibited aeras, such as the Ordinance Factories, Mint, etc.
Item 13(b) : State method of measurement of hourly/daily maximum quantity of effluent i.e. by flow meters, ventury meters, v notch sump measurement estimated
etc.
Item 15(a) : If the effluent is treated, give separately the method of treatment and flow diagram of the treatment process.
Item 16(b) : Here mention 'yes' is any other authority such as local body or Government Department as already approved the discharge of effluent either with or
without treatment, at the time of establishment of the factory/industry.
Item 19 : Here give the quantity of effluent of different types such as domestic industrial mixed etc. proposed to be or is et into the stream/river, lands, sea, etc., as
may be applicable.
Item 22(a) : Analysisto be furnished shall be covered as many Parameters as are expected to be found, in the effluent. If some of the parameters are not expected
to be found say not applicable. If some parameters other than those listed under the items are expected,the same be mentioned at the end. The analysis shall be
separately furnished for domestic/industrial and combined effluents.
Item 22(b) : Here toxicity meant that which is established by bio-assa studies on fish, as per procedure given in the standard methods.
Item 24 : Thisitem is meant to cover highly polluting substances which do not ordinarily find way in the effluents, but are required to be handled in the premises
and which may, by accident, join the effluent in large quantities.
Common General Information required for consent to operate under Water Pollution (Prevention & Control) Act, 1974 and Air Water Pollution

(Prevention & Control)Act, 1981.
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(a) Full name of the applicant with address

(b) Isthe firm registered?

(c) If yes, give the number & date of registration and authority with whom
registered.

(d) Full Address of the registered office

(e) Names, designation and full address of persons like Partners, Managing :

Director/Manager etc.

(f) Under which category does the industry fall: Large/Medium/Small Scale.

Full name of the Land/Premised/Institute/Factory/Industry/L ocal body with
address

Give revenue /City Survey No. of the land/premises for which the application is :

made:

State month and year in which the plant was actually put into commissions or is :

proposed to be put into commission:

State the Civil/Military /Defence/industrial Estate etc. under whose administrative
jurisdiction the occupiers/industrial plant is situated:

(a) State whether plant site has been declared as prohibited area:

(b) If yes, state the name of the Authority and furnish a certified copy of the order :

under which the area has been declared as prohibited area

Benoit Renard,A-24/10
(Tel. No.) 7302260366-00

YES

00

Name: Benoit Renard

Designation: MD

A-24/10, Mohan Cooperative Industrial Estate
Mathura Road- New- Delhi-110044

Phone: 7302260366

large
Airliquide North India Pvt Ltd

Address:AIR LIQUIDE NORTH INDIA PVT LTD
Tel. N0.:07302260366-00

E-mail :sandipan.sinha@airliquide.com
District:Haridwar

Town/Village HARIDWAR

City Survey no./Revenue Survey no.:125-126
KhataNo.:125-126

Areain Hectares:

September,2006
Civil

District:Haridwar
Corporation:
Village Panchayat
Contonment:
Defence Deptt:
State Govt:
Prohibited areas:
Others:

NO
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dndb
"

UTTARAKHAND POLLUTION CONTROL BOARD

FORM 1

[See Rules 6(1)]

Application required for grant/renewal of authorisation for generation or collection or storage or
transport or reception or recycling or reuse or recovery or pre-processing or co-processing or
utilisation or treatment or disposal of hazardous and other waste

Part A: General(to befilled by all)

1. |Name and address of the unit and location of facility: | Airliquide North India Pvt Ltd
(a AIR LIQUIDE NORTH INDIA PVT LTD
(b) | Name of the Occupier of the facility or operator of Name: Benoit Renard Designation: MD
disposal facility with designation,Tel,Fax and e-mail: | Phone: OOEmail:
sagar.ghose@airliquide.com
(c) |Authorisation required for(Please tick mark appropriate | reNew
activity or activities:)
(d) |In case of renewal of authorization previous reNew
authorization numbers and dates and provide copies of
annual returns of last three including the compliance
reports with respect to the conditions of Prior
Environmental Clearance, wherever applicable:)
3.(a|Year of commissioning and commencement of 2006/ September
) | Production?
(b) | Whether the industry works 1 shift/2 shiftsround the | Round the Clock
clock?
(c) | Tota cost on pollution control (in Rupees)
(d) | Whether the unit is generating hazardous waste as no
defined in the Hazardous Waste(M anagement and
handling)Rules, 1989, as amended.:

Part A: Activity/Hazar dous Waste Gener ation Details

@

M ode of storage

Name of the Hazardous Waste | Catogary of Hazardous
generated/to be generated Waste

Size of the Storage Capacity(in
Room/shed(in mts.) terms of months)
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Part B: Mode of storage

Mode of storage
Authorization Required For Source of Generation Category Quantity(per day in
TPD)

Part C: Quantity of Hazar dous waste disposed

Quantity of Hazardous waste disposed
Name of the Nature of Category of Total Quantity of | Quantity of | Quantity of
Hazardous Waste | Hazardous | Hazardous | Quantity of | hazardous hazardous hazardous
generated/to be Waste Waste Hazardous waste waste waste
generated Waste shifted/tobe | given/tobe | being/to be
generated/to | shifted to givento managed in
be common regd. the premises
generated(in TSDF Recycler
tones/annum
Part D: Hazar dous substances used
1. |Hazardous substances used
Name of substances Quantity
Part D: Hazardous waste is being produced
1. |Hazardous waste is being produced
Name of hazardous waste Quantity

Place: Signature of the Applicant
Date: Name and Designation

Enclosures:
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N HEAD OFFICE
I Uttarakhand Environment Protection and Pollution Control Board
“Gaura Devi Paryavaran Bhawan”

- 46B, IT Park, Sahastradhara Road, Dehra Dun (Uttarakhand)

Web : www.ueppeb.uk.gov.in. E-mail : msnkpebi@yahos.com

UEPPCB/HO/Con-A-75/2019/ | Y%7 Date:  toa2619 27 '])20/4
REGD. POST
To,

M/s Air Liquid North India Pvt. Ltd., Unit-1,
AIS Industrial Area, Jhanreda Road,
Manglaur, Roorkee, Distt- H{u_'idwar.

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authorization) (Renewal) under Section-25 of the “Water
(Prevention & Control of Pollution) Act, 1974” and under Section-21 of the “Air (Prevention
& Control of Pollution) Act, 1981* and Authorization under “Rule-6(2)” of the “Hazardous
and Other Wastes {Management and Transboundary Movement) Runles, 2016” notifind pndor
“Environment (Protection) Act, 1986* as applicable (to be referred hereinafter as Water Act, Air
Act and HW Rules respectively).

PCBID -12739 Inward ID —242859
CCA (Renewal)
Consent No.40029 Date :- 03.04.2019

CCA is hereby granted to M/s Air Liquid North India Pvt. Litd., Unit-1 located at AIS Industrial
Area, Jhanreda Road, Manglaur, Roorkee, Distt- Haridwar subject to the provisions of the
Water Act, Air Act and Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016and the orders that may be made further and subject to following terms and
conditions :-

1. This CCA is granted for a period upto 31.03.2022 and valid for manufacturing of
following products with Capital Investment/Net Assets Values T 75.93 Crs -
S. No. Last CTE or CCA Present CCA (Renewal)
Product Quantity Product Quantity
{Per Month) (Per Month)

] Gaseous Nitrogen 1395 MT Gaseous Nitrogen [395 MT
2 Liquid Argon 128§ MT Liquid Argon 128 MT
3 Liquid Nitrogen 1200 MT Liquid Nitrogen 1200 MT
4 Liquid Oxygen | 3000 MT Liguid Oxveen 3000 MT

2. Specific Conditions under Water Act :
(i) The daily quantity of effluent discharge (KLD) :-

Last CTE or CCA Present CCA (Renewal)
Trade Effluent Nil Nil
L Sewage 2.00 _ 2.00

(i) Trade Effluent Treatment and Disposal : - Nil -

(iii) Sewage Treatment and Disposal : The applicant shall provide comprehensive Septic
Tank/Soak pits as is required with reference to influent quantity and quality.

3. Conditions under Air Act :-

(1) The applicant shall use followng fuel and instali a comprehensive control system consisting
of control equipment as is required with reference to gencration of emissions and operate
and maintain the same continuousiy so as to achieve the level of pollutants to the following
standards :
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S. | Stack attached | Stack Type of ' | Fuel Quantity | Emission Emission

No with height Fuel Control standards
{Mt) Equipment | not to
exceed

[ Not Applicable

I case of stoppage of functioning of air pollution control equipment, production has to be
Stopped immediately and this Board has to be intimated by Jaxiphone/email with o report in
this regard to be dispatched immediately,

(ii) Noise from the D.G. Set and other source(s) should be controlied by providing an acoustic
enclosure as is required for meeting the ambient noise standards for night and day time as

are as follows :- .

Standards | Industrial Area |(Commercial Area Residential Area| Silence Zone
for Noise | Day Night Day Nighi Day Night Day | Night
level in | time time time time time time time time
dbA)Leq | 75 | 70 | 65 | s5 | 55 | 45 | s0 | 4

Day time : from 6.00 2.m. ta 10.00 p.ia., Night time: from 10.00 p-m. to 6.00 a.m.

4. Conditions under Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 .- '

() Number of authorization and date of T — -

(if) The Factory Manager of M/s Air Liguid North India Pvt. Ltd, Unit-1, Haridwar is
hereby granted an authorization to operate a facility for collection and storage of Hazardouys
wastes,

(iii) The authorization is granted to operate a facility for generation, collection and storage of
hazardous wastes within factory premises for following category of wastes :-

S.No. Category Quantity of Waste for which Mode of Disposal
(Schedule-I & authorization is being issued
Schedule-II) (MTA)
| 1 | Schedule1—5.] [0.050 | Recyclable ]

(iv) The authorization shall be in force for a period upto 31.03.2022.
(v) The authorization is subject to the conditions stated below and such conditions as may be
specified in the rules for the time being in force under Environment (Protection) Act, 1986.

Terms and counditions of authorization ;-

(i) The authorization shall comply with the provisions of the Environment (Protection) Act,
1986, and the rules made there under.

(if) The authorization and its rencwal stiall be produced for inspection at the request of an officer
authorized by the SPCB/PCC.

(i) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the SPe R/PCC,

(1v) Any unauthorized changes in personnel, equipment as working conditions as mentioned in
the application by the person authorized shall constitute a breach of his authorization,

(v) It is the duty of the authorized person to take prior permission of the SPCB/PCC to close
down the facility.

(vi) An application for the renewal of an authorization shall be made as laid down under these
rules,

(vii) The unit shall comply with any other conditions specified in the guidelines issued by the

MoEF or CPCB/SPCB from time to time.

5. This CCA is valid for the manufacturing of products as mentioned in serial no.1 of this CCA
order only,
6. Compuisory documents to be submitted by the Industry/Unit :-

E

gt
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(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016 and
Third Party Audit Report.

(ii) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(iit) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage

Area.
7. Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.
8. Competent Authority reserves the right to change/modify/add any time any condition of this
CCA.
9. Unit has to comply with the other general conditions as annexed herewith. Non compliance

of any provision of this CCA and provisions of the Water Act, Air Act and Hazardous
and Other Wastes (Management and Transboundary Movement) Rales, 2016 will
results in legal action under thé aforessid Acts and Rules,

Member Sefretary

Copy to: Regional Officer, Uttarakhand Environment Protection and Pallufion Cantro! Board,
Roorkee, Distt- Haridwar for information and compliance of the same.,

Chief Envinjonment Officer

Annexure

Specific Conditions:

[. The applicant shall provide ISI mark water meter to each water supply source and shall regulariy submit
returns of water consumption in the prescribed form and pay the cess as specitied under Section-3 of Cess Act.

2. The applicant shail submit audited balance sheet of the unit at the end of each financial year so that fee
submitted by the applicant could be assessed.

3. The applicant shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per
requirement for monitoring the air emissions and the same shall be open for inspection and use at all tines by
the Board’s staff, The chimney/stack attached to various sources of emission shall be designated by numbers
such as S-1, S-2 etc. and these shall be painted/ displayed to facilitate identification.

4. The industry shall ensure interlocking of air pollution contro! devices and production processes.

5. Solid wastes generated from the industry has to be disposed in manner so that contamination of surface water
bodies/ground water/soil etc. does not take place.

6. The industry shall take adequate measures to control of noise from its own source so as to comply with the
standards as may be applicable.

7. The applicant shall develop three rows of green belt on the premises with plant species as suggested by the
Central Pollution Control Board.

8. The industry shall strictly adhere with the specific and general conditions issued with CCA order. Any
violation of stipulated conditions may aftract legal action under the provisions of Water Act, Air Act and
Environment (Protection} Act and Rules made thereunder.

9. The industry shall ensure all safety measures and shall undertake periodical assessment by the competent
authority,

10. Unit shall ensure manifest system in Form-10 of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 while disposing hazardous wasgte,

11. Hazardous waste should not be stored beyond a period of 90 days.

12.The industry situated nearby the River Ganga and its tributaries shall ensure the treatment factlities and
disposal arrangement in such a way so that no waste water is discharged in water streant or water bodies.

13.The unit shall strictly comply with the provisions of Water, Air & E (P) Acts and Rules/Notifications made
thereunder.
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General Conditions

month from the laboratory recognized by the MoEF and shall report to the UEPPCR.

2. The applicant shail however, not without the prior consent of the Board bring into use any new or aitered

outlet for the discharge of effluent or gases emission or sewage waste from the unit,

Treated waste water and domestic waste water shall be disposed Jointly at one disposal point. The applicant

shall provide discharge measurement equipment at final disposal peint.

4. The applicant shall strictly comply with conditions of thijs CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issyed by the Board, legal action
shall be initiated against the applicant,

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof,

6. The industry shall provide uninterrupted entry to the STP’s/ETP’s inlet and outlet points, Air Pollution Control
equipment and stack for smooth sampling/monitoring ofefﬁbiency of pollution control measures.

7. The industry shall provide “Inspection Book” at the time of inspection to the Board’s officials,

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shail be reported to the Board’s offices and ali other
concerned offices. In case of failure of pollution control equipment, the production process connected to it
shall be stopped with immediate effect.

9. The industy shall vperaie in a manner so that all emissions be emitted through designated chimney/stack
only.

10.In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, it
shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board’s offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority, : .

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/ production
capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge point or
emission point.

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as may be
necessary.

13. The person authorized shall not rent, tend, sell, transfer or otherwise transport the hazardous waste without
obtaining prior permission of the Board.

l4. Any unauthorized change in personnel, equipment as working condition as mentioned in the application by the
person authorized shall constitute a breach of his authorization.

15.1t is the duty of the authorized person to take prior permission of the Board to close down the facility.

L]

being used in the plant as well as air emission and waste generated within premises is displayed on Display
Board of size 6x4 feet outside the main factory gate within premises.

18.1t is duty of the authorized person to take prior permission of this Board to close and cleanup the facility for
treatment, storage and disposal of hazardous waste,

19. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in Form-4 on
or before the 30" day of June following to the financial year to which that return relates,

20.In no case eny hermwdous vaste shall be disposeq off on fund, in any drain, or into any water stream. All spillage
must also be safely collected and stored.

21. Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical and
chemical analysis of hazardous waste sample and report to the Board.

22. Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit constructed
with K.C.C. or such material which does not react with the waste contained in it.

23.The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’ and ‘Hazardous® shall
be displayed at appropriate position both in Hindi and English.

24. The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on tmpervious
floor under covered shed. Hazardous waste if required shall be sold only to Registered Recyclers/Re-
processors.

25.1In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 shall be submitted to the Board.

o R A

PR

Vo .
Chief Environment Officer

:g%,, .
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225 Air Liquide North India Pvt. Ltd.
. . . a C/0 AIS INTIUSTRIAL ARFA

&) Airliquide {ATHER DEVA HOON
_ JHABRERA ROAD, MANGIAUR
ROCQRKEE- 247667, DISTRICT HARHIWAR
UTTARAKHAND. TEL: +91 1332 320827

Date: 21-Feh-2023

TO,

The Regional officer,
UKPCB Roorkee
Uttarakhand

Subject; To issue the Consent Exemption Letter for our White Category Industry.
In reference;
Letter submitted on 23rd Nov-22 to_ issue the Consent Exemption Letter.

Respectad Sir,

Thank you very much for your time & discussion dated on 23rd Nov-2022 at your good office regarding the
mentioned subject matter & and guide us lo submit the necessary documents to obtain the consent exemption
letter, Further we submitted the required documents to your good office in order fo issue the Consent exemption
letter.

We, Alr Liquide North India Pvt. Lid operates a manufacturing plant (Air Separation Unit) for products Liquid
Oxygen, Medicat Oxygen, Liguid Nitrogen,Liquid Argon, Gaseous Nitrogen , at Jhabrera under the ASAHI Glass
Complex, for which we obtained the Consent initially ( Censent No. 40029 PCB ID: 12739 last consent valid up ta
March-2022),

Please refer to our letter D-23rd Nov 2022, We request your goodself to kindly issue the Consent exemption fetter
as our Industry falis under the White category.
Attachments;

s Receiving letter of D-23-Nov-22.
e Reference of our other unit issued consent Exemption letter

Thanking You'

diarbid lzadar vy gasss serdoss and ia0oansiog-ss Tar lndusty and HMeaiih




226 Air Liquide North India Pvt. Ltd,
g » . . C/0 AIS INDLUSTRIAL AREA
&) Air Liquide LATHER DEVA HOON
. JHABRERA ROAD, MANGLALR
QOORKEE- 247647 DISTRICT HARIDWAR
UTTARAKHANG. TEL +97 1332 320827

Date: 23-Nov-2022

TO,

The Regional officer,
UKPCB Roorkee
Uttarakhand

Subject; Issue the Consent Exemption Letter for our White Category Industry.

Respected Sir,

Thank you very much for your time & discussion dated on 25th March-2022 at your good office regarding the
mentioned subject matter & and guide us to submit the necessary documents to obtain the consent exemption

letter.

We, Air Liquide North India Pvt. Lid operates a manufacturing plant (Air Separation Unit) for products Liquid
Oxygen, Medical Oxygen, Liquid Nitrogen,Liquid Argon, Gaseous Nitrogen , at Jhabrera under the ASAHI Glass
Complex, for which we obtained the Consent initially { Consent No. 40029 PCB ID: 12739 last consent valid up to

March-2022).

in 2022, when we submitted the Consent renewal application, then your good office informed us that Consent shalt
not be applicable as our industry falis under the WHITE Category (Refer annex-3 for Industry Profile on Online
UKPCB portal, Refer Annex-4 List of White Category of Industrial Sectors/Projects highlighted Sr.no.9 &
26).

Online Application details: 2300546 on 25th March2022. Rejected on 19th April to check category.
2300546 again resubmitted on 10th May 2022, Buf rejected on Aug 2022

We request your goodself to kindly issue the Consent exemption letter as our Industry falis under the White
category.

Attachments;
s CCA valid up to 2022,
* List of White Category of Industrial Sectors/Projects
e Screenshot of application details.( 3 nos)

Thanking You

Yours faithfully

.,

A

Sagar Kumar Ghose

W,

~ Air Liquide North Indl‘-ég.gyﬁ' T
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UKPCH

Ry HEAD OFFICE
TR Uttarakhand Pollution Contro] Board

1 “Gaura Devi Paryavaran Bhawan”

46B, IT Park, Sahastradhara Road, Dehra Dun (Uttarakhand)
Web ; awaenpehank sov.in, E-mail - msukpcbgagz'ahau‘com
UKPCB/HO/Con/A-4712021/ [f ¢ Date : 28]16.2021
REGD. POST

To,

M/s Air Liquid North India Pvt Ltd,
Unit-2, AIS Industrial Area,
Jhanreda Road, Manglaar,
Tehsil—Roorkee, Distt-Haridwar.,

(Consolidated Consent & authorization) (Renewal) under Section-25 of the “Water
(Prevention & Control of Pollution) Act, 1974” and under Section-21 of the “Ajy (Prevention
& Control of Pollution) Act, 1981” and Authorization under “Rule-6(2)” of the “Hazardous
and Other Wastes (Management ang Transboundary Moventent) Rules, 2016” notified under
“Environment (Protection) Act, 1986” as applicable (to be referred hereinafter as Water Act, Air
Act and HW Rules respectively).

CAFID-7733
CCA (Renewa ]
Date : 17.03.2021

Application no.-1161832

CCA is hereby granted to M/s Air Liquid North India Pvt Ltd located at Unit-2, A[S Industriat

Area, Jhanreda Road, Manglaur, Tehsil—Roorkee, Distt-Haridwar subject to the provisions of

the Water Act, Air Act and Hazardous and Other Wastes (Management and Transboundary

Movement) Rules, 2016 and the orders that may be made further and subject to following terms and

conditions :- ' '

1. This CCA is granted for a period upio 31.03.2023 ang valid for manufacturing of
following products with Capital Investment / Net Assets Values ¥ 1225.45 [acs -

S. Last CCA or CTE | Present CCA_ (Renewal)
No. Product Quantity Product ‘ Quantity
Per Month) Per Month

10350 KGS | H drogen Gases

Hydrogen Gases

2. Specific Conditions uinder Water Act :-
(Y The daily quantity of effluent discharge (K1.D) :-

| LastCCA or CTE | Present CCa (Renewal) ]
Trade Effluent | Nif | Nil '
Sewage ! 2 ! 2
(ii) Trade Effluent Treatment and Disposal: - Ni] -

(iii} Sewage Treatment and Disposal : The applicant shall provide appropriate treatment to the
domestic waste water and disposed it as per prescribed standards,

standards :
Stack ) Stack ' Type of Fuel | Emission | Embsion

S.
I;o attached with | height Fuel Quantity Control standards
L ‘ I (M¢) I Equipment not to

exceed
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UKPCRB
HSD ‘40Ltr./Hr Natural Draft - j

!
& Acoustic :

D.G. Set 10
(250KVA) x 1 ’

| i | Enclogure f 1
in case of stoppage of functioning of air pollution control equipment, production has to be
Stopped immediately and this Board has to be Intimated by fax/phone/email with a report in
this regard 1o be dispatched immediately.

(i) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic
enclosure as is required for meeting the ambient noise standards for night and day time as
prescribed for respective areas/zones (Industrial, Commercial, Residential, Silence) which
are as follows :-

Standards | Industrial Area Commercial Area Residential Area | Silence Zone
| for  Noise | Day Night Day Night . | Day Night Day | Night

level in [ time time time time time time time time

db(A)Leq | 75 | 70 65 55 55 45 50 | 40 |

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

4. Conditions under Hazardous and Other Wastes (Management and Transhoundary
Movement) Rules, 2016 -

{i} The Factory Manager of M/s Air Liquid North India Pvt Ltd, Unit-2, AIS Industrial
Area, Jhanreda Road, Manglaur, Tehsil-Roorkee, Distt-Haridwar is hereby granted an
authorization to operate a facility for collection and storage of Hazardous wastes,

(iiy The authorization is granted to operate a facility for generation, collection and storage of

hazardous wastes within factory premises for following category of wastes -

I S.No. Category Quantity of Waste for which ' Mode of Disposal ‘I
(Schedule-1 & | authorization is being isswed | |

' ] Schedule-11) | (MTA)

Lz [ Schedule [~ 5.1 | . 0.015 | Recyclable.

(ii1) The authorization shall be in force for a period up to 31.03,2023.

(iv) The authorization is subject to the conditions stated below and such conditions as may be
specified in the rules for the time being in force under Environment (Protection) Act,
1986.

Terms and conditions of antharization:-

(1) The authorization shall comply with the provisions of the Environment (Protection) Act,
1986, and the rules made there under.

(i) The authorization and its renewal shall be produced for inspection at the request of an officer
authorized by the SPCB/PCC.

(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the SPCR/PCC.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in
the application by the person authorized shall constitute a breach of his authorization.

(v) It is the duty of the authorized person to take prior permission of the SPCB/PCC to close
down the facility.

(vi) An application for the renewal of an authorization shall be made as laid down under these
rules,

{vii) The unit shall comply with any other conditions spectfied in the guidelines jssued by the

MoEF&CC or CPCB/SPCB from time to time.

This CCA is valid for manufacturing of hydrogen gas by electrolysis of water.

Compulsory documents to be submitted by the Industry/Unit --

() Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016 and
Third Party Audit Report.

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

-0
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9. Unit has to comply with the other general conditions as annexed herewith. Non compliance
of any provision of this CCA and provisions of the Waler Act, Air Act and Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016 wil
results in legal action under the aforesaid Acts and Rules.

10. The Unit shal] comply the “Approved Fueis” policy in the entire state of Uttarakhand and
use the fuel as per the list of Approved Fuels listed in the order issued by the Board vide its
letter no. UEPPCB/HO/Gem183-426&020!17]-331 dated 17.07.2020.

Member S ry
Copy to: Regional Officer, Uttarakhand Pollution Control Board, Roorkee, Distt? Haridwar

for information and compliance of the same. '\

Environment Engineer

Annexure

Specific Conditions:

1. The applicant shali submit audited balance sheet of the unit at the end of each financial year so that fee
submitted by the applicant could be assessed.

2. The applicant shal provide ports in the chimney/stack and facilities such as ladder, platform etc. as per

such as S-1. S-2 etc. and these shal! be paintedy cisplayed to facilitate identification.

3. The industry shall ensure interlocking of ajr pollution control devices and production processes,

4, Solid wastes generated from the industry has to be disposed in manner so that contamination of surface water
bodies/ground water/soil ete, daes not take place,

5. The industry shall take adequate measures to control of noise from its own source so as fo comply with the
standards as may be applicable.

6. The applicant shal} develop three rows of green belt on the premises with plant species gs suggested by the
Central Pollution Control Board,

7. The industry shal strictly adhere with the specific and general conditions issued with CCA order. Any

Environment (Protection) Act and Rules made thereunder.,

8. The industry shall ensure all safety measnres and shal| undertake periodical assessment by the competent
authority,

2. Unit shall ensure manifest systemy in Form-10 of Hazardous and Other Wastes (Management and
Transhoundary Meovement) Rules, 2016 while disposing hazardous wasle.

10. Hazardous waste should not be stored beyond a period of 99 days.

12. No discharge is permitted outside the Unit’s premises.
13. The unit shall strictly comply with the provisions of Water, Air & E (P} Acts and Rules/Notifications made
thereunder.

General Conditions
1. The appiicant shall get analyse the samples of effluent/emission/hazardous wasles at least once in a three
month from the laboratory recognized by the MoEF&CC and shall report to the UKPCB,

-3-
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2. The applicant shall however, not without the prior consent of the Board bring into use any new or aitered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated waste water and domestic waste water shall be disposed jointly at one disposai point, The appiicant
shall provide discharge measurement equipment at final disposal point,

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

3. The appiicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof.

6. The industry shall provide uninterrupted entry to the STP'S/ETP’s inlet and outlet points, Air Poilution Control
equipment and stack for smooth sampling/menitoring of efficiency of poliution control measures,

7. The industry shall provide “Inspection Book™ at the time of inspection to the Board’s officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board’s offices and all other
concerned offices. In case of failure of pollution control equipment, the production process connected to it
shall be stopped with immediate effect,

9. The industry shali operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10.In case of any damage to the agriculture predugtivity, human habitation ete. by the operation of industry, it
shail be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices, The industry shall be liabie to pay compensation also in such cases as decided by
the Competent Authority.

L. The applicant shali apply before the 60 days of expiry of CCA or any change in production types/ production
capacity/manufacturing process/capacity enhancement ete. or any change in efflyent discharge point or
emission point. ' '

12. The Board reserves the right to revoke/add/medify any stipulated condition issued along with CCA, as may be
necessary.

13. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous waste without
obtaining prior permission of the Board.

4. Any unauthorized change in personnel, equipment as working condition as mentioned in the appiication by the
person authorized shall constitute a breach of his authorization.

15. It is the duty of the authorized person to take prior permission of the Board to close down the facility.

16. The authorization is valid for temporary storage of Hazardous Waste within premises only.

17. The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous chemicals
being used in the plant as well as ajr emission and waste generated within premises is displayed on Display
Board of size 6x4 feet cutside the main factory gate within ptemises,

18. 1t is duty of the authorized person to take prior permission of this Board to close and cleanup the facility for
treatment, storage and disposal of hazardous waste,

19. The appiicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in Form-4 on
or before the 30" day of June following 1o the financial year to which that return relages,

20.In no case any hazardous waste shall be disposed off on land, in any drain, or into any waier stream. All spillage
must also be safely collected and stored.

21. Before the hazardous waste is stored or dumped in the facility, applicant must conduct g detailed physieal and
chemical analyvio of hazardyus wasie sumple atd report to the Board,

22. Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit constructed
with R.C.C. or such material which does not react with the waste contained in it.

23. The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’ and *Hazardous’ shall
be displayed at appropriate position both in Hindi and English,

24. The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on impervious
floor under covered shed, Hazardous waste if required shall be sold only to Registered Recyclers/Re-

processors.
25.1In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 shall be submitted to the Board.

Env‘i;onfﬁe
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FINOLEX CABLES LIMITED
UTTARAKHAND UNIT

PROCESS FLOW CHART
(For Manufacture of Electrical Wires as per IS 694)
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Government of India

Ministry of Jal Shakii
Department of Water Resources,

-~ River Development & Ganga Rejuvenatior

Central Ground Water Authority

NO. OBJECTION
Pro;ec’z Name: _
' F'ro;ect Address:ﬁw s Indusma! Estate ( Asahi Glass) Vzllage Latherdeva Hoon, Post
: . Tehsnl Roorkee D|stnct Hartdwar
Vil!a'g'e' - v ' o Biock Narsan
District: _ j Uttarakhand
i Codar T R e e

- Als lndustnal Estate (asahi Glass) Vlllage Latherdeva Hoon, Post
Jhabrera, Tehsil Roorkee, District Harldwar Narsan, Haridwar, Uttarakhand -
247_(_3_65

wentral Ground Water Board Uttarakhand Region 419-a, Kanwali Road,
Baluwala , Near Urja Bhawan, Dehradun Dehradun, Uttarakhand - 248001

Commumcahon Address

. NOENe: 2021”3920
2. Apphcatlon No ' '

;.Category o Safe
l(GWRE 2020}

4. Project Status New
6. Valid from: 19/05/2024
Fresh s T Sy -
iy ter: i e iy e

' 120. 00

 Total Proposed No.:0
DCB CBWOTW MP MPu

Abstraction Siructure 0 0 0 0
*DW- Dug Well; BCB-D: _ mps '
10. Ground Water'-__ ges pald (Rs ) B 42720.00
11. Number of Piezometers(Observatzon weils) fo be ‘No. of Prezometers o 'Mo'nitoring Mechanism

constructed/ monitored & Monitoring mechanism.

T et DWLR" DWLR Wi ey
**DWLR - Digital Water Level Recorder : : S e 0
{_C_b_mpliance Condiﬁon’s given o#erleaf_}

Thisis an auto generated document & need not to be siﬁned.

18111, SR 5139, mﬁlﬁﬂz FEfawit - 110011 7 18/11, Jamnagar House, M:msingh Road, New Delni-110011
: Phone:-(011) 23383561 Fax: 23382051, 23386743
© Website: cgwa-noc.gov.in

/?;)' ff(’gi%\M —
Ay p 4 me%/‘) - SA@\mﬁmﬁm
2397 997002 |

bray_Asnhdr @ é»';mjg,% ¢ B,




1) dnstailation

; Nu Objection Certificate and intimation regarting their
installation shal

Ievel manitoring shal be mandatory &5 par Section 4 of Guidelines, Water level data shall be made available 10
givanvin: Annexure-ll ‘of the guidelines.

4) Proponenls shall monitor quahty af ground walar fror_n the! i truciure(s) onca in a: year Vater sarnples frorn bore wells/ tube;wslls:‘ dug wells shall be collected dunng Aprilfday svery year
and analysed in NABL actreditet laboratordes for basic’ t 3
Lhe web poral,

5} in case of mining profects, atdiliansl key walls shall- he:astablnshed in wnsullat;on with the Ragmnsl Dirattar, CGWEI for ground watar lavet moniloring four () imes a year (January, May, August
and Nevember} In core 8% wall as buffer zones of the‘mina- .

6) In case of miring project the firm shall-submit waler quahty {epo)

nuai watar, aud:t thmugh cartﬁ'ed audltors and subn'nl aud feparts within three months of completion of the same 1o

CGWA. All such industries shall be req'mred 10 reduce thelrg 2 by ai leasi 20% over the nexl thiea years bnough appropate means.

g} Application for renews! can be submitled onling frorn =i} days before the expiry of NOC, Gmund water wmdrawal if any, after exp:ry Df NOC shalt be illegal & liable for Iegal action as per prowsmns
of Environment. (Protection} Act, 1986.

10j This NDG is subjectio prevailing CentraliStale Govemment

.e..imn-r{ oF Court nrhers.reiated-t_e'bcnstrucuon:ottuba welliground water absiraclion strueture f racharge or conservation
siructurefdischarge of effiuents or any such malter as applncab . : :

General conditions:

11) Mo additiona) ground water abslracuon anfar cie-wa‘tennu 1ch res"'hall be constructed for this purpase without pnot approval ofthe Central Ground Water Aulhoety [CGWA),
12} The proponent shall sesk prior perrnissmn from CGWAfor any | rnr;raasa ln quantum of groundwater gbstraction (more than that pefrnrlted in NGC for specific period).

13} Proponents shalt install reof tap rain walaf han.rasimg inthe; prenise a5 per Ihe exmmg buildlng bye laws inthe pnamase

14) The project proponent shell take a!l necessary measurg_a_s_;_to. mt-comqmm_a‘t.mn of ground walsrin the premisas falling which the ﬁri"iii_.'éhlali:b'e responsible for any coNSeqUEncas anising
thereupaon, ’ T
15) In caze of industries that are ikely 1o oonlarnlnaie lhe (o
stored and put to beneficial use by the-finm.

waler. ho:red'large measures shall I:_»e_laken up by tha firm inside th E.E.a'.“ premises, The runaif generated from the rooftop shall be

5] Wherever feasible, requ-rernent of walsf I‘or graenbell (homou[ture] shall be mel from recyched f realad wasle waler. a

17] VWherever the NOC is for abstraction of ssline walar and thes existling welrs (5} is fare yielding fresh waler, the same shall,be ssaied a.nd new tubewell{s) apping soline water zone shall be
consinicted within 3 months of the issoance,of NOG: The! ] S sarer dispossl of safine re.sadue if any .

18} Unexpedied varialions in inflow pf'grg_n.gpq w

anca of the NOC granted (o them praviously and have availed rebate of upto 50% {filty percent} in the ground
_nwﬁam amﬁml rechartge sinadures,

8) - Induslnes-whlch are i|kely_to.

! ! "Housas Dys, Chemicall Pelrochemical, Caal washaries, r.hamaceulucal ather hazardous units et (as per
CPCE kist) fieed Io undertake necessal it

omtiw:aiarpouuhonasper it of the g

contamination of surface waler,

: ’ L
29) The NOC issued is conditional subjer:l lhe conditions mentioned. 1n«i|‘ie Public notice dated 27.01. 2021 failing which perua]ty!ECJmnueHatlon of NOGC shall be imposed as the cose may be.
30) This NOC is issusd subjert 10 the clearanc;a 01' Expm Appraisal Commitlee IEAC) (if applicable).

(Mon-complisnce of the conditions _q:en_tlonod a!gove Is likel rasult in the:canceliation of NOC‘_ arld lagal action against tha proponent.)
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Annexure- 7C

HEAD OFFICE
Uttarakhand Pollution Coutrol Beoard
“Gaura Devi Parvavaran Bhawan”

www uepnch ukosovin, Femmif - b ke i shoa, e, P

2 Road, Dehra Dun (Uttarakhand)

10ae No-JRGERT r0Ts ) ap, L

UKPCB/HO/Con/E-14/2022

T,

iy,

FE

M/s Finolex Cables Liraited,
Plot No: K1 & 2 AlS Endustrial Estate,

Latherdeeva Hoon.

Manglaur Jhabrera Road.
Tebsil-Roorkee, Distt-Haridwar,

Consohidated Consent 1o Operate and Authorisation hereir

(Consolidated Consent & authorization) (Re

Date;
HEGD. POST

tafter referved to as the CC4

newal) under Section-25 of the “Water

072022 5N el

(Prevention & Contrel of Pollution) Act, 19747 4
& Control of Pollution) Act, 1981" and Authorization under “Rule-6(2)” of the “Hazardons

neh under Section-21 ¢f the “Air

{Prevention

and Other Wastes (Man

agement and Trapshaownd

ary Movement) Rules,

“Enviconment (Protection) Act. 1986™ as

201e” notitied yuder

Act and HW Ruoles respectiveivy,

applicable (10 be referrad hereinafier as Water Act, Air

T SF I - 9377
- CCA (Renewal)
CDate 08.04.2022

CCAis hereby granted 1o M/s Finoley Cables Limited locaied ar

Estate, Latherdeeva Hoon,
to the provisions of the Wate
and subject to following term

I This CCA is granted for a

e e —

Apphication no.-1361978

Plot Mot K 1 & 2 AlS Endustriat

Manglaur Jhabrera Road, Tehsil-Roorkee, Distt-Haridwar subject

F Al Alr Act and HW Rules and i
s and conditions :-

@ orders that may be made further

following products with Capital Investment 7 Net Asse

period upte 31.63.2026 and valid for manufacturing of

ts Values T 3097955 fucs -

Bl IEG_OEIQ Km

CYE | PresentCCA (Renewal)
Quantity ’ Product Quantity

(Per Month) | (Fer Month)
16600 Nos. | Distribution Board F6600 Nos. |

b 0,0

e . Nos.

|4 |isolator ot 50600 TNes.

5 | Minjature Circuit | 4Lacs Nos. | Miniature Circuit 41Lacs Nos.
Breaker (MCB) BreakerMCB) |

''''' 6 | Moulded Case 660 Nos Moulded Case 664 Nos,

Circuit Bregker
(M.C.C.B)

( Circutt Breaker

T Residual Corrant
Circuit Breaker [
L. L{R.C.C.B) |

3000 Nos. Residval Current

Circuit Breaker

(R.C.C.B) J

5000 Nos.

2. Specific Conditions under Witer Act:-
{i) The daily quantity of effluent discharge (KLD):-

- | 1astCCAorCTE [ Preseni CCA (Renewal) |
- Trade Effluent 7 ML - Nii |
Sewage | 4 2 e Z |

SRy
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(i) Trade Effiuent Treatment and Disposal - . Nit -

(ifi} Sewage Treatment andg Disposal :- The applicant shali provide comprehensive STP a5 i«
required with reference 1o inflient Guantity and guatity,
I ease of sioppege of fusctioning of STP, pEodiction has 1o be stapped immediaiely and
this Board has 1o he mfimated hy fax/ihone/omail With a report in this regared 1o he
dispatched e dicrely,

{iv) The treated sewage shall be reyse in gardening eto, Quality of the teated effluent shall
andards within five years from the date of natification dated

% and
DT

P ' CMPN/ 1001y "

3. Conditions wnder Air At
(i) The applicant shall use following fuel and install 2 comprehensive contsol system Consisting
of control equipment as is vequired with reference o generation of emissions and operale
and maintain the same continuously 50 as to achieve the level of noltutants o the following
standards -

_— O T e T,
IS Stack b Stack ! Type af | Fuel © Emission | Enrission |

i

| Ne | attached with | height f Fuel | Quantity . Control | standards |
! €3} | - Equipnient | not fo !
T T e | eveeen
I 1 DG Ser 450 WSy -

| (500KVA) v g
|

In case of stoppage of Junctioning of air poligion o
stopped imvmediately and his Board has to be mim
this regard 1o he disparched immediaredy,

(i} MNoise from the D.G, Set and other source(s) should be controlied by providing an acoustic
enclosure as is required for meeting the ambient auise standards for night and day time as
prescribed for respective areas/zones {Industrial, Commercial, Residential. Stlencel which
are as follows -

| Standards | rial Area Commercial
| for Noise | Nighe
| level in '

L ﬁ%}( At Eaee

Day time: from 6.00 a.m. 10 FRO0 pom Night time: from 10,00 B 000 am

4. Conditions under Hazardous snd Other Wastes (Management ang Transhoundary

Movement) Rules, 2016 -

{(iy The Factory Manager of M/ Finolex Cables Limited, Rourkee, Biste-Haridwar s
hereby granted an authorization to operate a facility for coliection and storage of Hazardous
wastes,

(i} The authorization is granted to operate a facility for generation, collection and storage of
hazardous wastes within factory premises for follow ing category of wastes -

F"SN 0. (“f‘;tegory I Qaggfi_{}jaﬁ@asﬁe for which

i {Scheduie-i & ?I authorization is being issued

ﬁ;ﬁ of Bisposal
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(i} The authorization shali be in force for a period upte 31.03.2026.

{iv) The authorization is subject {o the conditions stated betow and such conditions as may be
specified in the rules for the time being in force under Environment (Protection) Act,
1986,

Terms and conditions of authortzation:-
. N
I

L [

saton shull camply wih the provisions of the Environment (Protection) Act,
ade there under,

. ] gl it ol TR
s renewal shall be proguced

Spection at the request of an officer

Tor elerwise ransport (he hazardous
BOC
WOTRING conditions as mentioned in

ezach of his qurh Qrization.

rission of the SPCR PCC 10 close

Zed Derion 10 lake prior per

QoW 1he Faciiin,

{(vi} An application for the renewal of an authorization shalj be made as laid down under these
rules,

(vilj The unit shalj comply with any other conditions specified in the guidelines issued by the
MoEF&CC or CPOR Spep from tme 1o tme,

e iion. Spot welding, Assembling &
a A ducuments o be submitied by the Enduserv/U nig-
i s Form-4 and Waste Dispasal Manifest in Form-16 under Hazardous
astes {Management apd Tmm{unﬁ-@mdar}' Movement) Rules, 2016 and
Third Parey Audit Report,
H) Environment Statement in Forppy' of Eavirenment {Protection) Rules, 1986,
(111} Quarter]y compliance report of the CCA. photograph of ETP/APCs/Waste Storage
Area,
7. Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA
8 Competent A uthority reserves the right ta chan gelmodity/add any time any condition of this
CCA,
g, Linit has to comply with the other general conditions as annexed herewith. Non compliance

of any provision of this CCA and provisions of the Water Act, Air Act and Hazardous

and Other Wastes {Management and Transboundary Movement) Rules, 2016 wiil
results in legal action under the aforesaid Acts and Rules.

10 Yhe Unit shafl comply the “Approved Fuels” policy in the entire state of Uttarakhand and

use the fuet as per the Jist of Approved Fuels listed ip the order issued by the Board vide g

levter o, UEPPCB.-‘Pf(}.-"(_?en—I83-426:’3020-"!71-3’3! dated 17072020,

Copy to: - Begional Officer, Uttarakhand Poliution Controt Board, Roorkee, Distt-Haridwar
for information and compliance of the same.

Environment Enginesr
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Annexure
Specific Conditions;

The applicant shafl submit audited balance sheet of the unit at the end of cach financial year so that fee

subsmitied by the spplicant conld ba
The applicant shall provide ports in the chimney/stack and facilities such as tadder, platform cte, as per
requitement for monitoring the air emissions and the samne shadl be open for inspection and use at all Gmes by
the Board's stalf. The chimney/stack attached 1o various sources of emission shall he designated hy mimbers
such as 8-1, 5.7 ewe. and these shal! be patnied/ displayed o facilitate identification,

The industry shall ensure interfocking of air pollution control devices and production DrCCSSes,

rsseied,

Solid wastes generated from the indusiry has 1o be disposed in manner so that contamination of surface water
bodies/ground waterfsoll etc, does not 1ake place.

The industry shali take adequate measures 1o control of acise fram its manm source <o a. 1o S SR
stamdards as may be appiicable.

The applicant shall develop (hree rows of green belt on the premises with plant species as suggested by the
Central Polintion Contret Board, '

The industry shall sirictly adhcre with the specific and general conditions issued with CCA order, Any
vislation of stipulated conditions Ay atbvact legal action wider the provisions of Water At Alr Act and
Environment (Protection) Act and Rules made thercunder.

The indusiry shall ensure alt safety measures und shall undertake periadicat assessment by the compelent
authority.

Lnit shall epsure manifest systems in Ferm 18 of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2616 while disposing hazardous waste.

Hazardous waste should not be stored beyond a period of Y days.

.The industry situated nearby the River CGamga and Uy tribufaries shall omare the sreatment faciiitics and
¥ » £

disposai arrangement in such a way so that no waste water is discharged in water stream or waler bodies,
The unit shall stricty comply with the provisions of Watr, Alr & F 1P Acs and B!
thereunder.

sMolifications made

The unit shall sirietly avold the ssane of single use plasiios in the premises s po
plastics meationed in the rotification of MoEF&CC, G s ament of |
Her ne BERNVHI- 200 &

Uittarakhand Governmient bssued 4 ide

General Conditions
The applicant shall get spalese the sanples of efffuenvemissionbazardous wastes ol least once o4 dhree
manth from the laboratory recognized I the MoFF&CC and shall repart iothe URKPCR,

The applicant shell however, not withowm the privy conaent of the Board Pring inte uie amy nen e 2lored
ottlet for the discharge of effluent or gases emission or seware waste frent the unit.

Treaied waste water and domestic waste water shall be disposed jointts at one Jispasal potm The apptoen:
shall provide discharge meastrement coguipment st final disposal poing.

The applicant shail sirictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receint of this CCAL IE at any pod

Aol the, 0 is fhand thar

the indusyy iy
complying with stipulated conditions or any further directionsinstruction issued by the Board, legal action
shall be inltiuted against the apphoant,

The applicant shall maintain good house keeping. Al vabvesipipesfsewer/drains ete, must he leak-proof.

Fhe industry shall provide uniniermipied ety 1o the S TP /ET

Ps inlet and outiet poinis, Adr Poliution Contral
equipment and stack for smooth sampling/monitoring of effliciency of pollution control measures,

The indusiry shidl provide “Ingpecdon Book™ at the time of Inspection o the Board™s officials.

Whenever due to any accident or other unforeseen act or event, such emission oceurs or is apprehended 1o
oceur in excess of standards taid down, such information shail b reporfed (o the Board's ofiices and aH other
concerned offices. In case of failure of pollution controf caqupment, the production process connected o it
shall be stopped with immediale effect.

The industry shall operate in a manaer so that alt emissions he emitted through designated chimaeyistack
only.




238

10. 1 case of any damaze o (e agriculture productivity. human habitation elc. by the operation of indusiry, it
shall be imperative 1 stp production in the irdustes wish immediate cffect and such Information shait be

reported to Board’s offices, The industry shall be lfable to pay sompensation also in such case

the Competent Author; ty.

The applicant shal| apply before the 60 days of expiry of Cea Sy change in producrion (FPesf productons

VI

5 as decided by

Capecilyimanifue uring pi(}i‘{:.‘-}.‘5.-"&':2-2}'3&&{252_\_/ enbancement prp STy Chonoe

i effluent discharge point or
emission point.
2. The Board reson ws e gl revukesdd modin -

EE T

fsued along with CCA. s may be

Mecessgr,
wanspon the bazardous waste withouyt

R I Ea

foentioned in the application by the

RO e Board w ciose down tie {acility.
; b ; dous Waste within oremises oily,
agency shall ensire thy oneline duta with regard to Quentity and nalure of hazardous chemicals
being used in the plant as well as ajr emission and wasie generaied wilthin premises is displaved an PHsplay
Board of size 634 feet outside the A Raciopy gate within premises,

B8 D0 ds duty of the authorized persan 1 take prior permission of this Board o close and cleanup the faeiy
e T Lo

H
wage of Hazap

E VGG 0T 3

- The authorized

F.
bR

o Form-4 om

z U sTeAm. Al spitlage

217 FrATEL Gr Gumped BRICERT st cOnduet & detaiied Bhysical amd
15w aste iample e Fe Board,

23 DUOITENEas Tn vk : © 2 stored is double fineqd HDPE pit construcied
which does nat reaer Wih the wage Contained in b,

23 i

aould be fenced Properly and SipnNotice Board indicating ‘Danger

be displaved at appropriate poshion hoth in Hindi ang English,

24, The industry shafl MATS Bn-FerTous metal waste. used oilspent of]
floor under covered shed. Hazardous wagie i required shall b
processors,

25, In case of any transportation of hazardous wasle, the details in Form-10 of the Hazardous and Othey Wasies
(Management ana Tmrssbamsrd:arj; Mavement) Hules, 2016 shaif be subinitied to the Board,

and *Hazardoys Shal}

waste in sealted drums placed on impervious
¢ sold only to Registered Reeyelers/ite.

.
, :
[ 1 b el f
Environmeit Enginecr
A

o
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Process Flow Chart
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Annexure- 8B

HRJ PR
St ifaa HATer
T T, 7 A
SR 7T TRefOT faHmT
D1 Y ST e
Government of India
Ministry of Jal Shakti
Department of Water Resources,
River Development & Ganga Rejuvenation
Central Ground Water Authority

(4= ARl 8g sAMfT yHTor Tm)
NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION

Project Name: Carborundum Universal Limited

Project Address: Plot No - K3, Asahi Industrial Estate, Village - Latherdeva Hoon, Manglore
Jhabrera Road,, Tehsil - Roorkee,

Village: Lathardeva Hoon Block: Narsan

District: Haridwar State: Uttarakhand

Pin Code:

Communication Address: Carborundum Universal Limited,, Plot No - K3, Asahi Industrial Estate,, Village -
Latherdeva Hoon, Manglore Jhabrera Road,, Narsan, Haridwar, Uttarakhand -
247665

Address of CGWB Regional Office : Central Ground Water Board Uttarakhand Region, 419-a, Kanwali Road,
Baluwala , Near Urja Bhawan, Dehradun, Dehradun, Uttarakhand - 248001

1. NOC No.: CGWA/NOC/IND/ORIG/2020/9100

2. Application No.: 21-4/1327/UT/IND/2020 3. Category: Safe
(GWRE 2017)

4. Project Status: Existing Project 5. NOC Type: New

6. Valid from: 18/11/2020 7. Valid up to: 17/11/2023

8. Ground Water Abstraction Permitted:

Fresh Water Saline Water Dewatering Total
m?3/day m?3/year m3/day m?3/year m3/day m?3/year m?3/day m?3/year
50.00 17650.00

9. Details of ground water abstraction /Dewatering structures
Total Existing No.:2 Total Proposed No.:0
DW DCB BW TW MP DW DCB BW TW MP
Abstraction Structure* 0 0 0 2 0 0 0 0 0 0
*DW- Dug Well; DCB-Dug-cum-Bore Well; BW-Bore Well; TW-Tube Well; MP-Mine Pit
10. Ground Water Abstraction/Restoration Charges paid (Rs.): 52950.00
11. Number of Piezometers(Observation wells) to be No. of Piezometers Monitoring Mechanism

constructed/ monitored & Monitoring mechanism.
Manual DWLR** DWLR With Telemetry

*DWLR - Digital Water Level Recorder 1 1 0 0
(Compliance Conditions given overleaf)

This is an auto generated document & need not to be signed.

18/11, SR 8134, ATRIE S, 71 fawett - 110011 7 18/11, Jamnagar House, M ansingh Road, New Dethi-110011
Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in

T 991 - Silaq 99

SAVE WATER - SAVE LIFE
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Validity of this NOC shall be subject to compliance of the following conditions:

Mandatory conditions:

1) Installation of digital water flow meter (conforming to BIS/ IS standards) having telemetry system in the abstraction structure(s) shall be mandatory
for all users seeking No Objection Certificate and intimation regarding their installation shall be communicated to the CGWA within 30 days of grant of
No Objection Certificate through the web-portal.

2) Proponents shall mandatorily get water flow meter calibrated from an authorized agency once in a year.

3) Construction of purpose-built observation wells (piezometers) for ground water level monitoring shall be mandatory as per Section 14 of Guidelines
. Water level data shall be made available to CGWA through web portal. Detailed guidelines for construction of piezometers are given in Annexure-II.

4) Proponents shall monitor quality of ground water from the abstraction structure(s) once in a year. Water samples from bore wells/ tube wells / dug
wells shall be collected during April/May every year and analysed in NABL accredited laboratories for basic parameters (cations and anions), heavy
metals, pesticides/ organic compounds etc. Water quality data shall be made available to CGWA through the web portal.

5) In case of mining projects, additional key wells shall be established in consultation with the Regional Director, CGWB for ground water level
monitoring four (4) times a year (January, May, August and November) in core as well as buffer zones of the mine.

6) In case of mining project the firm shall submit water quality report of mine discharge/ seepage from Govt. approved/ NABL accredited lab.

7) The firm shall report compliance of the NOC conditions online in the website (www.cgwa-noc.gov.in) within one year from the date of issue of this
NOC.

8) The firm shall submit the water audit report in case of water requirement is in excess of 100 m3/day through certified auditors within three months
of completion of the same to CGWA.

9) Application for renewal can be submitted online from 90 days before the expiry of NOC. Ground water withdrawal, if any, after expiry of NOC shall
be illegal & liable for legal action as per provisions of Environment (Protection) Act, 1986.

10) This NOC is subject to prevailing Central/State Government rules/laws/norms or Court orders related to construction of tube well/ground water
abstraction structure / recharge or conservation structure/discharge of effluents or any such matter as applicable.

General conditions:

11) No additional ground water abstraction and/or de-watering structures shall be constructed for this purpose without prior approval of the Central
Ground Water Authority (CGWA).

12) The proponent shall seek prior permission from CGWA for any increase in quantum of groundwater abstraction (more than that permitted in NOC
for specific period).

13) Proponents shall install roof top rain water harvesting in the premise as per the existing building bye laws in the premise.

14) The project proponent shall take all necessary measures to prevent contamination of ground water in the premises failing which the firm shall be
responsible for any consequences arising thereupon.

15) In case of industries that are likely to contaminate the ground water, no recharge measures shall be taken up by the firm inside the plant
premises. The runoff generated from the rooftop shall be stored and put to beneficial use by the firm.

16) Wherever feasible, requirement of water for greenbelt (horticulture) shall be met from recycled / treated waste water.

17) Wherever the NOC is for abstraction of saline water and the existing wells (s) is /are yielding fresh water, the same shall be sealed and new
tubewell(s) tapping saline water zone shall be constructed within 3 months of the issuance of NOC. The firm shall also ensure safe disposal of saline
residue, if any.

18) Unexpected variations in inflow of ground water into the mine pit, if any, shall be reported to the concerned Regional Director, Central Ground
Water Board.

19) In case of violation of any NOC conditions, the applicant shall be liable to pay the penalties as per Section 16 of Guidelines.

20) This NOC does not absolve the proponents of their obligation / requirement to obtain other statutory and administrative clearances from
appropriate authorities.

21) The issue of this NOC does not imply that other statutory / administrative clearances shall be granted to the project by the concerned authorities.
Such authorities would consider the project on merits and take decisions independently of the NOC.

22) In case of change of ownership, new owner of the industry will have to apply for incorporation of necessary changes in the No Objection
Certificate with documentary proof within 60 days of taking over possession of the premises.

23) This NOC is being issued without any prejudice to the directions of the Hon’ble NGT/court orders in cases related to ground water or any other
related matters.

(Non-compliance of the conditions mentioned above is likely to result in the cancellation of NOC and legal action against the proponent.)



Annexure- 8C

242
UKPCB

-‘*“m HEAD OFFICE
%’&gm Uttarakhand Pollution Control Board
R “Gaura Devi Py ryavaran Bhawan”

46B, IT Park, Sahastradhara Road, Dehra Dun (Uttarakhand)

Wil : wew.neppchubgov.in, E-majl - sk pobeEtyahoo. com

UKPCB/HO/Con/C-46/2020/ 66X Date: 28/ 08.2020
Ny GD. POST
¥

M/s Carborundum Universal Limited,
Plot No: K-3, A1S Industrial Estate,
Latherd evvaHoon, Teh0sil-Roo rkee,
Distt-Haridwar,

Consolidated Consent to Operate and Authorisazion kercisafter referred to ag the CCA
{Consodidaied Consent & authorization) {Renewal) under Section-25 of the “Water
(Prevention & Control of Pollution) Act, 1974” and under Section-21 of the “Ajr (Prevention
& Control of Pollution) Act, 1981 ang Authorization under “Rule-6(2)” of the “Hazardons
and Other Wastes {(Management and Transboundary Mavement) Rutes, 2015 actifivd under
“Environment (Pretestion) Act, 1986™ as appiicabie (o be referred hereinafier as Water Act, Air
Act and HW Rules respectively).

PCBID - 13437 Inward ID - 255186
CCA (Renewal)
Consent No.40561/ Date : 26.02.2020

CCA is hereby granted to Mys Carborundum Universal Limited located at Plot No: K-3, AIS
Industrial Estate, LatherdevvaHoon, Tehsil-Roorkee, Distt-Haridwar subject to the provisions
of the Water Act, Air Act and Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 and the orders that may be made further and subject to followin g terms and
conditions ;-

{. This CCA is granted for a period upto 31.03.2023 and valid for manufacturing of
following products with Capital Investment / Net Assets Values T29.73 Crs

S. Last CCA or CTE ! Present CCA (Renewal) ]

No. Product Quantity ' Product Quantity l

(Per Day) (Per Day) .

1 Abrasive Grinding 27600Kg/day | Abrasive Grinding 27600K g/day J
Wheels Wheels

2. Specific Conditions under Water Act:-
(i} The daily quantity of effluent discharge (KLD):-

’: | Last CCAor CTE | Present CCA (Renewad) |
! Trade Effluent | Nil [ Nil
B Sewage 18 | 18

(i} Trade Effluent Treatment and Disposal ; - Njl —

(iii) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is
required with reference to influent quantity and quality.
In case of stoppage of Junctioning of STP, production has 10 be stopped immediately and
this Board has o be intimated &y faxiphonelemail with report in this regard to be
dispatched immediately.

(iv) The treated sewage shall be reuse in gardening etc. Quality of the treated effluent shall
meet to the following standards within five years from the date of notification dated
13.10.2017.




(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the SPCB/PCC,

(iv} Any unauthorized changes in personnel, equipment as working conditions as imentioned in
the application by the person authorized shall constitute a breach of his authorization,

(v) It is the duty of the authorized person to take prior permission of the SPCB/PCC to close
down the facility.

(vi) An application for the renewal of an authorization shal| be made as Jaid down under these
ruies,

(vii) The uvnit shall comply with any other conditions specified in the guidelines issued by the

MoEF&CC or CPCR/SPCR from time to time,

5 This CCA is valid for nmixing, filter, moulding, and pilling, cooling, cutting, Jjoining and
roller press process only,
6. Compulsory documents to be submitted by the Industry/Unit:-

(i)  Annual return in Form-4 and Waste Disposai Manifest in Form-10 under Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016 and
Third Party Audit Report.

(ii) Environment Statement in Form-V of Eavironment (Protection) Rules, 1986,

(i) Quarterly compliance report of the TCA, phoiograph of ETP/APCs/Waste Storage
Area,

7. Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.

8. Competent Authority reserves the right to change/modify/add any time any condition of this
CCA. '

9 Unit has to comply with the other general conditions as annexed herewith. Non compliance

of any provision of this CCA and provisions of the Water Act, Air Act and Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016 wil|
results in legal action under the aforesaid Acts and Rules.

Mem crﬁ{ge etary
Copy to: - Regional Officer {I/c}, Uttarakhand Pollution Cortrol Boar). Roorkee, Distt-

Faly o

Haridwar for information and cemplianae of the sume,
Environment Engineer
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{0 In case of any damage to the agriculture productivity, human habitation ete. by the operation of industry, it
shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board’s offices. The industry shail be liable 1o pay compensation also in such cases as decided by
the Competent Authority.

11. The applicant shal apply before the 60 days of expiry of CCA or any change in production Lypes/ production
capacity/manuf‘acturing precess/capacity enhancement etc. or any change in efflyent discharge point or
emission point,

necessary,
13, The person authorized shajl not reaf, lend, sell, transfer or otherwise transport the hazardous waste without
obtaining prior permission of the Board.

15. It is the duty of the authorized person 1o fake prior permission of the Beard to close down the facility,

16. The authorization is valid for temporary storage of Hazardous Waste within premises only.

17. The authorized agency shall ensure that on-fine data with regard to quantity and nature of hazardous chemicals
being used in the plant as well as air emission and waste generated within premises is displayed on Display
Board of size 6x4 feet outside the main factory gate within premises.

18.1t is duty of the authorized person to take prior permission of this Board to close and cleznup the faciiity for
treatment, storuge and disposai of kazardous waste,

19. The applicant shall maintain record of hazardous waste jn Form-3 and shall submit annual return in Form-4 on
or before the 30" day of June following to the financial year to which that refurn relates,

20.In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. Al spiliage
must alse be safely collected and stored,

21. Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical and
chemical analysis of hazardous waste sample and report to the Board,

22. Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit constructed

23.The storage arez should be fenced properly and S gn/Notice Board indicatin g ‘Danger’ and ‘Hazardous’ shall
be displayed at appropriate position both in Hindj and English,

24. The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on impervious
floor under covered shed. Hazardous waste if required shall be sold only to Registered Recyclers/Re.
processors,

25.In case of any transportation of hazardous wasle, the details in Form-10 of the Hazardons and Other Wastes
(Management and Transboundary Movement) Rules, 2016 shall be submitted tg the Grird,

|
wh
'
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Carborundum Universal Limited

K-3, ALS Industrial Eslate, Lalherdeva Hoon PO Jhabrera,
Roorkee 247867, Dhstrict-Haridwar, Ularakhand,
Tel+911332308303. 4911332398321 Fax.+911332308325
Website : www.cumi.murugappa.com

CiM - L29224TH1054PLCO0031 8, GSTIN :05AAACC24T4P17ZH

To,

Regional Officer

21 February 2023

Uttrakhand Environment Protection and Pollution Contral Board.

Roorkee, Uttrakhand.

Sub :- Request and Intimation of Renewal of “Consent to Operate” for 3 years.

Dear Sir,

This is in reference to above stated subject we would like to inform you that we have
applied renewal application for consent to operate for 3 years (Apr 23 to Mar 26) vide
application number 3549423 applied through single window.

In this connection we have deposited applicable fee of Rs. 180006/- {One Lakh Eighty
Thousand Six Rupees Only) vide challan reference humber 142447392 & UTR number

302169648134UTKPOLLUCONTBD 180006, dated 16/02/2023.

Therefore you are requested to pls. process our application and issue the consent to

operate.

Authorized Signatory':

Enclosures:-

Application acknowledgement from Single Window
Copy of the Challan

Copy of UTR / Bank Reference

Registered Office: “Parry House™ 6th Floor, 43 - Moore Street, Chennai-600001

Tel- +91 44 2530 6789, Fax:+91 44 2535 817

dolteper s B wEwe edf wEl, 43 ~ R e, 9 — 600001

WL +91 44 2530 6789, BEAY: +91 44 2535 817
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Government of india
Ministry of Jal Shakti
i Department of Water Resaurces,
River Development & Ganga Rejuvenation
Ceniral Ground Water Authority
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NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION

Project Name: ' Uttranchal Puip And Paper Mills Private Limited Mangiore Deoband Road Vilage
Mundet

Frojecl Address: Utiranchal Pufp And Paper Mills Private Limiled, Manglore Deoband Road, Village
Mundet .

Village: Mundet Biock: Narsan

District: Haridwar State: Uttarakhand

Pir Code: '

Communication Address: « M/s Uttranchal Puip And Paper Mills Private Limited, 2nd Km, Manglore-decband

. Road, Village Mundet, Narsan, Haridwgr, Uttarakhand - 247658

Address of CGWB Regional Office : Central Ground Water Board Uttarakhand Region, 418-a, Kanwali Road,

Baluwala , Near Urja Bhawan, Dehradun, Dehradun, Uttarakhand - 248001

- 1. WHOC No.: CGWAINOC!IND!RENI1IQO§3I?822 2. Date of Issuence 10/05/2023

3. Application No.:  21-4/499/UT/IND/2017 4. Category: Safe

(GWRE 2020}

5. Project Status: Existing Ground Water 6. NOC Type:_ Renewal

7. Valid from: - 20/03/2023 8. Valid up to: 19/03/2026

9. Ground Water Abstraction Permiited:;

Fresh Water Saline Water Dewatering Total
m*day mifyear m¥day miyear . mifday m*fycar m¥day niPlyear

770.00 254255.00
10. Details of ground water abslraction /Dewatering struclures

Total Existing No.:2 Total Proposed No.:0
DWW, DCB BW TW MP  MPu DWW DCB BW TW  MP MPu
Abstraction Structure™ o o0 2z o 0 0 o ¢ 0o o 0 0
‘DVY- Bug Welk, DCB-Dug-cum-Bore Well; EW-Bore Well; TW-Tube Well; MP-Mine PittMPu-Ming Pumps
11. Ground Water AbstractionfRestqratioﬁ Charges Faid (Rs.): 1525548.00
. 12. Number of Piezometers(QObservation welis) to be  No. of Piezometers Menitoring Mechanism

constructedf monitored & Monitoring meghanism,
Manuai DWELR™ DWLR With Telemetry
“*DWLR . Digital Waler Level Recorder 2 G 1 i

{Compliance Condifions given overleaf)

This is an auto genorated documant & need not to be signed.

18111, SRR BhaY, ﬂﬁﬁlﬁﬂ%’, qg% - LHDIE [ 1871}, Jamnagar Heose, Viaasingh Road, New Delhi-110011
Phome: (011} 23383561 Fax: 23342051, 23386713
Website: cawa-noepoev.in

SAVEWATEE -SAVE LIFE
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Vandity ol this NQE shail be subjedt Lo comptiance of the fofliowing conditions:
frandatiry eonditions:

13 Ingtaltation af tarnpar proof digital walcr low metar with lebemetey on 2l the sbslraction siuectare s} shal be mandatory for 2 users seckong Mo Qlyection Cotificiate sad intirmabon regarding their
wsbalbabicn thall bo eommonicated b lhe COWA witha 30 days of grant of Ho Obestion Corbficale.

¥ Baponents shall mandstordy aet vater Bae meter aalibroted from an aulhorzed sgenny orice inw yaar.

3 Construction of porpose-Tunit observalinn weliz (mozometers) for groafd wales lovel manitonng shall be mandaiory 33 per Secton 11 ol Guidalings. Water lovel dada shalt bo mado ovailalio to
Gl tiwaugh weh pantal. Dietaled girdelines for conslruction of piczomaters ara givea in Anrnesurz-1l of tha guidaknes

A Peggroeents sTiall monitar qualdy of ground walee trom the abstrackon struchurets) onos n o yeag. Waler sarnplas Tem boee wells: b vwolks £ gug wells shal be collected dating AneliMay eveoy yoor
ond an iy sed 10 NARI sceredile  1abormories fOT Dasit Daramelers (Cabons and andingl keavy metals, pesticifes/ organie compaunds et Water quahy dala shalt ba made avalable to CGYWA thrsugh
ey web ponsl

Wi W g of Mg pryecls, addibenal key welis shall be ebtabhshed in consullalan wilh e Hengpnal Blreston, COWE dor ground wattes lpvebrmonitgring lour (4) temes 5 year {Januany. May, August
and Hoveembarhin core o5 woll a5 butier rones of 1he mae. : :

£ o case of muning projeel the fitm shall Submit water qualily ropert of mine discharas! seepage fiom Govt. approved! MARL accraddea b
Sy Ehe b Ehal regort compltance of the NOC Landilisng anife n the website {waaw Cqwa-noc govin sithin ang year fram the dale of issue of this NOT.

L} dndustnes abstrarcting ground water in exeess of 100 m 3Jd shall undanake annual walet gudit thiough cortifiod audibors and subsed audid reparts within thees months of comploton of ha same lo
COMA Al sugh industogs shall be required to reduce their ground water use by al leas! 20% aver the newt fhree years through aparepriale means.

b Applicaton for reneval can yo subriticd anline Trenr 90 days belore 1he expiry of MOC. Greund seater wilhdeawvaal, if any. aflr cupiry of NOG shall be dlegat & Sable for jogad aclion 23 per provisions
al [ sbangment (Prafoction) Act, 1986,

BE i NOG s subject 1o f ling G Hi5iole Go U aems or Court ordees related 1o construction of wie wellground waler alisirachon struchure / rechangs o conservation

strpcturesgischacge of efiluends or any sush matier as appdbcabho
Gunerid copdiliong:

111 Mo sddfional ground water abs i 1 andigr o ing structures shall be eonsirucled for tms purpose wilhout pror approval of the Central Ground Water Authonty (OGWA)

1 Ihe proponent shall seek proe perssston ikom CGWVA for any intraade in quantum of groundwater ahsteacton (mare than that permilted in NOGC tor speafic poriod).
15+ Progonents shall wnodall roct (op ran water harvashng e the premise as per g exishng Budding bye laws in (e piemise

M} The propet propanend shall lake alf necestary measurgs to provent contammatan of grownd waler in Ine prermeses filng Wik the fren szl be responsilio for pry conseauancas arising
II‘I—"!EUpCTl

1ub W case of mdusincs that ae lkely to contaminate the ground water, no rechaeqe meagures shall be taken 1o by the fimm inside e plant premises. The noff generated from (he roofiop shal be
shared sl pot o boncicial uza by the finm.

6] W fe, req) of water for qragnbelt (horticullure) shall be et from moyaled/f reated wasle waler.

171 Wharever the NOG is for abstrarlion of saline waler and the existing wells {s} 15 fare yielding lresh water, the same shall be sealed and new iubewel(s} tapping saline water zone shall be
vonstrucied withn 3 manths of the issuance of NOG. The finq shall also ensura safe d-spo*al of sading residue, if any.

1) Unaspocled vanstions o infow ol giound walor into thu mino pit, if any, shall be roportcd Its the contomed Regiong) Dimcloi. Conlral Groursd Wabar Board.
1 Ingase ol wistation of ary NOC conddions, the applican] shalt e lisble o pay the penalties as per Section 16 of Guidelnes

AH Tk NOC does not absolve lhe propanonts of thew obligaton { rdguirement (0 obtan ofher statulory and admnistrative clearances Trom appropnate sulhoriics

AE i msoe of this NOC doas notimaly [hat offer statutary # admeristrative deararradg, shall be granted (o the project by 1he conrpmed aulharities Such
menks gny take deosipng independently of the NOG
.

wauld dar the prajec on
22} In cane ol change of swnership, new swner of tho ndusiy will have b apply for incorporation of necessary changes i the Mo Ol ction Cortificate wih documaentary progf within 80 days of Laking
Ayt passossen of e premizes.

231 Theg NOC 3 being issied withoul any prejudice to the directions of the Hor'bls N foourt orders 1n cases refaled to ground waler or any other related matlers.

My fr in. who have insiallcdicanstinucied antificinl recharge structures in compl al the NOG g d {o thern previously and have aval!ad rebate of upto 50% {fifty percent) in the gotnd
wated abstiaetan chargerground walcr restoralion charges, shall confnug e regulardy maintain adificial rec?wge struciures.

241 Industnes which are liely to cau..e ground witer pollution o.g. Tanning, Staughter Houses. Dye, Chomicalf Potrochemical, Canl washeries, ulicdl, other hazardous unts obe, {as per CPCE
Fely s o unetortaka necessary well bead protecikon measuras 1 onsure preventon of ground water pollitien as per Anncxure 14 of the guldr‘llrcs

251 Incase of new mirasbuclure progecks having ground waler absiraction of more Man 28 m3day, e fiementily shall ensure implemontanon of dual water supply syslem n the projecis
.

24 b cane ot nlgekuctule projtchs. paved/parking arga must be covered wath intariockingiperiomted thes of other suitable measpres Lo rnsorg groundwater inhfiratonsarveating.

#3j a eouer of eoal and elher base melal mising projects, he project proponent shall use tha advance deveatenng technplogy tby conslruclon of senies of dewatanng at Wi S1ruciures) (0 avoid
cotitarminakon of sudace water . .

741 The KOG issued is conditional subject 10 the condtions menlioned in the Pubilic nalice datcrl 2? 01.2021 faiting which penaliy!' C/eanceliation of NOC shali be imposad a5 the case may be.
30} Thig NOC 13 issued subject g the clearanoe of Exper Appraisal Ce [FAC) [ apy

[Non-zatnpliance of the conditions muntioned atiove i likaly te resoltin the cancellation of NOG and legel action against the proponent.)

CENTRAL GR@UND WATER AUTHORITY

Department of Water Resources, River Development and Ganga Rejuvenation
Ministry of Jat Shakti, Govt. of India

1811, I €3, AIRRNE 9%, € R - 1w00se 7 18711, Summagar House, Mavsingh Rond, New Dolbi-110011

Thone: (0F1) 23383501 Fax: 23352051, 23380743
Website: vgwa-noc.gov.in

SAVE WATER -SAVIEIFE




UAs por the gudetne Gazelte Notification .00 32515 reparding the Mew Guidelines dated 2109 3020 ol CGWA. MolS. Govt. of Tadia)
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Apphcation No,. 21-443GUTAINDI2017 -

Name of Firm: UTTRANCHAL PULP AND PAPER MILLS PRIVATE LIMITED MANGLORE DEOBAND ROAL
VILLAGE MUNDET

AppType Category: Paper and Pulp

Application Type: ) industrial

PAN/GSTIN Ne. of Firmfindividual:.

Applicatton Processing Fee - R . 5000.00
Ground Water Abstraction /Restoration charges 1525548.00
Environmental Compensation Charges (ECRGW) (Date From tv ) Davs-

Penalty for non-Compliance of NOC conditions
Condition fe be mentioned

This is an system gencrated invaice, hence, does nol require ink signed.

3
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. HEAD OFFICE .
Htarakhand Follution Conirol Hoard
' “Gaura Bevi Parvavarns Bhawan™
461, IT Park, Sshastradham Road, Delira Dun {Uttarakhand)

Verle s mmw i b, Bl i Eemad ¢ bk i o

URPCBAHOG Cun-U-3472020/ & 1z rxm:j_g 482024
Y BEGEH. POST
ey,

M/ Uttaranehal Pulp and Paper Mills Pye. Lid,
Khasea Ne.-29, 1 Em, Manglore-Deoband Roud,
Vili-hundet, Roorkee, Disti- Huridwar, .

Comsolidated Consent to Operate and Authiorisation hereinuficy veferied to as the CCA
{Consolidated Conseni & suthorization) {Renewal) under Seetion-2% of the “Water
{(Prevention & Contrgd of Pollutiv; AL 1978 and under Seetion-21 of the “Air (Prevention
& Conirel of Pollution) Aet, 1281 aid Authoriaition under GRUI-H{2Y" of the “Huzardous
and Other Wastes {Management and Transkoundary Movement} Rules, 2016™ notified under
“Environinent (T'rotection) Aot 1986 as applicable (10 be referred hereimafler us Waler Act. Ajr
Aet and BW Pules respectivelyl,

R

LPCBW sl Iwward 1D 768483 ]
| €4 {Renswal) é
{ Consent No. 40504 o Ber 8032020

CCA s hereby granted (o Mis Uitarnnchal Pulp and Paper Mills Pyt, Lid located at Khusra No.-
29 2 kv Manglore-Deoband Road, Vil-M undet, Roorkee, Distt~ Huarldwar subject o the
provisions of thie YWater Act, Alr Act and Hazrdeus snd Othor Wastes {Management and
Fransboundary Movement) Rules, 2016 and the orders that may be ruade further and subject
Ioflowing torms and conditions - '

k. This TCA is granted for peried wpte JO3.2028 and valid for manufaciuring of
following products with Cupitat Invesiment / Mot Assets Vadues = 0T s
bosd Last CCA oy CTE . ) Prosent CCA (Renewaly |
; Mo. f Product ! Quantity Product | Quantity 1 .
o . | . (Per Month} b Per Monthy |
s Craft Paper | 7 q300MT Crafipaper {4200 MT |

2. Specitic Conditions under Waier Act -
(B The daily quantity o efiTuont disciiarge (KLY -

L L TLaCCAWCIE T picon CCA (Renewal ]
i Vrade Cffluent | J4n.s ' ) 346.5 |
.: Sewage | R [ . ..33 |

(ifj Trade Efflucut Treatment and Disposal - The applicant shall operate Effiwent
Treatment Plant consisting of primaryfsecondary and tertiary weatment as is reguired
wilh refierence to influent quantiny wnd guatity,

oF ETP. production has ro by stapped Bmeidiarely ol

D ease of stoppage Fof fanctioning o
Lacphoneemall Wil g rerer i this Fegapid we fe

this Board has 1 he intimared £y
dispatched mmediasely.

{iii} The weated efffuent shal] be recycied 1o the masimum exten and should be reused within
the premises for gardening etc. Quality of the treated effluent shail meet 1o the following
general and specific standards as przseribed under Envirenment {Frotection} Rules, 1936
and applicable to the unit from ime-10-tige -~
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g
T Netwescesd L HiOmﬁ'!
BOD (5 davs 27 T w[ Notio s:xceéd o 30 mpdl
con N N 230 my/l
' & Gr T Telooceed T m

(ivi Sewagse Troaiment grd Bisposal - The applicant <hall provide appropriate Ureatment 0

the domestic waste waicr.snd disposed 1{ as por prescribed viandargs,

Unnditions under Air Aol -

41y The applicsns shall use following fugl and install @ comprehivnsive control Sysigm consisting
of controf e *f;mp‘“ﬁ»ﬁn' as s required with refergnce to gonersiion of emissions and operate
and miaindzin the same continuousty so as o achiove the Jevel of pollutanis to the following
standuardy -
TR, | Simek attached | Wtaek | Tyve Fuel .1 Emission Lrission
. T with ; beight | of Fuel | Quandity | Comivol | stundards
(e Eqguipnient not o
. ' exeewd
(1 | Boller i Husk |40 Tonidas | Mul 150mg/ NN
i STPHIx L, O \«clone Dust
N | ____f Cattector
| 2 iDGSer i DHesel |} 17 LaMr | Avousis -
oapdZIRYAN G L L L kndlosure
301 DG 3 o i -
_ i’}U(iém\zA)xl L
N L1 30me Nt
D Cvelons Dhust
 Collacior e
3 r"‘“ siy potfusion o HIPIIERE. D r"dm, Eiot drais 1o Be
1% fo Be itdmared O3 fax photesemall wivk o roport i
oly
titf i %(}'L:;{'e(ﬁ} should be conwolled by providing an acoustic

&;\; meeting the ambient nolse standards for vight and day fime as
o respective ardas/reines {Indusirial, Lon;inuus:u. Readenhal, Sitence) which

G a% f\)lh W

: "Standards | lndustrial Arew Commercial Area | Residential Aveal Sitence Zone

i
for  Noise ey NigT " Day Wight - Dy 1 Night £ Day | Nighe
: leved in [ fime time ! time fime | dme | time time |, tawe
db{A Leg | 7% G 55 | s 1 45 Moo 9n

Dy Tigne © from .00 200 (o 0480 pen . Might o, from 16,00 pn. 12 6,00 o,
4. Conditions under Hazavdows and Other Wastes (Management and Transhoundary
Jviovemensy Rules, 2816 -
(ir The Factory Manager of M Uttaranchal Pulp & Paper RMills Lid., Haridwar is horehy
granted an anthdrization to operate a facility for collection and storuge of Hazardous wastes.
{ii) i'ﬂs: wzl.anz,anun ;s Lmzt'f.d e 0;_"’"11{3 a Mc;lm 3‘:}; goneration, eollection and storage of
roof YeEes -

‘ s Caicars i Qﬂamm of Waste Tor which | Mode of Disposal
i {Scheduale-i & | anthorization is being issued

’_ Sehedule-13 i (MTA)

1 Bchedulet &4 oS | Recyelable

tits The authorization shall be i Soroe for a period upte 31,03.2023,
(v The avthorization is subicor w the conditions stated bilow and such conditions as may be
specifrod in the rules vor e e belag in foree under Findironerent (Protectiony Act 1986,

RN -

[2%)




A
b " Compulsery documents ¢o
€1 Annoal retum in Formg-3 anil %
and Other Wastes (Mags
Third Party Audit Repoer,
T Environment $tatement in Form.y
(i Ourarterly compliance repoc of th
Area, ’ R
7. Uit has w0 apply for rengwal of COA well in
8.
A,
G. Unit has o comply widh the other 2

Copy 1w Regionai Offfeor (i), &
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Verms and conditions of avthorisasion ;-

v The authorization shall ol
R and the rules inade there GIGELS
auihorization and its reng

Pred By the SPCRPOC

!

¥ owith the provisions of the Eovironmens (Froveetiony A,
Vgl shalt be produced for HEp R A the request of an officer

person authorized shail nos geng, fend, sall transder or Gilicrs fse transport she hazardous

<5 without obluining prive permission of the SPCRPCC,

vz ANy unautharized changes in personnel, Squipent as workiing conditions ag mentioncd in

the application by the erson
i) B the duty of the agtlios

down the facitity.

{3 A application for the renewal o a1t aug

e,

authorized shalt eonstitute 2 breach ei-his authorization.
sed person o 1ake prior permission of the SPCBPCC 1o close

wrization shalf be made as baid dewen under these

(vii) The unit shali comply with any oiter conditions speciticd i e guidetings jsaned by the

Mokl or CPCR/SPOT from ety

Thiz: CCA is valid for manufucturing

of fmy provision of this CCA

Hiie.

Ll

of craft paper using waste paper as raw material onfy.

be submitied by the Industrs/Ling -

aste Disposal Manifest in Ferm-10 under Hazardous
ghment and Transboundayy Sovement) Rules, 2016 and

of Environment (Frotection) Rules, 1986,
¢ CCA, photograpih af ETP/APCs/Waste Stora ge

advance of 60 davs of expiry of this CCA,

Lompetent Authority reserves he right to changemodifi/add any time any condition af this

encial conditions as annesed herewith, Non compliznce
and provisions of the Water Act. Alr Acs and llazardaus

awd Dther Wastes (Managemons and Trasshoundary Movement) Rules, 28016 wilf
the aforesaid Acts and Rules, £

sesuita in legal action mader

CHaridwar for information

-

J

?%?/

Mewber Sccpefary

ittarakbasd Polluiion Control Bourd, Boorkee, Distt-
and complianee of the same,

Environment Engincer
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.' S : ; ABmONEFE
spevitic Conditiens:
Lo ihe opplicaat shall provige iSE mark caer mcter e each water 4 souree wnid shall regulaety submiy
Feturne of water coasumplion in e frgseribed form and pay the vess a3 xzv.u!n.j under Beetion~3 of Cass Act.
20 Ui apphivant shall submit gudited hatance shoot of the unit af e =3 eacly financial sear so that fee

subzrned by the spplicant conld be g
A The sppdivant shall provide pests o the chimne
feaquiterient for moriioring the air em
the Beand’s sindl The chimpney.
such ws R-1, 8-2 ere, and these shadl ke

Poieilings sach us ladder, plasform e b per
spaction and use af ot dmes by
1oanal] e designated by numbers

. bhe imdusiny shall epsure ntgrioc _
songtamination of serfice water

5 sofid wastes gonefated fremm 1hy

sund waterisgi!

G ibe oot e ade rogmtrod of poise from iy sun sotirce so as to cemph with the

3

P ] »1‘

ERERH Aot shull cevelop thres sows of areen belt on the promises with plant pecios as suggestad by the
(ewr st Pollutton Conrol Beard. .
(_“.'. The ndusry shall siricily adhere with the speeific and peneral conditims ssued with CCA order. Any

wlation: of stipulated conditions nygtiract fepal action under the privisions of Water Aet, Air Act and

Envirenment {Profection) Aol and Rulss made theveunder. i

6. The mdestry shall ensuce all safety steasures and shall snderlake perisdical assessmeent by e competent
aiberity, .

ML Unin <hall cnsure mamidest systan tn-inrm 10 of Hazardows and Cdher Wasies {hanazement and
Transhiundary Movewenty Rules. 2016 white disposin b Ragardors omsic,

UL Naardoss waste shatild ot be'stored boyond o pering of 96 deys.

12, The industry situated newby - the River Clunza and e mribatarien shadl cosure the freatment fecifitier and
despeeal drrangemend in such o was 50 7Hal ao wasts tater i3 dischiarged in warer flream oF water badiesy,

V3. The unis shuit install water meter install warer ssirecvele point and alen o diselrarge point.

B the st <hall strietly comply with fiw provisions of Water, Alr & B P Acts and Rules™Notifications mude

ihercunder
I3 in case of non compliance of Yus COAL she Luk U6 of T SLaes (Pigab National
Bant. Mudcitarnagary which is valid wpte ] 3062070 war o the Board.

16 The wreated efffuent from TP shewdd mow eitisen m'x.fu.f;_-\. %%.mJ el as notifled under e Eaviropment

srenar
FASELRY

{Prodection) Roles, 1986.
17. Lokt should mainiain the conpectivizy of BTMS and fowe meter for subimission of real fime onlise data 1
CPUBRSPCB and prowide sther reguisite detfails fer 2457 online data submission,

Genernd Conditions:

Loihe appicamt shall get anabvse the wamnlos of efffuenomise
aionih dnn the laborasory recognized b i MoEF&OE and shait report To e TRIPFCH.

20 The apptivant shall however not withoot the pries comsent of the Board being inlo use any mew of aktered
outhet for the discharge of efffucit or guses emission or se wage wusiv Frons the uni,

Ao Freated waste water and domestic vasie watee shal be disposed joirtiy at one disposal point. The sppHcant
shall prisvide discharpe measurement eguipment a fimal disposal podnt,

e fazer Gous wasles a8 Jeast vwee B threg

-

4. Fhwe upplicant shall seelethy compdy with conditions of ils CCA and xubmit compliance soport of stipulaged
cunditions within 30 days of reecipl of this CCAL I, at any point of timie, it s faend that the indusiry is ot
camplying with stipulated conditions or aey forther directionsinsteaction isouid tev the Board, legal action
shufl be iratiated against the applicant,

3 The upplicant shall maintain good houwse bevping, Albs ol espipes/saserining gic. mmat be feak-proaf

. e industry shall provide mioterrupied entey to ths ST TTP s indet and outlet points, Adr Pollutioa Conrol
vaslipmed wind slack Tor smooth sampling uasitaring of efficieney ol pollition control ieasures,

7. The industry shall rrovhie “inspectivn Beol™ a3 the time of nspection 4 the Roard’s ofticlals.

. ,
-
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O O SRR, sutly oo

0 When

HEGLCUR o i anprehended s

iy

e TTa Soard s effiees und sfl fther

fornsgion shall be repined e i

2 LOiol QpRIenE. the proas,

(A TN

et pROQEsY comRSled Lo it

= with inmiediale efteo,

shatl e

@ The i alf operase in 4 manner so by all gmissions be ermitted through desipnmed chimnpes

wk

witiy,
Hidn case o pay daniage 1p the agriculine myductivity, human labitaion ae
shall by haperative to Fop production in e mdesiey with tRImediafe iy

-

¥ b opration of imdustiy, i

-l sieh information shall be

reparted o Board s offiegs, The jnd ustey ol T fishle b pay com pension s i ol eses m dunided By
ihe )

HLThe app ymot exphiy of UCA o aay change t predoction types’ production

samwinAnnalacusing process/oapieity vahincement cic. or Ay <hange i offluent discharze poing or

A Avkharit, .

saat sliadl gpply Bedore the 66 day

CIRISHION P, '
§2 The Board reserves the 1l ahit b fevokeladdimeditv an ¥ stipnlated conditien i alosre with COAL as may by
FICTCHETY.
13 The pesson aadiorized shall o rent, Gl sell, tansfor or othenvise traminest the hazurdous waste withoue
ubzaining prior pormission of the Beard,
L Ay unnalrized thangs in personnct, EHEH
PUTSON sutirorined shall conatituie 2 bregeh of
Fehe authonized peeson fo take prior
an s valid for wesporary sio
cendy shafl ensure thay o
flant as woll as air an

A Hhep
H

WAL

1 condithe s menmiioned iy the applivation by the
rizistion. '
fon of the Board oo
Wasie withi

dowa the faciiin,

made i
24 perssn o
i und Jis LY.
hall msaintin record of o
7 ity of June fulioving 1o 1
St b ne oune i lszardogs waste shal o ¢

seusl ahae b wstely coileeted snd stored,
FE Beiore e bvardois wate is siofed or durmped-in the facility, applicant mess condunt & detailed phesi

cleanup the factiity for

A veus i which

e Jandd, dn any drain, o

theam ;

C AT stream, AT spdi B

el

shemrient manlvalz of hazardons waste am i supert ey the Board, .
22 Eied faridous sludge from the provess in the plunt shudl be stored in doulsle liged HUPE pit constructed

with ROAD or such materiat whickrdaes w0t react with the waste contained fu i,

3 The stemige arcu should e fepced properly and SignMotice Bomd indicaiiny ik
be displayed =t svpropriste positon beth in 1lind winl English,

b The tndimoy shalf stere non-ferrons metal waste, uwied cilspont oif waste in seafod Jrwms placed on inipervious
Hoor under covered shed, Hazardous saste it wequived shall be sold only to Registered Recyelersiie.
JHEGLesss,”

L0 case of sny wwsparation of Besardous wesic, the details in Form-18 of : ¢ Hazardous and Other YWastes
{danagement and Franshoundary f’ii?!)i"e,’ﬂf&‘i%ﬁ} Rutes, 2016 sholl he subenited v the Beard.

e and “Hazardous® shu

4 4 f
S ST T
R . Eaviconniont E'.ngﬁwgg
i T
) }
. 8 -
.
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‘ PROCESS FLOW CHART
Raw Material ) > Mixing Chest
| 4
Conyare MaChine Chest
l 1,
Pulper S.R. Box
Poir Fan Pump
Dum Chest Centi Cleaner
H.D. Cleaner Sloted Pressure Screen
Pressure Screen (Hole) Head Box
Chest Wire
Sloted Pressure Screen Press
Decker Thickner M.G.
Chest - Pope Real
Potcher Rewinder
Chest Reel
l Ready for Packing
and dispatch
Refiner

For Azdharshree Paper Mills Pvt.Ltd. Scanned by CamScanner
uthorised Signatory

.. T e e ——
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Government of India
Ministry of Jai Shakti
Department of Water Rasources,
River Development & Ganga Rejuvenation
Central Ground Water Authority

(e feeredt 94 srmaftr vATer w)
NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ARSTRACTION

Project Name: Aadhar Shree Paper Mills (p) Limited

Project Address: Village Mundet, 2.5 Km Manglaur- Deoband Road, Block Narsan, District,
Haridwar

Village: Mundet Black: Narsan

District: Haridwar State: Uttarakhand

Fin Code:

Communication Address: Village Mundet, 2.5 Km Mangiaur - Deoband Road,, Block. Narsan, District.
Haridwar, Narsan, Haridwar, Uttarakhand - 247667

Address of CGWB Regionat Office :  Central Ground Water Board Uttarakhand Region, 418-a, Kanwali Road,
Baluwala , Near Urja Bhawan, Dehradun, Dehradun, Uttaraithand - 248001

1. NOC No.: COWAMNQC/INDIORIG2023/17676 2. Date of lesuence  30/01/2023
3. Application No.: 21-4/1640/UTAND/2022 4, Category: Safe
{GWRE 2020)

5. Project Status: New Project 6. NOC Type: New

7. Valid from: 29/09/2022 8. Valid up to: 28/09/2025
9, Ground Water Abstraction Permitted;

Fresh Watiar Saline Water Dewatering Total
mé/day mfyear mfday m¥fysar me/day m¥year m¥/day milyear

503.00 165980.00
10. Details of ground water abstraction /Dewatering structures

Total Existing No.:2 Total Proposed No.:0
Dw DCB BW TW MP MPu DW DCB Bw  TW MP MPu
Abstraction Structure* ] 0 0 2 0 0 ¢ g G 0 0 0
*0W- Dug Well; DCB-Dug-cum-Bore Well; BYW-Bore Well; TW-Tubes Well; MP-Mina Pit; MPu-Mine Pumps
11. Ground Water Abstraction/Restoration Charges paid (Rs.): 879244.00
12. Number of Piezometers{Cbservation wells) to be No. of Piczometers Monitoring Mechanism

constructed! monitored & Monitoring mechanism.

Manual DWLR** DWLR With Telemeiry
*DWLR - Digital Water Level Recarder 2 0 1 4

{Compliance Conditions given overleaf)

This is an awio generated decument & need not to be signed.

18011, SIRTIY BISY, AN O0S, ?ﬁf‘a‘f’?ﬂ‘ - 110011 T 18411, Jnnnagar Hoeuse, Mansingh Road, Mow Defhi-110011
Fiiene: (U1F) 23383361 Faw: 233824051, 23386743
Website: egwannoc2ov.in

TR} TRITY - TR ST
AV TR - wavil BT
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Valldiy of s HOC shall bo subjecl 1o i of the i Hl

Mandatary caneitions:

1) Insiallaton of terpes groof dgital water flgw mater with Leiomelry an gl the abstraction strutiure(s) shalt b2 mandatony for 2/l users seeking Mo Objecticr Cerficate and inlmabion regarding thai
nstaliagss shatt be commumicates 10 ko CEWA wilnin 20 days ol grant of o Objecton Cerdificate. .

21 Propeneals shatl mondatonky get e

o¢ flaw mewt eokbealed fom anaubonzed agensy e Ina year.

A Conslreshen of purpse-bud ois

tion walls ipazomeleral for greund walar level monitenng shell be mandasty as per Scohon 14 of Guideknes, Water Iovel dala shall be mada availatte to
COWA e gh el ponat Dadadod y Iel

25 {7 cipnsliuchion of o ters a0 g in ol the g

4] Finponents shak monster quty of ground wates Fom e 2bsazion SHUttre(s) DRoe N & year. Watsr samplas from bore walls! tuke wells / dug wells shatl b collached duning Apnliiay every yeor

and anatyzed i NABL secredited Iobesalones far basie (cations and anicns), htavy metals, pestcides! organic compounds ofe. Walar gualily data shall ba mady avalable to COWA through
i ol poftat.

5 inease of fining proiecls. admtiznal key wells shall be eslablished in consulistion with e R | Deractse, COWB lor grosnd water oyl monitoring four (4 bmas a year (Janwary, Rtay, Argust
and November] o oo 35 Weas buliar Zones of 1 mine.

Gi I case of minng project e brm shall submid waler quality repert of e dischasge! seep frgm Gout. app MABL accresited lab.
73 The fir shall ropent comphants of the MO conditons saling 10 the web st (W Cowa-noe.govink wilhin ong yegr from the date of issue of iz HOC.

B Icdusnes anstrackng grount watcr 1o excass of 100 m 3 id shall undertake annual water sudit lrough corblied ouditors and Submil audif repars wilhin: three months of completion of the sama lo
COGWA AN Seah inguatrics 2hafl be requetd 1 reduts Ied gicand wate! wse by atlogst 20% ovat (he next heea yoars thsugh appenpaiale means.

5 Apglication for renzwal can be sulimdiasd Soka g $4 days before the expiry of NOHC Grownd waler wilhdrrwal, f oy, aller explry of HOG ohall Lo Blagal & lizbte for fogal aslion as por provisions
of Envimnment (Protcokonh Aot 1955

10} Ths NOC i5 subjsct to prevailing Tentral State Govermnment nideslawsinorms or Courl orders refated 10 construction of luba willround waler abslraston strecture J recharge of consenvalion
b dischiprge al ofi of any sud matter a5 apphoabie.

Genaral conditions:

143 Mo addibenal ground vater abstrashon sndipr de-v g structures shall be constucted for this purpasa without prisr eppravel of the Centra] Ground Water Authonty {SGWA).
121 The pieponent shall sook prics porassion from CGWA lor any increase in guanium of groundwater abslracton (mase than thal parmitted in NOC for apeeific gefind).

13] Froponenis shalf install roof top tam watgr harvesung in the pramise o per the exstiog bulting bye laws n me prémise.

14] The preject proponont shall sake all nezessary messeres 1o prevent contamination of grownd water in the premizes faduig which the fiom shall ba responsibie for any quencey atising
{hergupan,

15} In case of industes hal are lkely 1o contamnaly the ground waler, no recharge moasiwres shall be taken 1 by e fiern invide the lant premises, The anotf peneratod fram the rooflop shall be
ptored and pul 10 enelisial uno by the fiom

16) ¥ Izasible, regu of waler fot greantelt |haniculture) shall be mel from recycled £ resfed waste waler.

174 Wherever e NOC s for absraction of sabne waler and the eusling woblls (5) is fare yieldng fizsh water, the samz shall be soaled and new lubevee li{9) tapping saline water zone shalt ba
conslnucted wibin 3 monthe of the 1sspance of NOC. Tho firm shall alss ensure sele disposot o saling residos, if any.

18y Unexmecied vanalions in infow of ground waler inke We mirs ik 1F any, shall be reported to the concernid Regional Sirecttr, Central Grourd Water Boand

43} In case of viclabon of any NOC condtions. the applicant shall be Batle to pay \he penallias a5 par Seckion 16 of Guidelines.

20% This HOC does not aisalve the propangits of Wag oblgaten f requireeent 10 abtain other tary and drm ive ch from appropriate suthenites,

21} The issua of thus NOT does At imply 1hat othor siatulory 1 adm shattha g 1t the project by e o i itiey, Such i3 woultd consider ihe project on
ments and |ake deazons indepctrdenty of e NGE.

22) In ease of changs of ownersiup new ownee of tho industry vall have to apply lor hon ol £ Yy ge3 in Ine Mo Ohjection Cenilicale with tocurmentary praot wilhin 60 doys of 1aking
OvEl pOssession of e preamses.

231 This NOG is being issued without ary praudice e lhe diecuons of the Homtle MGTioourt orders in cazes related la ground waber of any other retaied matlers.

24) FPrapongals, whe have mstalted'consiruied acthoizl recharge stuciures in compliance of e NOC granted 1o them previcusly and have availed rebate of upto 0% (fily pereent) in e grownd
water abslrashion chargesiaround watar rosloration thiarges, shall continge 1o regulary maintain sHibeiat rachangs stiuclures.

25) Industhes which gie haety 1o cause ground wales poliuton .. Tanmng. Slaughter Houses, Dya, Chemical Petrozhemucal, Cool washenes, pharmacawical, sther hazerdous units ee. {as pes
CPTE b5 nead lo underdane necessany well head protection measures 10 ensure prevention of ground waler pollvien 25 per A El ol ihe guidel

25} incase of pew mlrasituslere proesls hyang grovnd waler abstrchcn ol mete than 20 m3jday, e kendentty shalt ensure implementatian of dual water supply syslamin the projacis.

27 Incase of nastucure prajECLs. pavediparking ares musl be covered wilh interloching/perforatod tes ot pther sutab) t@ ensure groundhvatar infiltret vesting.

283 In case of coal and elhar base metal mwkng prejects, the project propenant shall use INe advance dewstering technalagy (by construclion of sefies of d 0] 1 ] Lo avaid
contaemination of suraco waler

2% The HOC issusd is conditional sutyest to ha candibans mentioned in the Puble aatice daled 2501 2021 failing which penally/ECfeancallalion of HOC shall be imposed as the case may be.
A0 This HOG 15 85ued sukiect 10 Ihe sleaance of Exped Appraisal C itlee (EACT (F h

[Hon Li af the diticn ianed above Is likeiy to result In the cancelfation of HOC and [egal aclion against the proponent }
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HEAL OFFICE
Uttarskinnd Polhadon Control Reard
“anura Bevi Parvivuran Bhawan®
alastradhara Read, Dehira Dusiiitaraliand)

Boges dr Boino i ingabae by stosionns, Fhosg Tle  TOTRLET, SHTAr 2K, Aty

L Bate: o013
BECE POSY

SEET dom, 11 park

VR PR on/ AT /205 3 i

o,
Mis Aadharshree Paper Mills Pos, Lk,
Khasra No.-9/4/1, 25K m Munvlore Dealund Rond,
Vil ~ Mundet, Roosrkes, Diset - Haridwar,

Consoldated Consent tv Opernte and Anthorisation hereinofice referred o us the s
{Cunselidatid Conseni & awthorization | Renewal) wnder Section-28 of the “Woaler
{Proveation & Contral of Pollntion) Act, 197" and usuder Seetion-25 nf the “Ajr {Freveniion
& Control of Pollutton) Act. 1981 qnd _'A_zziEmri_z:g;igm_'_’a:t_rz_s!er_"_‘Ru!wiﬂ{?&” oi thie “Hoarardous
sl Odier YWastes (Management nd Teansioundary. Muvement) Rules, 2096” notified wnder
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Government of India
Ministry of Jal Shakii
Department of Water Resources,
River Development & Ganga Rejuvenation
Central Ground Water Authority

(e PRt 3 sFTAfRT WA uE)
NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION,
iject Name: ‘Sagar Pulp And Paper Mills Limited Village Mundet Distnct Harldwar Uttarakhand
iject Address 2.5 Km Manglor - Deoband Road Village Mundet
-Vlllage - ‘Mundet ‘Block: Narsan
District: Haridwar | State: | Uttarakhand
e s ) I - IR sl il s M
' Communication Address: 2 25413% glanglor Deoband Ro_aE_ \;lllage Mundet Né'r;;i-lh “I‘-ia—ri@;rmﬁﬁéi{hand
" Address of CGWB Regional Office : |Central Ground Water Board Uttarakhand Region, 419-a, Kanwali Road,
'Baluwala , Near Urja Bhawan, Dehradun, Dehradun, Uttarakhand - 248001

_1._@9_0 No.: | CGWA/NOC/IND/REN/1/2022/6838 - -
2, Appucanon No.  21-4/476/UT/ND/2017 ~  |3./Category: Safe |
L _, DRy S g "' |(GWRE 2020) - N
4. |Project Status: | Emsting Ground_yyater NS |5 INOC Type:  |Renewal -

6. |Validfrom: 13/03/2020 e el 7.Validupto:  [12/03/2023
8 'Ground Water Abstractlon Permitted: R - -

Fresﬁ Water Saline Water Dewatenng B o ;‘ "___ _ . '[qtal

’!day ; m’!year . m¥day m?/year mé/day | m’fyear mday | mdyear

503.00 | 166095. 00

9. 'Detalls of ground water abstraction {Dewatenng structures

Total Existing No.:2 R Total Proposed No..0
' DW-[ DCB | BW | TW | 'MP | MPu (DW | DCB | BW | TW | MP | MPu

e e e B e R

Abstraction Structure* | 0 /-0 (0 2 0 | 0 (0| 0 | 0 | 0 | 0 O
*DW- Dug Well; DCB- Dug cum- Bore Well ‘BW-Bore Wa!! T_y_\.r__'[qbe Well _MP~Mina Pit; MPu_N_!I_ne Pumps - o
10. IGr{;curu:i Water Abstraction/Restoration Charges paid (Rs ) j " 487114.00
11. Number of Plezometers(ébsewétlén walls) tobe | No.of P|ezometers | ' Monitc;nng Mechanism

constructed/ monitored & Monitoring mechanism. -
' | Manual .' DWLR** :DWLR With Telemetry

"'DWLR Digital Water Level Recorder ' 2 1T o | 1 1 1

(Compliance Conditions given overleaf)

This is an auto generated document & need not to be signed.

18/11, SITH-IR €199, ARG U8, 71§ faeel - 110011 / 18/11, Jamnagar House, Mansingh Road, New Delhi-110011

Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in

U @A — oitae g9

SAVE WATER - SAVE LIFE




|
' 266

Validity of this NOC shall be subject to compli of the f: Ing conditions:

Mandatory conditions:

1) Installation of tamper proof digital water flow meter with telemetry on all the abstraction structure{s) shall be mandatory for all users seeking No Objection Certificate and |
installation shall be communicated to the CGWA within 30 days of grant of No Objection Certificate.

2) Proponents shall mandatorily get water flow meter calibrated from an authorized agency once in a year.

3) Construction of purpose-built observation wells (piezometers) for ground water |aval menitoring shall be mandatory as per Section 14 of Guidalines, Water level data shall be made available to
CGWA through web portal, Detailed guidelines for construction of piszometars are glven in Anr Il of the guidali

4) Proponents shall monitor qualily of ground water from the abstraction structure(s) once in a year. Water samples from pore wells! tube wells / dug wells shall be collected during ApriliMay every year
andweb', i in NABL accredited laboratories for basic p lers (cations and anicns), heavy metals, pesticides/ organic compounds elc. Water quality data shall be made avallable to CGWA through
the portal,

5) Incase of mining projects, additional key wells shall be establishad in consultation wilh the Regienal Director, CGWE for ground waler level monitoring four (4) times a year (January, May, August
and November) in core as well as buffer zones of the mine.

6) Incase of mining project the firm shall submit water quality report of mine discharge/ seepage from Govl, approved/ NABL accredited lab.
7) The firm shall report compliance of the NOC conditions enline in the website (www.cgwa-noc.gov.in) within one year from the date of issue of this NOC.

8) Industries abstracting ground water in excess of 100 m 3 /d shall undertake annual water audil through certified auditors and submit audit reporis within three months of wnpistioﬁ;nr tha same lo
CGWA. All such industries shall be raquired to reduce their ground water use by at |east 20% over the next thraa years through appropriate means. g

g) Application for renewal can be submitted online from 80 days befare the expiry of NOC. Ground water withdrawal, if any, after expiry of NOC shall ba lllegal & lable for leg al aclion as per provisions
of Environment (Protection) Act, 1986. ' %

10) This NOG is subjact to prevailing Cantral/State Government rulesflaws/norms of Court orders related to construction of tube well/ground water abstraction structure / recharge or conservation
struciuraldischarge of effluents or any such matler as applicable. " ' :

General conditions:

11) No additional ground water absiraction andlor de-watering siructures shall be construcled for this purpose without prior approval of the Central Ground m'tar-mu-lority (CGWA).
12) The proponent shall seek prior permission from CGWA for any increase in quantum of groundwater abstraction {mare than that permitted in NOC fm._s_peﬁﬂc period),

13) Proponents shall install roof top rain watsr harvesting in the premise as per the existing building bye laws in the premisa. >

14) The project propenent shall take all necessary measures ta pravent contamination of ground water in the pramises failing which the firm shall be responsible for any consequences arising
thersupon. T4

15) In case of industries that are likely to contaminate the ground waler, na recharge measures shall be taken up by the firm 1nsidé'ihep!ant premises. The runaff gensrated from the rooftop shall be
stored and put to beneficial use by the firm, g

16) Wharever feasible, requirement of water for greenbelt (horticuiture) shall be met from recycled / reated waste waler..
17) Wherever the NOC is for abstraction of saline water and the existing wells (s) Is /are yielding fresh water, the same shall ba sealed and new tubewall(s) tapping saline water zone shall be

constructed within 3 months of the issuance of NOC. The finm shall alsc ensure safe disposal of saline residue, if any. '

18) Unexpected variations in inflow of ground water into the mine pit, if any, shall be reperted to the mnnama_dl;isg{-ﬁal Dim. Central Ground \Water Board.
19) In case of violation of any NOC conditions, the applicant shall be liable to pay the penalties as per Sécthrﬁ"lﬂ.i;feluidulinas.

20) This NOC doss not absclve the proponents of their obligation { requirement to obtain other stglulofy-gnd administrative clearances from appropriate authorities.

21) The issue of this NOC does not imply that other statutory / administrative clearances shall Hs“ya'nt_e_d to the project by the concemed authorities, Such autharities would consider the project on
marits and take decisions independently of the NOC.

22) Incase of change of ownership, new owner of the industry will have to apply for incorporation of nacessary changes in the No Objection Certificate with documentary proof within 80 days of taking
over possession of the premises.

23} This NOC is being issued without any prejudice to the directions of tha Hon'ble NGT/court orders in cases related to ground watar or any other refaled mallers.

24) Prop ts, who have icted artificial recharge structuras in E.{;mpﬁanca of the NOC granted to them previously and have availed rebate of upto 50% (fifty parcent) in the ground
water abstraction charges/ground waler restoration charges, shall continue to regularly maintain arfificial racharge struclures.

25) Industries which are likely to cause ground water pellution e.g. Tapning, Slaﬁgmr Houses, Dye, Chemicall Petrochemical, Coal washeries, pharmacaudical, other hazardous units etc, (as per
CPCS8 list) need to underlake necessary well head protection measures o ensure pravention of ground water poliution as per Annexure || of the guidelines.

26) In case of new infrastructure projects having ground water abstraction of mora than 20 m3iday, the firm/entity shall ensure implemantation of dual water supply system in the projecis,
27) Incase of infrastructure projects, paved/parking araa must be coversd with interlocking/perforated tiles or other suitable measures to ensure groundwater infiltration/marvesting.

28) Incase of coal and other base matal mining pm}ects. {he project proponent shall use the advance dewatering technology {by construction of series of dewatering abstraction structures) to avold
contamination of surfaca water. .

29) The NOC Issued is conditional subject to the, conditions mentioned in the Fublic notice dated 27.01,2021 failing which penalty/EC/cancellation of NOC shall be imposed as the case may be.
30) This NOC Is issued subject to the clearance of Expert Appraisal Committee {EAC) (if applicable}.

[Non-compliance of the cowdl‘l_bna minﬂomd above is likely to result in the cancellation of NOC and legal actlon against the proponent.)
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Government of India
Ministry of Jal Shakti
Department of Water Resources, River Development and Ganga Rejuvenation
Central Ground Water Authority (CGWA)
Application for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Save As Draft Application For Renewal of NOC)

Application Number : 21-4/476/UT/IND/2017

Applied For Renewal : 2nd
(Scanned copy of this page after signature and seal should be attached at "Application with Signature and Seal in attachment section bafore submission of application)

* |Name of Industry: SAGAR PULP AND PAPER MILLS LIMITED VILLAGE
- 'MUNDET DISTRICT HARIDWAR UTTARAKHAND

| Location Detalls of the Industrial Unit

R o P ——

\Address Line 1 : - |25 KM MANGLOR - DEOBAND ROAD
~ e S AGE MO
C et — o B it srsasnassiiorin SIS
g ———— T T . o
= [%}1 e . JHA&M{ T TR— 1> D - i R
g D e R
T o
e B
e s

INDUSTRIAL USE- Self Declaration

1 hereby cerify that the data and information furnished above are frue to the bes! of my knowledge and bellef and | am aware thal if any part of the dala/
infarmation submitted Is found to be false or misleading at any stage, the application will ba rejected outright,

: | hereby declare that all the mandatory documents prescribed in the application form have been uploaded and no blank firrelevant documents have been
|uploaded. | am also aware that any faisa/ wrong submission /uploading of document will lead to rejection of my application without any notice.

Itis to certify that no case related to ground water withdrawal/ contamination is pending agalnst the industry/ project/ unit as on date. Any such case filed

agam’} the company/ project/ unit in respect of ground water withdrawal/ contamination during the pendency of this application shall be immediataly brought to
'the nolice of CGWA,

lh?hrebyundartakalmt in case any environmental compensation/ penalty is imposed on the firm by any statutory authority, | shall comply with the decision of

p authority.

C
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(YIS SRR .

_ _ Director
Date : 06 ©3-2033. - ““Name & Sighature of the applicant
Place : \ifllage Mumd el Disk Hariden (UK ) (With official seal)
Assoclated User : sagarpaper

* In case signed by any authorized signatory, the details of the signatory with the authorization shall be enclosed.

06/03/2023 05:20 PM Page 1 of 1



HEAD OFFICE S/
s Uttarakhand Environment Protection and Pollution Control Board n. Wt

anah 2920, Nemi Road, Dalanwala, Dehra Dun (Uttarakhand) &), \-.agf -
aurr \ d

Pivase : D138 J658004, Fux (2718002 Web 1 www seppeh. ok gov.in. §-mail : myakpeb ayaheo rem

3 Date: 3 -05.2018
UEPPCI/HO/Con-5-20112018/ 3 8Y m:l;n. 018
Tu. i :
M/s Sagar Pulp & Paper Mills Lid,
Khasira No. 1471, 2.5 Km.
Manglore-Deoband Road,

viil- Muundei, Roorkee, Disti- Haridwar.

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authorization) {Renewal) under Section-25 of the “W:.ter
{Prevention & Control of Pollution) Act, 1974 and under Section-21 of the “Air (Prevention
& Control of Pollution) Act, 1981” and Authorization under “Rule-6(2)" of the “Hazardous
and Other Wastés (Management and Transboundary Movement) Rules, 2016™ notified under
“Eavironment (Protection) Act, 1986™ as applicable (1o be referred hereinafter as Water Act, Air

Act and HW Rules respectively).
PCBID - 13329 Inward ID 238915
CCA {Renewal)
Consent No.38180 G 47~ Date: 22.03.2018
s T

(CCA is hereby granted to M/s Sagar Pulp & Paper Mills Ltd located at Khasra No. 14/1, 2.5 Km.
Manglore-Deoband Road, Vill- Mundet, Roorkee, Distt- Haridwar subjeet to the provisions of
the Water Act, Air Act and Hazardous and Other Wastes (Management and Transboundary
; W_ﬁncﬂ)'l_{u!u, 2016 and the orders that may be made futther and subject to following terms and

L This CCA is granted for a period upto 31.03.2023 and valid for manufacturing of
~ [oliowing products with Capital Investment / Net Assets Values ¥ 7.34 Crs -

. [SNo. [ TastCCAorCiE Present CCA (Renewal)
Ao [ Ly Product : Quantity Product Quantity
o . : {Per Month) (Per Month)

| 1 [CrafifPostec/Tissue | 1300MT | CrafUPoster/Tissuc | 1500 T

2 L O R el Paper |

7 - 2. Specific Conditions under Water Act -

___ Last CCA or CTE Present CCA (Renewal)

1 and Disposal :- 'Ihcupphcant shall operate Effluent

i o ing of primary/secondary and tertiary treatment as is

: h ref 0 in uent quantity and quality.

- In case o stoppage of functioning of ETF production has 10 be stopped immediately and
5 s A R R : ' ) cine
1!:1.1- ﬂmrd bgf{ mb?ﬁbglamfadby Jax/phone/email with a report in this regard to be
(i) The treated effluent shail be recyeled to the maximum extent and should be re ithi
PR el riac o L eC 1 { I ¢ used within
s Mwmf?tgrdtm« Quality ;:l(" the treated effluent shall meet to the following
~ SEETEE AR SPCCITIC standards as prescribed under Envivo t (Protecti les, 1986
mdmnppliub!eluﬂnwmﬂtm ey nment (Protection) Rules

it

A |
Scanned by TapScanner
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5. Conditions uuder Hurardous sud (iher Wastes DMavagoment and  Toansbouvday
Afovenens) Rules, 2818 > e ' »% FR
() Number of suthoriaation and date of e : wis\,&.émﬁif@?;&m
() The Factory Mansger of MA Sugar Palp & fuper MUk Lid. Haridwae is howeby
 granted an suthortration o opearte & Rellity for cotloction and storage of tazandons nastes,
- i) The authorization is grantad © operare a Sl or goveration, ooftevtion and storage of
harardous wastes within Story promizes r Dollowing category of wases -
1 8Na)  Category | Quantity of Waste for which T Mode of Disposal |
' Sehedulel & | anthovization i being lssued :
Lo Shedwleld 0 Qmtay 1
i [Sshedulel-S0 o GisQ B

- {iv) The authorization shalf bo i foree for 3 ported upte JLALINES,
() The ‘autﬁﬁwtm is sublect o the g\maﬁéiiu%zs stated Botow aad sech condiitons as wa be
spectiiod in the rales for the tuxe being in Geoe imder Bavironment {Promation) Act, 198,

by = an AT

~ Torms and conditious of authorization :
N 03 The authorization shalt comply with the provisions of the Eavivonment (Protection) Ast,
- 1986, and the rules sade there under,

Sconned by TapScanlnar
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Angexure

- ttions: 4 shall regularly submit
§ ?‘E:cg;g;ﬁhau provide 18I fnark water meter 10 each water supply S'?;::i:é; e fond o Cess et
. cetriss of waier consumption in the prescribed form and pay ﬂ-le cess as sp;mf o ancial year 50 that foe
3, The applicant shail submit audited balance sheet of the onit at the end ©

binitted by the applicant could be assessed. - orm el 35 per
3 ?h? ;pplic:m shaE;l provide ports in the chimney/stack and facilities such as {adder, platfi

i i imes b
requirement for monitoring the air emissions and the same shall bs open ftfl’ IHSPEGHO“;“? “’;:; EB ::::]mbcri
she Board’s staff, The chimney/stack atlached {o varfous sourCes of em:ss-:on sPall be design
stich a8 S1, 52 ate. and these shall be painted/ displayed to facilitate idenuﬁcalmP. o

4. The industry shall ensure interlocking of air poliution control devices and production me»SS?-S ¢ carface water

5. Solid wastes generated from the indusiry has to be disposed in manier SO that contamination of sur
bediesfground watev/soil ete. does not take place.

6. The industry shall take adequate measures 10 confrol
standards as may be applicable.

7. ‘Fhe applicant shall develop three rows

Cenirai Pollution Contrel Board, . )
8. ‘The Industey shafl strictly adhere with the specific and general conditions issued with CCA order. Any

violation of stipulated conditions may attract fegal action under the provisions of Water Act, Alr Act and
Environment (Protection) Act and Rules made therevnder.
9, The industry shall ensure all safety measuves and shall undertake periodical assessment by the competent
authority.
10.Unit shall ensure menifest system in Form-10 of Hazardous and Other Wastes (Management and
Transkoundary Movement) Rules, 2616 while disposing hazardous wasts,
1. Hezardons waste should not b stored beyond a period of 90 days,
. . 12.The industry situated nemby the River Ganga and its tributaries shall ensure the treatment facilities and
L jdisposal aranigement in such a way so that no waste water is discharged in water stream or water bodies,
. 13.The unit shall install water meter install water usciretycle point and alse af discharge point.
' 14:The unit:shall strictly comply with the provisions of Water, Air & E (P) Acts and Rules/Notifications made
5. The:triated effuent from BTP should meet offluent discharge standards as notified under the Environment
- a6:Unit: ha intain the connectivity of RTMS and flow meter for submission of real time oniine data 10
~““7 . CPCB/SPCB and provide other requisite details for 24x7 culine data submission.

L

of noise from fts OWR SOUICE SO @5 to comply with the

of green belt on the premises with plant species a8 suggested by the

"General Conditions:.
I. ‘Phe applicant shall get snalyse the samples of effluent/emission/hazardous wastes at least once in a three
miith from the laboratory recognized by the MoEF and shall report to the UEPPCB.
2. The applicant shall however, not without the prior consent of the Board bring into use any new or aitered
outlet for the discharge of effluent or gases emission or sewage waste from the unit,
. 3. Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The applicant
e shall provide discharge measurement equipment at final disposal point.
4, a7 " Stricf sly with conditions of this CCA and submi¢ compliance repost of stipulated
ptiof this CCA. If, at'any point of time, it is found that the industry is not
ons or ‘any further direction/insteuction issued by the Board, legal action

use keeping, Alf valves/pipes/sewer/drains etc. must be leak-proof.

d entry 1o the STP'S/ETP's inlet and outlet points, Air Pollution Cantrol
itoring of efficiency of poliution contro} measures,

300k at the time of inspection to the Board's officials.
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speratnng 0 % adue Cvhe e wih mmediae oifest and suci gk

sy Y ersine I0 ston produciion moEd HLARGS : : :

bl e umaps W S0P DI o 2o decided B

; . . . alay Y
reported tor Board's offices The edusirs oftaf be huble by pas componsanon o 9

the Dampalent Authonts

. e e dustion
ax applt beture the ofl davs of ewpay wEAUA orany change n praduciion e productio
aee w cffluent discharge pomt oF

11 o gendiatl o
capat ity manuiativemg process ey enhaniontii eoer ame chang

cisson Pt ) A
19, The Boavd reserves the right 10 rovede abd medid ans stgrulgsed voaditien sssued ateng v ith CUA, 28 o)y B2
’ RECESSATY.

13, The person authoriznd shall et rent, lond, sell, wassfer o otherw e transpert dee hazavdons waske withouw

cleaining prier permission of te Boanl,
14 Any unautherized change in porsonnel, 2quipnicit 43 9 erhiitg
persen anthorized shall constitute a breach of his authatizanon, .
13,3 s the duy of the authorized person w ike prior pamusien of the Board 1o close dows the faetlity.
Lsihorization is valid for TCMPOrany Sterage Ul HIAZATGOUS W asic WAl protion Mfasys i mesmizas aale
17, The suthorized agendy sihil cidthe SRR AN WA Rk (S Mhzadoysshemicals )
heing used in the plant as well as air emission and waste geperated within premtises is dispiayod on Display
Board of size 634 feet out side the main f2ctory gate within premises, .
18.11 is duty of the awhorized person 1o take priey permission of this Board to close and cleanup the facility for
sreatment, storsge and disposal of hazardous waste.
19, The applicant shall maintain record of hazandous waste in Form-3 and shall submit annual rewrm in Form-$ ¢n
af before the 30° day of Sune following w tw Gnancial year to which that coum relates.
30, In mo case any hazerdous waste shall be disposed off on land, in any drain, oF At S0y W3 SiTeam. Al spillage
st glse b safchy collected and stored.
3] Belore fie hasrdous waste is siored or dumped & the fility, applicant must conduct 3 datailed physical and
chiemical analysis of hazsrdous waste sample snd repan ra dae Bouard.
23, Dried hazardous sludee fom e process i the plant shall be stored in double jined HDPE pit constructed
with RLC.C. or such material which docs not react with the waste contained in it

23. The storags ares should be foncnd properly and Siga Notice Board indicating *Danger” and *Hazardous® shall
be displuved o1 sppropriate position both in Hindi and Enghish.

23, The industry shall stose non-ferrous metal waste, usad oil spent oif waste in sealed drums placed on impervious
Auer under covered shed. Hazardous waste i jequited shall be sold onfy 1o Registered ReeyelersiRe-
FPOLESSOrS, :

33 i ease of any transporiation of hzxsrdous waste, the Jewils in Form-10 of the Hazardous and Other Wastes
(Management usd Transboundary Muvement) Rules, 2816 shall be submiited 10 the Board.

o

Seientific Officor

comdition a3 mentiened in e applisztion by tha

Seonned by TopScannar
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Sk b produed Bor Eppoiien ot he Feguest OF an i

taeg e aatbeons s ol s panes
asileaieal byt SPOHPO .
Erny L b poros anghonzed Wl not rent losd. self, sansfer or otherv e ampor the hazardeus
wivade w il chtamng priss persiena of the SPCBPCL _
(i3 Ay snaniloniscd Janges in personnel. cquipment as working conditons a8 mntioned m i
e applecation by the peesra sellisnzed shall constitete 2 hyeach of his aat}wn;;‘ssso?.
i r B i e duty of the authonzed person to tahe prior permission of the SRCB-PCC 1o cose
down i Ty,
fui) An applivation for e renaval oF an authorization siall be made a3 laid down ynder these
pisles, .
(vity The i ohall comply with ang oifier conditions specified in the euidefines issued by e
Mo o CPCB/SPOB Grom time 10 tme.

4, Fhes C4 A 35 aalid 1or monuibetusing of Craft Paper, Poster Paper and Tissue Paper b using
sty {raprer as rove materal
6, Compuisors decuments to be submitied by the Industry/Lnit -

i1 Ausioal retorn in Form-3 and Waste Disposal Manifest in Form-10 under Hazardous
and Other Wastes (Management and Transboundary 3lovement) Rules, 2016 and
Third Party Audit Report.

iy Environment Statement in Form-V of Emvironment (Protection} Rules, 1986.

tiis Ouarterly complianee repert of the CCA. photograph of ETP/APCs/Waste Storage

Arcn.
7. VUnit bas 10 apply for renewal of COA well in advance of 60 days of expiry of this CCAL
8. Competent Anthority reserves the right o changeimodify/add any time any condition of this
{CA,
4, Linit has W compiy with the other gencral conditions as annexed herewith. Non compliance

of any provision of this CCA and provisions of the Water Act. Air Act and Harardous
and Other Wastes {Management and Transboundary Movenent) Rales. 2016 » it
resufs in Jegal action under the aforesaid Acts and Rujes, --

demberdecretary

Copy to: Regional Officer, Uttarakhand Envirenment Protection and Pollution Controt Board.
Ranrkee, Distt- Haridwar {or inlormation and compliance of the same.

Scientific Officer

Scenncd by TapScantor



Application required for grant/renewal of authorisation for generation or collection or storage or
transport or reception or recycling or reuse or recovery or pre-processing or co-processing or

UTTARAKHAND POLLUTION CONTROL BOARD

FORM 1
[See Rules 6(1)

utilisation or treatment or disposal of hazardous and other waste

Part A: General( to be filled by all)

. |71. Name and address of the unit and location of facility: | Sagar Pulp and Paper Mills Ltd
) Khasra No. 14/1, 2.5 Km, Manglore-
Deoband Road, Vill-Mundet, Roorkee,
Distt-Haridwar, Uttarakhand.
(b) |Name of the Occupier of the facility or operator of Name: Anil Tyagi Designation: Director
disposal facility with designation,Tel,Fax and e-mail: | Phone: 9719412661Email:
jianialtyaji@gmail.com
(¢) |Authorisation required for(Please tick mark appropriate | reNew
activity or activities:)
(d) |In case of renewal of authorization previous reNew
authorization numbers and dates and provide copies of
annual returns of last three including the compliance
reports with respect to the conditions of Prior
Environmental Clearance, wherever applicable:)
3.(a | Year of commissioning and commencement of 2010/March
) |Production?
(b) | Whether the industry works 1 shift/2 shifts/round the General Shift
( clock?
(c) | Total cost on pollution control (in Rupees) Not Applicable.
(d) | Whether the unit is generating hazardous waste as no
defined in the Hazardous Waste(Management and
handling)Rules, 1989, as amended.:
Part A: Activity/Hazardous Waste Generation Details
(a) | Mode of storage
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Name of the Hazardous Waste | Catogary of Hazardous Size of the Storage Capacity(in
generated/to be generated Waste Room/shed(in mts.) terms of months)
Collection,Storage, Disposal, Industrial Operation 93325.1 0.0041006
Using Mineral or
synthetic oil as
lubricant in hydraulic
systems or other
applications
Part B: Mode of storage
(a) | Mode of storage
Authorization Required For Source of Generation Category Quantity(Ton Per
Day({TPD))
Part C: Quantity of Hazardous waste disposed
1. {Quantity of Hazardous waste disposed
Name of the Nature of | Category of Total Quantity of | Quantity of | Quantity of
Hazardous Waste | Hazardous | Hazardous | Quantity of | hazardous hazardous | hazardous
generated/io be Waste Waste Hazardous waste waste waste
generated Waste shifted/to be | given/to be | being/to be
generated/to |  shifted o given to managed in
be common regd. the premises
generated(in TSDF Recveler
tones/annum
Part D: Hazardous substances used
1. | Hazardous substances used
Name of substances Quantity
Part D: Hazardous waste is being produced
1. |Hazardous waste is being produced
Name of hazardous waste Quantity

Used/Spent Oil

1.500 MT/Y

Place:
Date:

Signature of the Applicant
Name and Designation




276

FORM 1
CONSENT SEEKING FORM
(o be submilted in idplicats)
{5ce BULE 27}
Agpplication for consent for cndssionsieontinnntion of emissi under szction 21 of the Air (Frevention and Conirel of Pollotion) Act, 1921,

From, Drated
Sagar Pulp and Paper Mills Ltd, Khasra No. 141, 2.5 Xm, Manglore-Deoband ZI03(2023
Road, Vill-Mundet, Rocrkee, Distt-Haridwar, Uttarakhand.
City:Roorkee
Block:Roorkee

District: Haridwar
Te,
The Member Secretary,

Uttarakhand Pollution Control Board,
Dehradun

R &

[/ We hereby apply for CONSENT under Section 21 of the Air(Pravention and Control of Pollution)Act, 1981(14 of 1981) to make ernission from Industrial Plant
owned by (1)

Anil Tyagi for a period upto (2) 5 years

2. The aunexure, appendices other particulars and plans in triplicate are attached herewith,
3. TAWe furthet declace that the information furnished in ihe Annexure, appendices and plans is correct to the best of my/our knowiedpe.
4, I'We herchy submit $hat in caso of change cither of thil]:omt or the quantity of discharge or its quality, 2 fresh application for COMNSENT shall be
made and until such CONSENT is granted no change shall be made
5. I fWe hereby agree to submit to the Board and application for r¢newal of consent one month in advance of the date of expiry of the consent period
6. 1'We undertake to farnish other information within one month of its being cafted by the Board,
Baok Details.
Transactior Id FPayment Date Transaction Staius Ammount
72844704 27/03/2023 Successful 300000.0

Ascompanimts-

£ Unir ke |2 vbemit Acion Pl of ol linticg Bazh smen1Fe g

i Wit peaeried Gur to their eed prodver withia ong macth e PCE Witsraiband  pAteded)

2. Lador dwzed Babense Shea o the walk brEmting fiued ety 2 ik Tt i bed foeresl)  (AMached)

3. Foera ¥ {Environment Rl Undor EPRGH) (ATl
d. Copy ¢of CTRACTA ded & i Coophanse Shibar  pAtackiad]
3 Pelatwise compbicoe ol C0A voaditioen (o t3ss o] Heopvat Eguraion) 434 CT8 rused COAFTah (el
Yours faithinlly,
Signature
Narme of the applicant; Anil Tyagi

Address of the Applicant: Manglore-Decband Road, Vill-Mundet, Roorkee,
Distt-Haridwar, Uttarakhand.

ANNEXURE TO FORM

New



NOTE- Any applicant knowingly giving incorrecs information or suppressing any information pertaining thereto shall be liable to an action under the provisions of

the Act .
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While filling fhis Annexuce the applicant shall in respect of such of the items as do not pertain to his activity state ‘not applicable' and shati not leave blank .

10.

State Working season per year of the plant:

{a) Mumber of workers attending the factory shift wise &/

or per day

&) Number of workers residing in the premises

; Jan fo Jan
145

:0

Indicate the present use of the land in the vielaity(5 Km.radius) of the:

l Name of Surrenading

| Distance(in meters)

Pescription

Climatolopical and Meterological Details{if available}

{2) Indicate the climate conditions st the site(arid and

serni-arid ete.)

(b} Rainfall{yearly average range)
{c} Tempcrature{seasonal range)

(d) Information on speed

and direction of wind

{2) Hurnidity and Solar radiation

B, Give list of all materials in the process:
Raw Materials Name Raw Materials Quantity Principal use
akd 15 Metrc Tonnes/Month Raw Malerial{per month)
alum 15 Metric Tonnes/Month Raw Material{per month}
rosin 10 Metric Toones/Month Raw Material(par month)
soap stone powder 50 Metric TonnesMonth Raw Material{per month}
Waste Paper 1800 Metric Tonnes/Month Raw Material(per month)

A process flow diagram must be included with this staternent showing entry and exit points of all raw materials, intermediate products, by praducts and finished

products, Detail process and controf equipment.: (See Enclosure)

12. Fuel Consumption in Tonnes/day
Fuel Name Daily Unit Calorifie value Ash confents Sulphay Others
Comsumption{T conteats
fday)
13, Atmospheric Emission from each stack

Total no. of stacks: 2
Material for constraction of Stack: For DG Set, For Boiler,
Stack A#tached to: 4G Set, Boiler,
Height above ground level(in metres): 3,30,
Eeight above roof{in metres): 1.¢,
Stack Top: Round , Round ,
Inner dimensions (in meters): 0.0,50,
Gas quantify-m~3/hr: 15.0,1348,
Flue gas temperature 'C: 300,300,
Exit velociky of gasfsec; 220,240,

{a) Flue gas emission
Stack No. Type of fuel | Quantity of | Type of 502 Nox, CO/HC Particulates | Others

fueb/hr firing

{b) Process Emission
Quantity of gas (iz | So2 Co2 Analysis of vent Farticulates in Gther Speeily
Nm#3/he) hydrocarbons mg/Nm3

(¢} Particuiate analysis

{(d) Chemical Composition(if available)
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14, Give details of flue gas sampling arrargements : WA
I5. Give details of labomatory facilities available for analysis of emission WA
16, {s there sufficient space available for installing air poilution control equipment
17 Details of Air Pollustion -
Stack Name Equipment Name State
18. State the tosat quantiey of air handied by ventilation equipments,specify size and no.of equipments, installed or to be installed
Equipment Name Equipment Size Mo, of equipments Statns
%, Give the following details
{2} Total investment in the factory and the year of investment, : Tnvestment:-1287 Lakh

Year of Investment is :-2022

(b]nThe estimated expenditre for implementation of the scheme to control sir  :N/A
pollution

(¢) Expenditure incurred to update progeess achieved(physical) for air pollution : N/A
comirol, if any, and the year/years of investment along with physical progress

achieved. The firm should give details of action taken to date and the

expenditure incured and the time required for the scheme.

{d} Annuzl operation and maintenance-cost of Air Pollution Controt Plant, if : N/A
any
{e} Further action that is being taken up by the firm to ¢ontrol air pollution. TN/A
20. Other relevent information, if any : N/A
Signature

Name and Address of the applicant on behalf of 1 Anil
Tyagi,Manglore-Deoband Road, Vill-Mundet, Roorkes, Distt-
Haridwar, Uttarakband.

Name and Address of the Firm on behalf of which application is
made : Anil Tyagi,Manglore-Deoband Road, Viil-Mundet,
Roorkes, Dist-Haridwar, Uttarakhand.

Explanatory Notes for filing in form and the Annexure .

The notes are given only for those items for which explanations is considered desirable .

CrOTI-

1. Here mention the name of the owner of the land/premises, if other than the applicant industry or factory in continustion of legal business as per Air (Prevention
and Control of Pollution) Act, 1981, If the land/premises balongs to the factory/ industry, say self

2. Here mention the date up to which the consent is soughi for.

Annexure to form-

‘Existing "means that which is opesatian at the time of applying for consent .

New' that which has been modified due to change in guantity and/or quality of emission.

'Altered’ means that which has been modified due to change in quantity and/or quality of discharpe arrangement apdfor point of discharge etc.

ftem 1 : Here mention name of the owner of the land/premises if cther than the applicant industry or factory in continvation of of legal busines as per Air
(Prevention and Control of Polution § Act ,1981 if land/premises belong to the factory/industry say seif .

Item 1(a} : The industrtes are categorised based on the investment as foliows : Major industry- having investment of more than 2 crores. Medium industry- having
investment of 19 lakhs to 2 crores.Small scale industry having investment of less than 10 lakhs rupees

In place of above criteria kindly give category as per latest notification

Ttem 2 : Here give the registered name of the indusiry/institution factorylocal bodies etc under which the business is carried out.
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Ttem 6 : Applicable to only those ase as which are prohibited areas such astheOrdinance Factories, Mint, efc.

Ttem 16(c) : Here State the temperatars in C in summer winter monscon and post monsoon seas on.

Ttem 10(d) : Here state the seasons] average wind direction and speed in and around the site of the plant. The above information can be had from represcatative
Meterolopical ¢entre .

Ttem 13 : Analysis of the flue gas emission, process emission and particnlars analysis should be done for each stack, emissions. Where ever stacks are not provided
the shop floor specific concentration should be reported . Chemical Analysis of particulars matier in the emission should be furnished giving details such as

organic matter ;metals ,non-metals , redicactive, substances, ashastos, silicates ete.

Item 17 : Here mention the detailed specifications of controt system used or propesed to be used with efflciency . Also furnish ihe layout of the control system
with dimensions.

Item 1% ; Here state the total quantity of ventilation air handied by equipments’ such as roof extractors, Evapaorative coolers eic

Additional Documents suggested for submission:

1 : Separate Dersand Drait towards consent fee Water & Air,
.7 : Annual Report or certificate from Chartered Accountants in support of fixed assets,current assets and current liabilities .
“ .3 1 Layout plan showing the focation of stacks (chimneys), effluent treatment plant, effluent dispusal areas, air pollution control devices, hazardous waste {restment
and disposal areast .
4 : Manufacturing process flow sheet, with description note on the manufacturing process for each product .
5 : Copies of Iatest consenVauthorisatien/Environmental Impact Assessment Clearance .
6 : Copics of 85I registration. Letter of IntenV industrial licenses, clearances from the Department or any other relevant document (ifapplicable} .
7: Copies of planning permission cerdificate issued by the local bodies/District Town & Country Planning/Metropolitan Development Autherities .
8 : Compliance report on the latest CTE /CTO conditions stipulated under Water & Alr Acts issued to the Unit
Common General Information required for consent to operate under Water Pollution {(Prevention & Control) Act, 1974
and Air Water Pollution (Prevention & ControDAct, 1981,

1. () Full name of the appiicant with address : Anil TyagiMangiorcheaband Road, Vill-Mundet, Roockee,
Distt-Handwar, Uttarakhand.
(Tet. No.) 91-9715412661
{b) Is the firm registered? : YES
(¢) i yes, give the number & date of registration and autherity with whom LN
registered.

{d) Fall Address of the registered office

{e) Names, designation and full address of persons like Partners, Managing : Mame:-Anil Tyagi

Director/Manager ete. Designation:-Director
Address:-Manglore-Deocband Road, Vill-Mundet, Rocrkee,
Distt-Haridwar, Uttarakband,

Period Of Tenures:-N/A
(f) Under which category does the industry fall: Large/Medium/Smali Scale. : larpe
2 Fué]:nnme of the Land/Premises/nstitute/Factory/Industry/Local body with :  Sager Pulp and Paper Milis Lid
address
Address:Khasta No. 14/1, 2.5 Km, Manglore-Deoband
Road, Vili-Mundet, Roorkee, Distt-Haridwar, Uttarakhand,
Tel. No.:91-5719412661
E-mail sjianialtyaji@gmail.com
3. Give revenue /City Survey No. of the landfpremises for which the application is : District: Haridwar
made: Town/Village:Rootkee
City Survey no./Revenve Survey no.:Khasra No. 1411
Khata No..N/A
Area in Hlectares:0,045
4. State month and year in which the plant was actually put iuto commissions or is March, 2010

proposed to be put into commission:
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State the Clvil/Mititary /Defence/industrial Fstate ete. under whose administrative
jurisdiction the occupersfindustrial plant is situated:

(a) State whether plant site has beer declared as prohibited area:

{b) IF yes, stote the name of the Authority and furmish & certified copy of the order

under which the area has been declared as prohibited area

Civil

Bisteict:Haridwar
Corporation:
Viliage Panchayat
Contonment:
Defence Depti:
State Govt:
Prohibited areas:
Others:

NO
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Back Water Flow Meier Problem

From; Sagar <sagarpulpandpaper@redifimail.com> on Tue, 20 Jun 2023 12:22:11
Ta:

northvi @ictafiow.com
Ce
vijay(@iotailow.com
Bec:
contact@ictaflow.com

Show full headers | Hide Details

Dated: 20.06.2023

Dear Sir,
Sub: Back Water Flow Mater problem.

We have to inform you that our back water Flow Meter is not working properly. Please depute your engineer for
checking the same.

Please do needfid at your end at the earliest.

Thanks and Regards
For Sagar Pulp and Paper Mills Lid
PHONE - 7830471100
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Government of India
Ministry of Jal Shakti
Department of Water Resources,
River Development & Ganga Rejuvenation
Central Ground Water Authority

(4= ARl 8g sAMfT yHTor Tm)
NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION

Project Name: Gold Plus Glass Industries Limited

Project Address: Gold Plus Estate, Vill : Thithola, Block : Gurukul Narsen, Tehsil ;: Roorkee
Village: Thathaula Block: Narsan

District: Haridwar State: Uttarakhand

Pin Code:

Communication Address: Gold Plus Glass Industries Ltd,, Village : Thithaula, Block : Gurukul Narsen,

Narsan, Haridwar, Uttarakhand - 247667

Address of CGWB Regional Office : Central Ground Water Board Uttarakhand Region, 419-a, Kanwali Road,
Baluwala , Near Urja Bhawan, Dehradun, Dehradun, Uttarakhand - 248001

1. NOC No.: CGWA/NOC/IND/ORIG/2021/13615
2. Application No.: 21-4/607/UT/IND/2017 3. Category: Safe
(GWRE 2020)
4. Project Status: Existing Project 5. NOC Type: New
6. Valid from: 26/05/2021 7. Valid up to: 25/05/2024
8. Ground Water Abstraction Permitted:
Fresh Water Saline Water Dewatering Total
m3/day m3/year m3/day m?3/year m3/day m3/year m3/day m3/year
800.00 292000.00
9. Details of ground water abstraction /Dewatering structures
Total Existing No.:3 Total Proposed No.:0
bw DCB BW T™W MP MPu DW DCB BW TW  MP MPu
Abstraction Structure* 0 0 3 0 0 0 0 0 0 0 0 0
*DW- Dug Well; DCB-Dug-cum-Bore Well; BW-Bore Well; TW-Tube Well; MP-Mine Pit;MPu-Mine Pumps
10. Ground Water Abstraction/Restoration Charges paid (Rs.): 584000.00
11. Number of Piezometers(Observation wells) to be No. of Piezometers Monitoring Mechanism

constructed/ monitored & Monitoring mechanism.
Manual DWLR** DWLR With Telemetry

*DWLR - Digital Water Level Recorder 2 0 1 1
(Compliance Conditions given overleaf)

This is an auto generated document & need not to be signed.

18/11, SR 8134, ATRIE S, 71 fawett - 110011 7 18/11, Jamnagar House, M ansingh Road, New Dethi-110011
Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in

T 991 - Silaq 99

SAVE WATER - SAVE LIFE
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UKPCB
HEAD OFFICE
Uttarakhand Pollution Control Board

*Gaura Devi Paryavaran Bhawan”
46B, IT Park, Sahastradhara Road, Dehra Dun (Uttarakhand)

Web : www.ueppch.uk.gov.in. E-mail : msukpcb@yahoo.com

UKPCB/HO/Con/G-46/2022/ ( Y3 Date: | 2?/ 06.2022
REGD. POST
To,
M/s Gold Plus Glass Industry Ltd,
Gold Plus Industrial Estate,
Village-Thithola, P.O.-Landhora,
Laksar Road, Distt-Haridwar.

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authorization) (Renewal) under Section-25 of the “Water
(Prevention & Control of Pollution) Act, 1974” and under Section-21 of the “Air (Prevention
& Control of Pollution) Act, 1981” and Authorization under “Rule-6(2)” of the “Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016” notified under
“Environment (Protection) Act, 1986 as applicable (to be referred hereinafter as Water Act, Air
Act and HW Rules respectively).

CAF ID - 4365 Application no.-1160742
CCA (Renewal)
Date : 31.03.2022

CCA is hereby granted to M/s Gold Plus Glass Industry Ltd located at Gold Plus Industrial
Estate, Village-Thithola, P.O.-Landhora, Laksar Road, Distt-Haridwar subject to the provisions
of the Water Act, Air Act and Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 and the orders that may be made further and subject to following terms and
conditions :-

IL This CCA is granted for the period upto 31.03.2023 and valid for manufacturing of

following products with Capital Investment / Net Assets ValuesT 95616 lacs :-
S. Last CCA or CTE Present CCA (Renewal)

No. Product Quantity | Product Quantity

(Per Month) (Per Month)

1 Float Glass 38750Ton | Float Glass 38750Ton

2 Mirror Glass 4500Ton Mirror Glass 4500Ton

3 Reflective Glass 25000 Ton | Reflective Glass 25000 Ton

4 | Frosted/Itching 8000 Ton | Frosted/Itching 8000 Ton

Glass Glass

2. Specific Conditions under Water Act :-
(i) The daily quantity of effluent discharge (KLD) :-

Last CCA or CTE Present CCA (Renewal)
Trade Effluent 300 300
Sewage _ 200 200

(i) Trade Effluent Treatment and Disposal :- The applicant shall operate Effluent
Treatment Plant consisting of primary/secondary and tertiary treatment as is required
with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and
this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.




(iii) The treated efflu
effluent shall meet to the following general and specifi
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ent shall be recycled to the maximum extent. Quality of the treated
¢ standards as prescribed under

Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

1 | pH Between 55109.0
2 | Suspended solids Not to exceed 100mg/l
3 | BOD (3 days 27°C) Not to exceed 30 mg/l
4 | COD Not to exceed 250 mg/l
5 | Oil & Grease Not to exceed 10 mg/l

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is

)

required with reference to influent quantity and quality.

In case of stoppage of functioning of
this Board has to be intimated by fax/phone/email with a report in

dispatched immediately.

STP, production has to be stopped immediately and
this regard to be

The treated sewage shall be reuse in gardening and the same shall be maintained
continuously so as to achieve the quality of the treated effluent to the following standards
within five years from the date of notification dated 13.10.2017.

S.No. Parameters Standards
1 pH 6.5109.0
= BOD (mg/L) Not more than 20
3 TSS (mg/L) Not more than 50
4 Fecal Coliform Less than 1000
(MPN/100ml)

3. Conditions under Air Act :-

(i) The applicant shall use following fuel and install a compre

(i)

hensive control system consisting

of control equipment as is required with reference to generation of emissions and operate
and maintain the same continuously so as to achieve the level of pollutants to the following

standards :-
S Stack Stack | Type of Fuel Fuel Emission Emission
No | attached with | height Quantity Control standards
(Mt) Equipment not to
exceed
I DG Set 30 Diesel 100Ltr./Hr | Acoustic -
(1650KVA) (each) (each) Enclosure
X5
2 | Boiler 12 Diesel 50Ltr./Hr - As per
(4Ton/Hr) x 2 | (each) norms
3 | Furnace 90 Petroleum 135 Scrubber -
(600MT/day) Coke Ton/day
X 1
4 | D.G. Set 30 Diesel 200 Ltr/hr Acoustic -
(1500KVA) (each) Enclosure
X9
5 | Furnace 95 FO, CNG, Pet | 5STPH Cyclone .
(700 MT/day) | (each) | coke Dust
3] collector,
Scrubber

In case of stoppage of functioning of a
stopped immediately and this Board has to be intimated by fax/phone/em

this regard to be dispatched immediately.

Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic
enclosure as is required for meeting the ambient noise standards for night and day time as

ir pollution control equipment, production has to be
ail with a report in

T

.‘_U
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prescribed for respective areas/zones (Industrial, Commercial, Residential, Silence) which
are as follows :-

Standards | Industrial Area |[Commercial Area | Residential Area | Silence Zone
for Noise | Day Night Day Night Day Night Day | Night
level in | time time time time time time time time

db(A) Leq 75 70 65 55 55 45 50 40
Day time : from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

4. Conditions under Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 :-

@)
(i)

The Factory Manager of M/s Gold Plus Glass Industry Ltd, Haridwar is hereby granted
an authorization to operate a facility for collection and storage of Hazardous wastes.

The authorization is granted to operate a facility for generation, collection and storage of
hazardous wastes within factory premises for following category of wastes :-
S.No. Category Quantity of Waste for which | Mode of Disposal
(Schedule-1 & authorization is being issued
Schedule-II) (MTA)
1 Schedule [ - 5.1 7.600 Recyclable
2 Schedule [ - 5.2 8.700 Secure land fill
3 Schedule [ - 33.1 12.00 Secure land fill
4 Schedule [—33.2 0.250 Secure land fill
5 Schedule [ -35.3 0.750 Secure land fill

(iii) The authorization shall be granted for the period upto 31.03.2023.
(iv) The authorization is subject to the conditions stated below and such conditions as may be

specified in the rules for the time being in force under Environment (Protection) Act,
1986.

Terms and conditions of authorization:-
(i) The authorization shall comply with the provisions of the Environment (Protection) Act,

1986, and the rules made there under.

(ii) The authorization and its renewal shall be produced for inspection at the request of an officer

authorized by the SPCB/PCC.

(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous

wastes without obtaining prior permission of .the SPCB/PCC.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in

the application by the person authorized shall constitute a breach of his authorization.

(v) It is the duty of the authorized person to take prior permission of the SPCB/PCC to close

down the facility.

(vi) An application for the renewal of an authorization shall be made as laid down under these

(vii)

rules.
The unit shall comply with any other conditions specified in the guidelines issued by the
MoEF&CC or CPCB/SPCB from time to time.

This CCA is valid for mixing, smelting, cooling, coating, washing & packing processes
only.

Compulsory documents to be submitted by the Industry/Unit :-

(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016 and
Third Party Audit Report.

(ii) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage
Area.

Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.

Competent Authority reserves the right to change/modify/add any time any condition of this
CCA.

S
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9. Unit has to comply with the other general conditions as annexed herewith. Non compliance
of any provision of this CCA and provisions of the Water Act, Air Act and Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016 will
results in legal action under the aforesaid Acts and Rules.

10.  The Unit shall comply the “Approved Fuels” policy in the entire state of Uttarakhand and
use the fuel as per the list of Approved Fuels listed in the order issued by the Board vide its
letter no. UEPPCB/HO/Gen-183-426/2020/171-331 dated 17.07.2020.

Member S€cretary
Copy to :- Regional Officer, Uttarakhand Pollution Control Board, Roorkee, Distt-Haridwar

for information and compliance of the same.
‘ .
/@c/

Annexure
Specific Conditions:

. The applicant shall submit audited balance sheet of the unit at the end of each financial year so that fee

submitted by the applicant could be assessed.

. The applicant shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per

requirement for monitoring the air emissions and the same shall be open for inspection and use at all times by

the Board's staff. The chimney/stack attached to various sources of emission shall be designated by numbers
such as S-1, S-2 ete. and these shall be painted/ displayed to facilitate identification.

The industry shall ensure interlocking of air pollution control devices and production processes.

. Solid wastes generated from the industry has to be disposed in manner so that contamination of surface water

bodies/ground water/soil etc. does not take place.

5. The industry shall take adequate measures to control of noise from its own source so as to comply with the

standards as may be applicable.

. The applicant shall develop three rows of green belt on the premises with plant species as suggested by the

Central Pollution Control Board.

The industry shall strictly adhere with the specific and' general conditions issued with CCA order. Any

violation of stipulated conditions may attract legal action under the provisions of Water Act, Air Act and

Environment (Protection) Act and Rules made thereunder.

8. The industry shall ensure all safety measures and shall undertake periodical assessment by the competent
authority.

9. Unit shall ensure manifest system in Form-10 of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 while disposing hazardous waste.

10. Hazardous waste should not be stored beyond a period of 90 days.

11. The industry situated nearby the River Ganga and its tributaries shall ensure the treatment facilitics and
disposal arrangement in such a way so that no waste water is discharged in water stream or water bodies.

12. The unit shall strictly avoid the usage of single use plastics in the premises as per the list of banned single use
plastics mentioned in the notification of MoEF&CC, Government of India dated 12.08.2021 and notification of
Uttarakhand Government issued vide letter no. 84/XXVII1-1-20-13(11)/2001 dated 16.02.2021.

13. The unit shall strictly comply with the provisions of Water, Air & E (P) Acts and Rules/Notifications made

thereunder.

—

o]

& @

=)

=~

General Conditions
I. The applicant shall get analyse the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF&CC and shall report to the UKPCB,

=i
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2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The applicant
shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof.

6. The industry shall provide uninterrupted entry to the STP’s/ETP’s inlet and outlet points, Air Pollution Control
equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures.

7. The industry shall provide “Inspection Book™ at the time of inspection to the Board’s officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board’s offices and all other
concerned offices. In case of failure of pollution control equipment, the production process connected to it
shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10.1n case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, it
shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board’s offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/ production
capacity/manufacturing process/capacity enhancement etc, or any change in effluent discharge point or
emission point.

12, The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as may be
necessary.

13. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous waste without
obtaining prior permission of the Board.

14. Any unauthorized change in personnel, equipment as working condition as mentioned in the application by the
person authorized shall constitute a breach of his authorization.

15. It is the duty of the authorized person to take prior permission of the Board to close down the facility.

16. The authorization is valid for temporary storage of Hazardous Waste within premises only.

17. The authorized agency shall ensure that on-line data with rggard to quantity and nature of hazardous chemicals
being used in the plant as well as air emission and waste ‘generated within premises is displayed on Display
Board of size 6x4 feet outside the main factory gate within premises.

18.1t is duty of the authorized person to take prior permission of this Board to close and cleanup the facility for
treatment, storage and disposal of hazardous waste.

19. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in Form-4 on
or before the 30" day of June following to the financial year to which that return relates.

20. In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All spillage
must also be safely collected and stored.

21. Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical and
chemical analysis of hazardous waste sample and report to the Board.

22. Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit constructed
with R.C.C. or such material which does not react with the waste contained in it.

23. The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger” and ‘Hazardous’ shall
be displayed at appropriate position both in Hindi and English.

24. The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on impervious
floor under covered shed. Hazardous waste if required shall be sold only to Registered Recyclers/Re-
processors.

25.In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 shall be submitted to the Board.
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Untitled Document

Uttarak hand_ﬁo_l_lu_t_i_g:_u Control Board

Receipt No. 274833875
Depositor Name

' Bank Name.

Bank Id.

Application No.

Name and Address of Industry

Name of Regional Office
Applied For
| Payment Date

| Amount Paid (Rs.)

Transaction Status

Total fee paid (Rs.)

htips ffukocmms.mic.anindApplicationDetalls/popChallan/2759417

Date : 27-02-2023
Suresh Tyagi

ICICI

NA

2759417

Gold Plus Glass industry, Thithola Tehsil Roorkee Distt Haricdwar
Uttrakhand Hanidwar, Roorkee, Handwar

Roorkee RO

CTO - both - reNew

17-02-2023
Payment Details

540000.0

Successfully Completed

540000.0

171
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FORM 1
{See rule 7 of the E (P) Rules, 1986)

Netice of intention to have sample analyzed

To,
#ls Udara Sﬁ%«m puffa Livalled

Digki Boney Broigion _
Libborhes foondee - Disk- WRasg elunsy

Take this notice that it is intended to have analyzed the samples of SQM sotodhn, tho\ e

et
@*@e ik
LRy m %&QM@ ad, ki g Lﬁgqm which has been taken today, the s S
day of ... Swwe...........2 2022, from M/S | %Mg%m&u%%{h%kﬂ”‘j
Siisien), Uibbenkws. Seenkee Sisk = Mamudeoy

(Name and designation of the person who takes the sample).
O m%ﬁ—&}cﬂ.\ﬂh g.-_-g-: IR I T
DN Pawifeg Fooary, gc :
(20 . S0adny ?"-“"1‘”‘”‘\ Slmga el “%% Toorkee Uitpep
‘ M. DCL ?cm&uj Wm’_&% %WW,UP?QQ
Locations of the place where the sample were taken,
@) Raco Spod wady
20 Syudusaihs fesd Yo Twdropaded vug
&) e Sgerduadhy c.amcmé:m.%a (St oudied)
& cpo 3ase-
“PV oudded
Sgodrumdy food Y5 ather
Seodroadhy toned i LW on
5 Bonewed

(Duplicate samples were given to the unit)
1
(SEAL) Signature: M | 6l

UpP P s uuu.z.

L,

Name: &!LU‘-J‘— Ladarron

5 esig A
WD@P 'l/Ds WQ&EPM:
Lo - www’ Lok ot
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FORM 1
(Seerule 7 of the E (P) Rules, 1986)

Notice of intention to have sample analyzed

To.
M‘Hﬂm Qudaan M,I" L'fA
\) , Im o2 Ll If) L.‘" A
_Qa e ;/k) e U H '&c“«k_l\ohpf
Take this notice that it is intended to have analyzed the samples of ., Lﬁo#’m C@t‘x.&g?. E
..... d)YY)W\QTP which hag been taken today, the 2’
day of ... ~Jline,.... 20.2.2 from MS ....{) Heum AN Id

..............................................................................................................

(Name and designation of the person who takes the sample).

Mg, Ql’fl‘m Sodonan Sc ¢’

Locations of the place where the sample were taken,

N,

D Ld}"'f Q,_sﬂ
ﬁ e.JLﬁLG\ XA TEU\JQ
Lol 4N

@nﬁmeﬁ@

' . gmm ‘) ) peots
N \g\( ' ‘( . arted
{Duplicatc‘ LY \?\ \re given to the umf) "W @vj
15
{SEAL) N’P k(l\ ) Signature: M X l

Name: Mg feeﬂq S adoron
Designation: g, ' CPen

S+ farior

fo ~ Fonhr
Lfep b

DATE
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FORM 1

iNee rule T ofthe £ (P) Rules, 1986)
Notice of intention to have sample analyzed

¥

S o T ,
L eeaclaa it oD gl fvxin4f?ﬂ

o g0

Srasae Mo Lo, Teds Vil Muapur .
“irgama Mang e TTehsed - Revrkee, Haredndar

77 e

Take this notice that it is intended to have analyzed the samples of E £ P R

...........................................

ke No. 1653 10a- v i~ M sy o oo /.‘:’?ﬁ'".’.}?-t".{ o i

(Name and designation of the person whe takes the sample).

Do fate; Kaeeon, Sec DY Cp < ﬂf'f't»!_

@ P B |
. N S ;{ R So, e
D’z) : f}\ J J}C ot 5 Qﬂj 7. f\ 2 R

Locations of the piace where the sample were taken,

4, bt

{B"'-’:n}'&?— i Q:_;ii

(Duplicate sampley were given 1o the uni B \L e
. ey | _ | o
(SEAL) “‘*{\Jm!\ l:[,.m. 7 Signature:

) Name: ng’; p%’kaj ;’\’.z,m N

' - ! doa, ;
DATE Designation: {9 e RS
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FORM

(Sec rule 7 ofbe B P) Rutes, 1986)

Notice of infention o have sample analyzed

VoIl Hatto s o hoin

— D . ; ~ P /;/ . L .
MM}/(‘E/Y’Q - 'f”rf\a/é_ﬁ}/?“c?.cz(.c% '{1’2 o8 i‘\tk ) {\)” W e e e Aweay

e A
Take this netice that it is intended 1o have anaivzed the samples of Z(fP
!

ATy @ W] ’f 7
....... B’.jv@’u@@ . oowhich has been taken foday. the /]

day of J WAL 0279 e LS é’L)ﬁ‘:Lf\‘{(’./é%}J)V/ LAl v / .
D< Heanr &y c'»\.Q-Lu/\f\, Ma/vj/éf?’cl _ ) f«o%;rrﬁﬂ rz@oxc(\ KC‘"E-”)"! el

(Name and designation o Fihe persce wh o by the sarple).
o IOMW Kupmar, SN CPCB
" {

Locations of the placs where the seople wais ke,

(Duplicate samples were given 1o l‘l'g Ui /gc/‘ ] Jf s . (9\ 2.%
For Sagar Paper Mills PyL. Ltd, 22, \ A~ ‘1\\0
(SEAL) & R T \) ?J? Signature: N '

s L
Director Name: D Foumd 6;

- DATE Designation: s Iy
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FORM 1
(See rule 7 of the E (P) Rules, 1986)

Notice of intention to have sample analyzed

To,

__Ashahj Indiq Clagr
Lt (Yhh(}!n‘e Jhabreda
Road . Rmkee . _Handwa ¥

........... Ik w&fe}“"&)mkﬂzﬂ

(Name and designation of the person who takes the sample).
Da. Fan&y Kumar ; crcp
mf-Da’.Pfjl‘f 5":’25"’ -OLPCR i
My Ranbiv Singh [

Locations of the place where the sampte were taken.

ETP Imdef
TP outlef

(Duplicate samples were given to the unit)

e >l .
(SEAL) " ror ASAHI INDIA GLASS LTD. uaPepiSignatice; Wﬂr o
Name: D? Vafnﬁﬂ KLU"O(

DATE Authorise Slgnatury DeSigﬂatiOH: (SC i ‘:b %
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FORM | )
(See rule 7 of the E (P) Rules, 1986)
Notice of intention to have sample analyzed
To, )
_’i’Zs__LwaﬁmiLLaﬁ_Jg-zgﬂja__a,—_.{; (oper win fot LA
_Ekéiﬁiﬁm:lﬁiler@I love
—Lﬂv (I - undid ,!Qo_uiﬁkfc_ U takbs A
Take this notice that it is intended to'have analvzed the samples of‘-‘-)‘”*'km
------ 5;7"""\{7,0 ... which has been taken t0day, the .
day of ... Jtne 2022 o ars U Hasan thad]. PJ)A & Z‘J”"’
I T S ———
(Name and duslgndmn-ni the person who zmu the sample).
M. ,‘erm:g Codovan Sc 2"
Sk, P.C Pandey Ro, gmmé., VPP
Sn. CSubhart Yawoan Ro w/ﬁ'fe LKPC L
Locations of the place where the sample were hken
1hﬂkj '
RAenohon ok
Outte d
Q»M C,QQJ'U%'CV Oetlet
@om e L0 ‘
g et
s gwc/%ﬂxfé"
(Duplicate samples were given (0 the unit)
. Pager Mills (P) Lid.
For Ut‘daﬁgﬂﬂl?& per Mills (P) Lt | Signature: \\-é\:l/h

Auth.Sign. qt‘ %/ Name: Mg, }&? een o S otivan €
]?r/sgﬂatlon Se E (P(_g ff)eﬁi

Sh. D.¢ \,,
pwf’ff Sk Lohauth, Pacias
Ko - _‘)er» MM o~ f o
BldZe vk e

DATE
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i gl av
IR

FORM |
(See rule 7 of the E (P) Rules, 1986)
Notice of intention to have sample analyzed

To.

M/s Radrandnee Papor pailh (p) M-
Mangalone- Dabard yoad | Vifl-Mo-dat,
Roervicee, Dot — Hasiducon

‘ ETE...
e samples of ETP':I"‘«QL*; lP

Take this notice that it is intended to have analyzed the st

s4
Che 2L
G”‘U‘d- g‘““"*"”" '!:M\F Bon@ugﬂf‘ which has been taken today. the . . .%°

day of ... dume. 2023 i s Padhendviee. Pn{v\f"-‘/fl‘ (p) LH.

\"ﬂm"“&*?@r\#u,bu%f}’(mi‘% T e—

(Name and designation ¢f the person who 1k L the sample).

(O M Peena Saavan, Sc- —E, CPel Delhy
(3) Sk D-C: Pardey, ‘u.,,m( officer, sqkmm_,uppcg

Locations of the place where the sample wore Liken
(V) ETP Flad

6 ETP ot

@ PNeunadion tamk

@ Bonewed

(Duplicate samples were given 10 the unit)

J‘J/'ﬁ L
; - r'i/'>
Signature: é ! /‘ {

Name: le‘l“- Soboworn

(SEAL)

(Pcﬂ
/’\‘

%hb-E
UPPLJB o

? jgnation; Mﬂ Othsedga /(_
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{(Secrule 7 of the B (Py Rules. 1986)

Notice of Infention ¢o have sample analyzed

- To, '
wls Sagon Pulp f Papen ttifle Lid. (V42
Yrasre, N, - !H!i. , i\S”JCﬁJ_T_MM%&g{f‘;&— Deshand foud
Ville Morded Roardker | Disk: — Hanvdioan
Take this notice that it is intended 1o have analyzed the samples of ETR. Tnle k.
£
ETPﬂd‘M, Benadiontee £ Brer Moo fas heen taken today, the ... 2%

(Name and designation of the person Wsl 3,1"11'.1:5 t1e sample).
Py pins. Qeene So.:}«zwm—», Se —E , cpea DC@!\E
She D.C- Pandey, Q%{m.i‘ G,FF;%} Sahenampon | UEPCR

Locations of the place where the sumpie were taken,
(9 BETP Tald—
G) BTP oudleh
@ Neradion +eunfe
- Boresg L

(Duplicate samiples were ’gi\s'm -y @yﬂ |
> i 2%
(SEAL)Y éﬁ*‘“‘ g Signasure: > f’f)
' 0‘5‘5 ‘ pA g
Mare: (eﬂ”""‘ Lok

: * ; /(", s
@ni g timl:,ﬁwl W‘m‘ Pef

.'\" - !\CG\Q;;
Sh D»é-@

Ro "_‘;MW"
VPP LA

DATE




FORM 1
(See rule 7 of the B (P) Rules, 1986)

Notice of intention to have sample analyzed

To

s Gradd P bnboss Tndwsbids Lid-
ﬁ?ﬁ-"m-ﬁ%ﬁa,%@ﬂ&- breyw Yuf Nortaen
Teh (f-Poarkee, DoY) — Hatuduson

Take this notice that it is intended to have analyzed the samples of .5:[1?..%.,.5,—(}? Gudlehy

1
STP. Tofed, STP. Oubhef MBR feke Borum @ chich has been taken today, the ... 2%

...............................................

N Thithala,, 8loder Guoutud Nesven, Tehatl- Roanfee  Piak. - Korvdison

(Name and designation of the person who takes the sample).

(@) ¥ Qeana Sakavon Se—B7, CPCB Dl
@) bn Aiit S0, peorkee negfend office, Ui peg

Locations of the place where the sample weie taken.

ETP Infet
£Tp Oubiai
ST? Taladr
STP oudded-
STP Meap tae
Bonewsedf

AP

{Duplicate samples were given to the unit}

Signature:

Name: M .Q&.{EJ/“W
Designation: A,Aézf ' W/_ﬁé
CP b - Dol

5 |6ve
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Decoding of Wastewater Lab analysis report

S. No. Sample Code Decoding

1. VP-01 ETP Inlet of Uttam Sugar Mill, Libberheri, Roorkee

2. VP-02, VPO-02 ETP Outlet of Uttam Sugar Mill, Libberheri, Roorkee

3. VP-03 Lagoon of Uttam Sugar Mill, Libberheri, Roorkee

4 AFI ETP Inlet of Float Division of Ashahi India Glass Ltd. (AlS),
Roorkee

5. AFO ETP Outlet of Float Division of Ashahi India Glass Ltd. (AlS),
Roorkee

6. ACI ETP Inlet of Aroma Craft & Tissues Ltd., Roorkee

7. ACO, ACOG ETP Outlet of Aroma Craft & Tissues Ltd., Roorkee

8. SPI ETP Inlet of Sagar Paper Mill Unit-1, Roorkee

9. SPO, SPOG ETP Outlet of Sagar Paper Mill Unit-I, Roorkee

10. SKU, SKUA Sheela Khala Drain at Aroma Craft & Tissues/ at origin

11. SKD, SKDA Sheela Khala Drain Downstream of Industrial area at Below the
Canal

12. MD Mundet Drain Before confluence to Sheela Khala drain at
below the canal

13. SBK, SBKA Sheela Khala Drain Before confluence to River Kali-West at
Village Theetki

14. SD-01 Mundet Nala origin (near Delhi-Haridwar Highway)

15. UP-04 Mundet Nala (D/s of Uttaranchal Paper Mill)

16. SAD Mundet Nala (Combined D/s of Sagar Paper Mill, Unit-2 &
Aadharshree Paper Mill)

17. MAD Shilla Khala Nala-Lakhnauta village

18. DS-01 Shilla Khala Nala-Tikaula kala village

19. DS-02 Shilla Khala Nala-Ransaura village

20. UP-01 ETP Inlet of Uttaranchal Paper Mill

21. UP-03 Primary Clarifier Outlet i.e. Effluent recycled of Uttaranchal
Paper Mill

22. SP-01 ETP Inlet of Sagar Pulp & Paper Mill (Unit-2)

23. SP-02, SPO-02 ETP Outlet of Sagar Pulp & Paper Mill (Unit-2)

24, SP-03 ETP Inlet of Aadharshree Paper Mill

25. SP-04, SPO-04 ETP Outlet of Aadharshree Paper Mill

26. UP-02, UPO-02 ETP Outlet of Uttaranchal Paper Mill

27. GA-01 ETP Inlet of Gold Plus Glass Industry

28. GA-02, GAO-02 ETP Outlet of Gold Plus Glass Industry

29. GA-04 STP Outlet of Gold Plus Glass Industry

30. GA-03 STP Inlet of Gold Plus Glass Industry

31. P1 Raw Spent wash in Uttam Sugar Ltd. — Distillery Division

32. P2 Feed to IMEE in Uttam Sugar Ltd. — Distillery Division

33. P3 SMEE concentrate in Uttam Sugar Ltd. — Distillery Division

34, P7 Fee to Boiler in Uttam Sugar Ltd. — Distillery Division

35. P5 Lagoon in Uttam Sugar Ltd. — Distillery Division
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36. P4 CPU Inlet (Combined condensate) in Uttam Sugar Ltd. —
Distillery Division

37. P6 CPU outlet in Uttam Sugar Ltd. — Distillery Division

38. VPML ETP Aeration Tank of Uttam Sugar Mill, Libberheri, Roorkee

39. ACM ETP Aeration Tank of Aroma Craft & Tissues Ltd., Roorkee

40. SPM ETP Aeration Tank of Sagar Paper Mill Unit-I, Roorkee

41. UPML Aeration tank of ETP in Uttaranchal Paper Mill

42. SPML Aeration tank of ETP in Sagar Pulp & Paper Mill (Unit-2)

43, SPML-2 Aeration tank of ETP in Aadharshree Paper Mill

44, GAML Aeration tank (MBBR) of STP in of Gold Plus Glass Industry
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F pps®

f“ Ty,

CPCB

Central Pollution Control Board gﬂﬂﬂﬂd— ERELECIE]

Parivesh Bhawan, East Arjun Nagar, Delhi-110 032

uftdsr yae, % 3 R, feeft-110 032
Water Laboratory (Wastewater Section) STeT WAITRITAIT (SUfRIe SIer ST

Analysis Report fa=QwUr 3me=m
NABL Accreditation: ISO/IEC 17025:2017, Certificate No: TC-7723

Source of sample: Drain/STP/ETP/Other HId :3/89 21 /2 1 dierg
Samples collected by T TehfAd B il BT A1H
Date & time of sample Collection FH UhAIHRUl &1 fafY ud ¥y

uifed &1 fafd vd wwg

&l 3rafy
Sample registration no. & date T @1 UolieRul ¥, Td fafy
Test method reference TR1&10T fafdl &7 Taaf

Date & time of sample receipt
Period of sample analysis T4 &

: Waste Water.
: Rena Satavan & Team.

: 21-22/06/2023

: 23/06/2023.

: 23 to 30" June 23.

. T4/Water/WW-54/2023.

: APHA/BIS. UHiTau/dlamsuy

Report No.: 31 9 : WWL/JUNE/74/2023
Issue Date STRI &4 &1 fafdl - 04/07/2023
LIMS : WATER/2023/SR 214

Report sent to (Name & Division) 3REAT SRI &t 74T (-1 Td THRT) : WQM-II
S. No Sample Code Sample No. pH coD BOD TSS TDS PO4-P
1. VP-01 619 6.7 1710 680 307 1620 .
2. VP-02 620 8.3 42 06 24 356 -
3. VP-03 621 7.5 22 03 23 112 -
4 AFI 622 8.5 32 07 38 812 1.59
5. AFO 623 8.7 27 07 25 860 1.15
6. ACI 624 6.3 12338 5816 3426 13604 -
7 ACO 625 7.7 90 25 16 540 -
8. SPI 626 6.1 11407 5597 6841 9632 -
9, SPO 627 7.1 33 10 30 804 -

Note: All the concentrations are expressed in mg/l except pH & conductivity in Us/cm. e : dig & sifaRea w2t Gigar o/ e s 1S § |

Statement: PY:
1. The results relate only to the samples tested. URUITH e S 7T T § Heiferd g1

2. The report shall not be reproduced except in full without mn_ua,__m_ 03
3. BDL& ._.mm.ﬂ methods are mentioned on back side of this report.

>=m_wﬂ .E >:=_on_umn Signatory

Su

¥ o5 a.z_.u__w:
isor, Reviewer & Authorized Signatory

abosa oqﬂﬁa%%%ﬁ%%ﬁwfgﬁ%ﬂ%%_
.ﬁi fale afrem & 3id 7 Ry L&

wﬁ%%ﬂﬁaﬂwﬁ%
” TRIE

(Dr.K. Ranganathan)
D.H. Water Lab

| DOC: CB/CL/QR/7.8/WWL-03 | Issue No: 01 | Amendment No: 04 | Issue Date: 17.09.2015 | Amendment date: 19.03.2021 | Page: 01 of 04 |
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Central Pollution Control Board mﬂ&dﬂﬂg i @i
Parivesh Bhawan, East Arjun Nagar, Delhi-110 032

aRaw Ha, $¥2 3T TR, faft-110 032

Water Laboratory (Wastewater Section) STe WANTRITE (AR Sar STHT)
Analysis Report faw@wor amen
NABL Accreditation: ISO/IEC 17025:2017, Certificate No: TC-7723

S. No Sample Code Sample No. pH coD BOD TSS TDS PO,4-P NH:-N Oil &
Grease
10. SKU 628 71 1195 539 254 1556 0.13 - B
11. SKD 629 6.3 2619 983 1063 3268 0.55 - -
12. MD 630 7.6 173 62 158 332 1.08 - -
13. SBK 631 7.8 66 15 19 276 0.92 - -
14. V P 0-02 632 - - - - - = - BDL
15. ACOG 633 2 - z < 3 = - BDL
16. SPOG 634 - - - - - - = BDL
17. SKUA 638 - - - - - - 11 -
18. SKDA 639 - - - - - - 34 -
19. SBKA 640 - - - - - - 01 -

Note: All the concentrations are expressed in mg/| except pH. e : Yivg & sifafvad it wigar fan/dl A S TS € |

Statement: HYH:

1. The results relate only to the samples tested. URUITH Sdel Sfi< 71T 41 & G&ifed B

The report shall not be reproduced except in full without m_uv_.o,__ﬁ_ of the laboratory R & sifafaa wamm=men & 3THIEA P fomTr 3 i ufdsia 781 &5t s
BDL & Test methods are mentioned on back side of this anon 4] SHee ﬁn&&ﬂ AP A fRRumu §

ill be retained only for one week after receipt of Report|, Heiftid |3ReA] IR 811 & d1¢ T Had U Jilg b of G 3@ S |

= fo

2

1 Pl J\%\

B £ ; - b 23
1 (5.M.Bilal) (Dr.K. Ranganathan)

Analyst & Authorized Signatory Supervisor, Reviewer & Authorized Signatory D.H. Water Lab

| DOC: CB/CL/QR/7.8/WWL-03 | Issue No: 01 | Amendment No: 04 | Issue Date: 17.09.2015 | Amendment date: 19.03.2021 | Page: 02 of 04 |
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Central Pollution Control Board gﬂﬂﬂ.ﬂ.ﬂ IECEL K]

Parivesh Bhawan, East Arjun Nagar, Delhi-110 032

@™ HaT, §¥2 39 TR, fReh-110 032

Water Laboratory (Wastewater Section) W&l WNTRITHT (SURRTSE 5ie SIHT)

Analysis Report fasawur smem
NABL Accreditation: ISO/IEC 17025:2017, Certificate No: TC-7723

S. No Sample Code Sample No. pH coD BOD TSS TDS PO4-P Oil & Ts
Grease
35 G A-04 656 6.8 07 03 14 664 0.3 - -
36. GA-03 657 71 800 ERY| 380 696 7.91 - -
37. UPO-02 658 - - - - = - BDL -
38. SPO-02 659 - - - - - - BDL -
39. SPO-04 660 - - - - - - BDL -
40. GAO-02 661 - - - - - - BDL -
41. P1 666 5.0 128622 54825 - - - - 158910
42, P2 667 4.7 116245 30343 - - - = 128720
43, P3 668 5.1 562988 | 221580 | - - - - - 623980
44, P7 669 5.1 503430 168617 - - = - 574370
45, P5 670 5.0 161408 | 81463 - - - . 198600
46. P4 671 59 904 383 126 2000 - - -
47. P6 672 6.4 07 03 12 32 - - -

Note: All the concentrations are expressed in mg/l except pH. e : Uiwg & sifaRaa aaft aisar fo/ed. AR DR E |
Statement: FY:
1. The results relate only to the samples tested. TRUIH FHae S 1T T J Faifdya 21
2. The report shall not be reproduced except in full without approval of the laboratory T0f RU¢ & aifaifay wirTaien % SRS & o1 3T 3t Ul fa e 3 smradt 1
3. BDL & Test methods are mentioned on back side of this report. § 31 Ue1 Ud udiaior faf) sra S g fRumu

will be retained only for one week after receipt of Report. SR 81 & a1 umwmﬂﬂ U 9518 ad o @.E_ﬂ T S |
» i )3
od | ar ) N NI Eilal) (Dr.K. Ranganathan)
Analyst & Authorized Signatory Supervisor, Reviewer & Authorized Signatory D.H. Water Lab

| DOC: CB/CL/QR/7.8/WWL-03 | Issue No: 01 | Amendment No: 04 | Issue Date: 17.09.2015 | Amendment date: 19.03.2021 | Page: 04 of 04 |
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i, 3 Central Pollution Control Board ST Ugyl frg=or a1
MNI;IM Parivesh Bhawan, East Arjun Nagar, Delhi-110 032
g af¥awr wae, e I TR, fewelt-110 032
craa Water Laboratory (Wastewater Section) Sl WaNTRITAT (IR e S{HHT)
cCPCB Analysis Report fa=@wur smemm
Source of sample: Drain/STP/ETP/Other Hid :9/T¥ < Ul/3 €1 i/ : Waste Water. Report No.: 3T H : WWL/JUNE/74/2023
Samples collected by THA UhAd - aTel BT A1 : Rena Satavan & Team. Issue Date 5Tl = i fdf¥ : 04/07/2023
Date & time of sample Collection 5= AT Hi fafy vd w0y : 21-22/06/2023 LIMS : WATER/2023/SR 214
Date & time of sample receipt it 31 fafd ud 3oy : 23/06/2023.
Period of sample analysis T & T fafd : 23" to 30" June 23.
Sample registration no. & date T @1 sfiaor . ud fafy : 74/Water/WW-54/2023.
Test method reference 14101 faf¥l &1 Ted . : APHA/BIS. THITE/dlS5ed
Report sent to (Name & Division) {1811 SR @1 T4 (@1F Td wHm) : WQM-II
5. No Sample Code Sample No. Color Sulphate SAR
1. VP-01 619 17 110 -
2. VP-02 620 BDL<05 52 e
3. VP-03 621 BDL<05 49 -
4. AFI 622 BDL<05 - -
5. AFO 623 BDL<05 T =
6. ACI 624 - - 2.2
e ACO 625 - - 2.3
8. SPI 626 - - 2.2
9. SPO 627 - - 1.2

Note: All the concentrations are expressed in mg/l except pH, color in color unit & SAR in Ratio. e : Qmm—ww @qﬂ.ﬂmﬂﬁﬁwﬁﬁﬁ ES\% m.ﬂmﬂmwdw.w |
Statement: BYH:

1. The results relate only to the samples tested. URUIH $Had S 7T TG § Tefdd g1

2. The report shall not be reproduced except in full without appro m_ of the laboratory %%W 3fafed varTer & @E&dﬂwﬁ@ﬂ 31T Bt wfaspsfa Tl &t st
3. BDL & Test methods are mentioned on back side of this report. Wi 51 Ud Ud Giafr AT P fd A fAu M g |

u

. Samples will be retained only for one week after receipt of Repd @ AT SR 8- & 916 %mﬂﬂﬁﬁﬂamﬂmm% ST |
( _smznm:_.:wa ‘m “ “ A.\ %

v F
& v (Dr.K. Ranganathan) &_Juu.w
Analyst w:tm.d_mon Reviewer D.H. Water Lab
_uonnn\ntog.m\ii_ﬁew__..,.m_._nzss_ Ei:nami zof__Ecnuﬂm;oa.mgm_>3m=nam3nmﬁ._mbu.~o§__unumuﬁo*oj
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AT Central Pollution Control Board H&1q Ugyur fAdzvr @i

==y Parivesh Bhawan, East Arjun Nagar, Delhi-110 032
i TRaAT Ya, §¥ 39T TR, Rewet-110 032
S cam Water Laboratory (Wastewater Section) W&l WaNTRITET (SUfRrse sier SHT)
CPCB Analysis Report fazewor s
S. No Sample Code Sample No. Color Sulphate Nitrate SAR

20. MAD 644 BDL<05 28 0.6 =

21. D S-01 645 BDL<05 16 0.6 -

22. D s-02 646 BDL<05 48 0.3 -

23. U P-01 647 BDL <05 - ] - -

24. UP-03 648 BDL<05 = - -

25. SP-01 649 BDL<05 - - 0.7

26. SP-02 650 BDL<05 - - 0.8

27. SP-03 651 BDL<05 - - 0.6

28. SP-04 652 BDL<05 - - 0.6

29. U P-02 653 BDL<05 - - 1.1

30. G A-01 654 BDL<05 - - -

31. GA-02 655 BDL<05 - = =

32. GA-04 656 BDL<05 - - -

33. GA-03 657 BDL<05 - = -

Note: All the concentrations are expressed in mg/l except pH, color in color unit & SAR in Ratio Hie : Uug & ifafkaa T+t Gigar B/, AGgad DS ¢ |

Statement: PY:

1. The results relate only to the samples tested. URUIF Sdd Slid ¢ AT & Haftld g

2. The report shall not be reproduced except in full without approvat :ﬂ the _mcoqmﬂo_.x guf Ra1E & sifaled warm=men & SHIGA & faT o &t ufdieia =18t 31 st
3. BDL & Test methods are mentioned on back side of this _.muo_.r % gdial f3fY se b g H flAu e § |

4 Yo 4 %%ﬁqﬂm&m@ﬁ&aﬁ%%&%_

( %\n A 3\ (S.M. E_ms‘ o _Uq._n. Ranganathan) b:l__u.b

Analyst Supervisor, Reviewer D.H. Water Lab
| DOC: CB/CL/QR/7.8/WWL-03 | Issue No: 01 | Amendment No: 04 | Issue Date: 17.09.2015 | Amendment date: 19.03.2021 | Page: 03 of 04 |
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Decoding of Freshwater Lab analysis report

S. No. Sample Code Decoding

1. Ground Water from Borewell at Uttam Sugar Mill (Distillery Unit),
VPG-01 Libberheri, Roorkee

2. UPGW Ground Water from Borewell in Uttaranchal Paper Mill

3. SPGW Ground Water from Borewell in Sagar Pulp & Paper Mill (Unit-2)

4, SPGW-02 Ground Water from Borewell in Aadharshree Paper Mill

5. GAGW Ground Water from Borewell in Gold Plus Glass Industry

6. Ground Water from Borewell at Uttam Sugar Mill, Libberheri,
VPGW-02 Roorkee

7. ACGW Ground Water from Borewell at Aroma Craft & Tissues Ltd., Roorkee

8. SPGW Ground Water from Borewell at Sagar Paper Mill Unit-1, Roorkee

9. Ground Water from Borewell near Sheela Khala Drain at Aroma Craft
SKGW & Tissues/ at origin

10. Ground Water from Handpump in Upper Primary School Vill-
DSG-02 Ransaura

11. Ground Water from Handpump in Ransaura Village near Shilla Khala
DSG-01 drain

12. River Kali — West Before confluence to Sheela Khala Drain at Sanpla
RBS, RBSA Khatri

13. RAS, RASA River Kali — West After confluence with Sheela Khala Drain




311

[Z0J0 70 :9bed | TZOZ'E0°6T 238 JUsWpusuly | £00Z°S0'ZTZ :33ed 3Nss] [ 90 *ON jUSWIpUBWY | 0 :ON3NSSI [ T-—1M4/8Z/d0/10/8D 204 |

qeT i23epy — Hd

(ueypeuebuey ) "1a)

RENYF\NJ_.A

L 120 BBRIK Sisllle

L LEall Lk b bolbble bBl] & LellskikK w3 bl % 2Lkt loh Al0jeioqe]| 3u3 JO [eAcudde us1ILIM INOUIM [INg
12 LRI bt Wbl L Bl bt bllogh

| Leilie Bre Digleh |2 teb 2Rk kil

Aiojeubis pasiioyiny B JomalAdy ‘1osiatedng

p bk nle'e P12

(1naq i1ses

.

| 2 b 5y ke Rie %k 1balle Blk] lalalph D

bk "Hoday Jo 1disDal 1a1je 23M BUO 10j Ajuo pauiejal aq ||Im sajdwe
ki 1s 1p “podal SIY} JO 3pIS 3Oeq UO PUOHUBW 2/ SpoyIRW 31591 B 108 '€

Ishjeuy
(eadny:

‘d)

| Yplelie

ul jdaoxe peonpoidal o jou ||eys podal ayl ¢
-pa3sa) so|dwes ay} 03 Ajuo a3ejel synsal 3yl T

‘bl JUBWRIEIS

250 g wike bt Uo/llis] D8Ik ok S plblle b (wo/oywr) bkl kb Balh © 20k (Wd/oywr) Ayanonpuo) pue Hd 1daoxe |/Bw uj passaldxa ale SUORERUSOUOD 3] || 210N

£202/£0/S0 ki) L kas Lplie 3J€Q ANSS]
£z0z/cc/aunc/ Mg b Lkalle “ON Hoday

Englelp/aenlhn "SIE/VHIY
£T2 ¥S / £20T /1=91eM
€207 ‘2Unf  ,0€ 01 €2

€c0e/90/€e
"€207/90/1t

Wea| g UBARIES BUISY 'SW

1918/ ysad

Jag 8¢ p1g 80 9t9 8601 0L LT0/%2-M4/191eM 10-95d e

- S0°0 80 $1e Jag 0SZ G6E 8/ 9TH/bT-Md/123eM Z0-95a 01

- 070 83 75¢€ /0 085 9%0T 0L STH/PZ-Md/123. MW MO S 6

- 1ag 60 08T Ja9 80¢ 433 8'/ PIb/H2-Md/191. M MD dS ]

- S0°0 PT 15¢C Jag 9/2 69t 9L ETH/bT-Md/193BM MD DV 12

- Jag £9 76€ 1ag 9%S L16 T ZTb/rT-Md/193eM Z0-M9 dA 9

- 600 €1 ¥8T 1ag 91¢ 78¢ Ll TTb/bZ-Md/193eM MO YO S

- 1ag 0T 1354 Jag 8¢ ) Ll 0T#/b2-Md/123BM Z0-MD dS ¥

- Jag 23 9/7 Jag 0% GE9 Vi 60F/F2-Md/1931BM MD dS 3

- 1ag 0z 60¢ 1ag 0gg 195 9/ 80b/bT-Md/1931_M MD dN z

- Jag 11 vST 1ag 8/T 69T 8/ £0b/¥T-Md/121eM T0-9dA T
£008.D SV
ssaupleH B kB 11K REK Bl Baby Bl Lkl

N-SHN |d-Pod 10 1e3oL aod salL ‘puo) Hd 'oN @jdwes M4 juiod buldwes ‘ON °S
I-WOM 2/1 (Leliak i kil Lels 1t 131l b Lbalie (UOISIAIQ 8 SUEN) 03 JUSS Loday

frbl 14 BlE) lokalph 90UD49JJ POYIAL 3591
BB BB loekleh |4 kB 338P g "Ou uone.siBal djdwes

Rlek 1§ lahisk) & bhi SISAjeue ajduies Jo poliad

khb b kbl e BUK kRi Jdi908) Sjdwes Jo awnd B 81ed

kb B llB) lb Inedlleeh kRl UOR3J|0D Sjdwes jo 3wh B 33ed

bk 1 blb krk bl ki AQ pa103)100 S3|dWES

habe/llofy/iob: Blie Lt LRk 19130 Auy/i91ep) pUNoID/IsAry :9|dwes jo 324n0g

€ZLL-DL 0N 21BN *LIOTSTOLE DHAI/OS] :U0HENPIINY THVN
ibslie lakpik] jioday sisdpuy
(eihBie Bio Babs) 11 |EK Jale (U013 19jeAYSL]) L10)RI0QET JIEM
7€0 011~k b binie 2hE ‘bbb Ik
7€0 011-14[3q “teseN unliy Jseq ‘uBmByg Ys3ale]
2l lnkpkpl E.wMB.Fer pagog joqjue)) uopnjjod |BnUI)

D




312

Surface Water & Ground Water

5 Parameter Test Method Range of Uncertainty of
No. Testing/Limit of Measurement +
: Detection
1. | Conductivity APHA 25 10 -B, 23" ED. 1 - 30000 pmhos/cm | 280 + 10 pmhos/cm
2017
2 | Total Dissolved Solids | APHA 2540 C, 23" Ed. 5 - 18000 mg/! 350 + 20.0 mg/I
2017
3 | Chemical Oxygen APHA 5220 B, 23" Ed. 5 - 200 mg/!| 96 + 10 mg/|
Demand 2017
4 Bio -Chemical Oxygen | APHA 5210 B, 23" Ed. 1-100 mg/! 40 + 8 mg/|
Demand 2017, 4500 OC, (5 days at
20° C). IS- 3025 part
44:1993. BOD (3 days at
25°C).
5 | Chloride APHA 4500 - CI B, 23" Ed. | 5-600 mg/I 300 + 15 mg/!|
2017
6 | Phosphate - P APHA 4500 —PD, 23" Ed. | 0.05 - 10 mg/I 0.3 +0.03 mg/!
2017 _
7 | Total Hardness APHA 2340 - C 23" Ed. 10 - 900 mg/I 150 £ 10.0 mg/|
As CaCO3 2017
8 | calcium APHA 3500 — Ca B, 23" 2 - 200 mg/! 50 + 10 mg/!
2017
9 | Magnesium APHA 3500- Mg B, 23 | 2-200 mg/I 20 + 3 mg/!
Ed. 2017
10 | Fluoride APHA 4500- FD, 23 Ed. | 0.2- 10 mg/| 0.8 + 0.1 mg/!
2017
11 | pH APHA 4500 H'-B, 23 Ed. | 2-14 7.24+0.18
2017
12 | NO>-N APHA 4500 —NO,, B, 23 | 0.01-2 mg/!l 0.06 +0.01 mg/!|
Ed. 2017
13 | NH3-N IS 3025(Part-34)- 1988, 0.2 - 20 mg/I 2.0+0.2 mg/l

(First reprint April-1992)
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surface Water & Ground Water ]
S. Parameter Test Method Range of Uncertainty of
No. Testing/Limit of Measurement +
Detection
1. | Conductivity APHA 25 10-B, 23 ED. | 1-30000 umhos/cm | 280 + 10 pmhos/cm
2017
2 | Total Dissolved Solids | APHA 2540 C, 23" Ed. 5 - 18000 mg/I 350 + 20.0 mg/!
2017
3 | Chemical Oxygen APHA 5220 B, 23" Ed. 5 - 200 mg/! 96 + 10 mg/|
Demand 2017
4 | Bio -Chemical Oxygen | APHA 5210 B, 23 Ed. 1 - 100 mg/! 40 + 8 mg/|
Demand 2017, 4500 OC, (5 days at
20° C). IS- 3025 part
44:1993. BOD (3 days at
25°C).
5 | Chloride APHA 4500 - CI B, 23 Ed. | 5- 600 mg/| 300 + 15 mg/I
2017
6 | Phosphate-P APHA 4500 —PD, 23 Ed. | 0.05 - 10 mg/I 0.3 +0.03 mg/|
2017
7 | Total Hardness APHA 2340 — C 23" Ed. 10 - 900 mg/I 150 + 10.0 mg/|
As CaCO3 2017
8 | Calcium APHA 3500 —Ca B, 23°. | 2-200 mg/| 50 + 10 mg/!
2017
9 | Magnesium APHA 3500— Mg B, 23 | 2-200 mg/I 20 +3 mg/l
Ed. 2017
10 | Fluoride APHA 4500-FD, 23 Ed. | 0.2- 10 mg/l 0.8 +£0.1 mg/|
2017
11 | pH APHA 4500 H' -B, 23" Ed. | 2 - 14 7.24+0.18
2017
12 | NO-N APHA 4500 —NO,, B, 23 | 0.01-2 mg/I| 0.06 + 0.01 mg/!
Ed. 2017
13 | NHs-N IS 3025(Part-34)- 1988, 0.2 - 20 mg/! 2.0+0.2 mg/l

(First reprint April-1992)
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Surface Water & Ground Water

S. Parameter Test Method Range of Uncertainty of
No. Testing/Limit of Measurement +
: Detection
1. | Conductivity APHA 25 10-B, 23" ED. 1 - 30000 umhos/cm | 280 + 10 pmhos/cm
2017 : -
2 | Total Dissolved Solids | APHA 2540 C, 23" Ed. 5 - 18000 mg/I 350 + 20.0 mg/I
2017
3 Chemical Oxygen APHA 5220 B, 23" Ed. 5-200 mg/I 96 + 10 mg/I
Demand 2017
4 | Bio -Chemical Oxygen | APHA 5210 B, 23 Ed. 1-100 mg/I 40 £ 8 mg/I
Demand 2017, 4500 OC, (5 days at
20° C). IS- 3025 part
44:1993. BOD (3 days at
25°C).
5 Chloride APHA 4500 - CI B, 23"Ed. | 5-600 mg/l 300 + 15 mg/I
2017
6 | Phosphate - P APHA 4500 -PD, 23" Ed. | 0.05 - 10 mg/I 0.3 0.03 mg/!|
2017 )
7 | Total Hardness APHA 2340 - C 23" Ed. 10 - 900 mg/!| 150 + 10.0 mg/I
As CaCO3 2017
8 Calcium APHA 3500 —Ca B, 23", 2 -200 mg/l 50 + 10 mg/I
2017
9 | Magnesium APHA 3500 - Mg B, 23 | 2-200 mg/I 20 + 3 mg/I
Ed. 2017
10 | Fluoride APHA 4500-FD, 23 Ed. | 0.2- 10 mg/I| 0.8+ 0.1 mg/l
2017
11 | pH APHA 4500 H*-B, 23" Ed. | 2-14 7.24 £0.18
2017
12 | NO»-N APHA 4500 — NO,, B, 23 | 0.01 -2 mg/I 0.06 + 0.01 mg/!
Ed. 2017
13 | NHs-N IS 3025(Part-34)- 1988, 0.2 - 20 mg/l 2.0+ 0.2 mg/l

(First reprint April-1992)
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Surface Water & Ground Water {
S. Parameter T Test Method Range of Uncertainty of
No. Testing/Limit of Measurement +
Detection
1. | Conductivity APHA 25 10-B, 23" ED, 1-30000 pmhos/cm | 280 + 10 umhos/cm
2017
2 | Total Dissolved Solids | APHA 2540 C, 23" Ed. 5 - 18000 mg/! 350+ 20.0 mg/I
2017
3 | Chemical Oxygen APHA 5220 B, 23" Ed. 5-200 mg/| 96 + 10 mg/I
Demand 2017
4 | Bio -Chemical Oxygen | APHA 5210 B, 23" Ed. 1-100 mg/I 40 + 8 mg/|
Demand 2017, 4500 OC, (5 days at
20° C). IS- 3025 part
44:1993. BOD (3 days at
25°C).

Chloride APHA 4500- CI B, 23" Ed. | 5-600 mg/I 300 + 15 mg/I

2017
Phosphate - p APHA 4500 -PD, 23 Ed. | 0.05- 10 mg/I 0.3 +0.03 mg/I
2017 .
7 Total Hardness ' APHA 2340 -C 23" E4. 10 - 900 mg/I 150 + 10.0 mg/I
As CaCO3 2017
8 | Calcium APHA 3500 - Ca B, 23™. 2-200 mg/I 50 + 10 mg/I
2017
Ee e
9 | Magnesium APHA 3500-MgB, 23 | 2-200 mg/I 20 + 3 mg/I
Ed. 2017
e
10 | Fluoride APHA 4500-FD, 23" Ed. [ 0.2- 10 mg/l 0.8+0.1 mg/| *{
2017
11 | pH APHA 4500 H*-B, 23 Ed, | 2-14 7.24+0.18 ]
2017
APHA 4500 -NO,, B, 23 | 0.01-2 mg/I 0.06 + 0.01 mg/I
Ed. 2017
IS 3025(Part-34)- 1988, 0.2-20 mg/| 2.0+0.2 mg/l

(First reprint April-1992)
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